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EXECUTIVE SUMMARY  

 

Death Under Custody of Government has rightly been considered a bolt upon the face of any 

system of government, particularly the democratic government. The raison d’etre of democratic 

government is the protection of life, liberty, dignity, and property of people. The documented 

data from governmental (NHRC, SHRC, NCRB and PSI) and non- governmental sources 

(NCAT, Amnesty International, Asian Human Rights Centre, etc.) testify the rising number of 

custodial deaths in our country with noticeable variations among the states during different time 

periods. The prevalence of ‘custodial death’, particularly ‘police custodial death’ is increasingly 

becoming a matter of ‘national concern’.  

 

It is in this context, the Policy Perspectives Foundation, New Delhi, attempted to explore the 

‘Trend and Pattern of Custodial Death in Bihar, Jharkhand and West Bengal: 2009-2018’. The 

study was sanctioned and supported by the NHRC, New Delhi. It examined the issue of custodial 

death only under custody of police and jail.  

 

In terms of theoretical approach and framework, this research work combines the human rights 

perspective with Focultian notion of power, control and disciplining, Pierre Bourdieu’s concept 

of Habitus and Agamben’s theory of ‘State of Exception’. It treats the problem of custodial death 

and various other forms of violations of human rights as a consequence of everyday ‘bio-politics’ 

mediated through the structure of nation- state. This theoretical approach was further combined 

with field empirical methodology. A total of 386 interviews, and informal interactions in all the 

three states of Bihar (152), Jharkhand (93) and West Bengal (141) were conducted. This included 

police of various ranking (67), jail officials (47), civil society stakeholders (199), victim families 

(24) and Prisoners (49). In terms of social compositions most officials and non-officials who 

were interviewed belong to upper middle class, high caste and male. These interviews were 

dissected primarily on four parameters: (a) Issues surrounding perception, framing and everyday 

understanding of custodial death; (b) causative and contributory factors for custodial death with 

focus on police torture; (c) medical examination and services; (d) human rights training. 

 

From this perspective, this study goes beyond the conventional understanding of custodial death 

in terms of mere violation of human rights resulting from gross breach and non-observance of 

constitutional safeguards, laws, rules, regulations, decisions of the courts of law, NHRC 
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guidelines, international conventions etc. It attempts to demonstrate that such gross violation of 

human rights, in part, results from an institutionalised discourse under which officials working 

in the field of ‘order maintaining’ tends to visualise coercive action/ force as a necessary moral 

tool to ensure the security and protection of the state as well as to deliver justice for the people.         

 

The study reveals that there is no uniform pattern that accounts for the custodial death in all the 

three states. Rather variations in cultural understanding of the process in everyday life and 

practices of governances, local power dynamics, political governance, institutional habitues and 

administrative behaviour, notwithstanding the broad uniformity in the rules and regulation of 

policing across the nation, produces different trajectories of custodial death in each of these 

states. The combined factors also account for variation in number of custodial deaths in each of 

these states.  

 

There are two common narratives/causations that that run across all three states in matter of 

custodial violence and custodial death. The dominant discourse is that most of custodial death 

results from ‘torture’, (though incidence of torture is less in jail compared to police custody), 

‘poor health of accused/prisoner’ ‘medical negligence’ and ‘suicide’ and secondly, most of the 

victims belong to poor segment of society including SC, ST, and minorities. However, it appears 

that the proportion of SC, ST, and minorities, particularly Muslims, are relatively low compared 

to their national average in these three states on the basis of examination of NHRC compensation 

data related to custodial death (2009-2018, Table J) and other documents obtained during the 

field work.    

 

Further, there is a vast variation in the official narratives on the one hand and the narratives of 

civil society on the other concerning the fundamental reasons behind custodial death in these 

states. ‘Poor health of the arrestee/ prisoner’ and ‘suicide’ emerged as the dominant factors for 

custodial death in the official narratives, whereas civil society stakeholders identified ‘torture’, 

‘bribery’, ‘corruption’ and ‘lack of medical care’ as the major factors for the same. In fact, an 

improvement in the medical infrastructure of jail in Bihar led to a considerable decline in the 

overall custodial deaths during the said period (2009-2018), whereas its relative lack in 

Jharkhand and West Bengal causes a moderate decline and high increase in the number of 

custodial deaths respectively. Further, the study highlights how people, particularly the poorest, 

had to struggle for access to medical reports of deceased victims. This was more pronounced in 
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Bihar and Jharkhand than in West Bengal. In this regard, the study draws the attention towards 

possible nexus between police, jail officials and local district hospital doctors/medical staff in 

manipulating various medical reports including the post-mortem report.    

 

However, almost all members of victim families directly blamed ‘torture’ by police as the main 

reason for custodial death. The study does find the ‘prevalence of police torture’, even admitted 

by some of police and jail officials, who were interviewed. However, the phenomenon of 3rd 

degree police torture is on decline (except in terror related cases and other heinous crimes), 

compared to past decades. This was confirmed by many members of civil society including some 

of those working in the field of human rights.  

 

In this regard, the study makes two paradoxical observations. First, there is a growing trend of 

extra constitutional killing/encounters in all three states, the largest being in Jharkhand. Second, 

the ‘absence of anti -torture law’ did not emerge as one of the strong contributory factors for 

custodial deaths, particularly death due to police torture, even though civil society groups and 

human rights organisations have been agitating for the enactment of anti-torture law for decades. 

It must be conceded that during the field interactions with experts as well as other interviewees 

no strong evidence was found that demonstrated the causality between the ‘absence of anti-

torture law’ and custodial death. To this extent, it appears that there is a lack of popular support 

for such law in Indian society, which also implies the social acceptance of violence in everyday 

life process. People expect law enforcing agencies to deal ruthlessly with the ‘wrongdoers’ and 

expeditiously deliver the justice. Notwithstanding this predicament, the enactment of ‘anti torture 

law’ is indeed a desirable goal and the adoption of such measures by the Government of India 

will help in boosting the democratic image of the country and will make the police and jail 

officials more accountable for its illegal coercive action. 

 

Finally, the study makes a few recommendations to effectively deal with phenomenon of 

custodial death. Some of these are more theoretical in nature, others are more specific. The same 

has been detailed in chapter 6 of this Report.  
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CHAPTER I: 

FRAMING OF SUBJECT MATTER  

 

Introduction:  Background and Context of Study  

Death Under Custody of Government—irrespective of form of custody ---is considered abhorrent 

as the protection of life is the raison d’eter of any government, particularly the democratic 

government. In fact, the system of democratic governance strongly differentiates itself from all 

other forms of government on account of its commitments to the protection of human lives and 

freedom from arbitrative, coercive action of government. The international regime of human 

rights, the Indian Constitution, subsequent legislations and Judicial pronouncements have laid 

down detailed procedural safeguard to protect life, liberty, dignity and property of a person. 

Subsequently within this broad normative structure of international laws, Indian constitution, the 

Parliament, various State Assemblies, Judiciary (Supreme Court and High Court) including 

quasi-judicial tribunals and law enforcing agencies including police and jail as well as NHRC  

has evolved an elaborate rules, regulations and bylaws concerning the subject matter of  

protection and rights under various forms of custody: detention, remand, arrest, questioning, lock 

up, house arrest, jailed, under trial, convicted, etc .These ‘protective provisions and guidelines’ 

will be detailed in Chapter III of this Report. 

However, despite the existence of legal regime and institutional bodies to protect the human 

rights in India, the issue of major violation of human rights of various kinds keeps making 

headline in the public domain, the rate of which has increased tremendously in recent years. In 

fact, as India is becoming more visible globally, its governmental actions, particularly related to 

human rights, are coming under severe scrutiny of international rights regime. Several 

international and national human rights organisations including NHRC and various Police 

Reform Commissions have pointed to ‘glaring human deficit’ in the governing system of India. 

One of serious human rights violation in India that has attracted national and global attention 

concerns the interlinked issues of custodial violence and custodial death under law enforcing 

authority, particularly police and jail authorities.  The international and national human rights 

organisations including NHRC have been highlighting the issue of violation of human rights 

including custodial deaths and extra judicial killings/ fake encounters from time to time. 
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However, the issue has become a ‘public agenda’ in last few years in view of large number of 

cases of custodial deaths being reported widely across many states in India1. 

The growing incidences of human rights violations, particularly the issue of custodial death and 

low conviction rate of police officials has generated hue and cry within the Indian society over 

the role of policing itself. The NHRC itself has consistently raised its concern over the incidence 

of custodial death in the country, particularly custodial death under police. The NHRC’s Annual 

Report 2017-18 categorically states: - 

“Custodial violence and torture are so rampant in India that it has become almost routine...The 

Commission regards crimes like rape, molestation, torture, fake encounter in police custody as 

manifestations of a systemic failure to protect human rights of one of the most vulnerable and 

voiceless categories of victims” (NHRC 2018: 44). 

It is within the above context that the Policy Perspectives Foundation, New Delhi, undertook a 

study titled, ‘Custodial Deaths: Trends and Patterns in Jharkhand, Bihar and West Bengal, 

2009-2018’. It sought to understand and analyse the pattern of custodial violence and custodial 

deaths in State of Jharkhand, West Bengal, and Bihar as they involve the large, if not the largest 

as per the official records, number of custodial deaths and violation of human rights. The study 

examined the emerging pattern of custodial deaths for a ten-year period between 2009 to 2018 

with a specific focus on the violation of human rights under police custody and under the jail 

premises without entering into the detailed investigation of each custodial death registered during 

this period. 

This study was sanctioned and funded by the NHRC, New Delhi, through its letter dated 4th 

October 2019. The period of study was 12 months with effect from the release of 1st installment 

of the grant (credited 31st October, 2019). However, the development of covid 19 pandemic since 

February 2020, which affected the travel mobility till at least October 2021, delayed the 

completion of this project. Most of the field works, which involved multiple visits to each state 

was completed in Feb 2023, the details of which has been provided under the subheading of 

Methodologies of this chapter.   

 
1 The death of father and son in Chennai, Tamil Nadu in June 2020 under police custody sparked the national cry 

against the custodial death. The State of Uttar Pradesh has witnessed many extra judicial killing /encounters of 

alleged criminals. Thus, it has been widely reported that 183 alleged criminals have been killed in various encounters 

and raids since 2017.  Some of these encounters including Vikas Yadav, one of UP based gangster, on close 

examination, amounts to custodial killing. 



17 

 | Page 

 

Objectives and Scope of Study  

 

The primary objectives of this study as per NHRC Sanction Order dated 3rd October 2019 were 

the followings: 

 

1. To understand and highlight the magnitude of custodial deaths (prison deaths and death under 

police custody) in India; 

 

2. To comprehend   and analyze the various reasons behind custodial deaths in various forms - 

the causative and contributory factors; 

 

3. To examine the pattern and trends in custodial deaths e.g., economic, sociological and 

phycological aspects of custodial deaths; 

 

4. To examine the role of police officials, Jail authorities and judicial inertia in the matter of 

custodial deaths; and 

 

5. To decipher the signs and symptoms of a possible suicide; 

 

Reasons Behind Selection of States  

  

The selection of Jharkhand, Bihar and West Bengal were based on the following consideration:  

 

(a) All three states have been historically associated with high degree of custodial violence, 

custodial death and encounter killing in public perception. 

 

(b) All three states have been historically associated with left extremism. 

 

(c) All three states are relatively poor and underdeveloped. 

 

(d) All three states have significant percentage of minorities, SC, and ST. 
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(e) All three states fall under large and medium grouping state (population over 10 million) 

as per population ratio. The population as per 2011 census in Bihar (104,099,452), West 

Bengal (91,276,115) and Jharkhand (32,988,134) is. Hence population is not a dominant 

factor in the variation of custodial death in each of these states. 

 

 

Review of Literature  

 

There exists a considerable literature on the subject matter of custodial deaths. The graphic rise 

in the incidents of custodial deaths since mid-1980s in the country has drawn the critical public 

attention. This has resulted in significant academic productions, media scrutiny and the public 

debates concerning the issue of custodial violence, particularly the practice of torture and 

custodial deaths under police and judicial authority. The public concern for the ‘democratic 

health’ of India remained the guiding force of the public discussions, critical academic 

productions, civil society activism and various reports of government commissions and 

institutions including NHRC, NCRB, Police Reform Commissions, Law Commissions, and 

several verdicts of judiciary. Though it will be difficult to undertake the task of literature review 

of plethora of academic books and articles in academic journals, Reports of governmental 

Commissions, Reports of human rights and other civil society organizations that exist in the 

public domain. Most such studies highlight the police brutalities and excess, custodial violence, 

medical negligence, issue of torture, cases of suicide, causes of custodial deaths, absence of 

torture law related with torture in the country as well as the existing legal national and 

international provisions, conventions, and procedures of safeguards against arrest and custodial 

deaths.  An emerging pattern in most of academic writings and investigations of civil society 

organizations is that most victim of custodial deaths belong to weaker segment, lower castes, and 

minority community.  Within this ambit of the vast available literature on the subject matter of 

custodial deaths, attempt here is made to undertake a review of a few select publications that 

offer some insight and perspectives on the recurring practice of custodial deaths within and 

outside of the police lock up and jail premises. 

 

‘Death Under Police Custody’ has received far more public attention than ‘Death Under Judicial 

Custody’ despite the fact the number of police custodial death is far less compared to judicial 

custodial death. This is probably due to two specific reasons. First, the high number of judicial 
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custodial death is linked with high degree of invocation of police penal actions related to non- 

bailable offences. The latter results in overcrowding the jails and other associated psychological 

and medico-problems, some of which results in death. Second, unlike police custody, ‘torture’ is 

rarely employed by the jail authorities to ‘discipline’ and ‘control’ the prisoners. Third, ‘jail’ is 

far removed from ‘critical public gaze’; and is considered a ‘safe haven’ to escape from the 

‘police brutalities. Moreover, unlike police, jail is also considered a ‘reformist, well-meaning 

institution’ in the public imagination, where accused/under trials/convicted prisoners lives under 

the watchful eyes of ‘judicial process’. Further the very mandate of jail administration is to help 

in transforming the prisoners into a ‘law abiding citizen’ and ‘a good human being’. On the other 

hand, police are the ‘operational face’ of the government in every-day life and hence remained 

at the centre of public discussion. Historically, police have mostly been looked upon as an 

‘oppressive institution’ despite the fact it acts as source of ‘incessant justice’ for large public in 

most of post-colonial societies including India. 

 

From this point of view, one of the earliest works on this subject matter, was penned by Arun 

Shorie, the former Executive Editor of Indian Express in 1980. He investigated 45 cases of 

custodial death in seven states of India and found a pattern of police brutality, apathy, and 

indifference in causing these custodial deaths. K.G. Kannabiram (1992), in his article on 

“Creeping Decay in Institutions of Democracy”2 quoted Arun Shourie in length: “In 1980, Arun 

Shourie investigated 45 deaths in police custody in seven states. He found “……… the patterns 

are uniform from one death to another, from one state to another, that generalisations are 

possible. The victims were invariably poor. Several of them were hauled in on no formal charges 

at all. Even in the case of persons who are arrested, in an overwhelmingly large number of cases 

they are all accused of petty offences.” The explanation of these deaths were ‘snake bite, heart 

failure on the way to the hospital, sudden illness’ etc. Some were said to have died of mysterious 

reasons, while the rest committed suicide. The accounts of suicide given have not varied even 

now – by hanging inside the lock-up by using a ‘lungi’ or a belt, jumping out of a building or in 

front of a bus; or some such ludicrous and unbelievable account”.  

Another important research work on custodial death is the ‘Custodial Deaths in India: A 

Research Study by Shankar Sen, PSV Prasad and A. K Saxena (Hyderabad Police Academy 

 
2 K.G. Kannabiram, Creeping Decay in Institutions of Democracy’, The Economic and Political Weekly, pp 1718-

1720, 15th August 1992.  
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1994). It was a study by law enforcement officials and provides an empirical account of 

perception of officials about causes behind the custodial death. It underlined various forms of 

violation of human rights obligations by the police and other officials during the performance of 

their official duties and concluded that ‘‘despite elaborate legal provisions and detailed 

instructions in the State police manuals prohibiting abuse of powers, many a police officer 

develops a feeling that he can get away with custodial violence because it will be difficult to 

substantiate such a charge. He also feels that his superiors and subordinates will rally round 

him and try to whitewash his misdeeds’. ‘The victims of custodial violence are mostly people 

coming from poor and backward sections with little political influences or financial power to 

back them’. 

Nirmal Arora’s Custodial Torture In Police Stations In India: A Radical Assessment’ (1999), 

provides one of the earliest critical scholarly work on the phenomenon of custodial death under 

police3. He analysed the various causes behind police criminality and linked it with absence of 

law on torture. The article further provides insight into various governmental attempts to reform 

the working of police and but could not succeed in its intended goal.  Jinee Lokaneeta’s The 

Truth Machines: Policing, Violence and Scientific Interrogations (2020) traces the persistence 

of torture as a method of obtaining confession or extraction of information as inherent in what 

the authors calls a ‘contingent state ‘such as India4. The concept of ‘contingent state’ allows the 

colonial police institution to circumvent the mandate of liberal democracy without becoming 

illiberal or anti- democratic institutions. The book draws an important linkage between a law and 

practice of torture by pointing out how a few provisions of IPC allow the use of force to obtain 

the information from the accused. Further Section 27 of Indian Evidence Act, 1972 does not deny 

the police official ‘the right to place’ the ‘confessional statement’ obtained under police custody 

even though same is not admissible in the court of law. This ‘right to place’ the confessional 

statement in the court of law significantly contributes in continuing the practice of torture as a 

legitimate moral means to extract a confession from the arrestee/ accused and thus perform and 

conform to the societal pressure/expectation of incessant justice. 

 
3 Nirmal Arora, ‘Custodial Torture In Police Stations In India: A Radical  Assessment’ , Journal of the Indian Law 

Institute , Vol. 41, No. 3/4 July -December 1999,pp  513-529.  

 
4 Jinee Lokaneeta, The Truth Machines: Policing, Violence and Scientific Interrogations in India, Orient Black 

Swan, Hyderabad, India , 2020. 
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The book also throws the insight as how the police official gradually shifted towards using the 

‘truth machine’ such as forensic narco testing machine including lie detector and polygraphy test 

till Supreme Court declared such ‘truth obtaining machine’ as illegal and violative of personal 

liberty in 2010.  It may be noted in this context that Dr S. Malini of Forensic Science Laboratory 

(FSL, Bangalore) became the celebrated narco-analyst and acquired a nick name of ‘Dr Narco’ 

in the security establishment. Before she was sacked on the ground of forgery of academic and 

other professional documents, she was credited to have conducted over 1,000 narco tests, some 

3,000 lie-detection tests and 1,500 brain-mapping tests5. 

Joshau N Aston (2020)6 provides a comprehensive account of various forms of violation of 

human rights by various enforcement authorities with a focus on the working of the police force. 

The book undertakes a critical account for government measures and reforms including the role 

of NHRC in dealing with cases of human rights violations, while complimenting its relatively 

good work in the field of human rights. However, the book is highly critical on the absence of 

law against torture, which often leads to custodial violence and custodial death. 

Nitya Ramakrishnan (2013)7 explores how the concept of justice and torture within the Indian 

society are inextricable: “torture becomes a fantasy of justice.” Rachel Wahl (2017)8  an 

interesting piece of work that differs with most of scholarly publications on the issue of human 

rights and custodial death in India. Unlike most of the academic productions that quantify the 

various violation of human rights by the state officials, Rachel’s work explores the moral 

dispositions of law enforcement officials through in-depth interview of 33 personnel and 

discovered how most police, para military and other law enforcement personnel views ‘torture’ 

as ‘moral and legitimate choice’ to deliver justice to the victim and society as well as to meet 

‘moral expectation of people’. According to the author, it is this belief in torture as ‘moral, just, 

normal, legitimate principle’, which allows the torture to remain operational in practice despite 

a large number of Supreme Court’s decision, international convention, and recommendation of 

various governmental commissions to outlaw the same. A more recent work Abdul Wahid 

Sheikh, Innocent Prisoners (Begunah Qaidi, 2021) is a personal account of his ‘jail days’, which 

 
5 Josy Joseph, the Silent Coup: A History of India’s Deep State, 2021 p. 88 

6 Torture Behind Bars, Oxford university Press, Oxford, UK , 2020. 

 
7 In Custody: Law, Impunity and Prisoner Abuse in South Asia (SAGE India; First Edition, 2013) 

 
8 Just Violence : Torture and Human Rights in the Eyes of the Police  (Stanford University Press, 2017) 
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he spent on the charge of terrorism. The book details the wrongful incarceration of innocent 

prisoners in India, the number of which is very high, and exposes the various forms of torture, 

which is practiced within the premise of jail.   

The forensic examination constitutes an important tool and method for non-violent investigation 

and deciphering the truth-ness of allegation and charges. The NHRC has consistently been 

encouraging the police and other law enforcing officials to develop a scientific investigative 

outlook in questioning and interrogating the accused instead of relying upon the traditional, 

inhuman method of torture to elicit the information. From this perspective, Arvind Kumar 

(2018)9 and R. Sharma (2005)10 provides the holistic treatment of the subject matter including a 

detailed discussion about the health rights of the accused and procedure about how to conduct 

the forensic examination. The book did expose the lack of professionalism and medical 

negligence and overall lack of health awareness among the officials dealing with accused under 

the custody. 

 

As regarding custodial death within jail, there exists many academic publications11. Most of these 

publications reflect on the causes of custodial death- both natural and unnatural- and highlights 

the gross medical negligence; and exposes the inhuman condition under which prisoners live. 

Many of these writings have empirically demonstrated that how inhuman condition and asocial 

atmosphere within jail premises promote suicidal tendencies among prisoners. Sanjay Kumar 

Jain (2014)12 is an insightful study, which provides a systematic, empirical understanding of the 

problem of suicide in Indian jail and discovered that the rate of suicide within jail is much higher 

that general level of suicide in society. It further exposed the data discrepancy in relation to 

custodial death based on the examination of custodial data of NCRB and NHRC. 

 

 
9  Arvind Kumar, Forensic Investigation of Health Rights Violation in Custody (NHRC, New Delhi, 2018). 

 
10 R. Sharma, Custodial Deaths: Concise Text Book of Forensic Medicine & Toxicology (Elsevier 2005). 

 
11  Some of the important publications are :, Akhilesh R Jhamad, Asit Kumar Sikary and T Millo, Analysis of 

Custodial Deaths in New Delhi: A 13 Years Study’, J Indian Acad Forensic Med. January-March 2014, Vol. 36, 

No. 1, 19-22,  Ananth Kini (2017), A Critique on Prisons in India in the light of inhuman conditions in 1382 

prisoners’, ILI Law Review Vol. II, Winter Issue 2017, pp 72-89. NSSR Murthy and MSV Srinivas (2015), 

‘Prisoners’ Suicides in India – Constitutional and Civil liability’, International Journal of Scientific Research and 

Management (IJSRM), Volume3, Issue8, pp 3486-3493, 2015. 

 
12 Sanjay Kumar Jain  ‘Suicide in Prison: Prevention Strategy and Implication from Human Rights and Legal Point 

of View, NHRC Publication , 2018.   
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Apart from the academic writings and media reporting, the non-governmental civil society 

organizations, particularly human rights organisations, - both national and international- have 

actively pursued the individual cases of custodial deaths under police and judicial authority and 

documented them. These includes Torture in India (2011) by Asian Centre for Human Rights, 

ACHR’s Torture Update: (India, June 2018 India, funded by European Union , National 

Campaign Against Torture (NCAT):  Annual Report on Torture (2019, 2020), Human Rights 

Watch,“Bound by Brotherhood”: India’s Failure to End Killings in Police Custody (December 

2016), Human Rights Watch’s, ‘Broken System Dysfunction, Abuse, and Impunity in the Indian 

Police (2009) and a series of Reports of Amnesty International. Most of the publications of these 

and other human rights organisations have heavily criticized the government human rights 

organisations for recording the custodial deaths far below than its actual numbers every year. 

They mostly blame the culture of torture, low conviction rate of police officials, corruption, 

police solidarity and lack of human rights awareness as the major reasons for growing incidents 

of deaths under police custody. 

 

Amnesty International since early 1990s has been publishing the critical reports concerning 

human rights violations and custodial deaths. In this regard, a 1992 study on ‘India: Torture, 

Rape and Deaths in Custody’13 provides a very comprehensive account of violation of human 

rights of accused or suspect by the police officials with a very low conviction rate of police 

officials accused of violation of human rights. Similarly, its comprehensive report on ‘INDIA 

Time to Act to Stop Torture and Impunity in West Bengal (2001)’ provides a comprehensive 

analysis of human rights violations including custodial deaths by the law enforcement officials 

including police, judicial magistrate and jail officials. Though the Report frequently quotes the 

concern and recommendation of West Bengal Human Rights Commission, it finds WBHRC 

ineffective in preventing the gross violation of human rights by police and other law enforcing 

officials. 

 

Transparency International India conducted a detailed study of NHRC and SHRCS. Its Report 

(December 2019) titled, ‘Protection of Human Rights in India: Working of NHRC/SHRC (1993-

2018)” provides a good break-up of the data of NHRC and SHRC concerning custodial death at 

all India level as well as across various states of the country. It further provides a summary of 

 
1326 March 1992, Index number: ASA 20/006/1992, https://www.amnesty.org/en/documents/asa20/006/1992/en/, 

accessed on 7.05.2019 

https://www.amnesty.org/en/documents/asa20/006/1992/en/
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organisational strength and availability or non-availability of Annual Report of various SHRCs. 

According to this Report, NHRC registered a total of 18,31,715 complaints related to various 

violation of human rights including 31845 custodial deaths during 1993-2018 at all India level. 

The Report further provides data concerning human rights complains and custodial death as 

recorded by various SHRCs. Thus BHRC (Bihar Human Rights Commission) registered a total 

of 56,187 related to Human rights violations during 2001-2019 and a total of 1, 266 custodial 

deaths between 2008 and 2019. JHRC (Jharkhand Human Right Commission) registered a total 

of 7, 371 cases of Human rights complains during 2011-2018 and took suo moto cognition of 84 

cases of custodial death. WBHRC (West Bengal Human Rights Commission) registered a total 

of 1, 42, 082 Human rights related complains between 1995-96 and 2016-2017: and a total of 1, 

718 cases of custodial deaths between 1995 and 2016-2017. However, the Report does not 

specify as to how many died under the custody of police and at jail authority separately. Further, 

it did not specify as to how many of total custodial deaths were ‘natural’ or ‘unnatural’ or took 

place on ‘remand’ or ‘without remand’. 

‘India: Annual Report on Torture 2020’ released by the National Campaign Against Torture 

(NCAT) recorded 55 deaths by suicide as a result of police torture i.e., more than one suicide per 

week. The Report concluded that “Police stations are increasingly becoming centres for suicide 

due to alleged torture’. The NCAT further recorded the deaths of 18 victims as a result of torture 

and beating by the police while enforcing the COVID 19 lockdown from 25 March to 31 May 

2020. 

These non- governmental human rights bodies have undertaken critical examination of the role 

of NHRC in the protection of human rights; documented the gross violation of human rights and 

abuse of authority by state officials including police, judicial magistrate, and jail officials. One 

of the dominant aspects of Reports and investigations of human rights organizations is that they 

found that most victims of custodial violence and custodial death belong to economically weaker 

section of society, particularly belonging to SC, ST, minorities and OBCs. Most of these non- 

governmental human rights organisations in their Reports have deplored the inaction of 

Government of India to enact a law to operationalise the UN Convention against Torture or Other 

Cruel, Inhuman or Degrading Treatment or Punishment (UNCAT), which India had already 

signed in 1997. They considered the lack of legislation on anti-torture law as one of the major 

reasons for rising graph of deaths under police custody as well as in jail. In fact in March 2023, 

a group of six human rights organisations viz Amnesty International, CSW, Front Line 
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Defenders, Human Rights Watch International Commission of Jurists, International Federation 

for Human Rights (FIDH) and World Organisation Against Torture (OMCT) in a joint letter 

dated 9th March 2023 demanded from Global Alliance of National Human Rights Institutions 

(GANHRI) Sub-Committee on Accreditation (SCA) to deny the accreditation status of the 

National Human Rights Commission of India14. 

An important aspect of investigation of custodial violence and custodial death concerns the 

underlying causes behind such violence and death. The publications under review as indicated 

above as well as other publications have dealt with this subject matter in a great detail. The 

official narratives concerning custodial deaths under police and within jail often cite the poor 

health of the accused, medical negligence, and suicide as the principal reason for the same. 

Whereas the civil society and human rights organizations have mostly blamed the practice of 

torture for obtaining the confession, personal ambition for upward career, corruption, heavy 

workload, poor infrastructure, paucity of time for investigation, societal pressure, local politics, 

bad working conditions, poor salary, and low rate of conviction of police officials for the 

custodial deaths. 

Besides the above literature, the Annual Report of National Human Rights Commission (NHRC) 

as well as of National Crime Record Bureau (NCRB) remained the two most important source 

of information for the study of ‘state of human rights’ including the issue of 'custodial violence’ 

and ‘custodial death’. Together they provide a rich data concerning state wise status of violation 

of human rights including deaths under police and judicial custody. In particular, the annual 

publication of Prison Statistics India, (National Crime Records Bureau) provides a detailed state 

wise information about the conditions of jail, as well as of inmates and under trials living in these 

jails. It reflects on various forms of human rights violations related to under trials including 

custodial deaths within the premise of jail. 

 

These Annual Reports and other publications of NHRC and NCRB constitute an important source 

and provides a vital input in understanding the pattern of custodial deaths; though they lack 

 
14 JOINT NGO LETTER: REVIEW OF THE ACCREDITATION STATUS OF THE NATIONAL HUMAN 

RIGHTS COMMISSION OF INDIA,  https://www.amnesty.org/en/documents/asa20/6535/2023/en/, acces sed on 

07.07. 2023.. 

 

https://www.amnesty.org/en/documents/asa20/6535/2023/en/
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critical approach and rigorous analysis. Further these documents including the Annual Report of 

West Bengal Human Rights Commission (WBHRC), Bihar Human Rights Commission (BHRC) 

and Jharkhand Human Rights Commission (JHRC) hardly provides district or region/sub region 

wise details of custodial deaths. The BHRC reports 2009 – 2015 ‘District wise Registration and 

disposal of cases’15 is the only available data publicly but it doesn’t give details on district wise 

custodial deaths. The Website and Reports the WBHRC and JHRC do not provide district wise 

details on custodial deaths. Neither these documents provide a detailed description of custodial 

death within the Police Lock Up. As a result, it becomes difficult to evolve a local, regional or 

sub regional perspective taking into consideration of specific history of locality, police thana, 

history of region, cultural tradition, power configuration amongst castes and class within a 

particularly local geography, the nature of politics etc.  

 

In nutshell, the above existing materials and many other publications related to custodial deaths 

under police and judicial do provide the historical background of the problem as well as help in 

evolving the framework to diagnose the problem from human rights perspective. However, it 

does not take into consideration of ‘totality of localized causative factors’ which includes 

localized police tradition and jail disciplining,  coercive political tradition of modern state, the 

variation in state administrative culture, the lack of judicial investigation as well as the inter face 

and nature of demographic participation of class and castes and communities within the law 

enforcing structure  –all these, to a large extent, influence the process leading to the custodial 

deaths. 

 

Approach and Framework  

 

The field of custodial violence and custodial death has traditionally been dominated by the human 

rights and legal perspective. This perspective has been helpful in quantifying the various forms 

of violation of human rights caused by the state officials, often in violation of laid down 

procedure, rules, and regulations. However, it treats the problem of human rights violation 

including the issue of custodial violence and custodial death as more of ‘procedural -technical’ 

and ‘behavioural’ in nature. They tend to prescribe that this can be rectified through the 

instrumentalities of human rights training and awareness (or what has come to known as UN-

endorsed HRE -Human Rights Education), sensitization about human rights values, behavioural 

 
15 http://bhrc.bih.nic.in/Docs/Docs-02-06-11-2015.pdf (Accessed 19/11/2019,  BHRC Report, 2009-2015) 

http://bhrc.bih.nic.in/Docs/Docs-02-06-11-2015.pdf
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transformation, non-coercive method of investigation and questioning as well as through 

adherence to the notion of procedural justice. Further, scholars and activists writing from within 

the human rights perspectives tend to trace the practice of torture and other abuses of power 

including custodial violence and custodial death to the continuation of colonial mindset and 

colonial structure of governance in post-colonial societies like India. 

 

Such an approach, though important and contain merits, has inherent limitations in delivering its 

intended goal as it does not take into consideration of complex interactive process of agency 

(quality of human resources), process (governmentality) and the structure (specific law enforcing 

unit including its history, memory, and tradition). It does not venture as to why and how the 

‘system of governance’, historically speaking, including the democratic system of governance 

reproduces the ‘structure of violence’. Hence there is growing scholarly critique to the logic of 

‘colonial legacy’ as ‘perennial factor’ for continuation of human rights abuses, torture and other 

forms of custodial violence including death in post-colonial society. Thus, in his comprehensive 

work on the subject of torture, Darius Rejali has demonstrated how the modern torture techniques 

were invented by democracies in the name of humanising the idea and culture of punishment16. 

Conrad, Courtenay R and Jacqueline H. R. DeMeritt17 found that instead of abolishing torture, 

different kinds of modern democracies have produced different kind of ‘torture effect’. Thus, 

democracies with stronger judicial systems such as United States are more likely to use ‘stealthy 

techniques’, whereas those with strong electoral politics but without strong institutions such as 

India to protect vulnerable continue to engage in ‘scarring torture’. Even if the colonial legacy 

laid the structural, attitudinal, and legal groundwork for such abuse of power, it is the ruling 

political elite that allows it to continue precisely because they share the discourse and world view 

of modernity with its homogenizing techniques and culture of governmentality within which the 

structure of violence is embedded. Upendare Baxi rightly insisted that “if the police retain its 

repressive colonial profile, it is due to the fact that the governing elites wish it so”18. Similarly, 

Shri Vikash Narain Rai, an accomplished retired IPS officer, during a talk via Zoom on 8th July 

2020 related to this research project, an event organised by Policy Perspectives Foundation, New 

 
16 Rejali, Darius. Torture and Democracy. Princeton: Princeton University Press, 2007. 
17 Conrad, Courtenay R., and Jacqueline H. R. DeMeritt. “Unintended Consequences: The Effect of Advocacy to 

End Torture on Empowerment Rights Violations” in Examining Torture: Empirical Studies of State Repression, 

Tracy Lightcap and James P. Pfiffner (Eds.), 159–183. New York: Palgrave MacMillan, 2014. 
18Baxi, The Crisis of the Indian Legal System, 85. Quoted in Lokaneeta, Transna tional Torture, 135. , quoted in 

Rachel Wahl ‘s  Just Violence : Torture and Human Rights in the Eyes of the Police  (Stanford University Press, 

2017), p 39, also see,  Baxi, Upendra. The Future of Human Rights. New Delhi: Oxford University Press, 2002. 

Baxi, Upendra. Human Rights in a Post-Human World. New York: Oxford University Press, 2009. 
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Delhi, was candid in admitting that ‘in spite of highly educated people enrolled in police, and 

even if they are not taking part of torture, they are ignoring torture, permitting it and letting it 

happen in India”. 

 

This research work, therefore, has attempted to combine the human rights perspective with 

Focultian notion of power, control and disciplining, Pierre Bourdieu’s concept of Habitus and 

Agamben’s theory of ‘State of Exception’.  With his critique of modernity, Focult (1975) 

demonstrated the linkage between knowledge/discourse and power and produced a seminal work 

on how modern state has been obsessed with an idea of power/sovereignty, controlling and 

disciplining the human body and mind and how the modern system of jail has produced more 

dehumanised form of punishment in the name of reforming and humanising the penal system 

compared to past19.  For him, while the intent and goal of power remained the same: control and 

disciplining for the purpose of rule,  the very mechanism and manner of exercise of 

power/sovereign rights gradually became more sophisticated and technocratic and developed the 

ability to project the exercise of power as ‘humane’ and ‘democratic’ under modernity  but it 

became more lethal, more controlling, more disciplining and non-transparent in its effect on 

human bodies, what he called bio-power: the transformation of sovereignty into bio power under 

modernity. While sovereign power during the classical age was the power to let live and let die, 

the bio power, which for him is more dominant than sovereign power as exercised   during pre-

modern age, linked the human life with bio-politics: power to shape, regulate, and control the 

multiple characteristics of human bodies: birth rate, death rate, education, sexuality, life choices 

etc.20. Whereas the punishment in pre modern era was meted out in barbaric ways (such public 

flogging and execution) for the purpose of disciplining and generating fear, but it took place 

within open spaces, which at least evoked protest and critique;  the modernity produced a more 

rigorous form of penal system, which takes place inside the locked space/door/jail/police cell, 

while its manner of execution appeared to be more democratic, sophisticated and moral. 

According to him, the modern techniques of punishment, though refined, combined with its 

isolation and away from ‘public gaze’ has resulted in more dehumanising experiences for the 

prisoners. 

 

 
19 Michel Foucault, Discipline and Punish: The Birth of the Prison, 1975. 
20 Michel Foucault, The History of Sexuality, Vol. 1: An Introduction, trans. Robert Hurley, Reissue edition New 

York: Vintage, 1990,136) 

https://en.wikipedia.org/wiki/Discipline_and_Punish
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Pierre Bourdieu’s notion of Habitus (Outline of Theory of Practice, 1977) clearly demonstrated 

how ‘individualised and institutionalised habitus’ acquired through the process of socialisation 

(class, caste, ethnicity, mannerism, rural, urban, education, religion, culture, media etc.)  plays a 

significant role in shaping the everyday responses of individual, as well as of institutions to a 

particular situation. Thus, what matters is not the ‘correct’ implementation of rules and 

regulations, but ‘system of habitus’, that guides the implementation of Rule Book, which in itself 

is a specific cultural product and not a universal product.  This theory has direct application to 

the study of custodial death as despite the ‘intended goal of modern policing’ and ‘Reformist 

Commissions’ to humanise policing and jail system so as to preserve and ensure ‘life’ across 

many societies including India; the custodial violation and custodial death keep taking place, 

though their frequency varies across culture and countries. 

Agamben’s theory of ‘State of Exception’ (2005), though built on Focultian idea of notion of 

power, provides a powerful insight as to how the modern state is transforming a normal condition 

of life into a perennial abnormal, extraordinary situation, which allows the state to exercise the 

unregulated or what is called ‘emergency power’, which it legally cannot invoke in normal times, 

for the purpose of governmentality. Today, the modern state does not derive such power and 

legitimacy by invoking ‘Emergency clause’, which is inbuilt in most constitutions of the world, 

but exercises such powers in the name of sovereignty, security, terrorism, counter terrorism and 

other related measures. As a result, most human beings have been reduced to the condition of 

‘bare life’- a form of life that is amenable to the sway of the sovereign power under normal 

conditions21. Unlike Focault, Agamban does not see difference between bio power and sovereign 

power or consider former as higher than latter; rather he sees bio power as an essential element 

of exercise of sovereign power throughout the human history, which under the modern condition 

has become so pervasive that it has reduced the human life to ‘bare life’—a life depended upon 

biopolitics, i.e. , human life is no longer free of politics and political order. 

Together these scholarly works demonstrate how modernity in everyday praxis of governance 

legitimizes and allows the flow of legalized, institutionalized coercive actions of state body for 

the sake of maintenance of everyday governing order, some of which does result (both intended 

and unintended) in controlling, maiming, shaming and inflicting damage to ‘life body’ including   

 
21 Giorgio Agamben, Homo Sacer: Sovereign Power and Bare Life, trans. Daniel Heller-Roazen, 1 edition 

Stanford, Calif: Stanford University Press, 1998 
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custodial death despite the growing regime of human rights. The trajectory of ‘state action’ has 

hardly been uniform throughout the human history despite the intent of law. It affects more to 

those who lives on the margin of power structure and becomes the victim of ‘institutionalized 

perception of otherness’, which is deeply embedded in the routinised ‘culture of 

governmentality’. The frequency of such victimhood is more pronounced in the post-colonial 

setting, wherein the law enforcing agencies and officials  tends to privilege, instead of judicious 

balancing, the ‘security of state’ over ‘security of people’, identifies too strongly with the 

political-ideological moorings of the ruling regime and views segments of people as ‘political 

other’ and protects the interest of dominant social and political groups/ class  against the less 

privileges ones as a part of understanding of political governance. Thus, in the Indian political 

context Paul Brass (1977)22 provides a remarkable insight how politics in Indian cities revolves 

around the ‘control over police thana’ and how dominant individual and groups influenced the 

local police structure to victimise the opponents and seeks its neutrality during the ‘collective 

violence’-whether caste, communal or ethnic. 

One implication of the above theoretical paradigms is that they clearly help in understanding the 

gap that exists between normative concern of ‘Rule of Law’ and ‘Role of Law’, a distinction that 

was sharply brought by Shri Vikash Narain Rai, IPS (Retd.) in a Zoom lecture, organized by PPF 

on 8th July 2020. It is the latter that is operationality reality of governmentality, i.e; how the ‘role 

of law’ protects the privileges ones without compromising the law and discriminates and 

dehumanizes the less privileges within the ambit of law. 

 

It is the above post-modernist approach that directed the historical-analytical scrutiny of the 

primary as well as secondary sources, that were collected during study of this research project. 

The snowball technique was utilized while collecting the relevant materials regarding this 

research project. This included a focused study of nature of political governance, in the state of 

Bihar, Jharkhand and West Bengal. Harihar Bhattacharyya and Subrata Kumar Mitra (2018)23 is 

an important work as it helps in illuminating multiple layers of political governance infested with 

dynamics of caste, religion and class and how they impact the governance including policing at 

local level, which has a bearing on the issues related to custodial death. Rachel Kleinfeld and 

 
22 Theft of an Idol: Text and Context in the Representation of Collective Violence (Princeton University Press, 

1997. 
23 Politics and Governance in Indian States : Bihar, West Bengal and Tripura (World Scientific, Singapore, 2018) 
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Rushda Majeed (2016)24 is another important work that has relevance for this work. Though the 

book explored the nature of inclusiveness political governance of the Nitish Kumar government 

with focus to bring Maha Dalit and extreme backward caste within the power structure combined 

with successful implementation of Arms Act and developmental measures such as free 

distribution of cycle to girls (largest ever in the history of the world). This political inclusiveness, 

the book argues, contributed to reducing the phenomenon of Maoist violence despite weak 

bureaucracy, which has an implication in reducing the rate of arrest of Maoists, Naxals, extra 

constitutional killings and hence for custodial death. However, the literature on political 

governance in Jharkhand is too scanty, partly because the state came into existence in 2000, just 

two decades ago. Most of them revolves around tribal vs nontribal contradictions with little 

implications -direct or non-direct-for custodial deaths. 

 

METHODOLOGY AND FIELD DYNAMICS 

 

The broad textual familarisation including politico-economic affairs in Bihar, Jharkhand and 

West Bengal, was further followed by series of lectures by the ‘domain experts’ through Zoom 

medium ---consisting of retired police officers, human rights organizations, lawyers, 

academicians, and social activists in the related field of policing, prison, custodial violence, and 

custodial death.  These lectures and discussions were organized by Policy Perspectives 

Foundation, New Delhi, the details of which is given below: --- 

Webinar organised by Policy Perspectives Foundation for NHRC Project - Custodial 

Deaths: Trends & Patterns in Bihar, Jharkhand and West Bengal, 2008-2018 

 

Sl. 

No 

Date Topic Speaker & Designation Participants 

 

1 08th July 

2020 

Webinar on Police 

Training 

Vikash Narayan Rai, Former DGP (Law & 

Order), Haryana Cadre and he was credited 

with heading 4 Premier Police Training Set-

Ups – SPG, Haryana Police Academy, 

Madhuban (Karnal), BSF Academy, Tekanpur 

(Gwalior) and National Police Academy, 

Hyderabad. 

Research 

team  

 
24 Fighting Insurgency With Politics: The Case of Bihar.  Carnegie Endowment for International Peace .2016 
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2 2nd October 

2020 

Webinar: A talk on 

Custodial Deaths in 

Bihar (with Local 

Representatives) 

Vishal Kumar Singh, Lawyer, HRLN, (Human 

Rights Law Network) Bihar 

Dr. Savita Ali, Lawyer and founder of EVA 

Foundation  

Praveen Kumar, founder of Law Foundation  

Do 

3 27th October 

2020 

Webinar: A talk on 

Custodial Deaths in 

West Bengal & 

Jharkhand (with local 

representatives) 

Aparajita Bose (Coordinator) & Indrajeet Dey 

(lawyer) HRLN, Kolkata, 

Raja Bagga, HRLN, Delhi, Deepan Sankar, 

lawyer, 

CHRI (Commonwealth Human Rights 

Initiative), Delhi & Kolkata, 

Sonal Tiwary (lawyer), Jharkhand 

do 

4 27th October 

2020 

Webinar: A talk on 

Custodial deaths 

Sankar Sen, IPS (Retd.), Former Director 

General -NHRC & Former Director – National 

Police Academy 

Do 

5 20th Dec, 

2020 

Webinar on Custodial 

deaths: trend & patterns 

in Bihar & Jharkhand 

Santosh Upadhyaya (Social and political 

Activist, Bandi Adhikar Andolan 

& Praveen Kumar, HRLN for Bihar 

Narisha Hussain and Raja Bagga, CHRI, Delhi 

for Jharkhand 

Do 

6 21st Dec. 

2020 

Webinar on Custodial 

Deaths: trends & 

patterns in West Bengal 

Aparajita Bose, HRLN, Kolkata and Deepan 

Kumar Sarkar, (Lawyer), CHRI, Kolkata 

do 

7 Jan. 2021  Presentation by Raja 

Bagga on Custodial 

Death: A Legal 

Perspective 

Raja Bagga, CHRI, Delhi 

 

Do  

8 27th 

September, 

2021  

Discussion on Custodial 

Deaths in West Bengal 

with MASUM 

Organisation 

Kirity Roy, Secretary, Banglar Manabadhikar 

Suraksha Mancha (MASUM) & National 

Convenor (PACTI) 

Programme Against Custodial Torture & 

Impunity 

do 
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These interactive sessions proved to be immensely helpful to our field researchers in 

understanding the linkages between law, policing and politics as well as social and political 

dynamics of the region and state, including the state of Jharkhand, Bihar and West Bengal, 

wherein the problematic of custodial violence and custodial death is deeply embedded. It also 

exposed us the ‘archaic field of policing’ within which lower, operational police force work with 

poor resources- both human and non- human- and institutionalised pressure to deliver the result. 

These sessions further helped in polishing and sharpening the field research questions, the 

completion of which took place almost 3-4 months. Five sets of questionnaires were prepared –

each for police, jail officials, civil society stakeholders, prisoners and family members/relatives 

of deceased victim for each state. Later questionnaire for police and Jail officials was translated 

into Hindi and Bengali languages for the purpose of interview. These field questions and its Hindi 

and Bengali translations for police and jail are marked as Appendix A and B respectively. 

Questionnaire for civil society members, prisoners and family members (with Hindi translation) 

of deceased victim are marked as Appendix C, D and E respectively.   

 

Due to the challenges of COVID 19 including its heavy restrictions on mobility, the PPF had to 

cancel its ‘field plan’ several times. In the intervening period, prior to field visit, the PPF 

Research Coordinator of each state on this research project in coordination with other members 

of Research Team send the questionnaire to more than two hundred police officials including 

DSP, SP, ADG, DG, Inspector, sub-inspector, SHO and Jail officials including Superintended of 

jails in each state through their respective official emails. The emails ID were obtained from 

website of Police Headquarters and various jails-central as well as state -located in each state. 

Further the researchers tried to contact with concerned police and judicial officials several times 

through phone.  However, it must be confessed here that we elicited a very poor response from 

officials in each state. We did not receive more than five filled up questionnaire responses from 

each of these three states under study. We discovered that there is a strong fear of submitting or 

recording anything in writing across administrative hierarchies. Deputy Inspector General of 

Police (Human Rights), Bihar stated that they do not store data like this, all data related to this 

is published by NCRB which is collected by all states. 

 

Having failed to secure the ‘digital interview’, our research team then used RTI (Right to 

Information) as methodological tool to obtain the relevant information pertaining to custodial 

death in Jharkhand, West Bengal and Bihar. The attempt yielded some positive result and we did 
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receive interesting data from each state, particularly from Bihar. This data will be presented and 

discussed later in this Report. These RTI responses from Bihar, Jharkhand and West Bengal has 

been attached as Annexure 2 & 3 (Bihar), Annexure 4 (Jharkhand) and Annexure 5 (West Bengal) 

herewith and referred in the analysis of each of the state.    

 

With relaxation in COVID related travel restriction PPF decided to send the Research Team for 

field work, which was conducted in four phases. PPF attempted to obtain the permission from 

the competent authority of each state for undertaking the field work of which we received a 

written permission letter from West Bengal (Annexure 1) and verbal consent from authorities in 

Bihar and Jharkhand. However, we failed to secure the permission from Jharkhand government 

for visiting jails in the Jharkhand state on the ground of COVID-19. However, our subsequent 

requests for the same in post COVID period was also not entertained. As a result, our field 

researchers could not visit jails in the state of Jharkhand except visiting the reception of Birsa 

Munda Jail. The researchers were able to engaged one jail official at the reception informally as 

he refused to entertain the questionnaire.  Later, one of the researchers spoke to one IG (Jail), 

Jharkhand. In all together we could obtain only two interviews from jail official in Jharkhand 

state. 

 

As COVID related various restrictions remained in place at least till October 2021, the pace of 

the field work remained relatively slow during the first phase of field visit , which took place 

between 10th March 2021 and 20th April 2021 covering each state. During this period the research 

team familiarised themselves with the challenges of field, established face to face contacts with 

local interlocutors, which was telephonically arranged prior to visit,  and developed trust bond, 

visited police stations and jails, conducted a few interviews both face to face and telephonically 

with  some police and judicial officials; forged the strong linkage with some of civil society and 

human rights organisations working in the related  field of custodial violence and custodial death. 

 

The subsequent research field visits during second, third and fourth phases, which took place in 

post COVID period (between March 15th 2022 and 25th Feb 2023) involving multiple visits, 

proved to be intense and fruitful from the point of view of execution of research questionnaires 

among the stakeholders. However, a good number of police officials and jail officials preferred 

to talk informally and refused to fill up the questionnaire.  The second (15th March to 20th April 

2022) and third phase (took place between 7th October 2022 and 22nd November 2022) were 
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primarily used for the purpose of meeting and interviewing with police personnel as well as the 

jail officials.  During this phase of the field work, the researchers gained access to inner premises 

of jail and also got the opportunity to interact with prisoners. The research team also managed to 

reach out to a few victim members of family during this phase. Further we focussed more on 

interviewing the junior ranking police officers (inspector, sub inspector, constable etc.) in order 

to understand their ‘moral universe’ about the idea of custodial violence and custodial death as 

it is these ranking officials who are directly involved in using torture as means of investigation. 

 

While the research team interacted some members of civil society stakeholders during first, 

second and third phases of research visit, the last and fourth phase of research visit (between 10th 

January 2023 and 25th Feb 2023) was exclusively used for exploring the public perception of 

different segments of civil society stake holders. This was done in order to contrast the public 

perception of civil society and human rights organisations with ‘official perception’ of custodial 

violence and custodial death. As a methodological tool and practice, each phase of research visit 

was followed by ‘in house’ discussion within the premise of PPF over the collected field data 

and information as well as challenges faced during the course of field work. For instance, in 

many police stations our researcher were faced with a situation where police official preferred a 

group interview (3-4 personnel) and evolved a consensus on most of questions which was asked. 

They insisted that this should be recorded as ‘one’ without identifying their names. The ‘in house 

discussion’ after the conclusion of each research visit   was considered necessary in order to 

overcome the deficiencies encountered in the field as well as to understand the emerging pattern 

of custodial violence and custodial death in the concerned state. All together each state was 

visited four times for the purpose of field work. 

 

The methodology applied for making questionnaire and later conducting face to face interviews 

was a mixed one- combining the qualitative and quantitative research techniques of investigation.  

The interview techniques combined both listed structured questions as well as unstructured ones. 

In all together around 125-150 interviews were conducted in each of state. The interviewees were 

mostly serving police officials, retired police official, jail authorities, retired judicial magistrate, 

prisoners, retired judges, journalists, academicians, civil society human rights activists, lay 

public, member of political class, victim families etc. Some of the interviewees were further 

engaged for the discussion (off record) after filling up the questionnaire, which sheds light on the 

nexus between political class, police and victim. These questionnaires were organised broadly 
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on four parameters with a view to examine the official (police and judicial) as well non-officials’ 

responses in cross-sectional manner so as to develop a wholistic understanding of the problem of 

custodial death in each of these states. These four parameters were: (a) Issues surrounding 

perception, framing and everyday understanding of custodial death; (b) contributory factors for 

custodial death with focus on police torture; (c) medical examination and services; (d) human 

rights training. 

 

However, there were two serious methodological challenges that our research team confronted 

during the field work. First, it pertains to the meaning of ‘custody’ and ‘custodial death’.  It turns 

out that there is no consensus on the meaning of ‘custody’ and ‘custodial death’ among the state 

officials including the police officials. This may be due to the fact that ‘custody’ and ‘custodial 

death’ are not defined in police rules book/Manual or Indian Penal Code except in some judicial 

pronouncements. Secondly, ‘police’ and ‘law and order’ are primarily ‘state subjects’ and hence 

different states have different sensitivity and cultural understanding of ‘custody’. Different police 

officers and jail officials carry different understanding of ‘custody’ as one police official in 

Jamatara told to one of our researcher that while you are sitting across my table, this amounts to 

a fact that you are under my custody and similar things happened in Bihar and West Bengal as 

well with other researchers.  Similarly, police officials take a very minimalist understanding of 

custodial death, i.e, ‘death within lock up due to police torture and not outside lock up (such as 

within the premise of police thana or on the way to hospital or upon reaching hospital etc). The 

subject matter of ‘custody’, ‘police custody’, ‘judicial custody’, ‘custodial violence’ and 

‘custodial death’ 

Another serious limitation that we encountered during the field trip that we could not get access 

to Post-mortem report, rather we were denied on the ground that police station does not keep 

such records.  However, we did manage to secure copy of a few post-mortem reports from 

victim’s families.  We also could not get the access to medical doctor on the panel of police 

station and jail/correctional homes, which was otherwise very vital for our research project. Our 

research team visited district governmental hospital for obtaining specific information regarding 

custodial death, but they refused to give interview or fill the questionnaire. However, we did 

interview a few medical personnel, who served as medical consultant to some of jails in Bihar 

and West Bengal. 
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The breakup of districts, jail and police station visited and number of interviews conducted 

in each state is as follows: - 

State Police Jail Victim 

Families 

Civil Society 

Stakeholder

s 

Prisoners Total 

Bihar 20 16 10 72 34 152 

West 

Bengal 

22 29 12 63 15 141 

Jharkhand 25 2 (not 

tabulated) 

2 64 - 93 

Total 67 47 24 199 49 386 

 

Thus, a total of 386 interviews combining all three states of Bihar (152), Jharkhand (93) and 

West Bengal (141) were conducted. These interviews were both individual as well as group wise. 

At many places, police officials refuse to talk or give interview in his/her individual capacity. In 

Bihar, the PPF research team covered ten districts namely Patna, Rajgir Nalanda, Gaya, Sasaram, 

Ara-Bhojpur range, Begusarai, Bhagalpur, Darbhanga, Saharsa and Motihari (East Champaran) 

and interacted with ten of the deceased custodial death victims’ families. In West Bengal, the 

research team visited nine districts namely Kolkata, Barrackpore, Murshidabad, Pargana, Malda, 

Srirampore, Baruipur, Dumdum and Jadavpur and interacted with 12 of the family members of 

deceased.  Within Jharkhand, we could cover only seven districts: Ranchi, Khunti, Ramgarh, 

Dhanbad, Giridih, Jamtara, and East Singhbhum during our Field and a response from Giridih 

district was received via post. Each of these districts had an incidence of custodial death 

registered as per NCRB data.  However, the researcher could meet only members of two victim 

families due to ‘hostile’ local dynamics.  

  

The demographic composition of interviews included police officials (from constable to high-

ranking officials including SHO, Sub Inspector, S.P SSP, ADGP), Jail personnel including Jail 

superintended, prisoners, social activists, human rights activists, journalists, lawyers, lay people, 

medical personnel in the hospital and victim families. In terms of social compositions most 

officials who were interviewed belong to upper middle-class high caste and male. The 

interviewees from women, minority, SC, and OBC were very few. Officials from these social 
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groups were very reluctant to engage with us on this subject matter.  They were mostly urban 

with graduate and post graduate background.  

 

Due to the ethics of research, the names of respondents, institutional identification, and place has 

been either omitted or renamed.  

 

DATE WISE DETAILS OF FIELD VISITS PERTAINING TO NHRC PROJECT 

Name of the state Dates PPF Research Team 

Bihar 10th-22nd Mar 2021, 

March 15 to 5th April 2022, 

15th November to 22nd November 2022 

17th Feb to 25th Feb 2023 

Do 

West Bengal 15th Mar- 25th Mar 2021 

27th Nov-15th Dec 2021 

November 5 to 20th 2022 

10th January to 18th January 2023 

Do 

Jharkhand 12th-20th April 2021 

July 10 to 30th July 2022 

7th October to 14th October 2022 

5th Feb to 12th Feb 20235th Feb to 12th Feb 2023 

Do 

 

STRUCTURE OF REPORT  

 

The Report is divided into six chapters. The first chapter provides the background of the Study, 

highlighting the various dimensions of custodial death including its scale at national level as well 

as three states of Bihar, West Bengal and Jharkhand. It further lays down the aims and objects of 

the Research Project and undertakes a very comprehensive review of literature on the subject 

matter including review of literature pertaining to three states. It then describes and elaborates 

the conceptual frameworks/approaches along with methodological tools, which guided this 

research project. Chapter two provides various dimensions of custodial deal at all India level 

including Jharkhand, Bihar and west Bengal. Chapter three deals with meaning of ‘custody’, ‘ 
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‘police custody’, ‘judicial custody’, ‘custodial violence’ and ‘custodial death’ as well as  the legal 

provisions that pertains to the power of arrest and investigation as well as protective rights of 

arrestee/accused/prisoner. It further mentions the NHRC guidelines, various decisions of Court 

of Law and international conventions that call upon the law enforcing authority to protect and 

respect the fundamental human rights including the right to dignity of the arrestee/ accused/ 

prisoner. Chapter four, fifth and sixth provides a detailed examination of the emerging pattern of 

custodial deaths- both police and judicial- in state of Bihar, West Bengal and Jharkhand since 

2008 in the light of data of NHRC, NCRB, SHRC and other related agencies as well as data 

collected during the field work. The analysis of custodial death in each state has been followed 

by the observations recorded by the field researchers. These observations along with pictures 

pertained to their visit, interactions, and interview with the family members/relatives of deceased 

victim. These observations have been purposefully kept in its ‘original unedited form’, so that it 

should not lost its original intent and meaning. The last chapter is conclusion -cum 

recommendation under which each arrived conclusion and findings has been accompanied by a 

specific recommendation related to prevention of custodial death.      
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CHAPTER II 

 

                                       DIMENSIONS OF CUSTODIAL DEATH IN INDIA       

 

Custodial Death: All India   

A brief overview of data concerning custodial deaths in India reveals an increasing trend of 

custodial deaths in most of Indian states.  Various Police Commission Reports (Such as Roborio 

Commission, Padmanabhan Committee, to name a few) and their valuable recommendations 

have neither prevented nor reduced the rate of custodial deaths. Thus, Transparency International 

India (TII) (December 2019) conducted a comprehensive study titled ‘Protection of Human 

Rights: Working of NHRC/SHRC (1993-2018)’ and found that NHRC registered a total of 

31,845 cases of custodial death (intimation) during this period. In terms of pattern, the TII found 

that NHRC registered the lowest of 34 in 1993-1994 and highest of 1981 in 2007-2008 followed 

by 1823 in 2015-2016 and 1763 in 2016-2017. 

A table of NHRC data in relation of custodial deaths (All India) during the past two decades since 

2000 is reproduced below: - 
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Table A 

DEATHS IN POLICE and JUDICIAL CUSTODY BETWEEN 2000 and 2020 (All India): 

INTIMATION 

    2000-2010                                                                             2010---2020 

Year Police Judicial X Year Police Judicial 

2000-2001 127 910 X 2010-2011 146 1426 

2001-2 165 1140 X 2011-2012 129 1302 

2002-3 183 1157 X 2012-2013 146 1557 

2003-4 162 1300 X 2013-2014 140 1557 

2004-5 136 1357 X 2014-2015 133 1589 

2005-6 139 1591 X 2015-2016 152 1670 

2006-7 119 1477 X 2016-2017 146 1616 

2007-8 187 1789 X 2017-2018 250 2,896 

2008-9 127 1532 X 2018-2019 137 1797 

 

2009-2010 124 1473 X 2019-2020 114 1586 

Total 1469 13,726 15,195   16996 

Sources: NHRC Annual Report: 2000-2001 to 2019-2020 

 

Thus, according to the above table A, the total number of custodial deaths (police and judicial) 

increased from 15,195 during 2000-2001-2009-2010 to 18,489 during 2010-2020. The year of 

2007-8 and 2017-2018 recorded the highest number of custodial deaths, i.e, 1789 and 2,896 

respectively. The NHRC figure for 2020-2021 and 2021-2022 includes 1840 and 2,150 cases of 

deaths in judicial custody and 100 and 155 deaths in police custody respectively. In 2020-2021 
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U.P accounted for 451 death in police custody followed by 183 in West Bengal and 165 in Madya 

Pradesh.  In 2021-2022 U.P again accounted the largest death in police custody (501) followed 

by West Bengal (257) and M.P (201). Though the totality of data of custodial deaths over more 

than two decades does indicate increase in the numbers of custodial death, the pattern is not one 

of steep rise or decline, rather it varies from year to year with moderate fluctuation in recording 

of cases of custodial deaths both under police and jail. 

 

Data on Custodial Death (in Police custody and Judicial Custody 2000-2018),  

TABLE B 

                                                          

Year  ***No. of Deaths in Police Custody ***No. of Deaths in Judicial Custody 

2001 0 42 

2002 0 33 

2003 0 43 

2004 0 46 

2005 0 61 

2006 0 49 

2007 0 53 

2008 0 61 

2009 0 54 

2010 0 46 

2011 2 52 

2012 0 52 
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2013 2 44 

2014 2 64 

2015 2 60 

2016 2 49 

2017 1 50 

2018 1 57 

Total 12 916 

      Sources:  NCRB’s Crime in India Report 2000-2018 

 

Thus, as per the above Table B, unlike the NHRC, NCRB (National Crime Record Bureau)’s 

data concerning custodial death is extremely conservative. As per our reading and calculation, it 

recorded a total of 928 custodial deaths during the last 20 years (2001-2020) including just 12 

deaths under police custody. The latter is also the figure for the period of 2009-2018, i.e., the 

period of study of this project. However, the media report of NCRB data from 2001-2020 for all 

India suggest different picture: a total of 1,888 custodial deaths (police and Judicial combined), 

which remained much below compared to the data of NHRC.  

The NHRC and NCRB further provides state wise status of custodial death. The data concerning 

custodial death in state of Bihar, Jharkhand and West Bengal, is reproduced below.   

                            

Custodial Death: Bihar, Jharkhand and West Bengal 

POLICE AND JUDICIAL CUSTODIAL DEATH: 2000-2010 AND 2010-2020: BIHAR, 

JHARKHAND AND WEST BENGAL (INTIMATION).        
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TABLE C   

Year 2000-

2001 

PC/J

C 

200

120

02 

PC/ 

JC 

200

220

03 

PC/ 

JC 

200

320

04 

PC/ 

JC 

200

420

05 

PC/ 

JC 

2005

2006 

PC/ 

JC 

200

620

07 

PC/ 

JC 

200

720

08 

PC/ 

JC 

 

200

820

09 

PC  

/JC 

 

200

920

10 

PC/ 

JC 

Total 

PC 

/JC 

Gran

d 

Total 

PC+J

C 

 

Bihar 2/137 2/ 

144 

4/ 

153 

9/ 

139 

3/ 

150 

1/ 

256 

2/ 

193 

8/ 

222 

5/ 

133 

4/ 

137 

40/ 

1664 

1,70

4 

 

Jharkha

nd 

1/33 4/ 

55 

6/ 

41 

3/ 

53 

5/ 

66 

4  

/62 

3/ 

59 

3 

/77 

2/ 

61 

5 

/70 

36/ 

577 

613  

West 

Bengal 

9 / 38 17/ 

54 

16/4

9 

13/4

3 

11/6

4 

8  

/76 

7 

/69 

8/ 

89 

4/ 

99 

8 

/64 

101/ 

645 

746  

               

Year 2010-

2011 

PC/J

C 

201

120

12 

PC/J

C 

201

220

13 

PC/J

C 

201

320

14 

PC/J

C 

201

420

15 

PC/J

C 

2015

2016 

PC/J

C 

201

620

17 

PC/J

C 

201

720

18 

PC/J

C 

201

820

19 

PC/J

C 

201

920

20 

PC/J

C 

Total

PC/ 

JC 

Gran

d 

Total 

PC+J

C 

Total 

Custod

ial 

Death 

during 

2000-

2020 

Bihar 6 

/130 

8/ 

95 

2/ 

112 

9/ 

93 

6/ 

117 

8 

/106 

5 

/86 

7/ 

109 

5/ 

114 

5/ 

106 

61/ 

1068 

1,12

9 

2883 

Jharkha

nd 

6/ 54 4/ 

46 

5/ 

52 

6/ 

51 

5/ 

44 

5/ 64 5/ 

60 

6/ 

50 

3 

/64 

2/ 

43 

47/ 

528 

575 1,188 

Bengal 5 /67 5/ 

80 

9 

/93 

11/ 

97 

9/ 

100 

10/ 

105 

9 / 

99 

5/ 

138 

5/ 

115 

7/ 

115 

75/ 

1009 

1,08

4 

1,830 

Sources: NHRC, 2000 -2020;  also see, Appendix F, G, and H.  

A reading of two decades of custodial deaths in all three states, as shown in the above Table, 

reflects mixed trend. Thus, Bihar registered significant decline in custodial deaths from 1704 
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during 2001 -2010 to 1129 (difference of 575) during 2010-2020, Jharkhand witnessed moderate 

decline in custodial deaths from 613 to 575 (difference of 38) during the same period. 

Interestingly, West Bengal registered significantly increase in the custodial deaths from 746 to 

1084 (difference of 338) during the same period. In terms of police custodial death, Bihar and 

Jharkhand witnessed the marginal rise from 40 to 61 and 36 to 47 during the same period 

respectively, while in West Bengal the deaths under police custody declined 101 to 75 during the 

same period.  In terms of deaths in jail, Bihar witnessed sharp decline from 1664 to 1068 (a 

difference of 596,); Jharkhand registered marginal decline from 577 to 528 (a difference of 49). 

However, West Bengal saw significant increase in the custodial death from 645 to 1009 (a 

difference of 364) during the last two decades. The causative factors underlying these variations 

in custodial deaths in respect of these three states will be examined subsequently in this Report. 

However, if we looked at the data of custodial death from 2010-2011 to 2019-2020, Bihar 

registered (intimation) the largest number (1129) custodial death followed by West Bengal 

(1084) and Jharkhand (575).  Bihar had the highest police (9) and judicial custodial death (117) 

in 2014-2015 and 2015-2016 respectively, while West Bengal had the highest police (10) and 

Judicial death (138) in 2015-2016 and 2017-2018. Jharkhand had the highest custodial death (64) 

during 2015-2016; while the variation in Police custodial death was not much (4 to 6) during the 

same decade. 

Discrepancy in Data  

There exists some discrepancy of data concerning custodial death between NHRC and State 

Human Rights Commission as evident from Table D below. This is at least evident from and the 

data of BHRC, which we gathered through RTI. However, we send similar RTI query to WBHRC 

and JHRC but did not get any information. Moreover, JHRC does not have its own website and 

WBHRC does not contain such data.   

Comparative Data Custodial Death (Police & Judicial) in Bihar: 2009-2010 to 2018-2019 

 

Table D 

NHRC (Bihar) 1157  

BHRC (according to RTI), Annexure 2  1291 

Sources: NHRC and BHRC (RTI) 
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Further, a calculation of custodial death on the basis of compensation recommended by NHRC 

throws different picture of custodial death in each of these three states as indicated in the Table 

E Below.                                                        

                                                          Table E 

Year  No of Cases where Compensation Recommended   

 Death in Police Custody  Death in Judicial Custody  TOTA

L State  Jharkhand  Bihar  West Bengal  Jharkhand  Bihar  West Bengal  

2008 1 4 2 8 11 0 26 

2009 5 2 0 6 12 1 26 

2010 1 0 1 9 11 1 23 

2011 2 0 0 4 11 3 20 

2012 3 0 1 2 8 1 15 

2013 1 3 0 5 7 4 20 

2014 3 2 0 2 5 6 18 

2015 1 1 1 3 9 4 19 

2016 5 2 1 12 9 5 34 

2017 3 1 3 9 20 10 46 

2018 0 3 2 11 15 7 38 

Totak 25 18 11 71 118 42  

 

Source: Annual Reports of NHRC 2008-2018; for details see,  Appendix F1, F2, 

G1, G2, and H1 and H2  

 

 

Thus, as per above table, Bihar, Jharkhand and West Bengal had a total of 136, 96 and 53 

custodial deaths- combining both police and judicial- respectively during 2008-2018, which is 

much low compared to NHRC data of custodial death (Intimation) during the same period as 

shown in Table A (Bihar: 1,160, Jharkhand -581, West Bengal -1, 024). This set of data is much 

closer to NCRB data. The gap between NHRC intimation-based number of custodial death ( 

Table C)  and compensation based custodial death ( Appendix F, G. H) raises a serious question 
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on the nature of investigation itself, which drastically reduced the final number of custodial 

deaths in each state. However, the examination of NHRC’s investigation in matter of custodial 

death is beyond the mandate of this research project.  

 

POLICE, TORTURE AND SUICIDE IN JAIL       

The underlying causes and contributory factors leading to custodial death has been widely 

debated in the public domain. Though there are many factors and processes such as demography 

of prisoner, torture, poor health, lack of medical treatment, inhuman treatment of inmates, 

condition of hygiene, food intake, etc. that contributes to custodial death. However, two of them 

that have agitated the public mind are: custodial death caused due to torture and second, due to 

suicide, under both police and judicial custody. The former is mostly related with police custody 

under two legal conditions: getting possession of ‘body’ on remand for maximum of 14 days and 

without remand for 24 hours. The latter is mostly happened inside the jail, where undertrial 

prisoner remained on judicial remand. A reflection on these two factors with special reference to 

Bihar, Jharkhand and West Bengal is required in order to understand the emerging trend within 

each of these three states.      

                                                

POLICE CUSTODIAL DEATH (ON REMAND VS WITHOUT REMAND) 

The NCRB data provides the details about the police custodial death under the condition of ‘in-

remand’ ‘and ‘not on remand’ by the Court of Judicial Magistrate (CJM). The first category 

covers those who have been arrested but are yet to be produced before the court, and the second 

include those in police/judicial remand.  Several studies have found that the rate of police 

custodial death is higher when person is not on remand than when person/accused is ‘remanded’ 

to police or judicial authorities for the purpose of interrogation. 

 

 

 



49 

 | Page 

 

Table F1: Police Custodial Death 2008-2020 Under Remand  

                                       

Deaths in Police Custody/Lockup During (Of Persons Remanded to Police Custody By Court) 

Year Jharkhand Bihar West Bengal All India 

2008 0 0 0 40 

2009 0 0 4 25 

2010 0 0 1 25 

2011 1 1 0 29 

2012 0 0 0 21 

2013 0 0 0 21 

2014 1 1 1 32 

2015 0 1 2 30 

2016 1 1 1 32 

2017 0 0 1 42 

2018 0 1 0 24 

2019 0 1 0 32 

2020 2 0 1 33 

Total 5 6 11 386 
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Table: F-II Police Custodial Death 2008-2020 (Without Remand) 

Deaths in Police Custody / Lockup (Of Persons Not Remanded To Police Custody By Court) 

Year Jharkhand Bihar West Bengal All India 

2008 0 0 0 61 

2009 0 0 2 59 

2010 0 0 2 45 

2011 0 0 1 75 

2012 0 0 6 97 

2013 0 0 6 97 

2014 1 0 3 61 

2015 2 1 1 67 

2016 1 1 2 60 

2017 0 0 2 58 

2018 1 0 0 46 

2019 1 0 0 53 

2020 0 1 1 43 

Total 6 3 26 822 
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Table F-III: Police Custodial Death (During Journey) 

 

Deaths in Police Custody at The Time of Production / Proceedings In Court / Journey Connected 

With Investigation During 2008 

Year Jharkhand Bihar West Bengal All India 

2008 0 0 0 19 

2009 0 0 1 18 

2010 0 0 0 12 

2011 0 0 0 19 

2012 0 0 1 15 

2013 0 0 1 15 

2014 Data Not Available    

2015 Data Not Available    

2016 Data Not Available    

2017 Data Not Available    

2018 Data Not Available    

2019 Data Not Available    

2020 Data Not Available    

Total 0 0 3 98 
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Table F- IV (Natural and Unnatural Death) 

 

Cause of Death 

 Natural Death  Unnatural Death  

Year Jharkhan

d 

Bihar West Bengal All India Jharkhand Bihar West Bengal All India 

2008 0 0 0 28 0 0 0 68 

2009 0 0 0 33 0 0 4 47 

2010 0 0 0 19 0 0 3 46 

2011 0 0 0 35 1 1 1 66 

2012 0 0 0 43 0 0 6 72 

2013 0 0 0 43 0 0 6 72 

2014 0 0 0 11 0 0 3 82 

2015 0 0 0 9 1 1 0 88 

2016 1 0 0 7 1 1 2 85 

2017 0 0 0 28 0 0 3 72 

2018 1 0 0 32 0 1 0 38 

2019 0 0 0 36 1 1 0 49 

2020 0 0 1 34 2 1 1 42 

Total 2 0 1 358 6 6 29 827 

                                  SOURCES: NCRB Annual Report: 2008-2020 

 

Thus, what is evident from the above table is that 822 person dies under the category of ‘Not on 

Remand’ (which means prior to production of the accused/arrestee before the judicial magistrate) 

in comparison to 386 under the category of ‘In-Remand/Police Remand’. Similarly, an 

examination of NCRB’s data of 2001-2020 clearly reveals that as many as 1,185 police custodial 

deaths have been reported in the "persons not on remand" category and 703 in the "persons in 
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remand" category. A study of NCRB's CII Report (2010-2020) by Raja Bagga and Devika Prasad 

found that a majority of persons--63%--died within 24 hours of being arrested by the police 

('Person not remanded' in table below) across India, i.e., before being produced in front of 

magistrate's courts, as prescribed by Section 57 of the Code of Criminal Procedure (CrPC), 

1973. Arrested persons who died in police custody after being produced before courts as per 

Section 167, CrPC accounted for less than a third of cases25. It also found that 66 deaths took 

place during travelling to court or proceedings in court or journey connected with investigation 

during 2010-13; 85% of which occurred in five states--Andhra Pradesh, Tamil Nadu, 

Maharashtra, Madhya Pradesh and Uttar Pradesh26. The former director general of police (DGP) 

and Intelligence Bureau (IB) officer K.S. Subramanian acknowledged in an interview that torture 

chambers and terror cells exist in India, especially to deal with ‘terrorist-related cases and the 

police may feel incentivized to describe people as terrorists and kill them for professional reasons 

and career advancement”27.’ India: Annual Report on Torture 2020’ released by the National 

Campaign Against Torture (NCAT) recorded 55 deaths by suicide as a result of police torture 

i.e., more than one suicide per week. The Report concluded that “Police stations are increasingly 

becoming centres for suicide due to alleged torture’. The NCAT further recorded the deaths of 

18 victims as a result of torture and beating by the police while enforcing the COVID 19 

lockdown from 25 March to 31 May 2020. 

In respect of Bihar, Jharkhand and West Bengal, the above table reveals that West Bengal 

accounts for the highest deaths under both categories compared to Bihar and Jharkhand. Thus, 

WB registered 26 police custodial deaths under the condition of ‘Not on Remanded’ and 11 when 

persons were ‘In-Remand’ during this period. The figure of deaths under these two categories 

for Bihar and Jharkhand is 6 and 5 and 3 and 6 respectively. 

 

 

 
25 Over 60% Of Deaths In Police Custody Are Within 24 Hours Of Arrest, https://www.indiaspend.com/over-60-of-

deaths-in-police-custody-are-within-24-hours-of-arrest/, accessed 17th July 2023.  
26  It may be noted that after 2013, the NCRB discontinued reporting deaths in police custody "at the time of 

production/proceedings in court/ Journey Connected with Investigation". 

27 quoted in Joshua, p . xxxii. Adnan Alavi. 2009. ‘India’s Own Abu Ghraib: The Week’s Story on Secret Torture 

Chambers’, 11 July 2009. Available at http://www.twocircles. 

net/2009jul10/indias_own_abu_ghraib_weeks_story_secret_torture_chambers. 

https://www.indiaspend.com/over-60-of-deaths-in-police-custody-are-within-24-hours-of-arrest/
https://www.indiaspend.com/over-60-of-deaths-in-police-custody-are-within-24-hours-of-arrest/
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SUICIDE  

According to NCRB (PSI), the rates of suicide in prison has doubled over 20 years, increased 

from 12·12 per 100 000 people in 2001 to 24·23 per 100 000 people in 201928. In general, the 

suicide rate in prison is 2-3 times higher than the rate of suicide in society, indicating that overall 

‘living conditions’ within prison forces the inmates to commit suicide. As per various sources, 

suicide constitute 70-71% of unnatural related death in Indian prisons. Table G below provides 

the breakup of unnatural death including the incidence of suicide in Bihar, Jharkhand and West 

Bengal during 2008-2018. Thus, Jharkhand registered 16 suicide out of 25 unnatural death; the 

figure for Bihar was 22 out of 49, while West Bengal registered 70 suicide death out of total 86 

unnatural death. The underlying causes of suicide will be discussed in the context of examination 

of trend of custodial death in each state under Chapter 3, Chapter 4 and Chapter 5.                               

 

 

 

 

 

 

 

 

 

 

 

 

 
28 (National Crime Records Bureau. Prison statistics India. https://ncrb.gov.in/en/prisonstatistics-india (accessed 

May 19, 2021). 
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Table G 

STATE/UT-WISE INCIDENCE OF UNNATURAL DEATHS OF INMATES IN 

PRISONS DURING 2008-2018 IN BIHAR, JHARKHAND AND WEST BENGAL 

 

 

TABLE G-1: BIHAR 

   

 

 

 

Table: STATE/UT-WISE INCIDENCE OF DEATHS OF INMATES IN PRISONS OF BIHAR 

DURING 2008-2018 

STATE/UT-WISE INCIDENCE OF DEATHS OF INMATES IN PRISONS DURING 2008-2018 

YEAR 

 UNNATUTRAL DEATHS 

NATUR

AL 

DEATH 

SUICI

DE 

EXECUTI

ON 

MURDER 

BY 

INMATE 

DEATHS 

DUE TO 

ASSAULT 

BY 

OUTSIDE 

ELEMENT

S 

DEAT

HS 

DUE 

TO 

FIRIN

G 

DEATHS 

DUE TO 

NEGLIGE

NCE 

/ 

EXCESS 

BY JAIL 

PERSONN

EL 

OTHER

S 

2008 3 0 0 0 0 0 0 0 

2009 116 1 0 1 0 0 0 0 

2010 93 1 0 0 0 0 0 0 

2011 78 1 0 1 1 0 0 3 

2012 93 3 0 0 6 0 0 4 

2013 83 2 0 1 0 0 0 0 

2014 96 2 0 2 0 0 0 2 

2015 83 1 0 0 0 0 0 0 

2016 70 3 0 1 0 0 0 0 

2017 106 6 0 0 2 0 0 1 

2018 116 2 0 0 1 0 0 1 
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TABLE G-2: JHARKHAND 

 

INCIDENCE OF DEATHS OF INMATES IN PRISONS OF JHARKHAND DURING 2008-2018 

YEAR STATE NATUR

AL 

DEATH 

UNNATUTRAL DEATHS 

SUICID

E 

EXECUTI

ON 

MURDE

R BY 

INMATE 

DEATHS 

DUE TO 

ASSAUL

T 

BY 

OUTSIDE 

ELEMEN

TS 

DEAT

HS 

DUE 

TO 

FIRIN

G 

DEATHS 

DUE TO 

NEGLIGE

NCE 

/ 

EXCESS 

BY JAIL 

PERSONN

EL 

OTHE

RS 

2008 Jharkhand 1 1 0 0 0 0 0 0 

2009 Jharkhand 64 1 0 2 0 0 0 0 

2010 Jharkhand 51 2 0 0 0 0 0 0 

2011 Jharkhand 41 3 0 0 0 0 0 0 

2012 Jharkhand 41 1 0 1 0 0 0 0 

2013 Jharkhand 48 2 0 0 0 0 0 1 

2014 Jharkhand 57 2 0 0 0 0 0 1 

2015 Jharkhand 37 1 0 0 1 0 0 3 

2016 Jharkhand 61 0 0 0 0 0 0 0 

2017 Jharkhand 45 2 0 0 0 0 0 0 

2018 Jharkhand 56 1 0 0 0 0 0 0 

Source: Prison Statistics of India Report 2008-2018     
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TABLE G-3: WEST BENGAL 

                                   

 

 

 

 

Table: INCIDENCE OF DEATHS OF INMATES IN PRISONS OF WEST BENGAL DURING 

2008-2018 

STATE/UT-WISE INCIDENCE OF DEATHS OF INMATES IN PRISONS DURING 2008-2018 

YEAR NATUR

AL 

DEATH 

UNNATUTRAL DEATHS 

SUICI

DE 

EXECUTI

ON 

MURDE

R BY 

INMATE 

DEATHS 

DUE TO 

ASSAUL

T 

BY 

OUTSID

E 

ELEMEN

TS 

DEAT

HS 

DUE 

TO 

FIRIN

G 

DEATHS 

DUE TO 

NEGLIGEN

CE 

/ 

EXCESS 

BY JAIL 

PERSONNE

L 

OTHER

S 

2008 7 1 0 0 0 0 0 0 

2009 67 2 0 0 0 0 0 0 

2010 64 4 0 0 0 0 0 0 

2011 69 4 0 0 0 0 0 0 

2012 81 7 0 0 0 0 0 0 

2013 85 5 0  0 0 0 0 

2014 82 9 0 0 0 0 0 12 

2015 86 10 0 0 0 0 0 2 

2016 79 6 0 0 0 0 0 0 

2017 108 11 0 0 0 0 0 1 

2018 108 11 0 0 0 0 0 1 

Source: Prision Statistics of India Report 2008-2018    
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Suicide and Undertrials   

One of the important reasons behind suicide (the dominant mode is hanging, head injury, 

poisoning etc.) is long incarceration of prisoners without reasonable basis. This has come 

strongly in most of our interviews with jail authorities in all three states. According to one Report, 

only 22 per cent of the prison population are convicts while 77 per cent are ‘undertrials’ i.e., 

prisoner awaiting the completion of investigation or trial29. The number of undertrials over has 

further increased from 2.4 lakh in 2010 to 4.3 lakh in 2021: an increase of 78 per cent30. The 

undertrial population of all states and Union Territories including Bihar, Jharkhand and West 

Bengal exceeds 60 per cent with the exception of Andaman & Nicobar Islands, Arunachal 

Pradesh, Mizoram, Tripura, and Madhya Pradesh.  

Detention Period of Undertrials 

Table: H 

Year  1-3 years  3-5 years Above 5 years  

Dec. 2017 59, 061 13, 143 4, 876,  

Dec. 2018 62,576 14, 316,  5,104, 

Dec. 2019 66, 586,  14, 049,  5,011, 

Dec. 2020 83, 481, 16, 603 7128 

Dec. 2021  88,725,  24, 0 33 11, 490  

Sources: India Justice Report (2022), quoting PSI  

 

 
29 India Justice Report (2022), p.68. 
30 Ibid  
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Extra Judicial Killings/ Encounters /Fake Encounters  

There is a growing trend of extra-judicial killings/encounters/fake encounters in many parts of 

India including the three states under study: Bihar, Jharkhand and West Bengal. This is evident 

from the following NHRC data, which is given below:                                                        

                                                  

Table I 

Cases of Police Encounter deaths registered by the National Human Rights Commission from 1 

April 1998 to 31 March 2008 (Source NHRC’s Annual Reports and Rajya Sabha Starred 

Question No. 98 answered on 25.07.2018) 

Sl State 1998-

1999 

1999-

2000 

2000-

2001 

2001

-

2002 

2002-

2003 

2003-

2004 

2004-

2005 

2005

-

2006 

200

6-

200

7 

200

7-

200

8 

Total 

1 Bihar 2 1 3 2 4 5 0 0 1 3 21 

2 Jharkhand 0 0  3 0 2 1 0 2 5 13 

3 West 

Bengal 

0 2 1 0 2 0 2 2 1 3 13 

 All India 76 86 110 58 83 114 122 157 301 177 1,274 

Sources: NHRC Annual Report 
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Table I -2 

 

Cases of Police Encounter deaths registered by the National Human Rights Commission from 1 

April 2008 to 31 March 2018 (Source NHRC’s Annual Reports and Rajya Sabha Starred 

Question No. 98 answered on 25.07.2018) 

Sl State 200

8-

200

9 

2009-

2010 

201

0-

201

1 

201

1-

201

2 

2012-

2013 

2013-

2014 

2014-

2015 

201

5-

201

6 

2016-

2017 

2017-

2018 

Total 

1 Bihar 0 2 7 2 2 7 0 3 4 0 27 

2 Jharkhan

d 

6 5 7 9 12 12 10 17 7 10 95 

3 West 

Bengal 

0 1 12 5 7 1 5 15 1 1 48 

 All India 132 111 199 179 181 148 192 206 169 155 1,672 

 SOURCES: NHRC Annual Report 

 

 

What the above data over the last decades since 1998 indicate is that while the trend of encounter 

is increasing at all India level as well as in the state of Bihar, Jharkhand and West. Thus, all India 

figures of encounter killings increased from 1274 during 1998-2008 (Table I-1) to 1,672 during 

2009-2018 (Table I-2). Similarly, in Bihar, Jharkhand and West Bengal the encounter deaths 

increased from 21 to 27, 13 to 91 and 13 to 48 respectively during the similar decades of 1998-

2008 to 2009-2018. What is significant is that state of Jharkhand witnessed significant increase 

in the police encounter killings compared to Bihar and West Bengal during the said period. The 

underlying causes for the same will be reflected under chapter 3. 

Among the states, in recent years, the state of Uttar Pradesh has attracted national limelight for 

encounter killing under the current Yogi regime. Since 2017 till May 2023 the UP has, according 

to media reports, witnessed a total of 185 encounter killings. The UP Police data shared with 
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media showed that more than 10,900 police encounters have taken place since March 2017, when 

Yogi Adityanath took over as the chief minister of Uttar Pradesh for the first time. 

However, the distinction between ‘legal encounter’ and ‘fake encounter’ is very narrow. There 

are a large number of cases where ‘intended fake encounter/culpable homicide’ has been   

characterised as ‘encounter’, which police often claimed to have resorted in the ‘self-defence’.  

The dramatized killing of high-profile gangster such as Mukhtar Ansari, former M.P, in the very 

presence of police personnel blurred the distinction between ‘encounter’, ‘fake encounter’ or 

‘murder’. Both fake encounter and custodial death have two major similarities: One, both were 

committed within the custody of police and second, both were the wrongs committed by the 

police official. 

The   NHRC registered 1,782 cases of fake encounters during 2000-2017, out of which 44.75% 

(794) of cases came from the State of Uttar Pradesh, according to an RTI source quoted in a print 

media.31  Following Uttar Pradesh, the next five states which accounted for the highest number 

of fake encounter cases are Andhra Pradesh, Bihar, Assam, Jharkhand and Manipur. However, 

each of them registered less than six percent of all the cases registered since 2000 - Andhra 

Pradesh (94 cases; 5.27 percent), Bihar (74 cases; 4.5 percent), Jharkhand (69 cases; 3.87 

percent), Assam (69 cases; 3.87 percent) and Manipur (63 cases; 3.53 percent)32. 

 

Demographic Profile of Deceased Custodial Victims  

 

It has been widely reported that most of the victims –either police or judicial custodial death---

belong to weaker/poor segments of societies cutting across caste and religious identities, though 

a bulk of them belong to minorities, SC, ST and OBC. Data from the annual NHRC reports from 

1996-97 to 2017-18 revealed that 71.58 percent of those who died in custody were  from poor or 

marginalized sections of society. Though this is evident from the data that most poor are victim 

of custodial violence and custodial death; it is a matter of investigation whether percentage of 

member of SC, ST and Muslims in arrest and in prison and custodial death is necessarily higher 

 
31 Phalguni Rao, ‘NHRC registered 1,782 fake encounter cases between 2000-2017; Uttar Pradesh alone accounts 

for 44.55%, , https://www.firstpost.com/india/nhrc-registered-1782-fake-encounter-cases-between-2000-2017-

uttar-pradesh-alone-accounts-for-44-55-4332125.html,  Feb 2, 2018, accessed on 22.08.2023.  

 
32 Ibid.  

https://www.thehindu.com/news/national/poor-account-for-71-of-custodial-deaths-in-india/article61940135.ece
https://www.firstpost.com/india/nhrc-registered-1782-fake-encounter-cases-between-2000-2017-uttar-pradesh-alone-accounts-for-44-55-4332125.html
https://www.firstpost.com/india/nhrc-registered-1782-fake-encounter-cases-between-2000-2017-uttar-pradesh-alone-accounts-for-44-55-4332125.html
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that its actual population across all the states of the country.  It is normally assumed that since 

the percentage of Muslims, SC and ST are high in jail comparison to actual population in society, 

at least at national level and in some of the states33, they also constitute high percentage in the 

matter of custodial death across many states. Moreover, the frequency of Muslims, SC, ST and 

‘poor’ being contacted by the police is ‘high’ than other segment of society. The Status of 

Policing in India Report 2018 revealed: 

 

Hindu Upper Castes were least likely to have been contacted by the police (13 percent). 

Scheduled Tribes and Muslims on the other hand were most likely to have been contacted 

by it (23 percent and 21 percent respectively; Table 2.1). In terms of class hierarchy, the 

likelihood of the police contacting a person is nearly twice as high amongst the poor 

compared to the upper class (21 percent as opposed to 12 percent; see Figure 2.7)34. 

 

The NHRC Annual Report does not provide class, caste or tribe-based classification of custodial 

death. However, they do provide religion-based classification of custodial death, probably for 

burial ceremonies of deceased person. An examination of NHRC data related to custodial deaths 

as per compensation (both under and police custody) in three states of Bihar, Jharkhand and West 

Bengal from 2008-2018 (Appendix F,G,H) revealed that in Bihar the percentage of custodial 

death from Muslim community is significantly lower to its actual population (under both police 

and judicial); while in Bengal  it is lower under police but slightly higher under judicial custody. 

In Jharkhand the percentage of Muslim custodial death is higher under police custody but low 

under judicial custody.  

                                                                     

 

Table -J 

 
33 In 2020, of a total 488,511 prisoners, 19.1% (93,774) were Muslims. The population share of Muslims in India is 

pegged at 14.2% (204 million). In 2016, there were 18% Muslim prisoners, growing to 19% in 2017, marginally 

falling to 18.2% in 2018 and remaining at 18.2% in 2019. Even in the years 2010, 2011 and 2012, the percentage of 

Muslims among prisoners hovered around 20%. Similarly, SC and ST constitute 20.7% and 11.2%, while theirs’s 

share in the population is 16.1% and 8.2% respectively. Assam had the highest percentage of Muslim undertrials 

(52.3%) and convicts (47%), followed by West Bengal (33% convicts and 43.5% undertrials). Sources 

https://www.thepolisproject.com/research/judicial-and-administrative-accountability-in-cases-of-custodial-deaths-

in-india-2015-2016-1/ 
34  Chapter 2, Experiences With the Police,  p. 36, The Status of Policing in India Report 2018, Common Cause & 

Lokniti - Centre for the Study Developing Societies (CSDS), New Delhi, 2018.  

 

https://www.thepolisproject.com/research/judicial-and-administrative-accountability-in-cases-of-custodial-deaths-in-india-2015-2016-1/
https://www.thepolisproject.com/research/judicial-and-administrative-accountability-in-cases-of-custodial-deaths-in-india-2015-2016-1/
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                                           (Derived from Appendix F1, F2, G1, G2 and H1 & H2) 

 

Data on Religious Profile of Custodial Death Victims from 2008-2018 (COMPENSATION 

RECOMMENDED) 

  Jharkhand West Bengal Bihar 

  No. of Death 

% in State 

population 

composition 

No. of Death 

% in State 

population 

compositi

on 

No. of Death 

% in State 

population 

composition 

Judicial 

Custody 

Hindu 25 58.10% 68.00% 18 52.90% 70.50% 54 88.50% 82.60% 

Muslim 4 9.30% 21.00% 11 32.30% 27.00% 7 11.40% 16.8%% 

Sikh 1 2.30% 0% 0 0% 0% 0 0% 0% 

Unknown 

/ Not 

stated 

13 30.20% 0% 5 14.70%  0 0%  

 Total 43   34   61   

           

Police 

Custody 

Hindu 9 69.20% 68.00% 5 45.40% 70.50% 6 100% 82.60% 

Muslim 4 30.70% 21.00% 1 9.00% 27.00% 0 0% 16.8%% 

Sikh 0 0% 0% 0 0 0% 0 0% 0% 

Unknown

/Not 

stated 

0 0%  5 45.40%  0 0% 0% 

 Total 13   11   6   

                  Sources: NHRC: 2008-2019  

 

 

 



64 

 | Page 

 

COMPLAINTS AND CONVICTIONS OF POLICE OFFICIALS 

The issue of custodial death under police and judicial custody is, in part, related with the rate of 

accountability for the wrong actions of police and jail officials. The lower the conviction rate of 

officials, the higher the possibility of custodial death as the police and jail officials hardly fear of 

the consequence of its wrongful actions including the custodial violence and custodial death 

NCRB provides information related to complains against the police officials as given in Table K 

below from 2008-2018. What these data reveals that while there is an increasing trend of 

registration of complains against the police, the final conviction rate of police officials has been 

very low in India including Bihar, Jharkhand and West Bengal. Further as per RTI reply from 

Beur Central Jail, Patna (Bihar) dated 4/11/2020, no jail official was convicted during 2008-2018 

(Annexure 3). In fact, during last 20 years while 1,888 custodial deaths have been reported across 

India, only 358 police personnel were charge sheeted and 26 were convicted; according widely 

reported by media quoting NCRB (CIA Report).  
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Table K: Complaints/Cases Registered Against Police Personal During 2008-18 in Bihar, 

Jharkhand and West Bengal 

TABLE K-1: BIHAR 

Complaints/Cases Registered Against Police Personal During 2008-18 in Bihar  

Ye

ar  

No. of 

Complaint

s 

Received/

Alleged 

During 

The Year  

Complaints Received/ Cases Registered 

No. of Inquiry Instituted Complaints/

Cases 

Declared 

False/Unsust

antiated 

No. of 

Cases 

regist

ered 

Durin

g The 

year  

No of Cases 

Depart

mental 

Magister

ial  

Judicial  Report 

for 

Regula

r 

Deptt.

Action 

Sent Up 

for 

Trial 

/Charge

-

Sheeted 

20

08 36 73 0 33 2 27 1 5 

20

09 40 79 0 32 0 38 6 2 

20

10 35 2 0 32 1 37 2 2 

20

11 22 4 0 19 0 22 0 1 

20

12 41 3 0 38 1 31 0 0 

20

12 41 3 0 38 1 31 0 0 

20

14 279 268 0 2 12 8   3 

20

15 97 92 0 0 4 4 0 4 

  

Total 

Number 

of 

Criminal 

Cases 

Registered 

During 

the 

Year 

Police 

Person

nel 

Arreste

d 

Cases 

Charge 

sheeted 

Police 

Personne

l Charge 

sheeted 

Police 

Personnel 

whose 

Cases were 

withdrawn/ 

Disposed 

Off  

Police 

Perso

nnel 

whose 

Trials 

were 

Comp

leted 

Police 

Person

nel 

Convic

ted 

Police 

Personn

el 

Acquitt

ed 

                  

20

16 43 0 40 40 0 0 0 0 

20

17 4 0 0 5 0 0 0 0 

20

18 17 0 11 63 55 0 0 0 

  

 Source: NCRB's Crime in India Report (2008-2018) 
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TABLE 2: JHARKHAND 

Complaints/Cases Registered Against Police Personal During 2008-18 in Jharkhand  

Year  No. of 

Compl

aints 

Receiv

ed/All

eged 

Durin

g The 

Year  

Complaints Received/ Cases Registered 

No. of Inquiry Instituted Complaints/

Cases 

Declared 

False/Unsust

antiated 

No. of 

Cases 

registered 

During 

The year  

No of Cases 

Department

al 

Magiste

rial  

Judicial  

  

Repo

rt for 

Regul

ar 

Deptt

.Actio

n 

Sent Up for 

Trial /Charge-

Sheeted 

2008 23 0 0 0 0 1 0 0 

2009 1065 840 0 217 65 1060 0 519 

2010 2043 24 0 6 5 8 0 6 

2011 3 1 1 0 1 2 12 1 

2012 2 130 0 132 0 2 2 1 

2013 2 130 0 132 0 2 2 1 

2014 2 2 0 0 0 2   2 

2015 40 32 0 0 0 6   1 

  

Total 

Numb

er of 

Crimi

nal 

Cases 

Regist

ered 

Durin

g the 

Year 

Police 

Personnel 

Arrested 

Cases 

charge 

sheeted 

Police 

Personn

el 

charge 

sheeted 

Police 

Personnel 

whose 

Cases were 

withdrawn/ 

Disposed 

Off  

Police 

Personnel 

whose 

Trials were 

Completed 

Police 

Perso

nnel 

Convi

cted 

Police Personnel 

Acquitted 

2016 3 2 2 2 0 0 0 0 

2017 2 0 0 0 0 0 0 0 

2018 2 0 0 0 0 0 0 0 

Source : NCRB's Crime In India Report ( 2008-2018) 
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TABLE 3: WEST BENGAL 

 

Complaints/Cases Registered Against Police Personal During 2008-18 in West Bengal  

Year  No. of 

Compla

ints 

Receive

d/Allege

d 

During 

The 

Year  

Complaints Received/ Cases Registered 

No. of Inquiry Instituted Complaints/C

ases Declared 

False/Unsusta

ntiated 

No. of Cases 

registered 

During The 

year  

No of Cases 

Departmental Magisteri

al  

Judicial  Report 

for 

Regula

r 

Deptt.

Action 

Sent Up for Trial 

/Charge-Sheeted 

2008 46 31 0 9 6 37 29 11 

2009 270 260 0 4 0 6 27 4 

2010 33 32 0 5 0 5 27 5 

2011 158 35 0 4 0 20 11 4 

2012 164 155 0 9 0 16 35 8 

2012 164 155 0 9 0 16 35 8 

2014 96 82 5 2 2 25  12 

2015 61 27 3 7 9 24  12 

 

Total 

Numbe

r of 

Crimin

al 

Cases 

Registe

red 

During 

the 

Year 

Police 

Personnel 

Arrested 

Cases 

charge 

sheeted 

Police 

Personnel 

charge 

sheeted 

Police 

Personnel 

whose 

Cases were 

withdrawn/ 

Disposed 

Off  

Police 

Personnel 

whose 

Trials were 

Completed 

Police 

Person

nel 

Convic

ted 

Police Personnel 

Acquitted 

         

2016 9 3 18 18 1 1 0 1 

2017 23 0 15 15 2 2 0 2 

2018 46 0 9 35 6 1 0 1 

 

Source: NCRB's Crime In India Report (2008-2018) 
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CHAPTER III 

 

POLICE CUSTODIAL RIGHTS, AND CONSTITUTIONAL SAFEGUARD AND 

RIGHTS UNDER CUSTODY 

 

Governance and Custody  

The previous chapter sufficiently highlighted the problematic of custodial death in India 

including in Bihar, Jharkhand and West Bengal. This has raised the question at a broader level 

whether the custodial violence and custodial death is merely an ‘abuse of exercise of power’ and 

a ‘behavioural aberration and anomaly' on the part of public officials in gross violation of 

established rules, procedures, regulations, norms and police manual? Or whether it is a ‘structural 

problem’, which is deeply embedded in the cultural practices and moral universe of everyday 

governance that fundamentally believes in ‘identifying’, ‘controlling’, ‘disciplining’ and 

‘punishing’ the ‘wrongdoers’ in order to maintain the security and order in the society as well as 

belief in the maxim that ‘system does not work without force’. 

The pervasive belief in ‘necessary force’ or ‘necessary violence’ continues to guide the police 

outlook towards maintaining order and security. This is evident from 13-point Code of Conduct, 

which was prepared and recommended by the National Commission of Police, for the police 

officers in the country. Number 7 of the Code of Conduct defines ‘abuse of authority’: 

A police officer shall be deemed to have committed abuse of authority if he — 

(a)  without good and sufficient cause makes an arrest, or 

(b)  uses any unnecessary violence towards any prisoner or other person with whom he may be 

brought into contact in the execution of his duty, 

(c)  is uncivil to any member of the public35.  

 
35 NHRC, Manual on Human Rights for Police Officers, NHRC, 2011, p. 115. 
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The expression, ‘unnecessary violence’ implies ‘legal use of necessary force’. However, neither 

of the expression has been defined in the law book or in CrPC, which, therefore, remained a 

subjective understanding and discretion to be exercised by individual police officials without fear 

of legal implication of excess use of force except in the matter of custodial death. 

In other words, application of reasonable force is a necessary condition for obtaining an effective 

governance, which is often legitimised through system of law, bye laws, rule, regulations, 

ordinance and norms.  The degree and frequency of application of forces and the manner of 

exercise of power/force/authority varies across political cultures and tradition of political 

governance within and outside India, irrespective of uniformity of Penal code and other penal 

provisions of governance.  Moreover, in post-colonial countries like India, there exists a vast gap 

between the constitutional mandate of governance and everyday practices of governances. The 

latter is often mediated through cluster of value system, world views and identities, which often 

results in high degree of selective application of rules and regulations as well as employment of 

force. 

Constitutional and democratic governance has, therefore, been seized with the problematic of 

striking a judicious balancing between the very act of arrest and custody, custodial rights of the 

accused/arrestee and the security of state and people.  This is because of the fact that the very act 

of questioning, detention, arrest and custody on the part of law enforcing officials, particularly 

police, begets the violation of various kinds of human rights of the affected person including 

physical (bodily injury), economic, (monetary loss, career opportunities), social (shame, 

humiliation) and phycological (mental) torture. The Constitution of India, concerned with human 

rights of person under custody, has therefore laid down the ‘protective rights’ of the arrested 

person along with details guidelines and procedures of custody, which has been subsequently 

expanded and strengthened by various governments and judiciary. 

An elaboration of the most basic provisions related to rights of police to arrest and keep into 

custody along with the laid down procedure to exercise that right as well as the ‘protective rights’ 

of the person under custody is required in order to evaluate the nature and magnitude of violation 

of human rights related to the custodial deaths, particularly with reference to Bihar, Jharkhand 

and West Bengal.  However before laying down the power to ‘constitutional protective rights’ of 

person under custody, it is important to familiarise with semantics and legal definition, if any, as 

well as the operational meaning of ‘custody’, ‘custodial violence’ and ‘custodial death’. 
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MEANING OF CUSTODY   

The term custody is neither defined in the procedural laws nor in the substantive laws. In general, 

it implies ‘guardianship’ and ‘protective care’ and carries a moral overtone. Even when applied 

to indicate arrest or incarceration, it does not carry any sinister symptoms of violence during 

custody, at least under democratic system of governance. However, the legal connotation of the 

term ‘custody’ refers to the following human context: (a) ‘securing a control over physical body 

of a person’; (b) protection of person under custody from any threat to his/her/other life. 

In legal semantics, there are two kinds of official custody: pre-trial/under trial/pre-conviction and 

post-conviction. The pre-trial custody comes under the jurisdiction of both police and judiciary, 

the post-conviction custody is exclusively exercised by the judicial authorities. In popular 

parlance, such custodies are called police custody and judicial custody. 

POLICE CUSTODY 

‘Policing’ and ‘law and Order’ are the ‘state subject’ under the Indian Constitution. State 

governments, therefore, has exclusive jurisdiction in enacting Acts, laws, bye laws and ordinance 

concerning administration of police from time to time. Moreover, though the police system in 

India broadly functions under the colonial era Criminal Procedure Code (CrPc) as amended from 

time to time, the cultural variation in the states influences the reception and interpretation of the 

similar Rules and Regulations, which then has an implication, along with other socio-economic-

demographic and political factors, in shaping the police culture in a particular state. This, in part, 

also accounts for the variation in the number of custodial deaths across many states in the country. 

The term ‘police custody’ has hardly been defined in the Police Manual, the Police Act of 1861, 

CrPc, NHRC Manual for Police or BPRD Manual for Police. However, Jharkhand Police 

Manual, 1978 (volume 1), which is a copy of Bihar Police Manual, 1978 (Vol 1), has defined 

‘police custody’ as 

‘a custody on the authority of police’. Every person who is kept in attendance to answer a charge 

in such a way that he is practically deprived his freedom shall be considered as in custody. A 

police officer who without himself arresting a person, directs some of the neighbours to take 

charge of him, shall be responsible in the same way as if he had made the arrest himself. 
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Requiring a person’s attendance by letter and deputing a constable to accompany him, with 

orders to prevent him, from speaking to anyone amounts to an arrest”. (p119). 

If one ignores the flow of masculine language in the above passage, what is evident from the 

above definition is that police custody amounts to ‘confining a person in a ‘police lock up’. This 

is what common man as well as lower rung of police personnel allure to the meaning of police 

custody.  However, the ‘act of establishing control over physical body of person’-- fully or 

partially for temporary period is not merely confined to ‘formal arrest’ and ‘police lock up’ but 

assumes many forms including ‘detention’, ‘questioning’, ‘summoning’, ‘confinement’, 

‘surveillance’, ‘search’, etc within and outside of police station. This also includes accompanying 

the accused from one destination to another such as from police station to hospital or to the office 

of judicial magistrate: from jail to the court of law or hospital; transfer from one court to another 

or from one jail to another etc and visa -a- versa. Each of these police acts result in eclipsing off 

the freedom and liberty of ‘suspected’ person.  Such operation and execution may be legal or 

illegal, formal, or informal to be executed by words and actions, with and without procedure. 

Hence every arrest amount to custody but not vice-versa. 

The intent and resultant effect of police custody in all these forms are the followings: 

(a) protection of person under custody from any threat to his/her/other life. 

(b) restraining the liberty and mobility of person -either fully or partially-. 

(c) isolating and preventing the ‘suspected’ person from destroying evidence. 

(d) preventing the ‘suspected’ person from wrongdoing or unearthing the futuristic plan to 

commit crime. 

In official parlance, 'custodial death’ takes place in the aftermath of ‘formal arrest’ -which 

includes both -the act of arrest itself and the prescribed manner and procedure to be adopted 

while making arrest and to be charged with. All deaths prior to ‘formal arrest’ due to the action 

of police amount to ‘encounter’ or ‘fake encounter’—the number of which has increased in recent 

years as indicated in chapter I under table. Hence, to an extent the custodial death is linked with 

the formal arrest, it is important to cite the Cr PC that gives police to flat, absolute power to arrest 

any person within Indian territory without any restrictions. These are as follows: 
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Section 41: to arrest any person without a warrant or without an order from Magistrate, 

of which the most important are: 

41 (1) (a): who has been concerned in any cognisable offence or who commits any cognizable 

offence in the presence of police officer; or against whom a reasonable complaint has been 

made or credible information has been received or reasonable suspicion exists. 

41 (1) (e) who obstructs a police officer while in the execution of his duty, or who has 

escaped or attempts to escape, or from lawful custody. 

Section 42: to arrest on the refusal to give name and address. 

Section (60):  to summon anybody except the below 15 age or women to police station who is 

acquainted with the facts and circumstances of the case; 

Section 151: to arrest any person without a warrant or without an order from Magistrate to prevent 

the commission of cognisable offences. 

Section 129 (2): to arrest and confining any person to disperse the unlawful assembly or assembly 

of five or more people. 

The above provisions must be read in conjunction with other provisions, which protects the police 

while exercising the power to arrest. These are as follows: - 

Section 96 of the IPC declares that any act done in exercise of ‘right of private defence’ is not 

an offense.  

Section 97 states the defence is available both in respect of ‘body’ and ‘property’. 

 Section 99 cautions that the defence is not available for inflicting more harm than is necessary 

for defence. 
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Section 100 specifies the various circumstances (death, grievous hurt, kidnapping, rape, acid 

attack etc.) under which a person committing death in exercise of private defence, will be 

justified. 

Exception 3 of Section 100 of IPC, which has been given to protect a public servant, and he 

who exceeds the power given to him by law, causes death in good faith, necessary for the 

discharge of duty.  

Following the process of formal arrest, an investigating police officer (not below the rank of Sub 

Inspector) ‘possess the custody of physical body’ of an accused person in two phases: 

a. The first 24 hours after the arrest before producing the accused in front of judicial 

magistrate excluding the time of journey. 

b. A maximum of 15 days of ‘police remand’ in cases related non-bailable cognizable 

offences as granted by judicial magistrate upon production of accused before the 

magistrate at the end of 24 hours. 

During these two periods the police legally enjoy full power to investigation and 

interrogation to find out the truth behind the commission of alleged crime. However, in 

reality the police custody remained in operation from the time of arrest (in case of non 

bailable arrest) of suspected/accused till his/her/other acquittal excluding the period 

spent inside the jail premises. Many times, police exercise unrestrained/excesses force 

including torture on the suspect/accused as a method of investigation, which sometimes 

results in the death. 

JUDICIAL CUSTODY 

It refers to the power of judicial magistrate under 167 CrPC to send the suspect/accused, arrested 

under non- bailable cognizable offence, to jail, who remained lodged inside the jail of central or 

state prison till he obtained bail or what is called ‘default bail’ or acquitted from charges or 

pardoned by the state. Under judicial custody/remand the police can only interrogate the accused/ 

suspect with prior permission of the court. 
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As per section 3 (1) of ‘The Prison Act, 1894’, ‘Prison’ means any jail or place used permanently 

or temporarily under the general or special order of a State Government for the detention of 

prisoners and include all land and building appurtenant thereto, but does not include: - 

a. (a) Any place for the confinement of prisoners who are exclusively in the custody of 

police; or 

b. (b) Any place specially appointed by State Government under section 541 of the old 

Criminal Procedure Code, 1882, 

c. (c) Any place, which has been declared by the State Government by general or special 

order to be a subsidiary jail. 

MEANING OF CUSTODIAL VIOLENCE 

Custodial violence has been prevalent in Indian police for a long time. This has been highlighted 

in the Report of several Police Reform Commissions as well as Law Commissions since Torture 

Commission (1850). It refers to ‘condition of violence perpetuated by law enforcing authorities 

-whether police, jail, paramilitary or any other authority- to an ‘unarmed suspect’ under custody 

who cannot defend himself nor can escape'. The act of physical torture on human body is the 

most important aspect of custodial violence. It is commonly associated with the ‘police torture’, 

which allegedly takes place within the four walls of police lock up after the formal arrest 

including the police remand. However, the Supreme Court of India in various judgments related 

to custodial crimes and custodial deaths categorically stated that what really matters in this kind 

of crimes is the total control of police over the victims irrespective of the place of occurrence of 

crime – whether within and outside the police premises. 

The UN ‘Declaration on the Protection of All persons from Being Subjected to Torture and Other 

Cruel, Inhuman or Degrading Treatment or Punishment’(1975) has defined torture as “means 

any act by which severe pain or suffering, whether physical or mental, is intentionally inflicted 

by or at the instigation of a public official on a person for such purposes as obtaining from him 

or a third person information or confession, punishing him for an act he has committed or is 

suspected of having committed, or intimidating him or other persons. It does not include pain or 

suffering arising only from, inherent in or incidental to, lawful sanctions to the extent consistent 

with the Standard Minimum Rules for the Treatment of Prisoners”. 
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Custodial violence involves two specific situations. One where the very custody or arrest itself 

is illegal and does not have any authority of law. Under this situation the custodial crimes take 

place from the very inception of custody and continued in the post custody phase. Most cases of 

illegal confinement, detention and enforced disappearance by law enforcing agencies falls under 

this situation. In fact, there is increasing trend among the police force to resort to such kind of 

custodial crimes so as to escape the ‘legal accountability’. The NHRC Manual for Human Rights 

on Police Officers (2011) duly recognised this form of illegal policing in order to circumvent the 

clause of 24 hours arrest and stated:  a method often adopted by the police is to pick up the suspect 

and detain him illegally for many days without any permission from the Court; no information is 

given to the relatives regarding the whereabouts of such detained person. Even if such illegally 

detained person dies, the police often do not own responsibility as there is no evidence to show 

that such a person died in police custody (p. 102). 

Second, where the custody itself is lawful, but the basic safeguards associated with custodial 

practices are not followed post custody. 

Various Police Manuals, Police Acts, NHRC Guidelines, decision of Supreme Courts and other 

courts, civil society organisations and human rights organisations have, therefore, strongly 

condemned the culture and practice of torture. They consider it the most important violation of 

human rights. Though most police officials, with whom the PPF research team interacted during 

the field work in each state, emphasised the decreasing role of torture in policing on account of 

the increasing awareness of human rights and the role of media; however civil society 

organisations have repeatedly claimed in their annual report that more than 75% deaths within 

the police custody have resulted due to torture. Thus, NCAT (National Campaign Against 

Torture) found that out of 125 deaths in police custody across India in 2019, 93 persons (74.4%) 

died during police custody due to alleged torture/foul play36.  Earlier, according to credible source 

, in 67 of 97 deaths in custody in 2015, the police either failed to produce the suspects before a 

magistrate within 24 hours as required by law, or the suspects died within 24 hours of being 

arrested37. 

 
36  National Campaign Against Torture: INDIA: ANNUAL REPORT ON TORTURE 2019  

 2019, p. 6 , New Delhi, 26th June 2020  
37 https://www.humanrightsinitiative.org/in-the-news/human-rights-watch-publishes-report-on-deaths-in-indian-

police-custody-chri-contributes-to-study  

https://www.humanrightsinitiative.org/in-the-news/human-rights-watch-publishes-report-on-deaths-in-indian-police-custody-chri-contributes-to-study
https://www.humanrightsinitiative.org/in-the-news/human-rights-watch-publishes-report-on-deaths-in-indian-police-custody-chri-contributes-to-study
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Hence, they have been very vocal about the demand for anti-torture legislation. 

The famous D.K.Basu v. State of West Bengal, 1997 Cri LJ 743 SC has called  custodial violence  

as a ‘calculated assault on human dignity’. It further said that the quality of a nation’s 

civilization can be largely measured by the methods it uses in enforcing criminal law-------- The 

situation is aggravated by the fact that the persons who are supposed to be the protectors of the 

citizens are violating the law. (D.K.Basu v. State of West Bengal, 1997(1) SCC 416). 

There is no explicit law or provision of Cr P.C that explicitly sanctions ‘use of force’ in post 

arrest or custody except during the process of arrest of the accused or in self-defence. 

Section 46 (2): power to use all necessary means to effect the arrest if the accused person 

attempted to forcible resist the attempt of arrest or try to evade the arrest. 

MEANING OF CUSTODIAL DEATH  

Ordinarily, the expression ‘custodial death’ signifies all deaths –natural and unnatural- that 

occurs under custody of law enforcing public authorities, of which three are most common: (a) 

death under police custody; (b) death under judicial custody and (c) death under army and 

paramilitary force. It is the first two kinds of death, that has received the critical public attention 

and concern of global regime of human rights. In particular, it is the ‘police custodial death’, 

which has received the wider coverage in media, critical academia and public discussion for a 

particular reason: most of death under police custody is considered a ‘foul play’-a death caused 

due to torture. Based on the field work, the latter meaning of custodial death signifies the most 

popular and prevalent among common people, various categories of law enforcing agencies, 

intelligentsia, and Human Rights related NGOs. Most of NHRC’s compensation for custodial 

death is related to ‘custodial death due to torture’ or ‘medical negligence’. However, more than 

it being just about torture by the Police, custodial death can also be caused due to ‘criminal 

negligence’ by the public authorities. This includes lack of proper safety, lack of medical aides, 

lack of basic foods, unhygienic condition of living under crowded space within prison, unlawful 

detention of a person more than the stipulated time, depression, psychological trauma, suicide 

etc. ‘Custodial death’, in wider sense of the term, implies ‘all kinds of death’ (natural, unnatural, 

suicide, encounter, torture, medical negligence etc) under ‘custodial jurisdiction’ of police and 

judicial authorities. This includes ‘death’ of person under custody during his/her movement from 
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one place to another such as from police lock up to the office of judicial magistrate, court of law, 

jail, and hospital or from one jail to another jail or taking them to crime spot etc. 

THE BIHAR POLICE MANUAL (BPM1978) HAS PROVISIONS FOR DEALING WITH 

POLICE CUSTODIAL DEATHS UNDER TWO CIRCUMSTANCES. 

Section 203 (a) deals with ‘death of prisoner under police custody (including during the process 

of inquiry or while giving statement). It provides a detail procedural step to be followed up 

including immediate mandatory reporting by the investigating officer to the nearest magistrate; 

commencing the investigation at once by the investigating officer; on spot visit by SDM and 

possibly by SP for making personal inquiry, who will then file the report to DM immediately.  

The body so dead must be sent to post mortem. (see, BPM, 108). 

Section 203 (b), If the death occurs within the premise of hospital and the medical officer not 

less than the rank of Assistant surgeon certifies that such death is natural; then on spot personal 

inquiry is not required. What required under such circumstances of death is that the medical 

officer with his certificate needs only to make a simple report containing the causes and facts of 

circumstances of death. 

Section 205 lays down the details rules and regulations pertaining to investigation of unnatural 

and suspicious deaths (pp 109-121). 

CONSTITUTIONAL SAFEGUARDS FOR ARRESTED PERSON/ ACCUSED/ UNDER 

TRIAL/CONVICTED 

The actions of law enforcing institutions and officials particularly the police, - have a serious 

bearing upon the life, opportunities, and liberty of ordinary people.  The Constitution of India, 

therefore, lays down the broad provisions for safety and security of life of a person under 

‘authoritative custody’. Subsequent Acts and Ordinances of Government of India and various 

State governments and Union Territories, Rulings, Observations and Judgements of Courts of 

Law including Administrative Tribunals,  Recommendations of various Administrative and 

Police Reform Commissions, the Annual Reports of NHRC and other non- governmental human 

rights organisations  as well as Statute, Regulations, Rules, and by-laws of various law enforcing 

institutions, particularly police, have expanded the scope and strengthened the spirit of 
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Constitutional safeguards for the protection of basic human rights of the arrested person/prisoner. 

Besides there exists a large number of international conventions related to human rights, of some 

of which India is also signatory, as well as international human rights bodies (UN and non-UN), 

which morally bind the Government of India to uphold the human rights while governing the 

society. 

The listing of all provisions related to protection of basic human rights vis a vis custody is not 

possible, which flows from the above listed bodies. Therefore, what is listed below is the 

fundamental provisions that offer ‘protective rights to the arrested person/prisoner’ to access a 

safe, secure, and dignified life, relatively speaking, under the ‘authorised custody’. It is the 

violation of these fundamental safeguards, which will reveal the ‘state of custodial deaths’ in 

Bihar, Jharkhand, and West Bengal. 

SAFEGUARDS UNDER THE CONSTITUTION OF INDIA (PART OF 

FUNDAMENTAL RIGHTS) AFTER ARREST 

Article 20 (3): Right not to be a witness against himself: 

No person accused of offence shall be compelled to be a witness against himself. 

This right against self-incrimination is in tune with Article 14 (3) (g) of the International 

Covenant on Civil and Political Rights, which calls on the member states to ensure that the 

accused is not compelled to testify against himself or to confess guilt. 

Article 21:  Right to Life and Personal Liberty: 

No person shall be deprived of life or personal liberty except according to the procedure 

established by law. 

In Maneka Gandhi vs Union of India (1978), the Supreme Court, expanded the scope and ambit 

of Article 21 of the Constitution, emphasising that this right is not confined merely to physical 

existence but also includes the inherent right to live with dignity. 
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Article 22 (1) - Right to be Informed of the Ground of Arrest and Consult of lawyer 

No person who is arrested shall be detained in custody without being informed, as soon 

as may be, of the grounds for such arrest nor shall he be denied the right to consult, and 

to be defended by, a legal practitioner of his choice. 

Article 22 (2): Right to be produced before Judicial Magistrate 

Every person who is arrested and detained in custody shall be produced before the nearest 

magistrate within a period of twenty- four hours of such arrest excluding the time 

necessary for the journey from the place of arrest to the court of the magistrate and no 

such person shall be detained in custody beyond the said period without the authority of 

a magistrate. 

SAFEGUARD AS PER BIHAR POLICE MANUAL (1978), WHICH IS ALSO THE 

SAME FOR JHARKHAND POLICE MANUAL 

Article 239 of Chapter 11: ‘The office-in charge- of police post shall be responsible for the safe 

custody of all prisoners brought to every police post’ (see Rule 172). 

Article 221 (d): As soon as an accused person is placed arrest the investigating officer shall ask 

him whether he has any complaint to make of ill treatment by the police and shall enter in the 

case diary the questions and answers. 

Article 221 (e): A prisoner in police custody before being produced in the court is entitled to see 

his pleader only and a relative. 

Article 223 (b): when a person is arrested in a bailable offence, he should not be completed to 

go to the Police Station to give bail. The officer arresting him should take necessary bail bound 

from him and release him as per the rule where bail is offered. 

Article 224 (a): Non-Bailable Offences: The Police should not expect the courts to detain an 

accused person in custody beyond the prescribed limits of 15 days imposed by Section 167 (2). 

Article 224 (d):  No police officer has the power to re-arrest an accused person in the same 

offence in which he has been released on bail under section 437 CrPC. 
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Article 236: The Investigator shall not keep suspected persons in Police custody before holding 

Test Identification. 

Article 240: Escorts of Prisoner to and from police posts 

(g) officer- in -charge shall see, as far as possible, that prisoners in transit are properly fed and 

treated. 

(k) Police Officer shall not compel witness or accused to travel long distances when they are not 

in fit condition to stand long journey. 

SAFEGUARDS AS PER INDIAN CR PC 

Section 41 of Criminal Procedure Code (CrPC) was amended in 2009 to include safeguards 

so that arrests and detentions for interrogation have reasonable grounds and documented 

procedures, arrests are made transparent to family, friends and public, and there is protection 

through legal representation. 

Section 50 

Person arrested to be informed of grounds of arrest and of right to bail. 

Every police officer or other person arresting any person without warrant shall forthwith 

communicate to him full particulars of the offence for which he is arrested or other grounds for 

such arrest. 

Section 50 A 

Obligation of person making arrest to inform about the arrest, etc., to a nominated person. – 

(1) Every police officer or other person making any arrest under this Code shall forthwith 

give the information regarding such arrest and place where the arrested person is being 

held to any of his friends, relatives or such other persons as may be disclosed or 

nominated by the arrested person for the purpose of giving such information. 

(2) The police officer shall inform the arrested person of his rights under sub-section (1) as 

soon as he is brought to the police station. 
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(3)  An entry of the fact as to who has been informed of the arrest of such person shall be 

made in a book to be kept in the police station in such form as may be prescribed in this 

behalf by the State Government. 

(4)  It shall be the duty of the Magistrate before whom such arrested person is produced, 

to satisfy himself that the requirements of sub-section (2) and sub section have been 

complied with in respect of such arrested person. 

Section 51 

Search of arrested persons 

(1) Whenever a person is arrested by a police officer under a warrant which does not 

provide for the taking of bail, or under a warrant which provides for the taking of bail but 

the person arrested cannot furnish bail, and whenever a person is arrested without warrant, 

or by a private person under a warrant, and cannot legally be admitted to bail, or is unable 

to, furnish bail. 

(2)  Whenever it is necessary to cause a female to be searched, the search shall be made 

by another female with strict regard to decency. 

Section 56 

Person arrested to be taken before Magistrate or officer in charge of police station. 

A police officer making an arrest without warrant shall, without unnecessary delay and 

subject to the provisions herein contained as to bail, take or send the person arrested 

before a Magistrate having jurisdiction in the case, or before the officer in charge of a 

police station. 

Section 57 

Person arrested not to be detained for more than twenty-four hours. 

No police officer shall detain in custody a person arrested without warrant for longer 

period than under all the circumstances of the case is reasonable, and such period shall 

not, in the absence of a special order of a Magistrate under section 167, exceed twenty 
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four hours exclusive of the time necessary for the journey from the place of arrest to the 

Magistrate’s court. 

Section 163 

Prohibits the investigating officers from making any inducement, threat or promise. 

 

Section 167: Procedure when investigation cannot be completed in twenty-four hours. 

(1) Whenever any person is arrested and detained in custody, and it appears that the investigation 

cannot be completed within the period of twenty-four hours fixed by section 57, and there are 

grounds for believing that the accusation or information is well founded, the officer in charge of 

the police station or the police officer making the investigation, if he is not below the rank of 

sub-inspector, shall forthwith transmit to the nearest Judicial Magistrate a copy of the entries in 

the diary hereinafter prescribed relating to the case, and shall at the same time forward the 

accused to such Magistrate. 

(2) The Magistrate to whom an accused person is forwarded under this section may, whether he 

has or has not jurisdiction to try the case, from time to time, authorise the detention of the accused 

in such custody as such Magistrate thinks fit, for a term not exceeding fifteen days in the whole; 

and if he has no jurisdiction to try the case or commit it for trial, and considers further detention 

unnecessary, he may order the accused to be forwarded to a Magistrate having such jurisdiction: 

Provided that-- 

the Magistrate may authorise the detention of the accused person, otherwise than in custody of 

the police, beyond the period of fifteen days, if he is satisfied that adequate grounds exist for 

doing so, but no Magistrate shall authorise the detention of the accused person in custody under 

this paragraph for a total period exceeding 

(i) ninety days, where the investigation relates to an offence punishable with death, imprisonment 

for life or imprisonment for a term of not less than ten years; 

(ii) sixty days, where the investigation relates to any other offence, 

and, on the expiry of the said period of ninety days, or sixty days, as the case may be, the accused 

person shall be released on bail if he is prepared to and does furnish bail, and every person 
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released on bail under this sub-section shall be deemed to be so released under the provisions of 

Chapter XXXIII for the purposes of that Chapter;] 

(b) no Magistrate shall authorise detention of the accused in custody of the police under this 

section unless the accused is produced before him 

(c) no Magistrate of the second class, not specially empowered in this behalf by the High Court, 

shall authorise detention in the custody of the police. 

Section 167 (2) of the code also makes it incumbent upon the said magistrate to authorize further 

detention of the accused, only if he has been produced before him in person for the first time. 

SAFEGUARDS AS PER INDIAN EVIDENCE ACT (1872) 

Section 24 prevents police officers from forcing any person to make any statement which he 

would like to make on his free will. 

Section 24 makes all confessions made under inducement, threat, or promise as inadmissible. 

Section 25 states that no confession made to a police officer can be used to prove any offence 

against him. 

Section 26 makes all confessions made during custody inadmissible unless made in the 

immediate presence of a Magistrate 

SAFEGUARDS AS PER IPC, 1860 

 

Section 348, among others, lays down provisions relating to wrongful confinement and prohibits 

such confinement for extorting any confession or information for detecting any offence or 

misconduct. Such wrongful confinement has been made a punishable offence with imprisonment 

up to three years is also liable for fine. 

 

Sec 330 & 331 of the Indian Penal Code 1860 provides punishment for injury inflicted for 

extorting confession. 

 

Crime of custodial torture against prisoners can be brought under Sec 302, 304, 304A, and 306 

of IPC. 
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Sections 7 & 29 of the Police Act, 1861 provide for dismissal, penalty or suspension of police 

officers who are negligent in the discharge of their duties or unfit to perform the same. 

THE RULINGS OF SUPREME COURT OF INDIA 

The Supreme Court of India has traditionally been assertive on the issue of protection of 

fundamental rights of the persons and citizens residing within India. It has produced several 

milestone judgements enhancing the scope of Article 21, which has enriched the democratic 

governance in the country. The Courts in India have been very vocal and strongly condemned 

the prevailing trend of custodial death in the country. The most famous Supreme Court judgments 

in this regard is D. K. Basu vs. State of West Bengal (1997) AIR 1997 SC 610) and Prakash 

Singh v. Union of India Case and the SC judgement (2006). 

The Judgement in the D. K. Basu vs. State of West Bengal (laid down 11 specific requirements 

and procedures that the police and other agencies have to follow for the arrest, detention and 

interrogation of any person. These are: 

1. Police arresting and interrogating suspects should wear “accurate, visible and clear” 

identification and name tags, and details of interrogating police officers should be recorded in a 

register. 

2. A memo of arrest must be prepared at the time of arrest. This should have the time and date of 

arrest. 

(a) be attested by at least one witness who may either be a family member of the person arrested 

or a respectable person of the locality where the arrest was made. 

(b) be counter-signed by the person arrested. 

 

3. The person arrested, detained or being interrogated has a right to have a relative, friend or 

well-wisher informed as soon as practicable, of the arrest and the place of detention or custody. 

If the person to be informed has signed the arrest memo as a witness this is not required. 

4. Where the friend or relative of the person arrested lives outside the district, the time and place 

of arrest and venue of custody must be notified by police within 8 to 12 hours after arrest. This 
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should be done by a telegram through the District Legal Aid Authority and the concerned police 

station. 

5. The person arrested should be told of the right to have someone informed of the arrest, as soon 

as the arrest or detention is made. 

6. An entry must be made in the diary at the place of detention about the arrest, the name of the 

person informed and the name and particulars of the police officers in whose custody the person 

arrested is. 

7. The person being arrested can request a physical examination at the time of arrest. Minor and 

major injuries if any should be recorded. The "Inspection Memo" should be signed by the person 

arrested as well as the arresting police officer. A copy of this memo must be given to the person 

arrested. 

8. The person arrested must have a medical examination by a qualified doctor every 48 hours 

during detention. This should be done by a doctor who is on the panel, which must be constituted 

by the Director of Health Services of every State. 

9. Copies of all documents including the arrest memo have to be sent to the Area Magistrate 

(laqaMagistrate) for his record. 

10. The person arrested has a right to meet a lawyer during the interrogation, although not for the 

whole time. 

11. There should be a police control room in every District and State headquarters where 

information regarding the arrest and the place of custody of the person arrested must be sent by 

the arresting officer. This must be done within 12 hours of the arrest. The control room should 

prominently display the information on a notice board. 

PRAKASH SINGH V. UNION OF INDIA CASE AND THE SC JUDGEMENT 2006: 

 

SC with taking references and consideration of the recommendations made by several committee 

on police reforms delivered a landmark judgment in this case instructing the Central & State 

Governments to comply with a set of seven directives by 31-12-2006 and file affidavits of 

compliance by 3-1-2007 laying down the practical mechanisms to kick-start police reforms. 
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1. The State Governments are directed to constitute a State Security Commission; 

2. The State Government is to ensure that the Director General of Police is appointed 

through a merit based, transparent process and enjoys a minimum tenure of two years; 

3. The State Government is to ensure that other police officers on operational duties 

(including Superintendents of Police in charge of a district and Station House Officers in 

charge of a police station) also have a minimum tenure of two years; 

4. The State Government is to set up a Police Establishment Board, which will decide all 

transfers, postings, promotions, other service-related matters of police officers below the 

rank of DSP and make recommendations on postings and transfers of officers above the 

rank of DSP; 

5. The State Government is to set up a National Security Commission (NSC) at the Union 

level to prepare a panel for selection and placement of Chiefs of the Central Police 

Organisations (CPO), who should also be given a minimum tenure of two years; 

6. The State Government is to set up independent Police Complaints Authorities at the State 

& district levels to look into public complaints against police officers in cases of serious 

misconduct, including custodial death, grievous hurt or rape in police custody; and 

7. The State Government is to separate the investigation and law and order functions of the 

police. 

 

THE STATUS OF COMPLIANCE TO THE SC DIRECTIVES 

 

In compliance with Prakash Singh v Union of India case in 1996 and the SC directives in 2006, 

state governments replied and responded. However, around 15% state governments reported for 

taking steps to implement all directives like Sikkim, Nagaland, Meghalaya, Arunachal Pradesh; 

63% reported for taken steps to comply with one or more directives, but registered objections to 

some directives like Himachal Pradesh, Daman and Diu, Orissa, Jharkhand; while 22% state 

governments completely ignored the SC directives, and also registered strong objections to some 

or all directives and do not indicate any steps for implementing or states governments stated that 

new police legislation is in the process of being drafted so, no steps have been taken to implement 

the SC directives or; have sought extensions with no details on concrete steps towards 

compliance like West Bengal, Tamil Nadu, Uttar Pradesh. 
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NHRC GUIDELINES ON CUSTODIAL TORTURE AND CUSTODIAL DEATH 

Since the formation in 1993, the NHRC actively pursued the cases of custodial deaths and 

produced several guidelines to prevent its happenings in the country, which it keeps sending to 

the various governments from time to time. It has actively campaigned, organised the 

conventions to raise human rights awareness among the officials as well as among the common 

people. Over the years it has made several important recommendations for prevention of 

custodial death, which is also well contained in the Manual of Human Rights for Police Officers 

(2011).                            

NHRC ‘s direction and guidelines concerning Custodial Death/ Rape (Annexure 6) and Video- 

Filming of Post Mortem Examinations (1997) has been accepted by the government of India.  

The MHA (F. No. 1501I /66/2020-HR-I &II dated July 13,2020) has instructed all Chief 

Secretaries and DGP of all States and UTS to comply with the directives of NHRC in matters 

related to custodial death (Annexure7).  

INTERNATIONAL TREATIES AND CONVENTIONS AGAINST TORTURE 

Some of international Treaties and Conventions Against Torture, which legally and morally bind 

the Indian government to take effective measures with regard to elimination of practice of torture 

and custodial death in the country. 

Some of the relevant treaties are mentioned below: 

Article 5 of the Universal Declaration of Human Rights states: “No one shall be subjected to 

torture or to cruel, inhuman or degrading treatment or punishment.” 

The Convention against Torture and Other Cruel, Inhuman or Degrading Treatment or 

Punishment adopted and opened by the UN General Assembly in December (1984) defines 

torture as “any act by which severe pain or suffering, whether physical or mental, is intentionally 

inflicted on a person for such purposes as obtaining from him or third person information or a 

confession….” It may be “inflicted by or at the instigation of or acquiescence of a public official 

or other person acting in an official capacity “. 
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Apart from the Universal Declaration of Human Rights, the issue of elimination of torture has 

been extensively incorporated in the wide array of international and regional human rights 

treaties such as- 

1. The International Covenant on Civil and Political Rights (ICCPR) (1966) 

 

2. Convention against Torture and other Cruel, Inhuman or Degrading Treatment or 

Punishment (1984). 

 

3. The European Convention for the Protection of Human Rights and Fundamental 

Freedoms (1953) 

 

4. African Charter on Human and Peoples’ Rights (1979) 

 

5. American Convention on Human Rights (1969) 

THE UNITED NATIONS STANDARD MINIMUM RULES FOR NON-CUSTODIAL 

MEASURE (TOKYO RULES). 

The rules were adopted by the UN General Assembly on 14th December 1990. They lay down 

basic principles to promote the use of non-custodial measures, as well as minimum safeguards 

for persons subject to alternatives to imprisonment. It talks about greater community involvement 

in the criminal justice system and also endeavours to promote a sense of responsibility among 

the offenders towards society. It calls on the member states to develop non-custodial measures 

and provide options other than imprisonment and to rationalize criminal justice policies. The 

rules also aim to promote social justice and look into the rehabilitation needs of the offenders. 

The rules discourage pre-trial detention and give more importance to the investigation of the 

alleged offence. The judicial authority should have at its disposal a range of non-custodial 

measures. Alternatives provided in the rules are verbal sanctions (admonition, reprimand, and 

warning), conditional discharge; status penalties, economic sanctions, and pecuniary penalties, 

confiscation, suspended or deferred sentences; house arrest, etc. 
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UNITED NATIONS CODE OF CONDUCT FOR LAW ENFORCEMENT OFFICIALS 

(ADOPTED BY GENERAL RESOLUTION 34/169 OF 17 DECEMBER, 1979) 

Article1 

Law enforcement officials shall have the duty imposed upon them by law, of serving the 

community and by protecting all person against acts, consistent with the high degree of 

responsibility required by their profession. 

Article 2 

In the performance of their duty, law enforcement officials shall respect and protect human 

dignity and maintain and uphold the human rights of all persons. 

Article 3 

Law enforcement officials may use force only when strictly necessary and to the extent required 

for the performance of their duty. 

Article 5 

No law enforcement officials may inflict, instigate torture, other cruel, inhuman or degrading 

treatment or punishment, nor may any law enforcement officials invoke superiors’ orders or 

exceptional circumstances such as state of war or a threat of war, a threat to national security, 

internal to national security, internal political instability or any other public emergency as a 

justification of torture or other cruel, inhuman or degrading treatment or punishment. 

 

VARIOUS ADMINISTRATIVE AND POLICE REFORM COMMISSIONS 

THE LAW COMMISSION 152ND REPORT ON CUSTODIAL CRIMES AND 

RECOMMENDATIONS: 

 

The Law Commission 152nd Report recommended to make appropriate provisions in the Indian 

Penal Code (IPC), 1860; the Code or Criminal Procedures (CrPC), 1973; and Indian Evidence 
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Act, 1872 to foreclose torture in custody by the public servants and to protect interest of the 

victims of custodial crimes. 

 

THE INDIAN PENAL CODE (IPC) 1860; 

 

● A new section of 166A be inserted in the IPC, 1860 for punishing the violation of the 

section 160 of the CrPC, 1973. Section 166A – whoever being a public servant, 

knowingly disobeys any direction of the law (a) prohibiting him from requiring the 

attendance at any place of any person for the purpose of investigation into an offence or 

other matter; (b) knowingly disobeys any direction of the law regulating the manner in 

which he shall conduct such investigation, to the prejudice of any person shall be 

punished with imprisonment for a term extend to one year or with fine or both. The 

purpose offence should be cognisable bailable and triable by any magistrate. 

● Insertion of 167A in the IPC, 1860 – whoever, being an officer in charge of a police 

station and required by the law to record any information relating to commission of a 

cognisable offence reported to him, refuses or without reasonable cause fails to record 

such information, shall be punished with the imprisonment for a term extend to one year 

or with fine or both. 

 

THE CODE OF CRIMINAL PROCEDURE (CRPC), 1973; 

 

● Need to insert a new section 50A after section 50CrPC, 1973. The section 50A (1) CrPC 

– whenever a person is arrested by a police officer, intimation of the arrest shall be 

immediately sent by the police officer (along with intimation about the place of detention) 

to (a) relative or friend, known person to the arrested person or nominated by the arrested 

person and (b) local legal aid committee. 

● The section 50A (3) CrPC – the police officer shall prepare a custody memo and body 

receipt of the person arrested duly signed by him and by two witnesses of the locality 

where arrest has been made, delivered the same to a relative of the person arrested. 

● The section 50A (4) CrPC – the custody memo shall contain particulars (i) name of the 

person arrested and father’s name or husband’s name; (ii) address of the person arrested; 

(ii) date, time and place of arrest; (iv) offence for which the arrest has been made; (v) 
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property, if any, recovered from the person arrested and taken into charge at the time of 

arrest; and (vi) any bodily injury which may be apparent at the time of arrest. 

● The section 54 CrPC be amended – Examination of arrested person by medical 

practitioner with particulars (a) the examination of the accused victim shall be conducted 

by a registered medical practitioner or through govt. hospital available (b) The registered 

medical practitioner shall without delay examine him/her and prepare a report with details 

of name, address, age, injuries, general mental condition and any other material 

particulars (c) the report shall precisely state the reasons for such conclusion and (d) exact 

time of commencement and completion of examination shall also be noted in the report 

and forward the report to the Magistrate. 

● If the police officer refuses to record the FIR, the aggrieved person should have a right to 

file a petition (i) before the chief judicial magistrate in the case of custodial injuries or 

torture and all custodial crimes other than killing and (ii) before the session judge in the 

case of death in custody. A new section 154A be inserted in the CrPC, 1973. 

● In order to provide separately for compensation for custodial offences a new section 357A 

CrPC be inserted (compensation in custodial offences). 

● The section 357A (5) CrPC – (a) Rs. 25000 in case of bodily injury, and (b) Rs. 100000 

in case of death. 

 

THE INDIAN EVIDENCE ACT (IEA), 1872; 

 

The Law Commission recommended to amend provisions contained in section 25 and 26 of the 

Indian Evidence Act, 1872, the provision shall be extended to all public servants. The section 25 

IEA, 1872 – confession to public servant not to be proved and section 26 IEA, 1872 – confession 

by accused while in custody of public servant not to be proved against him. The section 27 IEA, 

1872 recommended to substitute - discovery of facts at the instance of the accused. 

 

THE LAW COMMISSION 154TH REPORT “THE CODE OF CRIMINAL PROCEDURE 

(CRPC) 1973”: 

 

The Law Commission opined that it is essential to make appropriate amendments of CrPC, 1973 

for rendering speedy justice. The section 167(2) CrPC 1973 amended – the police custody need 

not be during the first 15 days of remand alone. A provision should also be made for a fresh 
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police custody if sought by the CBI during investigation. The section 176 CrPC 1973 

recommended to be amended to provide in the case of death or disappearance of a person or a 

rape of a woman while in custody of police, there shall be a mandatory judicial inquiry and in 

case of death, examination of the body shall be conducted within 24 hrs of death. 

 

In response to the SC directives 7 (the state govts is to separate the investigation and law & order 

functions of the police), the Law Commission 154th Report highlights the benefits of separating 

the functions of the investigative wing of the police from its law & order wing and also insulate 

it from the political, executive and other interference. 

● reduction of executive control over police investigation as the latter would enjoy 

protection of the judiciary, 

● better investigation owing to scrutiny of courts which will lead to successful prosecutions 

● reduction in the possibility of unjustified and unwarranted prosecutions 

● speedy investigation leading to speedy disposal of cases, 

● enhancement of expertise of investigating police, and 

● increased public cooperation and confidence. 

 

THE GORE COMMITTEE ON POLICE TRAININGS (1971-73): 

 

The Committee recommended for a planning, developing and coordinating agency at the Centre 

and the States. While the problems of police training must be tackled and solved by the State 

level, the Central Government will have to provide financial and technical assistance in the 

important task of reorganising training for the police at various levels. A good, well-organised 

training programme is only one of several components, though an important one, which 

determine the efficiency and morale of an organisation. The vulnerability of the police to 

pressures from the political parties & others and many organisational, administrative & legal 

issues have a vital bearing on the effectiveness of the police and their acceptability to the people. 
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PADMANABHAIAH COMMITTEE ON POLICE REFORMS AND 

RECOMMENDATIONS: 

 

 

The main recommendations made by the Committee are: (i) A body headed by the Chief Justice 

of the State High Court as Chairman, State Chief Secretary and an eminent public person as 

members should be constituted to recommend a panel of two names for appointment to the post 

of the Director General of Police. (ii) A Police Establishment Board, consisting of DGP and three 

other members of the police force selected by him, should be constituted to decide transfers of 

all officers of the rank of Deputy Superintendent of Police and above. (iii) The minimum tenure 

of all officers should be 2 years. (iv) There should be another Committee under the Chief 

Secretary and with the Home Secretary and the DGP as members to hear representations from 

police officers of the rank of Superintendent of Police and above alleging violation of rules in 

the matter of postings and transfers. 

 

THE MALIMATH COMMITTEE ON REFORMS OF CRIMINAL JUSTICE SYSTEM 

AND RECOMMENDATIONS: 

 

The Committee recommends that the Inquisitorial System can be adopted to strengthen the 

Adversarial System and to make it more effective. The standard of proof in criminal cases should 

be higher than preponderance of probabilities and lower than proof beyond reasonable doubt. An 

important object of the Criminal Justice System is to ensure justice to the victims, yet he has not 

been given any substantial right, not even to participate in the criminal proceedings. The victim, 

and if he is dead, his legal representative shall have the right to be impleaded as a party in every 

criminal proceeding where the offence is punishable with 7 years’ imprisonment or more. 
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CHAPTER - IV 

STATE OF CUSTODIAL DEATH IN BIHAR (2009-2018) 

 

INTRODUCTION  

 

As per the data of NHRC (Table C, Chapter 1) Bihar registered (intimation) significant decline 

in custodial deaths from 1704 during 2001 -2010 to 1129 (difference of 575) during 2010-2020. 

It witnessed the marginal rise under police custodial death (from 40 to 61) but sharp decline from 

under judicial custodial death (1664 to 1068, a difference of 596) over the similar period. This 

prompted the then acting Chairperson of BHRC, Mr Nealmani, in 2014, to issue an statement 

suggesting the significant improvement in the police and jail governance: “While it used to be on 

an average eight custodial deaths per year between 1995 to 2005, it has come down to an average 

of three per year between 2005 to 2012. Bihar which used to be at NINTH position in the country 

during 1995 to 2005, has now improved to FOURTEENTH position vis-à-vis other states during 

the year 2005 to 2012”.  However, the former DGP of Bihar, Shri Abhayanand, who is also an 

educationist and credited in establishment of Super 30 coaching institute, during the course of 
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interview for this project on 15/03/2021, categorically stated while referring to the incidents of 

custodial death that “the incidents have neither decreased or increased. More or less. They 

remain constant in numbers’. Referring to custodial death, SSP (Patna West) told us that, “the 

number of incidents has remained proportionate to the population and number of crimes”. 

 

 Bihar Field Data (Appendix I : I-1-police, I-2-Jail, I-3 Prisoner, 1-4-family members/relatives 

of deceased victim and 1- 5- civil society stake holders) as well as other data collected through 

different sources has been dissected on four central aspects of questionnaire related to custodial 

death as mentioned in chapter 2 under subheading of Methodology and Field Dynamics.  

 

 

A. MAPPING OF CUSTODIAL DEATH 

 

The field interview across serving officials (police and Jail) cutting across rank clearly revealed 

that though there is an admission of custodial death. This is evident from that fact though only 

5% among police official reluctantly accepted that custodial death took place directly took place 

under his jurisdiction, while 40% of police personnel expressed knowledge of death under the 

charge of other officials. However, unlike police personnel, 100% judicial personnel, who were 

interviewed, admitted that custodial death took place under his jurisdiction within jail premise 

and 81% admitted they were aware of custodial death taking place under the jurisdiction of other 

officials. Further an overwhelming majority among both police and jail officials (more than 85-

100%) does not see any rising trend/graph of custodial death in the region during 2009-2018. 

This is broadly in conformity with the data of NHRC. Accordingly, a NHRC data between 

2009/2010 and 2018/2019 revealed that Bihar had registered the highest police custodial death 

(9) in 2013-2014 and highest judicial custodial death (137) in 2009-2010, which is far below 

compared to other states on similar population index. There is a strong perception amongst them 

the custodial death hardly take place now, if one compared to the situation of 1970s and 1980s. 

However, there is an admission with a rider that while police excesses does take place to extract 

the relevant information but not all police excesses results in custodial death. A social activist 

working on the issue of human rights and custodial violence and death also confirmed that ‘now-

a-days cases of custodial deaths due to police torture are very few’.  
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The overall perception of civil society (i.e., non-officials) is internally divided; only a slight 

majority (53%) see a rising trend of custodial death in Bihar. This does minimally indicate that 

an overall emerging perception that custodial death -whether under police or under jail) in Bihar 

is declining. This is despite the fact that there is an increasing rate of registered complains against 

police/armed forces: from 34 in 2008 to 2041 in 2015, the total being 11133 during 2008-2015 

(Annexure 8, sources BHRC.)38. The latter does indicate that unlike in the past, people are 

asserting their rights to register complains against police, while at the same time police stations 

in Bihar is no more reluctant to register the complains. The emerging social perception about 

declining trend of custodial death in Bihar is also evident from NHRC data (Table C, Chapter 1). 

 

However, several officials during the course of interview in Bihar indicated that there is a rise in 

number of prisoners since 2016 due to the enactment of Bihar Prohibition and Excise Act (2016), 

which has led to increase in number of deaths within jails. As one jail official put, it “Number of 

deaths are directly linked with the crime rate. He elaborated it further saying as and when 

number of crimes increase there is consequential increase in the number of prisoners and in 

number of custodial deaths. However, he added that “in last 10 years there has not been even a 

single death related to police torture or suicide”.  Another Jail Superintendent, stated that “the 

law (Bihar Prohibition and Excise Act, 2016) has helped society immensely by lowering the 

roadside crimes but has increased the burden on the prison management equally”. We were told 

at the Beur Central Jail (Patna) that number of prisoners in this jail has swelled due to Bihar 

Prohibition and Excise Act (BPEA), 2016. It appears that there is definite increase in the number 

of prisoners and death in Bihar Jail since 2016. Thus, the total number of prisoners jumped from 

28418 in 2015 to 33102 in 2016 to 40186 in 2017 before declining to 38685 in 201839. Similarly, 

the number of judicial custodial deaths in Bihar increased from 61 in 2016 to 106 in 2017 to 116 

in 201840. As one jail official at Buer Central Jail, Patna, stated, ‘With BPEA (2016), there has 

been increase in custodial death by 50%’. As per RTI reply dated 4.11.2020 (Annexure 3) from 

Beur Central Jail confirmed that out of total 159 custodial death during 2008-2020, 72 took place 

during 2017-2020.   

 
38 It is not clears as to how many these complains were registered against; and how many were registered against 

Armed forces as BHRC does not provide separate data for each. However, according to NCRB registered the total 

number of complaints against police during the same period was 198; which reached to a total of 262  during 2008-

2018, which is very low compared to NHRC (see Appendix -----).  

 
39 Source : Prison Statistic of India ( 2008-2018) 

 
40 Ibid,PSI,  2016-2018 
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However, a document of prisoner from Sasaram jail, which the field researcher obtained during 

their visit to Sasaram Jail (Annexure 9), contradicts the increasing number of arrests under the 

Bihar Prohibition and Excise Act (2016). According to this document, which list the prisoners 

between 2000-2020, only one person was serving the jail sentences on the charge of Bihar 

Prohibition and Excise Act (2016), while 22 out of total 44 (almost 50%) prisoners were serving 

terms on the charge of violation of Arms Act.  Notwithstanding of this document, many jail 

authorities including Beur Central Jail, Patna, informed us the increasing number of prisoners on 

the charge of violation of this Act.  

 

Further, almost all police and jail officials (100%) categorically ruled out any trend which 

indicates that the bulk of custodial death belong to this particular region or sub region or district. 

According to them, cases of custodial death-whether under police or within jail happened 

‘anywhere and everywhere’, to use the word former DGP of Bihar. However, the cases of 

custodial death are more related to rural than urban area. Further, an RTI dated 2/11 2020 related 

to district wise custodial data during 2009-2019 does provide a sub-regional pattern of custodial 

death in Bihar. The said data was obtained from BHRC through RTI dated 2/11/2020, which is 

reproduced before: - 

 

RTI DATA ON CUSTODIAL DEATHS IN BIHAR 

 

Number of District wise Custodial Deaths (Police and Judicial) cases taken in cognizance 

by the BHRC for the years of 2009 to 2019– (data received on - 2/11/2020) 

S. L no. Districts Year between 2009 – 

2018  

 Deaths  Position (1 to 10) 

1 Araria  23  

2 Aurangabad  24  

3 Arwal  09  

4 Banka  24  

5 Begusarai  43 9 

6 Bhabhua  19  

7 Bhagalpur  60 5 

8 Bhojpur  57 6 
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9 Buxar  24  

10 Darbhanga  29  

11 East Champaran  62 4 

12 Gaya  54 7 

13 Gopalganj  18  

14 Jamui  14  

15 Jehanabad  22  

16 Katihar  38  

17 Khagariya  25  

18 Kishanganj  09  

19 Lakhisarai  15  

20 Madhepura  23  

21 Munger  23  

22 Muzaffarpur  88 2 

23 Nalanda  40 10 

24 Madhubani  30  

25 Nawada  21  

26 Others   16  

27 Patna  126 1 

28 Purnia  22  

29 Rohtas  39  

30 Saharsa  24  

31 Samastipur  24  

32 Saran  65 3 

33 Shekhpura  03  

34 Sheohar  10  

35 Sitamadi  33  

36 Siwan  35  

37 Supaul  19  

38 Vaishali  34  

39 West Champaran   47 8 

Total= 1291 
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The above district wise data related to custodial death clearly reveals that the number of custodial 

deaths has been relatively high in five major cities of Bihar: Patna (126), Muzaffarpur (88), Saran 

(65), East Champaran (62) and Bhagalpur (60) during the period of 2009-2019 respectively. A 

second set of districts with less than 40 during the same period is Bhojpur (57), Gaya (54), West 

Champaran (47) and Nalanda (40). Excluding East and West Champaran, all other districts are 

part of Central- South Bihar. Together they constitute 599 out of the total 1291 custodial deaths 

in Bihar, which is almost 50% of the total custodial death. An SI, Kotwali Thana (Patna) did 

confirm that South Bihar is more prone to crimes and hence the custodial death count could be 

on the higher side in southern Bihar. Education is important in evolving civilised society.  The 

South Bihar is not as educated as other parts of Bihar. People do commit more crimes than 

anywhere else. 

 

 

THE CAUSATIVE AND CONTRIBUTORY FACTOR FOR THE INCIDENCE OF 

CUSTODIAL DEATH 

UNDER POLICE CUSTODY 
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An examination of interview of more than 20 police officials reveals that overwhelming majority 

see the poor health of accused/ arrestee and act of suicide as the major reasons for the death 

inside the police lock up. They appear as number one and two reasons cited in the scale of 1-4. 

As one senior police official stated, ‘99% are due to victim’s poor health or illness or inability 

to handle pressure and tendency to commit suicide”. Interestingly none of the police officials 

admitted on record that they believe in torture in eliciting the confession from the arrested person 

or resorted to torture due to bribery/corruption. However, a police officer during the process of 

interview boldly stated, “In every case of suicide in custody, the PS or police personal should be 

held responsible as the responsibility of the person in custody lies with the police. (अगर कोई आत्महत्या 

करता ह ैतो यह थाने की लापरवाही है जिसके जलए उनपर उजित काययवाही होती हैं और होनी भी िाजहए| जहरासत में व्यजि के िीवन की रक्षा की 

जिम्मेदारी पुजलस की होती हैं). As with regard to underlying causes of suicide most police officials attribute 

the ‘high degree of shame’, ‘depression’, ‘lack of moral courage to face society’ and inner guilt 

that his act brought ‘disrepute’ to the family and was likely to put the family more on trouble. 

 

However unofficially some of them told the researchers that sometimes 'force’ is used on 

‘hardened criminals’ for the purpose of investigation: People expect from police to deliver justice 

and make the society free from everyday crime of hardened criminals. ‘Societal pressure to 

deliver justice’ does contribute to overall circumstances and factors leading to death under 

police custody; but such pressure works only in the context of public outcry in some cases and it 

is not routine. Sometimes they had to resort to force due to pressure from high police officials. 

As a group of SI (informally) stated, 'police is more often than not is left with no choice but to 

use force on accused because of pressure from press, political leadership and higher police 

officials. Also, in case of custodial death (police custody), the SI and Hawaladar get suspended. 

Rarely senior officers of the rank DSP and above are held responsible or accountable. Lower 

machinery expects their seniors to take stand for them which is seldom the case.  To emphasise 

this, the group of SI pointed that the abbreviation of IPS should be: I am Personally Safe”. 

 

This comment was also supported by former DGP and other IPS officials as well. As one senior 

retired police officer in Patna during the course of interview stated, ‘If, IPS (from SP to DGP) 

decides there will be no incident like these (meaning custodial death including encounter). If 

Government/States decide to protect the honest officers, there will be no need of organisations 

like NHRC. Politics is integral part of the police excesses. In his words (सरकार िाहती ह ैतो करो, जिर कौन 
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डरेगा). IPS can control things easily if he decides to. SP has more time; he can think and plan for 

his area. If he decides no custodial death can happen. He just has to work according to the law. 

However, if he is party to the crime or has tacit acceptance to the tactics of police excesses then 

things go in undesired direction. 

 

‘Majority of police officials stated that it is wrong to assume that police use ‘force’ uniformly 

inside the lock up for each arrested person. Similar some of the police officials admitted that 

corruption/bribery does play a role in favouring or disfavouring a conflict party; however, it is 

not a critical factor for custodial death. Only one police personnel identified ‘lack of anti-torture 

law’ as top most reason for the death under police custody. Some of the senior police 

functionaries (SSP and above) also admitted that sometimes custodial deaths and encounters also 

happened due to overt ambition of SP: they seek easy fame and gallantry awards. 

 

A close examination of the above statements and in view of informal ‘chat’ with many police 

officials including high one in hierarchy supports to our working hypothesis/ assumption that 

while pressure politics, money, corruption, ambitions of individual police officials, socio-

political dynamics of caste and class, predominant presence of members of upper caste in police 

force and other related factors do play some role in custodial death, it is the moral predisposition 

of political officials that believe that force including torture (its levels varies from officials to 

officials) is a necessary legitimate component for executing their ‘official duties’, i.e., preventing 

the crime in the society, delivering justice to the victim/complainant and exposing  the motive 

and truth behind the commission of crime. Thus, during a short interaction with a group of S.I.s,   

while waiting to interview the SHO, some officials confessed about beating an apprehended 

person. In fact, one of the police officials sarcastically told us that, ‘police job is the best job, you 

can slap anybody without any accountability’!  

 

In fact, almost of all police officials attributed the declining trend of custodial violence/torture as 

a tool of everyday policing to following factors: assertive media, rising political consciousness 

among people, assertive NHRC and regional human right commissions, provision of human 

rights cell, assertive human rights and other civic society groups and technological advancement 

such as installation of CCTV in most police station41. They stressed that “the police atrocities 

 
41 The Government of Bihar took an effective measure in installation of CCTV in the police station in accordance 

with Supreme Court directives of 2020. According to one report April 15, 2021), more than 10,000 IP based CCTV 

Figure - Chakiya thana 
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which were heard of from 1980s or 1970s do not prevail today and torture is no more a means of 

policing. No such case of judicial or police custodial death due to torture is heard of anymore 

and things have improved a lot in this matter”. 

 

However contrary to the above official reasons for the custodial death; the civil society including 

media, NGOs, lawyers, and human right organisations strongly attribute the practice of ‘torture’ 

(23%), ‘bribery’ (9%), ‘suicide’ (8%) and Personal ego and biases (5%) as the main reasons (first 

preference of the respondents) for the death under police custody. Similarly, majority (6 out of 

10) of members of victim families see ‘torture’ as ‘the main’ reason for police custodial death. 

What is interesting to observe is that respondents from civil society hardly identify ‘lack of anti-

torture law’ as main or even significant reason for the custodial death. A very minority of civil 

society respondents marked it as ‘third’ or ‘fourth’ preferred reason for the police custodial death. 

In our own discussion with various civil society stakeholders including journalists, social 

activists, retired government officials, social activists, the issue of anti-torture legislation did not 

dominantly figure. This is despite the fact various government commissions and human rights 

and other civil society organisations have consistently recommended and demanded the 

enactment of anti-torture legislation, as they see the lack of this legislation as the major source 

of custodial death-whether police or judicial custodial death. This somehow indicates that there 

is a lack of popular demand for the ‘anti-torture law’ in society, as the vast majority of society 

wants the police to act ‘tough’ against goons and miscreants. 

 

UNDER JUDICIAL CUSTODY 

 

The rate of custodial death within the jail premises is certainly high, compared to police custodial 

death for a reason: number of prisoner and time period spent by the prisoner inside the jail is 

very high. Further, most of Bihar jail is over-crowed. According to Indian Justice Report (2022), 

the occupancy rate in jails in Bihar ranges between 120%-150%42. However, like police officials, 

most of 16 jail officials, who were interviewed, cited ‘poor health of the prisoner’ and ‘suicide’ 

 
cameras have been installed at over 900 police stations of Bihar. https://www.isrmag.com/supreme-court-directive-

to-implement-cctvs-in-all-police-stations-across-india/ . As per India Justice Report, 2022,  Bihar had 957 police 

station with at east one CCTV out of total 1056 police stations; though the total number of CCTV camera installed 

in police station were 11081. India Justice Report (2022), Sir Dorabji Tata Trust, 2023, p. 59. Available on  

https://www.tatatrusts.org/insights/survey-reports/india-justice-report. Out field researchers also observed the 

CCTV in most of police stations where they visited for this study. 
42  India Justice Report, 2022, p. 66. 

https://www.isrmag.com/supreme-court-directive-to-implement-cctvs-in-all-police-stations-across-india/
https://www.isrmag.com/supreme-court-directive-to-implement-cctvs-in-all-police-stations-across-india/
https://www.tatatrusts.org/insights/survey-reports/india-justice-report
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as 1st and 2nd most preferred reasons for causing custodial death. As one jail officer put it, 

“medical reasons and old age continue to be main causes of custodial deaths. This medical reason 

also includes the internal injuries of prisoners caused due to police torture and later shifted to the 

jail. Prisoners succumbed to death due to these internal injuries”. 

 

To identify the internal injuries, a Dy Superintendent of a jail evolved his own way of finding 

police excesses on accused. According to him, 

 

He makes every inbound prisoner do physical exercises like push ups to check if the 

accused has been a victim of police excesses. As a result, he has successfully identified 

4-5 cases of inbound prisoners, victims of police torture. In such cases the authority 

immediately sends prisoner to the hospital to assess the intensity of torture and questions 

the police authority. He had to come up with his own mechanism because more often than 

not prisoners hesitate to accept or complain about torture in presence of police. 

 

However, unlike police, almost all jail officials strongly denied the practice of ‘torture’ as a 

method of disciplining or punishment or bring order among the prisoners. This was also 

confirmed by social activists, who had served the jail terms, as well as lawyers that the practice 

of torture does not exist inside the jail. Further, none of 34 prisoners, except one, that were 

interviewed cited ‘torture and inhumane treatment from the authorities’ as reason for the 

custodial death in jail, which does indicate the relative absence of torture inside the jail. 

 

 

MEDICAL INFRASTRUCTURE AND CUSTODIAL DEATH: POLICE AND JAIL 

 

While factors for death during police custody vary from the ones that cause death in judicial 

custody, unanimity in response was observed for certain aspects and ones’ that popped out the 

most were medical condition of the person in custody and under-developed medical 

infrastructure. The two aspects contribute to the incidence of custodial death both independently 

and inter-dependently. 

 

While 85% of the police officials responded to our query that the medical examination was done 

immediately after the arrest or taken to hospital for admission if required, in accordance with 
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police manual. They further informed as that due process is followed in matter of custodial death 

at police premise including mandatory reporting to district magistrate, constitution of inquiry, 

intimation to SHRC and NHRC and due compliance with provision of NHRC directives 

including mandatory videography of post mortem. However, a cross interviewing on this aspect 

revealed that most police officials at lower-level lacks clear understanding of legal provisions 

and detailed methods of investigation related to custodial death which takes into consideration 

of active presence and viewpoints of victims of family members. However, a few police officials 

admitted the limitation of a basic physical examination of an arrested person as it is not sufficient 

to assess to his or her mental health. It came out strongly during the process of interview and 

interaction – both formally and informally that police department is hardly concerned about the 

state of mental health. However, we did notice that the jail administration is more sensitive to the 

issue of mental health related problem or mentally challenged / unstable prisoners. The 

psychiatrist from district hospital do visit jail on ‘call’, if not regularly. 

 

4 of the 10 family members attested that while they found the health condition of arrested person 

at police station or at jail premise as ‘OK’ before 2-3 days of their death. They further attested 

that the bodies of dead victim bore ‘torture’ marks. The family members were intimated about 

the news of arrest or death of relatives sometimes through police or hospital or even informal 

contact. They only receive communication orally and not in writing. Further 55% of police 

respondents admitted that a copy of report of medical examination, which was conducted at the 

time of arrest of a person, was hardly made available to arrestee’s family members. Further, while 

the police do conduct post mortem in case of all custodial death and inquest report is prepared; 

however, they hardly provide a copy of post mortem report and other medical examination report 

to the family members of the victim. According to lawyer at Patna High Court, who deals with 

cases of custodial death, 9/10 cases have not followed by inquest report. Most of the 10 family 

members that were interviewed for this project strongly asserted that they neither receive a copy 

of FIR, or copy of medical examination, or copy of post mortem. Worst, most of family members 

of custodial death victim even had to bribe the police official to obtain a copy of post mortem43 

! In fact, an SHO of a Thana ashamedly stated, which is deeply violative of basic human rights 

of person: 

 

 
43 According to Status of Policing in India Report, 2018, Bihar police is the most corrupt on all India basis.  
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Medical and Post Mortem reports are not provided to the families because there is no 

such provision. There is no need to provide these documents to the family. Because most 

of them are illiterate and belong to poor background. They do not understand what is 

written in those documents. They wonder around asking every one about the content of 

the document. This adds to chaos. 

 

Similarly, a jail official made a similar statement: 

 

In case of demise of prisoner, medical or post mortem reports are sent to court 

and police and not shared with the families. There is no provision to provide any 

document to the family. As a part of procedure, jail administration prepares documents 

required to be submitted to court, BHRC, NHRC and other related state bodies. ‘हम सरकार 

और कोर्य के प्रजत िवाबदेय हैं न की जवजटर्म के पररवार के प्रजत’. 

 

In fact, 55% of civil society respondents strongly believe that the legal provisions regarding the 

matter of arrest and custodial death are hardly followed by the police and other law and order 

authorities. They hold bribery and inducement, absence of societal pressure, disempowerment of 

civic agencies and organisations ‘unawareness of rights of prisoners’ and some other factors 

responsible for manipulating and neglecting the legal provisions related to custodial death. 

 

As with regards to the medical facility inside jail, many jails superintended and other officials 

proudly informed us that with steady increase in medical and care facilities in recent past, the 

overall living condition within the jails has improved and number of deaths in jail has decreased. 

Due to these positive developments, it has come to our notice that petty criminals who cannot 

afford medical treatment outside commit crime just to utilise medical facility of jail. It is 

important to note here that Jail administration can spend 10% of the total budget on medicine. 

Hence an increase in the budget of jail has potential to improve the medical infra structure in the 

Jail, which may result in the reduction of custodial death. An examination of existing data reveals 

that while there is definite increase in the expenditure per intimate per day from 54.5 Rs. per 

intimate per day to 111.82 Rs. in 2019 with highest of Rs. 229 in 2015. However, compared to 

overall increase in expenditure per day, there was significant increase in the number of medical 

staff. Thus, the number of medical staff increases from 47 in 2010 to 110 in 2011 and 2012 to 

280 in 2013 and 2014 to 319 in 2015, 2016 and 2017 before declining to 238 in 2018 (Appendix 
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J). Though the details of various classification of ‘medical staff’ is not given (permanent resident 

doctors, visiting doctors, nurses etc), however the significant increase in the medical staff has a 

positive implication in strengthening medical infra structure, which may be contributory factor 

in bringing down the number of custodial deaths in Bihar. In fact, the ratio of medical staff per 

inmates is the highest in Bihar compared to West Bengal and Jharkhand. Further, as per IJS data 

(November-December 2021), Bihar ranked fifth position with 787 inmates per one medical 

officer amongst the cluster of 18 large and medium states44, even though it is far below than the 

criterion set by the Model Prison manual, 2016: one doctor for every 300 prisoners.  

 

Our own field researchers, who visited some of jails in Bihar, found them in relatively good 

condition45. However, 50% the prisoners stated they face ‘difficulties’ in accessing basic 

facilities, generally, such as sleeping, hygiene, clothing, medical help, entertainment, contacting 

family members etc. Further they also stated about the cases of ‘suicide’. Though jail 

administration as well as prisoners did confirm that they were physically examined at the time of 

‘admission to jail’; a close examination indicated that these medical examinations were hardly 

done by the professional medical experts (doctors). Moreover, it is evident from prisoner’s 

statement that they do not get regular medical check-up. Sometimes they get medicine and 

sometimes they do not. Further, due to adherence to bureaucratic procedure including taking 

permissions and preparing all paper work for the shifting of prisoner (read patient) from jail 

hospital to civil hospital takes a long time (sometimes even 24-25 hrs). This inordinate delay 

sometimes turns fatal. In fact, one social activist on the basis of data collected through RTI 

identified 'lack of medical facilities in jail premises’ and 'deaths during transporting prisoner 

(read patient) to the hospital and at hospital’ as the main reasons for custodial death. 

 

What is interesting to observe is that almost 99% of cases of medical examination and custodial 

death-whether under police or judicial –takes place in the ‘district government hospital’ or ‘Sadar 

hospital’. They are often ‘brought dead’ in Sadar hospital despite the fact most jail has provision 

for ‘hospital/medical ward’! Thus, a list of 44 custodial death of Ara Jail during 2000-2021 

(Annexure 10) clearly indicates that (a) majority of prisoner died between 1 to 6 months after 

entering into the jail and (b) 41 of them died at Sadar hospital at Ara and 3 at PMCH, Patna!  

Similarly, a list obtained by our field researcher of Gaya Central Jail (Annexure 11) indicated 

 
44 India Justice Report (2022), p. table 4, p. 82.  
45 Indian Justice Report (2022) has ranked Bihar jail as ‘middle’ on three scale (Best, Middle and Worst) amongst 

18 largest and medium populated state.  
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that all 14 custodial deaths during 2018-2020 took place either at ANMMCH, Gaya or PMCH, 

Patna. This does raise an issue of possible nexus between police, jail and doctors in manipulating 

the provisions related to custodial death. In fact, overwhelmingly percentage of civil society 

respondents (91%) strongly believe that there is involvement of other officials including hospital 

and judicial staff and non-official personnel in cases of custodial death. This points out 

interaction between social and political dynamics of Bihar social structure and administrative 

system as it operates in everyday life. 

 

One reason behind large number of custodial deaths at the hospital is that while it helps in keeping 

the human face of police and jail administration alive on the one hand; on the other hand a death 

at the hospital could be easily declared as ‘natural death’ on the recommendation of a doctor, 

which then does not require detailed investigation in accordance with directives of NHRC and 

other administrative bodies. 

 

DEMOGRAPHIC PROFILE/CASTE/CLASS/ RELIGION OF CUSTODIAL DEATHS 

 

Our investigation of some data of custodial death in Bihar that we managed to obtain through 

fields as well as data from NHRC website Bihar does not confirm to the wider public perception 

that SC, ST and minorities (particularly Muslim) constitute the largest percentage of total 

custodial death in Bihar. As per the record of custodial death in Gaya Central Jail (2018-2020, 

Annexure 11), out of total 14 custodial deaths, 01 belong to Muslim community, 04 SC and rest 

are general. The list of 44 custodial death in Ara jail (during 1st January 2008 to 18th March 2021, 

Annexure 10) contains the followings: General-16, SC/ST-9, OBC-12 and Muslim-3. A list 48 

custodial death from Sasaram Jail (Annexure 09) reflects the following caste and religious 

breakup: SC/ST—13, OBC-13, Muslim-3 including 1 female, general-33, Females-2 and 

children-2. However, we could not access the data from all jails in Bihar to make a correct 

assessment of rate of custodial death among SC, ST and minorities. 

 

HUMAN RIGHTS TRAINING AND CAPACITY BUILDING FOR POLICE OFFICIALS 

 

The issue of custodial violence and custodial death is closely related with human rights sensitivity 

of police officials towards fellow human beings. This includes ‘belief in dignity and self-respect 

of every person’, which is manifested as a part of ‘individual habitus’ and ‘everyday 
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institutionalised working behaviour’ of public officials, particularly police force. It is from this 

‘moral universe’ that interviews related to human rights training were approached. What comes 

out from the field interview, based both on formal as well informal responses, it appears that 

more than 80% police officials have attended or undergone human rights training session at least 

once, but more for procedural and technical requirement rather than making it as a part of 

everyday value system.  Moreover, the frequency of conducting such training programme is very 

low. Most police officials could not recall as to how many times they attended such programme 

or even what kind of human rights programme has attended. However informally, some police 

officials pointed out the increasing role of Human Rights Cell in most of district police station, 

which has reduced the incidences of custodial death in Bihar. It turns out the Bihar has the largest 

number of Human Rights Cell in various district police station compared to West Bengal and 

Jharkhand (Annexure 12). The IJR Report (2022) does point out the increasing budgetary 

allocation for training for police force and its effective utilisation in Bihar, however it is not clear 

whether this training also includes the sensitisation of human rights and learning non-coercive 

method of investigation and interrogation. However, what is evident from the Report is that Bihar 

on the scale of diversity index (entry of women, SC, and ST at lower level, if not at the officer 

grade) within police force is moving much ahead compared to many within the large and medium 

cluster of 18 states46. This does demonstrate the growing realisation among the governing stake 

holders including government and bureaucracy that a good participation from all segments of 

society in the governance could reduce the crime rate in the society and ultimately significant 

reduction in custodial death.   

  

 

INTERACTION WITH FAMILIES’ MEMBERS OF DECEASED CUSTODIAL 

VICTIMS IN BIHAR  

 

During the field visit we visited ten of the deceased victim’s family in Patna (three), 

Motihari (two), Begusarai (two) and Sasaram (two). Six were related to the judicial custody 

deaths and 4 police custody deaths. 

 

 
46 IJR, 2022, Table 3, p. 50  
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DISTRIBUTION OF NO OF VICTIM BELONGING TO CASTE GROUP 

 

Two victims were Muslims and belonged to minority community, eight Hindus where 

two comes under EBC, two from OBC, five comes under general, one was not stated.  
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DISTRIBUTION OF NUMBER OF VICTIMS BELONGING TO CASTE GROUP 

 

 

 

CAUSE OF DEATH ACCORDING VICTIM'S FAMILY 

 

As per the victims’ families most cases (five out of seven) were related to the police 

torture, no one has agreed with suicides, poor health, due to belong to SC/ST/Minority groups, 

one said none of the factor he understands of death of his father (a 15–16-year-old boy). One 

family said the reason behind it is all of the stated in the questionnaire. 

 

 

 



112 

 | Page 

 

CASE STUDIES FROM THE GROUND – VICTIMS FAMILY 

 

 

Observation: Victim’s wife is still not in a position to say a lot about the incident. Her physical 

and mental condition is not good. She lives in a rented accommodation and is the only earning 

member and has to look after 2 young children. The family believes that it was a clear police 

torture case.  Their lawyers (activists) are trying to help them in BHRC to get some kind of 

compensation.  

Late Rajesh Pandey, Patna 

 

Victim, a bus conductor, was arrested on 27th November 2020. The family came to know 

about this the next day when he was admitted in PMCH. His wife received a phone call and was 

asked to visit the PMCH. Family had no information about his arrest. They were not informed 

or provided any arrest memo. They only received a phone call from hospital that he was admitted 

in PMCH hospital, Patna. One of the 4 guards present in hospital informed the family that the 

victim was taken to the Phulwari Sharif prison last night where his body started showing 

reactions to absence of liquor. (Alcohol withdrawal syndrome). He was subsequently brought to 

the hospital. However above-mentioned statement was oral and was not provided in written 

form. The victim (read prisoner) was later declared deceased by doctors. Family noticed clear 

marks of tortures on his body. Few photographs were taken to keep on record. 

 

After seeing victim’s condition family had requested administration to shift victim to 

private hospital but police denied and asked family to get permission from Phulwari Sharif 

jail, seemingly impossible task on such short notice. Consequently, he was kept in the same 

hospital till his demise. Family claims this incident happened because of their poor economic 

condition. The police and hospital administration did not provide any medical documents even 

after requesting multiple times. When hospital and police denied to give the report, family had 

to bribe (Rs. 4,000/-) in PMCH to get the copy of the Post Mortem report. The later arrangements 

(like ambulance and crematorium procedures) had to be made by the family and no help was 

provided by the police. Family claimed that the victim (prisoner) confirmed torture to his child 

when he was allowed to visit his father in hospital. Post this incident, no one from police has 

visited the family or provided any sort of paper or document. Now this case has been looked 

after by the BHRC. The family’s visit was due on 13th March 2021. 

Family has parallel theory about his demise being caused by one past incident. The victim had 

a fight with someone who happens to be working for one of the police stations (Driver on a 

police vehicle at Alam Thana). Family claims that the torture and consequent death is linked 

with that fight/argument. However, family has not mentioned this formally in any complaint or 

on any media platform. Family received a call for out of court (read: to withdraw the allegations) 

from Phulwari Sharif with the offer of 5 lakhs. The same was also asked by the relatives and 

neighbours but family so far has not accepted and is willing to fight in the court of law. 
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Peripheral observations: The victim’s family has accepted the fate accomli and is unwilling to 

fight to seek redressal. All he wants is one document, which he believes will help in his and 

wife’s survival. The boy was in dire need of help. However, those who are in position of helping 

him seem to be reluctant as this case doesn’t provide the political milage or capital to the activists 

or other wasted interests. The team of researchers have observed these stakeholders’ helping 

others in need of help but seemed not so enthusiastic in this case. 

 

Victims Family, near Gauri Chauk Thana, Patna  

 

Police arrested victim in August 2020 for a murder case (happened in 2000). Victim was 

arrested in the past in reference to the same case. After one week of his arrest, he died in 

PMCH Patna. His sone Guddu Kumar received a call from mortuary ward (he might be 

referring to PM ward) PMCH about his father’s demise. Police told him that victim collapsed 

in jail, when asked. However, the reason mentioned in the document received from jail is 

death caused constipation related health issues of victim. This young man met his father 

(Victim: read prisoner) in police station where he seemed okay. He also provided few 

medicines to father as he had severe ache due to leg injury. The son was informed by a fellow 

inmate from Phulwari Sharif Jail that jail gives sleeping pills to prisoners suffering from 

medical issues or facing difficulties in getting sleep. 

 

He is just 17 years old and married. (Wife is 16 years old). He is the only earning member in 

his family. Currently working as a daily wage labourer. He is struggling to get father’s death 

certificate.  Jail and PMCH both are dodging the responsibility. PMCH assured help provided 

he submits an affidavit that he is the son of the deceased. He needs the documents to seek 

benefits of schemes like Prdhan Mantri Yojna. Till now there is no FIR registered any police 

station or any appeal to the BHRC. Some activists are trying to help him to get the Post 

Mortem report but they not sure when their efforts will bear any fruit. Police had promised to 

help him getting a job when entire village had blocked the road soon after the demise to 

protest against administration. Till now he has not received any help. 
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Observations: Family seemed uninterested in discussing the incident. For example, none of the 

brothers of the deceased were sharing absolutely any information about the incident. The father 

of the deceased was also not allowing initially mother or wife of the deceased to be interviewed 

or asked questions. Family has a case pending against SHO of the Chakiya PS related to this 

custodial death. Local rumour has it the family of Gufraan (victim) is expecting some monetary 

terms from accused police to accept out of court (read: taking complain back) settlement. Family 

said they have no idea why their son was taken by the police. They claimed no imaginable reason 

(even when explicitly asked whether being from minority community had anything to do with 

it). 

3rd Victim’s family, Village Ramdiha, PS Chakiya, Motihari, East Champaran on 

16/03/21. Victim’s Father – Shri Manauwar Ali, in presence of brothers and mother. 

 

Father and Brothers: According to them Close to 50-60 Police personals came at midnight 

around 12:30 and took Gufran. Police informed the family that he is being taken in to the 

custody for investigation and shall be released soon after. Family went the Chakiya Police 

Station with their neighbours to look for their son but the police station had no inputs. Man 

named Pappu Kushwah (ex. Mukhiya of the village) informed the family that Gufran and 

another victim was taken to the Sitamarhi, Dumra PS. Soon enough they got the news that 

their son was dead and his body was at hospital. No Police or any representative of police 

has visited the family since then. No document of any kind has been provided by the 

administration. No arrest memo or medical report of any sort. Family has received 

compensation of Rs 7,00,000/- from the state government through BHRC. SHO 

Chandbhushan Singh, SI Soni Kumari are suspended in this case. 

 

Mother – After requesting multiple times to allow us to talk to mother or wife of the 

deceased, mother was called out (in common space of the hose). She said when police took 

him, all were scared. Her son had no criminal record neither was he involved in any form 

of illegal activity. However, mother seemed to be wanting to provide more information but 

the father of the deceased signalled her to keep quiet and withdraw herself to the kitchen, 

which she immediately did. 

 

 

Figure 1 Village of the victim families  
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4th Victim – This custodial death case happened on 5th March, 2019. (3rd and 4th were 

inter related, happening same day, same PS and same case) 

 

Victim’s Father – Shri Moh. Mulazim, brother-in-law, mother – Smt. Kasidan Khatun, sister- 

Tarajankha and Sister- in law- Shabanam Khatun. 

 

Mother, sister and sister – in – law: Police took him midnight around 1:30 am. Few of the 

police personal were in uniforms and others were not. But the non-uniformed personals were 

looking like criminals. Family said Taslim was not at home when police asked about his where 

abouts. Police asked the daughter - in - law whether she was wife of Taslim. After that they 

took her mobile phone searched something and switched it off. Later all mobile phones were 

switched off. Police searched Taslim everywhere nearby including neighbours’ houses. Police 

threatened family with dire consequences if they refused to give information on Taslims 

whereabouts. 

After some time, someone informed them that Taslim was in Madarsa. Later police captured 

him from Madarsa. Family claimed Taslim used to work in Madarsa and used to arrange goods 

for children. Police said he will be released after the enquiry. Family arranged clothes and food 

for Taslim and wanted to hand it over in police station but before they could get to the PS, they 

received a news of his death. By next morning entire village knew about the death of both men. 

Family members visited the hospital and Sitamarhi PS and later came to the Chakiya PS with 

dead body. 

 

The family of the other deceased (Gufran) had taken body earlier. The case is now at in 

Motihari Session court along with the case of Gufran. Now and they keep receiving phone 

calls for accepting compromise in exchange of monetary compensation. The offer includes 

amount of Rs. 13 lakhs and amount spent so far on court proceedings. 

The individuals offering compromise claim the police personals being arrested are innocent 

and actual culprit are out on the run. On refusal of ‘m family receives threats, sometimes mild 

and other times in harsh words. The same individual offered compromise to the family of the 

first victim (Gufran), which apparently has been accepted by the family. Their youngest son is 

a tailor and had gone to for work when we interviewed the family. Post this incident police or 

any of their representative visited the family. However, family has received compensation of 

Rs. 5 lakhs from Bihar government through BHRC. 

 

Father and Brother-in-law (some of the neighbours were also present) 

 

Provided the same narrative as mentioned above. The family showed photographs of 

the dead bodies and narrated how they could certainly claim that the deceased had succumbed 

to the police torture. The PM report was also shared by the family, which has clearly noted the 

role played by police excesses in cause of death. 
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Observations and background story of the family 

 

Victim’s family is very poor and parents are very old. They lost their elder son was murdered in 

a violent fight with the neighbour in March 2018. The fight was a result of land related issue. 

The whole family was beaten by the opposite side including young children and the father of the 

deceased. All the members of the family were hospitalised. The son later succumbed to the 

injuries caused during the fight. Family spent Rs 9 lakh to save him. These 9 lakhs included 5 

lakhs, which was received from the Bihar government through BHRC as a compensation for 

another son’s death. 

 

The father of the deceased is handicapped. The 5 children and widow of the deceased are living 

with the aged father and mother. A Muslim organisation based in Patna has helped them with Rs 

50,000/-. Adv. Deepak, working in Patna High Court provides for the travel expenses of family 

whenever the family has to visit Patna. Few other organisations are also trying to help the family 

in perusing the case.  The father of the deceased came across as a man with impeccable integrity. 

He had no intentions whatsoever to give up on his fight for justice. He was certain that he might 

not live to the day when justice is done. Yet he intends to pursue his quest for justice. 

 

Other points mentioned by the Adv. who is looking after this case in Sitamarhi Court. 

 

Police took two men from this village (Gufraan was one of these two) at midnight in relation to 

road rage case, happened one month ago in Sitamarhi. (Brief of that road rage case mentioned 

below) In this case of road rage, a couple was fired at out of some skirmish. The husband had 

died on the spot and wife was severely injured. The SP had constituted special teams to solve the 

case. Soon after both accused were found dead, seemingly due to torture. Gufraan had recently 

returned from Saudi where had gone for earning livelihood. He had no criminal record. Two PS 

are involved in this case. Police from Dumra PS came with Chakiya PS to capture both of these 

accused (later deceased). 

He as a lawyer and activist are willing to fight beyond District level. At Patna high court and 

Supreme court, if need be. They have appealed in BHRC and NHRC. BHRC has provided 

compensation to the family. Total 6 police personals were suspended and were imprisoned. 3 of 

them are currently on bail and are trying to influence families of both the victims to withdraw 

the case. 
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(OBSERVATION) - Condition Within Jail in view of the family  

 

Jail manual claims the responsibility to protect the prisoner but in reality, seldom followed. The 

food quality in prison is not good. Jail administration is not cooperative. They don’t respect the 

basic rights of prisoners. Example: timely food. Jail is not a safe place for prisoners. Some 

prisoners run the parallel system within the prison. It’s possible to eliminate the fellow prisoner 

inside the jail. Local Police is equally culprit. They do not perform their duties diligently and 

many a times falsely accused “non influential” innocent people. If any prisoner tries to take a 

stand for his just rights, he ends up facing dire consequences like torture. 

Suggestions – 

❖ Family should be informed about the death and should be allowed to see body before 

conducting post-mortem. Medical facilities should be increased in jails. Torture should 

not be permissible at any cost. 

Observation – 

● The area of their residence was well known as a part of Naxal Heartland. The remnants 

of Naxal hold are clearly visible in locality.  

This case of custodial death happened in 2018. 

Victim name- Ashok Khatik 

Victim’s Brother, Other family members: victim’s children, uncle and others were present. 

 

Family received a call from Sasaram Jail. The authority suggested family to visit PMCH to 

meet the victim. When asked why the victim was taken to the hospital, prison staff gave 

reason of severe stomach ache. Family claimed that victim had no medical issues and in 

fact was in good physical health when they visited him in jail. Family complained about the 

poor medical facilities in Sasaram jail and the hectic procedure of securing permissions 

from SP DM etc if prisoner needs to be hospitalised. Victim was 42 years old and was 

arrested in case related to violent fight between two groups. 

 

Family had to pay Rs 8,000 as a bribe in PMCH to get copy of PM report. Hectic paper 

work and formalities led to delay of 24 hours in receiving the body of the deceased. Family 

noticed few unnatural things on body of the deceased like blood in nasal tubes and white 

froth in mouth. Interestingly, Police visited their residence requesting a photocopy of the 

Post mortem report. (IMPORTANT) Family went to BHRC but BHRC rejected the claims 

of family and gave clean-chit to jail administration. They have ruled out any foul play. 
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● Livelihood of the family depends on collectively owned fresh water lake. It involves 

catching and selling of fisheries. To our surprise the family was economically sound 

(owned cars worth Rs 25 Lakhs) but did not own any smart gadget (smartphone) nor did 

they seem to have television. Yet they were well versed with the knowledge of national 

news and happenings around the country.  

 

Victim’s family friend Rishabh Kumar, Age (20), Relation with Victim: College Junior and 

Friend 

 

Victim’s name Vikram Poddar, Age (18), Male: The respondent came to know about the arrest 

of the victim Vikram Poddar from Local Newspaper, Village man, Neighbours and Local 

Journalist. The Police officials have informed the family of the victim about the arrest on 

23.03.2020 in the evening. The only member of the family present in Bihar i.e Victim’s Sister-

in-law and also a Person with disability, was not allowed to meet the Victim after the arrest. Since 

no one was allowed to meet the Victim, the respondent can't say anything about the Victim’ 

Physical Condition the Respondent and the family came to know about the death of the Victim 

on 24 march 2020, the next day of the arrest. 

 

The Police official handed over the body after 3 days of the death. Post Mortem of the body was 

conducted; however, the copy of the post mortem report was provided to none. The Police official 

visited the House of the Victim and Sister-in-law Sadna Kumari was informed about the death 

on the evening (6-7pm) 24 march 2020. The Officials mentioned Suicide by hanging as the cause 

of the death. No written or official Document was given informing the family about the death. 

Neither procedural medical Examination nor COVID 19 test was conducted at the time of arrest. 

No Copy of post mortem report was handed to the family. No Compensation was provided to the 

family. 

The Respondent believed that the reason for the cause of the death was due to torture in police 

custody and then hanged till death. Vikram Poddar, a boy of 18 year belonging to Baniya Caste, 

had a relationship with an upper caste girl whose age was 16 at the time of the incident. Both of 

them eloped in January 2020 to Sangam Vihar, New Delhi after two years long relationship. They 

got married and lived there as a couple. As the girl was a minor, the family of the girl registered 

a missing case. The police traced the location of their cell phone and with the help of Sangam 
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Vihar Police Official took custody of them. On 23 March 2020, the couple was brought back to 

Bihar despite the fact that Corona induced lockdown was imposed and was arrested by the Local 

Birpur Police. No medical examination of any kind was conducted by the police official. Next 

day only the minor girl was taken out of custody on the pretext of medical examination and to 

give testimony before the magistrate. 

 

It was said that the minor girl turned against and betrayed the boy of having any relationship and 

stated that she was kidnapped and then taken to Delhi. However, it has been alleged that the girl 

was pressurised by the family members to testify against the Boy. It has been alleged that on 

hearing the testimony of the girl, the boy got frightened and due to hysteria of getting into jail, 

he committed suicide by hanging himself by the room fan with the help of a Gamcha (towel) 

inside the premise of staff room. The Police officials informed the family about the death in the 

evening verbally at the Victim's house. The body was taken to Sadar Hospital for Post mortem 

examination and was then handed to family after 3 days to death. 

 

The Magistrate conducted an enquiry on the incident. The Magistrate personally visited the place 

of the death once and then the rest of the inquiry was conducted WhatsApp Video conferencing. 

The Report of the Inquiry was not made available to family or to anybody. Also, an inquiry was 

conducted by a team of CID. No report of any such inquiry was brought to the family or in public 

domain. However, The SHO S.I Amar Kumar Jha was suspended at that time and was reinstated 

after demotion in the other Police station. 

 

The family of the victim belonged to the lower caste and was economically underprivileged, they 

restrained from taking any action against Police officials and Upper caste family of the girl. The 

sister-in-Law left the village and all the family members are currently staying Delhi (Sangam 

Vihar: Sanjeev Poddar #6203053248). However, some local activists and organisations have 

filed the case and the case lies in the Begusarai District Court. 
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Victims family Dheeraj Kumar Sharma, Age (21), Relation with Victim: Brother (Elder) 

 

The respondent came to know about the arrest of the victim Thakur Santosh Sharma, when the victim 

himself called the respondent(brother)from the Police custody with his personal mobile phone at around 7: 

30 pm. The Police officials informed the brother of the victim about the arrest when the respondent reached 

the station after the victim informed him about his arrest. When the respondent visited the police station 

along with a friend, they were allowed to meet the victim. When the victim’s brother visited the police 

station at around 8 pm of 06 April 2020, the physical condition of the victim was that the victim was beaten 

and tortured by the police official for about 3 hours outside the police station premises at a nearby jungle 

like site as the victim told the respondent. There was swelling and bruises in the leg, stomach. The victim 

was unable to speak properly and was mentally torture as well. The respondent and some members of the 

victim family learned about the death when he was taken and admitted to PMCH Patna on 18 April 2020 

at 3 am morning. He died when medical assistance was in the process of arrangement. 

  

The dead body was handed over to the family from the PMCH hospital immediately after the death 

of the Victim. The Medical Staff who was arranging the medical assistance (not a doctor) informed the 

family about the death verbally. No written official document was provided to the family from the hospital. 

No Post mortem examination was conducted, No Compensation was provided to the family. The 

Respondent believed that the reason for the cause of the death was due to torture in police custody and the 

denial of timely medical assistance. 
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Victim - Ashu Ranjan Anand / Bholu - Age – 24  

Shambhu Prasad Singh and Shashi Ranjan Singh, Father and brother 

Sinuara Village, PS – Bahadurpur, District – Darbhanga 

(Relative of two terms MLA)  

 

Detailed report of the conversation 

 

Victim's father met in court on 17 July 2019 where he said that he was beaten up in jail and on 

18 July 2019 it was told over phone from jail that Victim had committed suicide. Which cannot 

be true, Victim was a medical student and studied outside Darbhanga. Came home for a few 

days. 

Victim was arrested for interrogation in a bike theft in which his name was not mentioned in the 

FIR. The family suspects 2-3 people with whom they have an old dispute. According to the 

family, he got 3 cases done on Victim, in which no one named Victim (State / Unknown) but in 

that the police caught Victim and then he was sent to jail from there. Those who are suspected 

are also in jail - Abhishek Kumar Jha and Deepak Rai - out of which Deepak Rai is still in jail 

after completing 10 years of sentence and there is a canteen in-charge. According to the family, 

both of them had also beaten Victim many times and they get along very well with the jail 

officials. As per the family they have no meeting at PS. Father meets him at jail when victim 

informed him those police beaten him before came to jail. 

Victim's two more brothers were also in jail, who were kept in jail Darbhanga jail by imposing 

murder charges in the wake of similar controversy, now one of them is out. The other brothers 

were not informed in the morning when the victim died. Their wards were also different. 

According to the brother who is now out of jail, Victim was only accused of theft in which he 

could not commit suicide. Inside the jail, he used to raise his voice for proper behaviour and 

food. 

In the jail, all the work is done by the poor and trial prisoners, whereas all these are the 

responsibility of the convicted prisoners. According to the financial condition of the prisoners, 

money is taken from them in the jail, food is not given right, there is a caste of beating. The old 

superintendent Lalan Kumar Sinha was good, the jail system was perfect in his time, he treated 

everyone equally and talked to the prisoners like children. The present Sandeep Kumar 

discriminates, as well as threatened to die. 

At present, there is no caste in the jail, but according to the economic condition, wards are 

available. Good bed, food and rest for those who have money. The post mortem report was not 

given to the family, on talking to the hospital they said that they will give it to NHRC and BHRC. 

The father was earlier working to get bail for his two sons from jail, thinking that the younger 

one has been accused of theft, he will apply for his bail after a while, but then it all happened. 

Inquiry letter came from magistrate Ashwini Kumar, but the family does not know anything 

about it, there was no FIR in this case and the family did not have enough money to appeal in 

the High Court. 
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CHAPTER V 

STATE OF CUSTODIAL DEATHS IN WEST BENGAL, 2009-18 

 

 

 

It is evident from Chapter 1 (Table C) that West Bengal registered significant increase in 

custodial deaths from 746 during 2001 -2010 to 1084 (difference of 338) during 2010-2020. 

Though the deaths under police custody declined 101 to 75 (difference of 26), the death under 
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judicial custody increased 645 to 1009 (a difference of 364) during the same decades. West 

Bengal continued to figure as second top-ranking state in terms of custodial death during 2020-

2021 and 2021-2022. 

The West Bengal Field data (Appendix K: (K1-police, K2-Jail, K3-Prisoner, M4-Family 

members/relatives of deceased victim and M5- civil society stake holders as well as other data 

collected through different sources has been dissected on four central aspects of questionnaire 

related to custodial death as mentioned in chapter I1 under subheading of Methodology and Field 

Dynamics.  

 

MAPPING OF CUSTODIAL DEATH IN WEST BENGAL 

The responses received from the state were varied and present a concerning state of custodial 

deaths. Thus, whereas the majority of Police Officials and Jail Officials responded in the negative 

upon being asked whether custodial deaths have increased in the decade, 2009-18 (82% of police 

officials and 58% of the jail officials), a good percentage among them also indicated the rising 

graph of custodial death in the state (14% of police officials and 31% of the Jail officials. 

However, we observed that denial of rising trend of custodial death in West Bengal was more 

pronounced amongst the police and jail official of Kolkata than outside of Kolkata. Most Police 

and Jail official sought to deny the same on the ground that police administrative and criminal 

justice system within Kolkata is different from the rest of West Bengal and there is a hardly any 

case of custodial death in Kolkata. 

 

In this regard, it is worth quoting a remark of police official, who were interviewed by our 

research team: - 

In Kolkata Police, there is no incident of any assault by the police in lock-up with any 

human being. It can happen in Bengal police. There is a lot of transparency in Kolkata 

police, there is media and government. The police can't do anything wrong here. They 

will be punished immediately as well as there will be in a risk of losing their job. Police 

completely obeys all the laws. There are some areas which are more crime prone but they 

are under control. 
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However, contrary to the above, a former Commissioner of Police- Kolkata confirmed that 

Custodial deaths are relatively high in Kolkata and Industrial areas of West Bengal. Similarly, 

contrary to the denial of jail authorities many responded including officials and members of civil 

society mentioned that Presidency, Dum Dum and Alipore Central Correctional Home Central 

Jail has the highest numbers of custodial deaths. In fact, media report quoting WBHRC revealed 

that 110, many were undertrials, prisoners died between November 23, 2016 and May 16, 201747. 

Further a data received Presidency Jail, which is reproduced below, during our field visit further 

confirm the growing trend of custodial death in West Bengal. 

 

S L no.  Year  Number of deaths in Presidency  Remarks  

1 2012 14  

2 2013 16  

3 2014 17  

4 2015 12  

5 2016 06  

6 2017 12  

7 2018 21  

8 2019 23  

9 2020 42  

10 2021 45 Till date of the interview  

Total= 206 

 Superintendent of Jail also testified the same. According to him  

Maximum cases of custodial deaths happened in Central jails, because of maximum 

number of prisoners are there. Most affected jails are Presidency and Dumdum central 

correctional homes. He said there is no rise or decline in number of custodial deaths in 

these jails. The numbers are stable and they represent the existing rate of crime. 

 
47 Over 100 custodial deaths in 6 months in Bengal, reveals state rights panel report, 

https://www.indiatoday.in/india/story/custodial-deaths-bengal-bengal-human-rights-commission-1068876-2017-

10-22   

 

https://www.indiatoday.in/india/story/custodial-deaths-bengal-bengal-human-rights-commission-1068876-2017-10-22
https://www.indiatoday.in/india/story/custodial-deaths-bengal-bengal-human-rights-commission-1068876-2017-10-22


126 

 | Page 

 

In contrast to the above, overwhelming majority of the civil society stakeholders (85%) believed 

that the incidence of the custodial death has increased in the last ten years. A staggering 92% 

amongst them also believed that there is a discrepancy between the actual and the reported 

numbers of custodial deaths in the state. On being asked what the reasons for such discrepancy 

were, the following hierarchy of causes was advanced – “non-acknowledgement by the 

authorities”, “non-disclosure due to intimidation by the authorities”, “loopholes in the judicial 

clauses/ definition of custodial deaths” and finally “non-declaration due to ignorance of the 

victims’ families and friends”. 

 

The import of such variance in responses can be had from the fact that although a number of 

police stations that we had visited had a history of custodial deaths, 82% of the police officials 

denied that they were in-charge during any such incident, while 68% conceded that the same may 

have happened under the charge of others. However, unlike police official, jail officials were 

much more open in admitting the cases of custodial death under his/her supervision. Thus 86% 

openly acknowledged the cases of custodial death under his/her charge, while 69% also admitted 

the knowledge of custodial death under the charge of other officials. 

 

Is there any sub regional pattern of custodial death? 

 

Unlike Bihar, it is difficult to observe any sub-regional pattern of custodial death in West Bengal 

as we could not have access to district wise custodial death.  Most of the officials (over 90% of 

the police officials and 86% of the jail officials) and civil society stakeholders expressed lack of 

knowledge of concentration of custodial death in a particular region, urban or rural area of the 

West Bengal. According to a former Commissioner of Police, ‘custodial deaths have no specific 

correlation with class, caste or region’. However, during the informal conversation with many, 

the industrial areas and northern Bengal came up as having many custodial deaths. An academic 

from Jadavpur University indicated that most affected areas of custodial deaths are Murshidabad, 

Malda (Kalia Chauk, Muthabari and Sujapur), Birpur, Bongan, Dinapur, Kuchbihar. It may be 

noted here that that all 10 custodial death victim families that we visited belong to Murshidabad 

and Malda. Most of respondents admitted that cases of custodial death are more reported from 

rural and border areas of West Bengal. Two activist members of MASUM, a credible human 

rights organization that work in the field of custodial death in West Bengal, strongly indicated 
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that a good number of custodial deaths takes place under the command of BSF, however such 

deaths are not classified as ‘custodial death’.    

 

Further, a few police official also stated that custodial death also takes place to due to ‘hero 

ambition’ of some police officer:  Sometimes police officials want to project an image of an iron-

hand in suppression of crime across their vicinities and seek fame like it is shown in movies like 

Singham’.   

 

In terms of demographic profile of cases of custodial death, it did not come as strongly as in the 

case of Bihar, that most of the custodial victims belong to the poor segments of society, 

particularly poor amongst SC, ST, OBC and minorities. Except civil society respondents, most 

police and jail officials did not believe that most victims of custodial death belong to weaker 

section of society including SC, ST and minorities. In this context, MASUM claimed that “as 

per records of custodial death, collected during 2018-21, 78 % of the victim of custodial death 

cases are Muslims, 21 % Dalits and less 1% others. Mostly belongs from socially, economically 

marginalized weaker section”. However religious profile of deceased as per NHRC custodial 

death record (Table J) during 2008-2018 does not support such a large number of custodial death 

from Muslim community. Moreover, unlike Bihar, we could not get access to the list of custodial 

death from jail that we visited; hence it is difficult to corroborate the same. 74% of the police 

official said ‘no’ to such caste/class/religious location of custodial victims. Rather most of them 

asserted that, ‘criminals do not have any caste, class, gender or religion’. However, a few senior 

police including IPS rank stated that, 

 

“The number of incidents of custodial death has remained proportionate to the 

population and number of crimes. Most of the crimes happened in rural areas from 

uneducated and lower class, who disproportionately contributes to overall accused / 

convicted criminals. As theirs’ number are more, their deaths are also more”. 
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THE CAUSATIVE AND CONTRIBUTORY FACTORS FOR THE INCIDENCE OF 

CUSTODIAL DEATHS 

 

On the question of ‘reasons’ for custodial death, the responses gathered clearly indicate the trend 

that we have highlighted earlier. Whereas the civil society stakeholders posited ‘torture’ for 

whatever purposes as the most dominant factor of custodial deaths and the victim families 

unanimously posited it as the only factor, none of the jail officials and merely 3 of the police 

officials indicated ‘torture’ playing a role in custodial deaths. “Poor health of the accuses”, 

“suicide” came up, unanimously, as the most dominant factor in the testimonies of the police 

officials.  Majority of the respondents believed that poor health of the arrested person because 

most of were drug addicted is one of the major reasons for death under police custody. As per 

the jail officials, most deaths have been caused by the medical reasons (drug problem)/natural 

deaths/old aged and secondly because of suicides in jails.  According to them, 80-90 % of 

prisoners are innocent, they come to jails in very petty offences mostly comes under NDPS Act 

but later we can observe they are innocents. We try to help them through government lawyers to 

get bell those who have no help outside or have no money for their cases. 

 

As most of the civil society groups and human rights organizations have been systematically 

exposing the role of torture in the police custodial death, most of the police officials vehemently 

denied the existence of such practice inside the police station. Thus, one police respondent at 

Kolkata stated: - 

Current policing is very different from the erstwhile system of policing. custodial death 

due to torture in custody as an incident of past system of policing”. 

Another police official at Murshidabad stated: _ 

The cases of custodial death usually happen in jails or correctional homes as prisoners 

stay there for a long time. It is a rare incident in the police station. Any arrested person 

who has been subjected to torture in police custody, and after getting bail eventually dies 

outside the PS, is not considered custodial death. 
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Another police official at Malda remarked: - 

Police officials do not join the service to do criminal activity. They come to serve people 

How they can kill somebody”.  

Notwithstanding such denial, a good number of police official during the course of informal 

interaction told our researches that “many times police is more often than not is left with no 

choice but to use force on accused because of pressure from press, political leadership and higher 

officials. Police take strict actions (read deployment of brute force to extract information) only 

on criminals and not on all arrested people”. Available official data also suggest the wide practice 

of ‘police torture’ in the state of West Bengal. Thus, NCRB data of 2008-2020 (Table F I & F2,) 

indicates that 37 persons died under the police custody (26 ‘Not on Remand’ and 11 ‘on 

Remand’), which is the highest in comparison to Bihar and Jharkhand. Even though official 

records of causes of six death under police custody during 2010-2014 did not cite ‘any death due 

to beating or other form of torture’, it is widely assumed that most deaths under police lock up 

happened due to 3rd degree torture.  Similarly, there was significant increase in ‘Encounter Death’ 

from 13 during 1998-2008 to 48 during 2008-2018 (Table I & Table I-2), which normally 

happened in the presence of police. during the field work it came out strongly in the civil society 

stakeholders that most of custodial death in West Bengal, particularly in rural Bengal, is due to 

political rivalry.        

Similarly, most jail authorities ruled out the possibility of use of torture upon prisoners inside the 

jail. As one jail superintended of Dum Dum stated that, that torture does not happen in the Jail 

premises. As no activities regarding an investigation are done inside the Jail. Interestingly, 

unlike in Bihar, none of jail official in West Bengal stated that, “prisoners die because they faced 

torture in police custody and later brought to the prison”. However, during the informal 

conversation with many jail officials across 4-5 jails that we covered it also came out that, even 

though the probability of torture inside the prison is very low; however, torture does exist”. The 

official record of cases of deaths in jail during 2010-2015 revealed that at least three prisoners 

die due to torture (Appendix H).  Most prisoner also did not find the torture as one of the most 

preferred causes of custodial death inside the jail. Rather a good number of them identify the 

long years of under trial as the major source of custodial death. 

‘Poor health of prisoners’ and ‘suicide’ also constitute the two most important reasons that were 

cited by most of jail officials for custodial death inside the jail premises.  The first expression 
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‘poor health of prisoners’ also includes various kinds of ‘illness’, ‘old age’, ‘long years of 

condition of under trial’ and lack of proper medical facilities.  Thus, the total number of 

‘unnatural’ death of inmates during 2008-2018 in West Bengal was 86 with the following break 

up: suicide 70, other 16.  

 As one jail official put in regard to commission of suicide inside jail “  

It can be minimized only. The Jail official or any person can never understand “what’s 

going in the minds of another person fully”. If a person intends and wants to die, then it 

becomes very difficult to save the person. The person may find ways to die which may 

seem impractical by others. 

 

MEDICAL INFRASTRUCTURE 

 

Given that “poor health” and “suicide” (which includes the deterioration of the mental health of 

the arrested influenced as much by isolation and the shock of custody as much as it includes 

withdrawal from substance addiction) rank at top in the reasons of custodial deaths in the 

testimony of the officials, it becomes incumbent to prod the health infrastructure. Whereas all 

the police stations and SP offices surveyed responded that medical examination is done 

immediately upon arrest, none of the respondents went into the details of this. Some officials 

maintained that the medical examination is done within 24 hours and immediately, depending 

upon the condition of the arrested persons and the police manual, CrPC 176 and NHRC protocols 

were cited by the officials. The collected data also revels this. 91% of the police officials and 

97% of the jail officials affirmed that this is laid down as per the protocol and followed and even 

93% of the prisoners also attested to the same. Further, 86% of the police officials confirmed that 

this is conducted at government health clinics or hospitals. Alarmingly, again, however, 58% of 

the relatives and friends of the victims of custodial deaths denied this. 

 

The condition of medical protocol and infrastructure, however, after the admission into custody 

deteriorates. 62% of the jail officials responded that no periodic examination of the arrested 

occurs after custody and this is further brought out in the testimonies of the prisoners. 66% of 

them didn’t have access to medical help, whether mental or physical; 67% said that medical help 

is provided as and only when required; 60% denied having any doctors in premises; 47% didn’t 
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have access to medicines; and 67% did not have access to any psychiatrist or psychologist. On 

this point, however, even the jail and police officials complained of having inadequate medical 

infrastructure available to them and even the basic first aid instruments aren’t available in 

personal correspondence. However, interesting thing to note was that medical examinations were 

not done by the professional medical experts (Doctors) but by one pharmacist and a staff of 

constable rank. Only at Dumdum jail were two lady doctors examining including for COVID 

during the field interview.  

 

Even though police Jail official strongly maintained that all NHRC directives are followed in the 

matter of custodial death including filming the mandatory autopsy and magisterial inquiry is 

conducted. However civil society activists strongly denied that official followed the laid down 

medical protocol. In fact, many of them alleged that autopsy is done by Doms and not by the 

trained doctors. In this context, some of them even questioned the authenticity of investigation 

by NHRC in matter of custodial death; as they rely on the investigation done by ‘lower rung of 

state police’; NHRC does not have its own investigation team.   

 

Moreover, the ratio of medical staff per inmates within the jail is most squid in West Bengal. The 

ratio is not only very poor but since 2014 there is a progressive decline in the total number of 

medical staff, whereas the number of inmates is increasing. Thus, whereas in 2014 the ratio of 

medical staff per inmates was 34/590; in 2018 it was 25/923 (Appendix J). The IJR (2022) report 

also found that West Bengal has one medical officer per 1031 inmates48, which is too high from 

the prescribed one medical doctor per 300 prisoners, according to 2016 Model Prison Act.     

 

Further, on asking “whether a copy of medical examination is made available to the family of 

the arrested/accused/victim?” to the police officials, merely 59% said yes and 55% of the jail 

officials denied to the same. Half of the respondents from the families or friends of the victims 

of custodial death denied getting even the post-mortem reports and activists and lawyers during 

their interviews with us pointed towards the difficulty in getting the medical examination report 

of the apprehended person and post-mortem report in case the person dies in custody. An 

interesting development in this regard and a possible solution was pointed towards by the police 

officials of Here Street of digitalization of records which is already in place for post-mortem 

reports from the Kolkata police’s official website. This initiative is started only by Kolkata 

 
48 IJR, 2022, p.  82.  



132 

 | Page 

 

Police. A lot of officers said that there is no provision for medical reports to be provided to the 

families but there are provisions which mandates them to submit the same to the court and 

concerned authorities. Police can provide the post-mortem report to the families if they ask, 

otherwise the usual course of action is to get it from the hospitals. Upon being asked whether the 

prisoners were content with the medical infrastructure, 33% denied and 20% did not choose to 

engage us. 

 

HUMAN RIGHTS TRAINING AND CAPACITY BUILDING OF POLICE OFFICIALS 

 

Majority of the police officials agreed on attending a Human Rights Training during their service 

(86%). 82% further said that the frequency of the same is once at least a year. However, 23% 

said that they had attended a human rights training and sensitization programme over a year ago. 

Some of the police officials complained of the inaccessibility of the same as it happens in selected 

districts (Barrackpore and Dumdum) and they are often flooded with work to go for the same. 

Regardless, compared with the statement of a former, since retired, commissioner of police that 

the human rights training was not instituted during his time, this is clearly a step in the right 

direction. Further, it is important to note the marginality of the female officers in our random yet 

purposive sampling method (merely 18% of the police officials and 21% of the jail officials). As 

per IJR (2022), in terms of diversity index, the representation and participation of women, SC 

(except SC officer) and ST is relatively below than the share of the same in Bihar49. In fact, the 

Report has classified West Bengal as ‘worst’ in terms of Ranking Diversity50 and lowest in terms 

of Police Ranking on scale of 18 amongst the cluster of 18 large and medium states51. Moreover, 

it spends the lowest on training per personnel (350 Rs) compared to Bihar (10, 944 Rs) and 

Jharkhand (6506 Rs)52.    

 

 

 

 

 

 
49 IJR, 2022,  p. 50  
50 Ibid , p. 14 
51 Ibid, P. 30.  
52 Ibid, Figure 15, p 43.  
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INTERACTION WITH FAMILY MEMBERS OF DECEASED CUSTODIAL VICTIMS 

IN WEST BENGAL  

 

During the field visit we visited 12 of the deceased victim’s family in Murshidabad (9) and Malda 

(three). Where one related to the Railway police custody deaths and one BSF, two is police and 

rest of jail custody deaths.  

  

 

 

DISTRIBUTION OF NUMBER OF VICTIM BELONGING TO CASTE GROU 

 

   



134 

 | Page 

 

CASE STUDIES FROM THE GROUND  

 

 

 

  

 

 

 

 

 

 

 

 

 

Rajib Molla –Victim – Murshidabad District, WB 

 

Victim’s family = Amiruddin Shekh - Father-in-law, Manjila Bew - mother and Reba 

bibi - wife 

Village – Navipur House of victim’s father-in-law. The wife of victim, mother and two 

children are leaving with victim’s father-in-law. 

 

 

The incident took in 2014. Within one day victim died in police custody. Four police officials 

were officially involved in this matter. Their name is Biplaw Karnakar, Anil Biswas, Saran 

Biswas and Siraj Babu (mail culprit behind the incident). They got suspension after the 

incident. 

 

Police took her husband from their home with beaten also they beat the Rewa Bibi when she 

tried to save her husband. Police does not say anything about arrestation. Family has no idea 

why they took their person. 

 

The incident like this usually happened in Ghoshpara village, which is near by the Bangladesh 

border. As per the family police do these kinds of things with villagers. The behaviour of 

police is not good for people. 
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Picture 77&78: Newspaper clip showing reorts of  Incident 
in news 

Abdul Rakib–Victim – Murshidabad District, WB 

 

Victim’s family = - mother and brother – Majul -ul – haq  

Village – Benipur, PS Akheriganj , Ranitala 

 

 

 

As per family Police arrested the victim on 9/8/2017 from their medical shop in relation of NDPS 

Act. After arrestation family meet with victim in Berhmpore Jail. On 22/8/2017 they know about 

death if the victim. 

 

When victim was in hospital, he called to family with help of someone to inform that he was in 

hospital. After his death Jail officials inform the resion behind death is during eating something 

stuck in his neck. This was informed verbally. 

 

Victim’s brother said that the mail resion behind the incident is their rivalry with one person 

whose name is Asraf-ul-haq leave in the same village. He is a civil officer (a person like home 

gourd) and working at Ranitala PS. Asraf-ul-haq have strong connections wityh police and local 

politics. 

 

After the incident He and police threaten the family various time. Even after our interview the 

family asked us, for this, that hope there is no problem to be face by them in future. They are 

still in fear. 
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Safiqul Haq –Victim – Murshidabad District, WB 

 

Victim’s family - Wife – Sakina Bewa, sons, daughter -in laws and other close 

 

Early morning of 7th December 2012, police cover the entire village and arrested the victim from 

Maszid with two other persons. First, they took him at Jagat PS than Lalgola, Lalbagh and 

Berhmpore PS. But their PS is Navaganv. End of the day he found at Lalbagh PS. That time SP 

(Humayun Kabir) was also involved in this case and currently he is a minister in present govt. 

Police beaten him and the other arrested personal as well then sent him to the Jail, where his health 

were collapse and Jail authority sent him to the hospital. Doctors referred him to Kolkata but police 

do not take him event after family’s request. 

 

On 7th January 20213 family received a call, in morning from hospital and the same day in evening 

he died at Berhmpore Hospital. Before he died, he said to his wife at Berhmpore jail that police 

beaten at PS. 

NHRC granted compensation an amount of Rs. 3 lakhs in this case. 
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Akbar Ali –Victim – Murshidabad District, WB 

 

Victim’s family – Sima Khatun – Wife and Brother 

Case related to the BSF Camp 

Village – Karishnanagar, PO- Shyamnagar, KD PS, Raninagar, Block Raninagar-2. 

 

On 31st July 2019, victim go to for seeing the Charpara BSF camp with his friends. Where he 

was arrested by a BSF person on same day. After arrestation he was beaten up and died on the 

same day. Family knows about the incident through someone else who was present there. 

When family enquired about incident BSF informed them that victim wanted to entre 

Victim’s brother said that this village is very closed to Bangladesh border (2 km), and BSF 

took people from their villages, beaten up then. Every time persons not died but his brother 

died. 

Just after this incident Victim’s wife delivered her1st child in August 2019. 

Victim’s brother has written complaint to the human rights and Sub devision Court in Lalbagh 

but there is no action against the person who have done this from police or BSF. Person also 

gave some lalach for take back to this. 

Some human rights activist tries to help them but till now there no help in the case. 
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Biswanath Guha –Victim – Murshidabad District, WB 

 

Victim’s family – Dipali Guha – Wife 

Case related to railway police 

 

As per the victim’s wife he was arrested by railway police at Ajimganj station where he 

was way to change his second train. When he was arrested, he has no tickets because his 

wallet was stolen. This was the reason behind a small dispute with railway police officer. 

When their dispute become bigger the officer beaten him and stay on railway track where 

other people help him to reach hospital. 

 

One of neighbor’s son in law in police who was there that time when people took victim 

for way to hospital. After a little enquiry he informed to Dipali Guha about the incident 

over a call. When she was reached there, he was died. 

 

She has seen only the dead body of her husband after post-mortem. 

Victim’s wife goes to Ajimganj PS but police doesn’t do anything. There is no FIR 

against the railway police officer. Later that officer gives her 5 lakhs in cash for not 

doing anything. She arranges marriages of her two daughters with help of that money. 

Her house is depending on her two sons in laws, she leaves with her son who is in 4rth 

standard and she dose house kipping work which is currently not happen. 
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Mostly people do farm and making Bidis in this village for their survival. Some of them are 

shifted to cities for the daily wage things. The village is so far from the city area and anyone 

cannot find it through google. It is called Aadiwasi village as well.  

 

 

Uttam Mal –Victim – Murshidabad District, WB 

Victim’s family – Sukhiman – wife, brother, father and some relatives or neighbor. 

 

Victim was a daily wage labour working in Durgapur with his brother-in-law and uncle. 

He used to spend time with them on weekend in a park where people playing football. 

When the incident happened, he was at park and police call to his relative about informed 

that he met an accident but when relatives reached hospital victim tell them that there is no 

accident infect police beaten him badly. 

 

After his death his body and the case transferred to Berhmpore PS and hospital. Durgapur 

PS officials threaten the family for take back from the case. 

 

Family received and compensation of Rs. 5 lakhs and hope for more compensation with 

proper investigation. 
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Gautam Mandal –Victim – Murshidabad District, WB 

 

Victim’s family – Dipali Mandal – wife, brother and father.  

 

 

Police arrested victim in front of his wife with beaten up when she tries to save 

him and ask officers for the reason behind his arrestation, police said they arrest 

him because he consumes alcohol. Victim was a local vendor and he used to sell 

food item like mungpfali and jhalmuri. As per the family the main reason behind 

this local politics, some local politicians have captured their land after the 

incident and now family is afraid and go to the court for their own land. They 

don’t have much documents and they are struggling with incident.  

 

 

 



141 

 | Page 

 

 

 

 

 

 

Raju Mandal –Victim – Malda District, WB 

Victim’s family = Rupa Mandal – wife and his son Surag  

Home – Krishnapally, Netaji Colony, PO Mokdumpur, PS Englishbazar, Malda 

 

As per the wife of the victim police arrested her husband on 17/03/2019 around 9 pm under a 

rape and POCSO case of his neighbour and he died on 5/6/2019. Both families have some 

personal rivalry before that which is usual between neighborhood. She is very much concern 

about his that he did not do anything like this. 

 

She met him in jail where her husband inform that he was beaten up by other prisoners as well as 

police torcher him after her arrestation. She received a call from jail that her husband does 

committed suicide which she did not agreed with them. She received the body from Hospital. 

She is currently doing housekeeping work for family also her family held through some money 

Quterlly. Her child in in 4th class. 
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Sukumar Mandal –Victim – Malda District, WB 

Victim’s family = Rekha Mandal – wife and his father-in-law  

Home – Nayapara, PS Bawangola, PO- Khutadaha 

 

Victim was arrested in the late evening from his sister’s home when he was going to meet 

her under POCSO Act. She informed about the arrestation to the family by a phone call 

next day morning. When the entire family go to PS, they informed victim was sent to Malda 

jail. Once the family reached Jail informed, he died due to suicide on 17/3/2021. 

 

Family does not know why he was arrested what he did and how can he have hanged 

himself. Wife of the victim is still not conscious to speak and believed that her husband is 

no more. Wife of the victim now hoping some good thing like any kind of compensation 

from govt. for their family. She have three small girl children. She and her father are 

struggling between PS, Jail and court for this. 

 

This is the first case in Bengal where family is totally unaware about the incident because 

so much of hurries by the police. 
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Rabizul Shaikh –Victim – Malda District, WB 

Victim’s family = Ruby bibi - wife, brother – Sanaw Shaikh, Mantu Shaikh _ father-in-

law and some neighbours  

Home – Kathalbar Village, PS Kalia Chauk 

 

As per the family victim was a daily wage labour and working in Mumbai. He was come to 

village and goes in a local Mela in Silampur to meet to collect his money someone who have 

taken some money to him earlier with his friend Mohdun Rahman. When reached there that 

person called police and blame that he is a kidnapper. Police arrested them on 1/1/2017, 

Victim’s friend’s family taking bail from PS but victim’s family have no money that time so he 

was sent to the Malda Jail. Wife met Victim in Jail where he was in good condition but on 18 

January 2017, they received a call about the information that he was died because of heart 

attack. But family have doubt about torcher in jail behind the death. 

Family has no copy of FIR on victim all information they have are verbal communication with 

police, jail and hospital. 

Currently wife is leaving with her children at father’s home which is located in the same village 

(neighbouring house). 
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CHAPTER VI 

STATE OF CUSTODIAL DEATH IN JHARKHAND: 2009-2018 

 

 

 

MAPPING OF CUSTODIAL DEATH IN JHARKHAND  

It is evident from Chapter 1 (Table C1 & C2---) Jharkhand witnessed moderate decline in 

custodial deaths from 613 to 575 (difference of 38) from 2001 -2010 to 2010-2020. In terms of 

police custodial death (both on remand and without remand), it witnessed the marginal rise 36 to 

47 during the same period respectively. In terms of deaths in jail, Jharkhand registered marginal 

decline from 577 to 528 (a difference of 49).  

 



146 

 | Page 

 

The Jharkhand Field Data (Appendix L: L1-police, L2-family members/relatives of deceased 

victim and N 3- civil society stake holders) as well as other data collected through different 

sources has been dissected on four central aspects of questionnaire related to custodial death as 

mentioned in chapter I1 under subheading of Methodology and Field Dynamics.  

 

One of the first thing that came out very strongly during our field visit is both officials and non-

officials lacked proper understanding of custodial death and offered very vague responses 

regarding the detailed guidelines to be followed in case of custodial death. It is interesting to note 

almost all 25 Police Stations (96%), that we contacted during our field visit, strongly denied any 

case of custodial deaths in their jurisdiction during the past one decade. However, data of NHRC 

(Table C, Chapter 1) data along with the RTI responses dated Annexure-4) for the custodial death 

during 2009-2018 as well as their own admission of knowledge of custodial death under the 

jurisdiction of fellow police personnel (44%) (table) reveals occurrence of custodial death in 

many districts and police stations of Jharkhand.  The combine examination of NHRC data (police 

and jail both), RTI and interviews with the police and jail personnel, further reveal that the 

maximum cases of custodial death has been reported from district of Ranchi, Dhanbad, Hazibagh, 

Giridih, and Dumka. Further, the urban-rural ratio of custodial death is not very clear.   

An examination of interview data of police officials and civil society respondents clearly reveals 

that most of the victim of custodial deaths belong to economically weaker sections including SC, 

ST and minorities.  

The field work in Jharkhand, though low in scale compared to Bihar and West Bengal, also 

questioned the number of custodial deaths as cited in NCRB and NHRC with a strong assertion 

that these bodies do not represent the actual numbers of custodial death. An AIG (Jail) in Ranchi, 

stated,  

 “The only source of statistics in NCRB, but the figure they have regarding custodial deaths in 

jails is inaccurate. The data which the NCRB gathers from each jail is collected last as on 31st 

December ‘Year’ which is not an annual figure neither the data is collected periodically 

throughout the year, thus, the legitimacy of this data is questionable. Further, the data is not 

well-segregated and if I am being asked, I would say that the data is wrong”  
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Similarly, during visit to Birsa Munda Jail, one of the staff members insisted that 

 

 “The data available with jail is way more updated as compared to the data available with NCRB 

especially relating to under-trial and convicted prisoners and it will indeed help in conducting 

meaningful research”. 

 

THE CAUSATIVE AND CONTRIBUTORY FACTOR FOR THE INCIDENCE OF 

CUSTODIAL DEATH 

POLICE 

It is interesting to note that most police officials attributed ‘suicide’ as the most preferred reason 

for the custodial death in Jharkhand, unlike in Bihar and West Bengal. ‘Poor health of arrested 

person’ was cited the second preferred reason by most of the police official. As one police official 

stated, ‘‘an arrested person in the custody of police often fears the stigma associated to 

apprehension and jails. Such individuals commit suicide and it is very hard for police officials 

to assess the mental state of such a person’. Another a high-ranking police official stated that, 

‘this often happens when criminals are emotionally overwhelmed and see end to their career or 

life’.  

No police official admitted custodial death due to torture inside the police lock up. Most of police 

officials, who were interviewed, maintained that ‘death due to torture’ is a thing ofast and see a 

declining trend of torture as an instrument of eliciting confession. Most of these officials 

emphasised that due to technological advancement, CCTV camera for vigilance, active Human 

Rights Commissions and vocal media etc no such case of death due to torture under judicial or 

police custody is heard of anymore and things have improved a lot in this matter. Interestingly, 

during a short informal interaction with a group of S.I.s, a young official confessed about beating 

an apprehended individual with at least a 1000 batons a few days back to elicit confession of the 

criminal act. He further emphasises that ‘some force’ is necessary to resolve the case quickly as 

well as for the effective performance of policing. In fact, an examination of causes of 12 police 

custodial death during 2007-2014 in Jharkhand revealed that 6 of them committed suicide and 

02 of then died due to ‘torture’ (Appendix G). However, Jharkhand witnessed one of the largest 

‘encounter death’ during the period of 2008-2018. Thus, the number of ‘encounter death’ 

increased from 13 during 1998-2008 to 91 during 2008-2018 (Table I and I-2). Though 
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‘encounter death’ is technically not a ‘custodial death’, it is normally executed in the presence of 

police personnel.      

On the other hand, majority of civil society respondents identified ‘bribery and inducement’ and 

‘torture’ as the first and second preferred reasons for custodial death. Interestingly, a good 

number of them also identified ‘police sub culture of violence’ as   a third most preferred reason 

for custodial death. Endorsing all these preferred reasons for custodial death, the then Acting 

chairperson for Jharkhand Human Right Commission, Mr. Santosh Kumar Satpathy, stated the 

following during the course of interview: -  

 “It (meaning torture) happens all the time. This happens definitely all over. Torture is 

an accepted method which should not be the case. We keep getting reports of the torture 

and we investigate. But the tragedy is that since we don’t have our independent 

investigative wing, we turn to district magistrate to investigate”. Further, on asking if 

there exists a sub-culture of violence in police officials he added “They are all violent 

fellows and there is no denying that there exists a culture of violence”.  

 

JAIL  

 As per the discussion with AIG Prison as well as other Jail officials, the causative and 

contributory factors for death in judicial custody can be attributed to suicidal tendencies of the 

prisoners, over-crowding in prisons, overburdening of Judicial inertia, Inter- prisoners’ rivalry, 

shortage of doctors and other medical staff like paramedics, lab technicians, medical equipment 

and drugs along with other natural reasons like ageing, underlying health conditions, pre-existing 

ailments, etc. 

 

Further, he mentioned suicides as a major reason in prisons for custodial death and stated that 

there exists a stark contrast in the significance of a person’s mental health in the west and in our 

country. Antisocial personality deviation is measured in European prisons while jails in 

Jharkhand don’t have any such indicator to assert the periodic check of the mental health of the 

prisoners.  

 

Underlying the causes behind the suicide, one Jail official stated, that ‘long condition of 

undertrial takes away the motivation for living of life, which ultimately results in committing 
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suicide. Another jail official further commented that the ‘the ‘long incarceration of prisoner in 

jail due to ‘judicial inertia’ also contributes to the ‘condition of depression’ leading to the 

commission of the suicide. The AIG (prison) commented on the judicial inertia and the status of 

courts, wherein, he stated:  

 

‘The person in jail often spends more time than the prescribed imprisonment for the crime 

committed. The courts often require multiple hearing dates before delivering a judgment 

and often by the time a judgment is delivered the prescribed imprisonment is less than 

the time a convict has spent in jail’. This is one of the leading reasons for overcrowding 

in jails, some of which results into death.    

 

The total number of ‘unnatural death’ in Jharkhand jails was 25 with the following break up: 

suicide (16), murder by inmate (3), death due to assault by outside elements (1), and others (5). 

Further, ‘Poor health of the arrested person’ emerged as the second most preferred reason for the 

death by jail officials. Many respondents emphasized that poor health or pre-existing ailments is 

a major reason for custodial deaths. The lack of medical infrastructure inside the Jail further 

contributes to such kind of death. Thus, one of jail officials supplemented this with an example 

in Khunti, where one of the prisoners under trial had some pre-existing lever issue and succumbed 

to death after three days in the hospital. However, none of respondents in jail, unlike in Bihar, 

pointed out that some of prisoners dies inside the jail due to internal injuries, which they sustained 

during the period of police interrogation and before admitting to the jail.  

 

MEDICAL INFRASTRUCTURE AT THE TIME OF EXAMINATION AND 

TREATMENT 

 

 An overwhelmingly majority (92%) of the police official responded that the medical 

examination is done immediately after the arrest. Thus, an SI stated that the medical examination 

is done within the 24 hours of arrest prior to producing the person in front of a magistrate, 

although, in case a person needs immediate medical attention, he or she is taken to a doctor 

immediately. However, another police official, while agreeing with the earlier respondent, further 

commented on the limitation of a basic physical examination of an arrested person in terms of 

assessing his or her mental health.  
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A group of young police further stated that in some cases the time of producing before a 

magistrate is extended where interrogation is seen to be leading to recovery of 

evidence. Moreover, sometimes SHO deliberately delayed the medical examination of arrested 

notorious criminals as they often take the undue advantage of medical examination either to 

escape or to get admitted in the hospital.  

From the formal and informal conversations with a few jail officials it appears that a doctor does 

visit for medical check-up of prisoner once in a while. A health screening form is filled after an 

examination conducted by a medical officer at the entry of jails as prescribed by NHRC but it is 

only a general physical examination before admission by the paramedics. However, most of jail 

officials raised the issue of poor medical infrastructure within jail premises. Lack of 

infrastructure and resources including the supply of drugs and medicine often create problems in 

providing medical assistance on time, which at times proved to be fatal to the prisoner. A PSI 

data on the ratio of medical staff per prison inmates during 2008-2018 revealed that Jharkhand 

has the lowest ratio of the two among all three states (Appendix J). 

An unanimity exists across police and jail officials that most medical examinations of the 

arrestee/ accused/ prisoner are conducted at ‘Sadar hospital’ or ‘government hospital’. This also 

includes the post mortem. On asking, if a copy of the medical examination is provided to the 

family of arrested accused/victim, most police and jail official responded that they provide the 

copy of medical examination of the victim only when the family demands for it. However, many 

civil society respondents (44%) during his interview with us pointed towards the difficulty in 

getting the medical examination report of the apprehended person and post-mortem report in case 

the person dies in custody. In fact, majority of civil society responded (52%) see the role of ‘other 

officials’ including hospital and judicial staff and non-officials (politically, socially and 

economically influential) in matters of custodial death.  

 

HUMAN RIGHTS TRAINING AND CAPACITY BUILDING FOR POLICE OFFICIALS 

84% of the police official admitted that they have attended the Human Rights Training 

programme. However, they were evasive with regard to frequency of attending such human rights 

programme. In fact, the then acting chairperson of JHRC seriously blamed lack of resources, 

man-power and funds for the ineffectiveness of the JHRC in organising such human rights and 

capacity building programmes. Some of senior police official also expressed their 



151 

 | Page 

 

disappointment over effectiveness of such trainings and said that it needs to be checked. He 

further added that there is no specific schedule of attending human rights training for the police 

officials. It generally happens once in few years and the entire police force is not exposed to such 

training.   

 

INTERACTION WITH FAMILY MEMBERS/ RELATIVES OF DECEASED VICTIM  

During the field visit we visited two of the deceased victim’s family in Jamshedpur, East 

Singhbhum and in Dhigari, Jamtara. Both the victims were Muslims and belonged to minority 

community.  

Late Minhaj Ansari, Dhigari Village, Jamtara 

 Minhaj and his family fall below the poverty line as per their economic condition. Dhigari village 

itself lacks on facilities as basic as portable water. In a meeting with victim’s father, Mr. Umar 

Miyah, he affirmed that on 3rd October 2016 police apprehended Minhaj while chasing him and 

his brother. Same day at around 9 pm the Police called to inform about victim’s arrest. A case 

was registered on the complaint of Sonu Singh, the district head of the Vishwa Hindu Parishad's 

Jamtara unit, at Narayanpura Police Station under the charge of then SHO, Mr. Harish Pathak. 

22-year-old Minhaj Ansari had allegedly shared an image of a slaughtered cow on WhatsApp 

with a comment considered inflammatory in nature.  

The police official didn’t allow the family to meet the victim while in custody. The deceased 

victim was in a very critical condition when his mother, father and maternal uncle met him in the 

police custody. As per the description, he was beaten half-dead. He later succumbed to death on 

6th October 2016 as per father of the deceased and his dead body was sent home. The Police 

officials gave no reason for his death.  

The family believes that the victim died due to police torture, their poor economic status and 

them belonging to a minority section of the society. 

 A meeting with Mr. Irshad who is late Naushad’s brother and his wife was arranged at their 

residence in Jamshedpur. The family belongs to middle class urban household. Family learned 

about the victim’s arrest on 10th August 2020 at around 5 pm in the evening, while, police 

officials did not inform about the victim’s arrest although the victim was picked from his place 

around that time. The police officials did not allow the family to meet the victim during the 

 

Picture  115: Family member of the victim 
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custody. The victim was left at the hospital within 2 hours of arrest. He was paralysed due to the 

injuries incurred and couldn’t speak.  

The incident took place under the jurisdiction of Golmari Thana. The victim was taken in police 

vehicle to the place of conflict where he was lynched by another party which was part of the 

conflict. The only evidence of police custody was a CCTV recording where Naushad was seen 

being taken by the Police officials into the vehicle and that is how the police was held accountable  

for the custodial death otherwise the incident of lynching did not happen in the Police station or 

its premises. 

As per the family an unknown person called from the MGM hospital to inform about victim’s 

whereabouts and requested the family to take him with them. The victim was severely injured  

and was denied treatment from many hospitals after discharge from the said hospital. He 

succumbed to death within 10 days of the arrest that is around 20th August 2020.  

Police informed the family that the victim had fallen sick under the custody and thus, had to be 

admitted to the hospital. This reason was provided verbally by the officials and no written record 

was presented to them. No copy of order of SHO detailing the reason of death under police 

custody was provided to the family. No medical examination was done during the apprehension 

of the victim and no copy of post-mortem report is provided to the family up till date neither have 

they received any compensation for the custodial death of the victim. 

The family alleges that the custodial death happened due to police torture. They believe that the 

victim could be tortured to death because they belong to minority section of the society. The 

victim was picked on the basis of doubt and was tortured to death for the purpose of interrogation 

and they believe that torture is a means of investigation. 

                                                               

 

 

 

 

 

Picture 116:  Victim's picture shared 
by the family 

Picture 117: Victim's photo shared by the family 
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CHAPTER VII 

CONCLUSION  

The preceding analysis provides a holistic treatment of complexity of ‘custodial death’ in India 

with a particular reference of three states: Bihar, Jharkhand and West Bengal during the period 

of 2009-2018. Towards this goal, it has attempted to dissect a large number of data gathered 

through official and non-official documents as well as sources from field work. Based on critical 

scrutiny of these data including the ‘field narratives’ through the postmodern lenses, following 

conclusion -cum-recommendation may be drawn: -  

 

1. It is evident that the custodial death- whether under police custody or judicial custody-is 

essentially linked with ‘absolute right’ of police to arrest, detain and confine etc. any person 

in the country with application of necessary reasonable force, if so, required with or without 

warrant. This means that there is a direct link between the ‘rate of arrest’ and ‘overcrowding 

of jail’. All other rules and regulations including ‘constitutional protective rights’ of the 

arrestee begins at the point he is arrested/at post arrest phase.   

 

The ‘power to arrest’ is not merely ‘absolute’ but it also flows from a pervasive belief that 

some ‘necessary force’ or ‘necessary violence’ is essential to run the governing system. This 

idea continues to guide the governing system across the globe, which invest ‘coercive 

power’ in the institution of the police, the use and abuse of which is a subjective exercise 

depending upon subjective understanding of circumstances and situations at the ground. 

This is evident from 13-point Code of Conduct, which was prepared and recommended by 

the National Commission of Police, for the police officers in the country. Number 7 of the 

Code of Conduct defines ‘abuse of authority’: 

A police officer shall be deemed to have committed abuse of authority if he — 

(a)  without good and sufficient cause makes an arrest, or 

(b)  uses any unnecessary violence towards any prisoner or other person with whom he 

may be brought into contact in the execution of his duty, 

(c)  is uncivil to any member of the public. (NHRC, Manual on Human Rights for 

Police Officers, NHRC, 2011, p. 115) 
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The expression, ‘unnecessary violence’ implies ‘legal use of necessary force’. However, neither 

of the expression has been defined in the law book or in CrPC, which, therefore, remained a 

subjective understanding and at the discretion to be exercised by individual police officials 

without fear of legal implication of excess use of force except in the matter of custodial death. 

Similarly, Article 3 of United Nations Code of Conduct for Law Enforcement Officials (Adopted 

by General resolution 34/169 of 17 December,1979) grants law enforcement officials to use force 

‘only when strictly necessary and to the extent required for the performance of their duty’. 

However, nowhere, the text defines the word ‘strictly necessary’.  

Thus ‘custodial violence’ is to some extent is very much linked with the legalised power of 

‘disciplining’ and ‘control’. Given this dilemma of maintaining ‘judicious balance’ between the 

imperative of governance and emerging normative order of human rights and the fact the police 

and undefined ‘reasonable coercion’ can’t be delinked in terms of law, most of the Scandinavian 

countries is gradually moving towards delegitimising the idea and phasing out the very structure 

of jail. It is doing so by ‘reforming the governing culture of arrest’ and inventing a new 

decentralised form of control, arrest, and discipling. This could become a possibility due to a 

very long process of ‘decolonising’ the nation-state-based system of governing system’.   

Most of post-colonial societies including India has proclivity towards building a Europe centric 

homogenous nation- state system of governance. These modern sensibilities along with the fact 

that most conviction rate of police official for abusing and misusing power is almost rare; the 

police official will be unlikely to embrace the culture of restrained exercise of coercive power. 

Moreover, what emerges from the informal conversation of a good number of police officials of 

various ranks during the field work across three states of Bihar, Jharkhand and West Bengal is 

that overwhelming majority of them believe in ‘force’ as an essential, legitimate tool of keeping 

the order in society and delivering the justice to the people; after all police is considered the 

incessant source of justice for the common people. In fact, ‘force/ power/authority’ is very much 

a part of ‘inner moral universe’ of police personnel- preventing the crime, maintaining security 

in society, and protecting the country from any internal enemy- without which they cannot 

conceive their ‘duty’ and ‘public role’. Thus, it is not surprising to observe that most police 

personnel did not attach much importance to human rights training programme as necessary for 

effective non- coercive policing beyond considering such exercise as ‘technical requirement’.  
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It is due to this modern, hierarchical, masculine idea of governance that various forms of torture 

remained prevalent in administrative practice, more in police station than inside the jails. This is 

notwithstanding of the denial of the same by most of the official as well as the growing demand 

for ‘anti torture law’ in the country by human right organisations. In fact, most of civil society 

respondents and all family members of deceased victim consider torture as one of the most 

important reasons, followed by corruption and bribery, for the custodial death. Though torture is 

illegal; however, the act of torture does not constitute a punishable crime. As India continues to 

operate within the late 19th century and early 20th century version of democratic governance, it 

does not see much merit in ratifying the 1987 UN Convention against Torture and Other Cruel, 

Inhuman or Degrading Treatment or Punishment (UNCAT). The Prevention of Torture Bill, 2010 

and the Anti-Torture Bill 2017 remained in the cold storage. This is despite the consistent call of 

its own Law Commissions, NGOs, human rights organisations and global human rights 

movements, international human rights organisations upon India to ratify the same. However, 

‘field interactions’ across many stakeholders further revealed that the societal demand for ‘anti-

torture law’ is relatively low in India. On the contrary people expects the law-and-order 

machinery to deal with ‘goons’ and ‘criminals’ swiftly and brutally.   

2. Moreover, there are growing legislation and judicial pronouncements, which is diluting the 

established ‘principle of the presumption of innocence until proved guilty’. Section of 

legislation related to alleged sexual offences, discriminations, child offences (POCSO Act), 

the Prevention of Money Laundering Act, (PMLA) NDPS Act, Prevention of Corruption Act, 

etc. has introduced the concept of ‘principle of reverse onus’ with an implication that the 

‘presumption of innocence until proved guilty’ needs also to be affirmed by the ‘principle of 

guilt until proven innocent’. If the accused is unable to pass the balance of probability 

standards, i.e., prove his innocence   then he/she/other will be convicted. All these legislative 

measures have further strengthened the ‘masculine policing culture’, irrespective of its good 

intention including strengthening the justice delivery system, with an implication that over 

the years the ‘rate of arrest’ and ‘prison time’ has been increasing tremendously. In fact, many 

reports including National Law Commission have confirmed that almost 60-70% of Indian 

prisoners are languishing inside the Indian jails for long for petty crimes. The delay in judicial 

process results in the long incarceration of prisoners, often more than the period of 

punishment, which contributes to deterioration of health (both physical and mental).  This 

https://treaties.un.org/Pages/ViewDetails.aspx?src=IND&mtdsg_no=IV-9&chapter=4&clang=_en
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produces the ‘condition of depression’ amongst prisoners that often leads to cases of suicide 

inside the jail.     

3. The underlying post-modern approach of this work furthers helps in detecting the limitation 

of understanding the issue of custodial death at national level involving three states over a 

decade. Such study suffers from inbuilt generalisation and loses its micro level focus. Since 

the ‘custodial death’ is intimately connected with ‘localised space’, often connected with 

local power dynamics; the purpose of study of custodial death would be better served, if the 

future research focusses more on local history of a particular police station or jail or district 

or sub region.  

 

4. One of the serious challenges that this work confronted is the lack of legal definition of 

custody and custodial death. One consequence of the legal deficit in defining the custody and 

custodial death is that one confronts the vast discrepancy in data concerning custodial death 

across the governmental as well as non- governmental bodies. This has been in part 

highlighted in Chapter 1 by contrasting and comparing the data of NHRC, SHRC, NCRB 

Non- governmental sources such as NCAT and data obtained through RTI and during the 

field. Further, there is a vast discrepancy between data of custodial death based on 

compensation awarded and registered (or Intimation) cases of custodial deaths as highlighted 

in Chapter 1. Different government and non- governmental bodies have different mechanism 

and methods of calculating the custodial deaths. NCRB relies solely on the information 

tendered by state and UT governments. Some state governments do not file the status report 

over custodial deaths annually. NHRC has relatively broader sources including victim’s 

complaint for calculating the number of custodial deaths each year. This has a serious 

implication in finding the magnitude of problem of custodial deaths in the country and 

understanding the emerging pattern.   

 

5. Related to legal definitional deficit on custody and custodial death, most of lower rank of 

police officials are hardly well versed with detailed procedure that needs to be followed in 

the matter of custodial death. This was borne out from our interaction with police officials 

during the field work. 

 

6. Even though the public debate on custodial death is mostly related to death under police and 

judicial custody either due to ‘torture’ or ‘suicide’ ‘or medical negligence’, the governmental 
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notion of custodial death includes both natural and unnatural death.  The government is 

rightly upholding the moral principle of investigating all cases of death under governmental 

custody -natural or unnatural- to find out the reasons behind such death and hold the 

government employee accountable if death occurred due to ‘deliberate negligence of duty’. 

However, such clubbing of natural and unnatural deaths under ‘custodial death’ also provide 

opportunity to the administrative executive in projecting many ‘unnatural deaths’ as ‘natural 

death’ and in turn obstructs the development of sound public policy to prevent the occurrence 

of ‘unnatural death’.  

 

7. The analysis shows that the issue of custodial death remained a matter of ‘national concern’ 

as there is no absolute, sustained decline of custodial death either at police or judicial level 

at all India level during the period of 2009-2018. Rather the pattern of decrease or increase 

in custodial death (both police and judicial) keeps shifting from one state to another. For last 

three years, U.P. West Bengal and Madhya Pradesh has emerged as top three states in terms 

of registering (intimation) the cases of custodial death. Since 2010-2011 the State of Bihar 

has witnessed remarkable decline in the judicial decline, at least in comparison to West 

Bengal and Jharkhand (Table C, Chapter 1). One of the important reasons that has 

significantly contributed to the decline of custodial death lies is in the significant 

improvement in the medical staff and infrastructure within the jails of Bihar. Thus, the ratio 

of medical staff per inmates significantly increased during 2010-2018 in Bihar, unlike in 

Jharkhand and West Bengal wherein the overall medical staff either remain stagnated or 

further deteriorated during the similar period (Appendix J). The positive correlation between 

medical staff over inmates viz a viz its impact in decreasing the incidents of death in prison 

has been demonstrated in an early study of six major states of Maharashtra, Rajasthan, U.P, 

Tamil Nadu, and Karnataka53. The field observation of researchers also suggests that they 

found a tremendous improvement in the jail management of Bihar, particularly the medical 

infrastructure including a good presence of doctors, compared the jails in Bengal. In fact, in 

Bengal, most jails do not have resident doctors and the medical examination is mostly 

performed by the lab technicians.   

 
53 For details, see, Sanjay Kumar Jain, ‘Suicide in Prison: Prevention Strategy and Implication from Human Rights 

and Legal Point of View, NHRC Publication, 2018, pp 5-11.  
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8. It has strongly come out in this study that people or relative of the deceased custodial victim 

had to struggle including paying bribe for obtaining a copy of medical report including the 

report of physical examination, post-mortem etc. based on the testimony of victim’s family 

and discussion with civil society respondents. During our interaction we found that culture 

of bribery is very high in Bihar and Jharkhand than in West Bengal. In fact, of late, West 

Bengal police has introduced the digitalised system of uploading these reports.  

 

9. Based on the field narratives the study does indicate that compared to 1970s and 1980s, the 

phenomenon of police custodial death is on the decline. There is no doubt that the 

development of technological advancement, robust social media, assertive human rights 

commissions, non-governmental civil society, and human rights organisations etc. have 

constraining impact upon the police custodial deaths. However, the relative decline in the 

police custodial death has been accompanied by the rise in the cases of extra constitutional / 

encounter killing and disappearances. All three states under this study have witnessed an 

increase in the encounter killing, the largest being in Jharkhand (Table I- 1 & I- 2).  

 

10. This study reconfirms the growing perception that most of victim of custodial violence and 

prisoner belong to poor segment of society, particularly the poor among SC, ST, and 

minorities. There are many credible data that demonstrates the percentage of prisoner among 

these communities is higher than their actual population average. Based on this, it is widely 

believed that most victim of custodial death belong to following these segments of society: 

poor, SC, ST and minorities, particularly Muslims. While this may be true on the ‘national 

scale’ with some states having disproportionately high number of arrestee and prisoners than 

their actual population and then contributing to this ‘national perception’. This may, however, 

not be true at each state level. The governmental records do not provide religious and caste 

wise classification of deceased victim, arrested persons and prisoners. We attempted to 

undertake similar exercise on the basis of name and surname of deceased under custody from 

recorded case history in NHRC during 2009-2019 (where compensation was awarded)  and 

found that whereas in West Bengal the percentage of Muslim custodial death is either equal 

or slightly high vis a vis its population share; its percentage vis a vis its population is very 

low in state of Bihar (Table J).  
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11. We observe that most police and jail officials are not fully acquainted with rules, regulations 

and procedures related to custodial death. Neither they keep copy of their respective manuals. 

None of police station and Jail gave us a copy of police manual or jail manual on being 

requested for the same. They only work with ‘habitus’, ‘routine understanding ‘of things 

without understanding the specific context of the specific problem and mechanically apply 

the IPC. This was evident from their vague responses and lack of details in answering our 

questions.  

12. There is a need to strengthen and empower Human Rights Cell in all law-and-order 

institutions of state. An effective Human Right Cell in each of law-and-order governing 

institution can further reduce the number of custodial violence and custodial death. While 

Bihar has a good number of Human Rights Cell all across the state (Annexure12), West 

Bengal and Jharkhand lacks the spread of the same.   
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CHAPTER VIII 

RECOMMENDATIONS 

  

This study makes the following recommendations in view of preceding analysis and 

conclusions arrived:-  

 

1. That, there is a need to combine the human rights training programme within the approach 

of ‘decolonizing the governing system, which is neither anti-westernism nor anti- 

Europeanism but seeks to review the entire paradigm of modernism and re-center the human 

centred civil society over power-centred nation -state model of governance.  One possible 

consequence of such approach, if adopted, is that the official entrusted with the task of 

arrest, detention, questioning etc. may introspect and weigh judiciously various options and 

apply the non-custodial measures as elaborated in Tokyo rules (Annexure 13) instead of 

mechanically applying IPC related to ‘arrest’, ‘detention’ and ‘confinement’. 

2. That, state governments must enhance and strengthen the budgetary allocation and 

disbursement of legal aids; so that undertrial prisoner, who are mostly poor, could 

effectively secure the access to judiciary through the intervention of active human rights 

organisations, social activists and human rights lawyers in order to obtain some judicial 

relief including bail and release from jail. This would help in de-congestion of jail and 

saving a good number of lives who succumbs to death due to old age, depression, illness, 

lack of proper food intake, unhygienic condition of living etc.   

3. That, NHRC should conduct more micro study, rather than macro, of custodial death. This 

is due to a fact that notwithstanding the broad uniformity in rules and regulations pertaining 

to policing, its reception and implementation varies widely depending upon the variation in 

the local culture, custom, tradition, attitude towards governing norms and pattern of 

administration. 

4.   That the Government of India – both central and state governments- must devise the ways 

of bringing uniformity in data. This can be easily done by evolving a better coordination 
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between the national agencies and state agencies including a thorough examination of all 

data collected in relation to custodial death by experts’ committees.   

5. That, lower rank police personnel need to undergo proper ‘educational training’ to be 

conversed with proper rules, regulations and procedures to be followed in matter of 

custodial death.     

6. That NHRC must evolve a policy framework, which does not allow administrative 

executive to manipulate the cases of ‘unnatural deaths’ as ‘natural deaths’. 

7. That the government of the day must boost the medical infrastructure of every jail, which 

involves the followings: - 

• The existing budget of jail is too low to meet the necessities of every prisoner. Hence the budget 

of the jail must be enhanced suitably, 

• A minimum of 20% of jail budget must be spend on medical products including medicine.  

• The number of medical staff including mental health experts/Psychiatrists must be increased 

to ensure the positive balance between the number of medical staff and the number of 

prisoners. 

• In case of emergencies, prisoners must be taken to nearest possible hospitals including the 

private hospital. 

• The system of physical examination including the mental condition at the time of arrest by 

police and at the time of admission to jail must be enhanced and made compulsory. As 

per police manual, medical examination will be conducted if investigating officer think 

that such exercise is necessary for the purpose of eliciting evidence. It has been observed 

during the field work that this medical examination is done in very shoddy manner and 

not carried out in every case, at least at the police station. Instead of undertaking full 

body check up by a trained doctor, most of such medical examination at this stage is 

conducted by technicians, which is often confined to checking ‘fever’, or ‘khasi’ by asking 

the accused either yes or no. Further, most of the police station and jails does not conduct 

any check-up of mental health.  

• Each police station must have a first aid medical provision. 
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8.  That , it should be mandatory on the part of police and jail official to immediately supply 

a copy of all medical examinations, post-mortem without any monetary cost to all the 

accused or to the relatives of accused and deceased with a view to strengthen the 

constitutional principle of right to natural justice, the most important of which is the right 

of accused/under trial/ to defend himself/herself/other. 

9. That, NHRC should conduct an independent study as to why the cases of disappearances 

and encounter killings is increasing, particularly in state of Jharkhand. 

10. That, considering the SC, ST and Minority are ‘constitutional category’; government must 

allow the records of custodial death as per these classifications- both national, state wise, 

police station, jail, hospital wise. This would not only help in identifying the biasness of 

officials and institutions whether at police, jail, hospital and other concerned department 

but also framing the problem and working out specific measures to address to such state 

specific challenges. 

11. That a small booklet (not more than 10 pages) of the police manual and jail manual 

containing the most important rules, regulation and code of conduct for the 

arrestee/accused/prisoner/under trail may be prepared; kept at each of police and jail and a 

copy of which must be given to each accused-whether they are literate or non-literate.  

12. That NHRC should promote a research study on the role of ‘Human Right Cell’ in 

strengthening democratic governance and make a directive that police interrogation within 

lock up must be conducted in the presence of official of Human Right Cell. It should make 

an appropriate guideline to ensure that the police interrogation in the lock up must be 

conducted in full compliance of the guideline including the mandatory presence of official 

of human rights cell.                

 

***** 
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APPENDIXS 

 

QUESTIONNAIRES 

 

Appendix-A (POLICE) 

 

Questionnaire for interview with Police for NHRC Project 

NHRC प्रोजेक्ट के लिए पुलिस अलिकारियों के साथ साक्षात्काि लक प्रश्नाविी 

NHRC প্রজেক্ট সম্পর্কি ত অর্িকারীজের েন্য প্রশ্ণাবলী 

 

Section A: Personal details     

1.1 Name of Police Personnel (voluntary): 

पुलिसकर्मी/ अलिकारी का नार्म (स्वैलछिक): 

         পুলিস কর্মী/ আলিকালিককি নার্ম (স্বৈলিক) 

1.2 Rank:    

  रैंक:  

পদ: 

1.3 Cadre:    Centre (IPS)/ State cadre  

  काडर: कें द्र (IPS) / राज्य कैडर 

   কযাডাি : ককন্দ্র/ িাজ্য কযাডাি 

1.4 Professional Experience: number of years 

पेशेवर अनुभव: वर्ष (संख्या र्में)-  

কপশাগত অনুভব: বৎসি (সংখ্যায়) 

1.5 Year of joining of the service:  

सेवा र्में शालर्मि होन ेका वर्ष: 

কসবা প্রািকেি বৎসি : 

1.6 Retirement (If Retd.): year  

सेवालनवलृि वर्ष (यलि सेवालनविृ हो): 

কসবালনবৃলত বৎসি(কসবালনবৃত হইকি) : 

1.7 Gender:  

        जेंडर  
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        লিঙ্গ: 

1.8 Caste/Tribe:  

a) SC,    

(b) ST  

(c) OBC (name of the caste:     

(d) General (name of the caste:* 

जालि / जनजालि: 

 (ए) एससी   

 (बी) एसटी    

(सी) ओबीसी   

(डी) जनरि (जालि का नार्म): 

জ্ালত/জ্নজ্ালত:   

(এ) অনুসুলিত জ্ালত    

 (লব) অনুসুলিত জ্নজ্ালত   

(লস) ওলবলস (জ্ালতি নার্ম)   

উচ্চ জ্ালত (জ্ালতি নার্ম) 

 

  1.9 Religion: 

िर्मष:   

ির্মম: 

 

1.10 Income –  

 

a) up to 25, 000/- 

b) 25,001 to 50,000/-  

c)50,001 to 100,000/- 

d) 100,000/- and above  

 

1.11. Educational Qualification: 

            शैलिक योग्यिा: 

         স্বশলিক ক াগযতা 
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1.12 Urban/ semi Urban/ Rural: 

           शहरी / अिष शहरी / ग्रार्मीण 

       শহুকি / অর্দ্ম শহুকি/ গ্রার্মীন 

1.13 State/Region/ Sub Region:  

          राज्य / िेत्र / उप िेत्र: 

          িাজ্য/কিত্র/ উপকিত্র:    

Section B:  

2.1 Do you think that there is a rising graph of custodial deaths under police during last decade 

(2009-2018)? Yes / No   

 क्या आपको िगिा ह ैलक लपिि ेएक िशक (2009-2018) के िौरान पुलिस की लहरासि र्में होने वािी र्मौिों का ग्राफ बढ़ रहा ह?ै     हााँ  /  

नहीं  

আপনাি লক র্মকন হয় লবগত এক দশকক(2009-2018) পুলিস কহফাজ্কত রৃ্মতুযি ঘটনাি বৃলর্দ্ ঘকটকে ?   হযাাঁ  / না 

 

2.2 Which sub-region in this State is more prone to report of incidences of deaths in police 

custody? 

    इस राज्य र्में कौन से उप-िेत्र र्में पुलिस लहरासि र्में र्मौिों की घटनाओ ंकी ररपोटष की संभावना अलिक ह?ै 

    এই িাকজ্য সবকিকয় কবশী ককান উপকিকত্র  ককয়দী রৃ্মতুযি ঘটনা ঘটাি সোবনা? 

 

2.3 Which district in this State is more prone to report of incidences of deaths in police custody?  

     इस राज्य के लकस लजिे र्में पुलिस लहरासि र्में र्मौिों की घटनाओ ंके ररपोटष की संभावना अलिक ह?ै 

এই িাকজ্যি ককান কজ্িায়  সবকিকয় কবশী পুলিস কহফাজ্কত রৃ্মতুযি ঘটনা ঘকটকে ? 

 

2.4 Is it true that most of the victims of custodial deaths under police in this State belong to 

economically poor section, particularly SC/ST/OBC/Minorities? Yes/ No 

 क्या यह सच ह ैलक इस राज्य र्में पुलिस के िहि लहरासि र्में होन ेवािी र्मौिों र्में से ज्यािािर पील़िि आलथषक रूप से गरीब िबके, लवशेर् रूप से एससी 

/ एसटी / OBC/ अल्पसंख्यकों के हैं?  हााँ / नहीं  

এটা লক সতয ক  পুলিস কহফাজ্কত রৃ্মত্ককি র্মকিয কবশীি ভাগই আলথমক রূকপ দুবমি গিীব কেণীি লবকশষ ককি অনুসুলিত জ্ালত বা জ্নজ্ালত 

অথবা অল্পসংখ্যক কেণীি !    হযাাঁ  / না 

 

Section C: Causes of deaths under Police custody  
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3.1 Is there a special protocol laid down (in police manual or otherwise) providing the guidelines 

to deal with cases of custodial death under police? Yes or No  

क्या पुलिस लहरासि र्में हुई र्मौिों के र्मार्मिों से लनपटन ेके लिए कोई लवशेर् प्रोटोकॉि (पुलिस रै्मनुअि र्में या अन्य) लनिाषररि लकया गया ह?ै   हााँ  /  

नहीं  

পুলিস কহফাজ্কত রৃ্মতুযি ঘটনাি অনুসন্ধান কিাি জ্নয লক ককান লবকশষ  লদশালনকদম শ অথবা প্রলিয়া পুলিস র্মযানুয়াকি অথবা অনয ককান 

প্রলিয়া কদওয়া হকয়কে? হযাাঁ  বা না 

 

3.2 Has there been any custodial deaths under your direct charge? Yes or No 

क्या आपके प्रत्यि चाजष के िहि कभी लहरासि र्में कोई र्मौिें हुई हैं?  हााँ / नहीं  

সিাসলি আপনাি অলিকাি কিকত্র ককান পুলিস কহফাজ্কত রৃ্মতুযি ঘটনা ঘকটকে ? হযাাঁ  বা না 

 

3.3 Are you aware of custodial death under any police personnel and circumstances of such 

death?  Yes or No 

क्या आप लकसी भी अन्य पुलिस कर्मी या इस िरह की पररलस्थलियों के बारे र्में जानिे ह ैजहां लहरासि र्में कोई ऐसी र्मौि हुई हैं?  हााँ / नहीं  

আপলন লক অনয ককান পুলিস কর্মী বা পলিলিলতি কথা জ্াকত পুলিস কহফাজ্কত রৃ্মতুয ঘকটলেি ? হযাাঁ  বা না 

 

3.4:  Does police station conduct a medical examination of the accused immediately after arrest 

as per law?: Yes / No  

क्या पुलिस थाना, कानून के अनुसार लगरफ्िारी के िुरंि बाि आरोपी का रे्मलडकि परीिण करवािा ह?ै : हााँ / नहीं  

পুলিস থানা আইনত কগ্রফ্তাি কিাি পি িৃত বযলিি কর্মলডকযাি পিীিা কিায়? হযাাঁ  বা না  

 

3.5. Where is the medical examination of the arrested / accused persons conducted? 

                       (a) government hospital/health clinics  

                       (b) government authorized private hospital/health clinics    

                       (c) private doctors on panel of police department  

                       (d) all of the above depending upon circumstances  

लगरफ्िार अलभयुक्तों का रे्मलडकि परीिण कहााँ लकया गया है? 

                        (ए) सरकारी अस्पिाि / स्वास््य क्िीलनक 

                        (बी) सरकार अलिकृि लनजी अस्पिाि / स्वास््य क्िीलनक 

                        (सी) पुलिस लवभाग के पैनि पर लनजी डॉक्टर 

                        (डी) उपरोक्त सभी, पररलस्थलियों के आिार पर 
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কগ্রফ্তাি বযলিকক ককাথায় কর্মলডকযাি পিীিা কিাকনা হয়? 

                          (এ) সিকালি হাাঁ সপাতাি /ৈািয কসবা ককন্দ্র 

                          (লব) সিকাি অলিকৃত প্রাইকভট হাাঁ সপাতাি/ ৈাস্হহয কসবা ককন্দ্র 

              (লস) পুলিস লবভাকগি পযাকনকিি প্রাইকভট লিলকৎসক 

                           (লড) উপকিাি সবকটিই পলিলিলত অনুসাকি 

 

3.6 Whether a copy of medical examination is made available to the family of arrested 

accused/victim? Yes or No 

क्या लगरफ्िार अलभयुक्त / पील़िि के पररवार को लचलकत्सा परीिण की एक प्रलि उपिब्ि कराई गई ह?ै हााँ / नहीं  

কগ্রফ্তাি আকিাপী অথবা পীল়িকতি পলিবািকক কর্মলডকযাি লিকপাকটম ি প্রলতলিলপ কদওয়া হকয়কে? 

 

3.7 Is there a procedure by which a copy of medical examination of victims of custodial death 

made available for research purpose? Yes / No  

 क्या कोई ऐसी प्रलिया ह ैलजसके द्वारा लहरासि र्में (कस्टोलडयि) र्मौि के लशकार िोगों की लचलकत्सा जांच की एक प्रलि शोि प्रयोजन के लिए उपिब्ि 

कराई जा सकिी ह?ै  हााँ /  नही  

 এর্মন ককান প্রলিয়া আকে  াি ফকি কহফাজ্কত রৃ্মতুয হকয়কে এর্মন বযলিি কর্মলডকযাি লিকপাকটম ি প্রলতলিলপ কশািকাক মযি (লিসািম ) জ্নয 

কদওয়া ক কত পাকি? হযাাঁ  বা না 

 

 3.8 Which of the factors stated below are responsible for deaths under the police custody? Please 

marked them in the preferential order between 1 (lowest) and 10 (highest)  

        (a) belief in torture as a method to elicit confession of the criminal act  

        (b) bribery or inducement  

        (c) police sub culture of violence  

        (d) lack of sensitivity towards the human rights of arrested person  

        (e) lack of awareness of police manual provisions 

        (f)  poor health of the arrested person  

        (g) suicide  

        (h) No fear of being punished or losing job     

        (i) personal ego and biases  

        (j) poor infrastructure/ working condition/ work pressure/stress of police force 

        (k) Absence of anti-torture law 
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 (l) Absence of periodical reinforcement of the need to respect human rights   

        (m) Absence of significant societal pressure   

         (n) any other factor: please state with marking   

    

 लनम्नलिलिि र्में से कौन से कारण पुलिस लहरासि के िहि होन ेवािी र्मौिों के लिए लजम्रे्मिार हैं? कृपया उन्हें 1 (सबसे कर्म) और 10 (उछचिर्म) 

के बीच अलिर्मान्य िर्म र्में लचलिि करें 

         (ए) यािना र्में लवश्वास आपरालिक कानून की स्वीकृलि एक लवलि के रूप र्में  

         (बी) ररश्वि या प्रिोभन 

         (सी) पुलिस र्में लहंसा की उप संस्कृलि  

         (डी) लगरफ्िार व्यलक्त के र्मानवालिकारों के प्रलि संवेिनशीििा की कर्मी 

         (ई) पुलिस रै्मनुअि प्राविानों के बारे र्में जागरूकिा की कर्मी 

         (एफ) लगरफ्िार व्यलक्त का िराब स्वास््य 

         (जी) आत्र्महत्या 

         (एच) सजा होन ेया नौकरी िोने का कोई डर नहीं 

         (आई) व्यलक्तगि अहकंार और पूवाषग्रह 

         (ज)े िराब बुलनयािी ढांचा / कार्म करन ेकी लस्थलि / कार्म का िबाव / पुलिस बि का िनाव 

         (के) अत्याचार लवरोिी कानून की अनुपलस्थलि 

       (एि) र्मानव अलिकारों का सम्र्मान करन ेकी आवश्यकिा के आवलिक सुदृढीकरण की अनुपलस्थलि 

         (एर्म) र्महत्वपूणष सार्मालजक िबाव की अनुपलस्थलि 

         (एन) लकसी भी अन्य कारक: अंकन के साथ राज्य करें 

 

লনম্নলিলখ্ত কািণগুকিাি র্মকিয ককান গুকিা পুলিস কহফাজ্কত রৃ্মতুযি কািণ লিলহহত করুন  - এক (১) কথকক দশ (১০) এি র্মাকন । এক 

সবকিকয় কর্ম এবং দশ সবকিকয় কবশী।  

এ) অপিািীকদি  াতনা কদওয়া অপিালিক বযবস্হহাি ৈীকৃত প্রলিয়া 

লব) ঘুষ বা প্রকিাভন 

লস) পুলিকসি লহংসক সাব কািিাি 

লড) কগ্রফ্তাি বযলিি র্মানবালিকাকিি বযপাকি উকপিা অথবা সহানুভূলতি অভাব 

ই) পুলিস র্মযানুয়াকিি লনকদম শ পািন না কিা 

এফ) কগ্রফ্তাি বযলিি দুবমি ৈািয 

লজ্) আত্মহতযা 
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এইি) শালি পাওয়াি বা িাকলি কথকক লবতাল়িত হওয়াি ভয় কনই (সংলিষ্ট কর্মমিািীকদি)  

আই) বযলিগত অহংকাি এবং র্মানলসক পূবমাগ্রহ 

কজ্) খ্ািাপ বুলনয়াদী সংিিনা /কা মকিকত্রি অবিা/ কাকজ্ি িাপ এবং তদজ্লনত পুলিস কর্মীকদি ওপি র্মানলসক িাপ 

কক) অতযািাি লবকিািী আইকনি অভাব 

এি) লকেু সর্ময় পকি পকি র্মানলবক অলিকাি সম্মান কিাি   বযবিাি সুদৃঢ়কিকনি অভাব  

এর্ম)  দুবমযবহাকিি লবরুকর্দ্ সার্মালজ্ক লবকিাি ও িাপসৃলষ্টি অভাব 

এন) অনয ককাকনা কািণ : অঙ্কন সলহত লিখু্ন 

 

Section D:  

 

   4.1: In your opinion whether most victims of custodial death belong to  

                      (a) rural/ village  

                       (b) urban/city   

                       (c) both a & b   

आपकी राय र्में लक लहरासि से होन ेवािी र्मौिों के सबस ेअलिक लशकार हैं 

                       (a) ग्रार्मीण / गााँव 

                        (b) शहरी / शहर 

                        (c) a और b िोनों 

আপনাি র্মকত কজ্কি নযালয়ক কহফাজ্কত বন্দী রৃ্মতুযি ঘটনাি লশকাি  ককয়দীিা সর্মাকজ্ি ককান কেণী কথকক আকসন?  

 এ) গ্রার্মীণ / গ্রার্ম 

 লব) শহুকি/শহি 

 লস) এ এবং লব দুইই 

 

    4.2   Which socio-economic background most victims of custodial death under police belong 

to:       

                     (a) Economically weaker section  

                     (b) Economically weaker section of OBC, SC, ST and Minorities 

                     (c) very poor and illiterate   

          पुलिस के अंिगषि लहरासि र्में र्मतृ्यु के सबस ेअलिक सार्मालजक - आलथषक पषृ्ठभलूर्म कौन से हैं: 

                      (ए) आलथषक रूप से कर्मजोर वगष 
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                      (b) OBC, SC, ST और अल्पसंख्यकों का सार्मालजक - आलथषक रूप से कर्मजोर वगष 

                      (c) बहुि गरीब और अनपढ़ 

 পুলিস কহফাজ্তী রৃ্মতুযি লশকাি ককয়দীিা ককান সার্মালজ্ক আলথমক পৃষ্ঠভুলর্ম কথকক আকসন? 

  এ) আলথমক দৃলষ্টকত দুবমি কেণী  

  লব) ST,SC OBC এবং আলথমক রূকপ দুবমি অল্পসংখ্যক কেণী 

  লস) অলত দুবমি এবং অলশলিত কেণী 

Section E:  

 

   5.1:  Did you attend human rights related training session in your career? Yes / No  

क्या आपने अपन ेकररयर र्में र्मानवालिकार से संबंलिि प्रलशिण सत्र र्में भाग लिया? हााँ / नहीं  

আপলন কখ্কনা র্মানলবক অলিকাি সংিান্ত প্রলশিণ িাকুিী জ্ীবকন কপকয়কেন? হযাাঁ  বা না 

   5.2   What is the frequency of attending human rights related training programme: 

                 (a) Once in a year  

                 (b) Once in two years  

                 (c)  Rarely. 

र्मानवालिकार से संबंलिि प्रलशिण कायषिर्म र्में भाग िेने की आवलृि क्या ह:ै 

                  (a) वर्ष र्में एक बार 

                  (b) िो साि र्में एक बार 

                  (c) शायि ही कभी। 

মান্বার্িকার সংক্রান্ত প্রর্িক্ষণ কতবার পেজেজেন্? 

(এ) বেকি একবাি 

(লব) দু বেকি একবাি 

(লস) কখ্কনা কখ্কনা 

 

5.3     Month and Year of the last attended human rights training programme by you:  

   

आपके द्वारा र्मानवालिकार प्रलशिण कायषिर्म र्में भाग िेने का अंलिर्म र्महीन या वर्ष: 

 

আপলন কশষবাি কখ্ন - র্মাস বা বেি- র্মানবালদকাি সংিান্ত প্রলশিণ কপকয়কেন? 
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5.4 If the answer to 5.1 is yes, then which human rights organisation (name) undertook that 

training session? 

 

 यलि 5.1 का उिर हां ह,ै िो वह प्रलशिण लकस र्मानव अलिकार संगठन (नार्म) द्वारा शरुू लकया? 
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Appendix-B  

 

QUESTIONNAIRES (JAIL) 

 

Questionnaire for interview with jail officials for NHRC Project 

NHRC प्रोजेक्ट के लिए जेि अलिकारियों के साथ साक्षात्काि लक प्रश्नाविी 

NHRC প্রজেক্ট সম্পর্কি ত পেল অর্িকারীজের েন্য প্রশ্ণাবলী 

  

Section A: Personal details 

1.1 Name of jail officials (voluntary):SSS 

  जेि अलिकारी का नार्म (स्वैलछिक):  

         কজ্ি আলিকালিককি নার্ম (স্বৈলিক): 

1.2 Rank:  

        रैंक: 

     পদ: 

1.3 Cadre:    Centre / State cadre 

काडर: कें द्र / राज्य काडर 

কযাডাি : ককন্দ্র/ িাজ্য কযাডাি: 

1.4 Professional Experience: number of years: 

पेशेवर अनुभव: वर्ष (संख्या र्में)-  

কপশাগত অনুভব: বৎসি (সংখ্যায়): 

1.5 year of joining of the service:  

सेवा र्में शालर्मि होन ेका वर्ष: 

কসবা প্রািকেি বৎসি : 

1.6 Retirement year (if retired):   

सेवालनवलृि वर्ष (यलि सेवालनविृ हो): 

কসবালনবৃলত বৎসি ( কসবালনবৃত হইকি) : 

1.7 Gender:  

        जेन्डर:  

        লিঙ্গ : 
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1.8 Caste/Tribe:  

(a)SC      

(b)ST      

(c) OBC (name of the caste),          

(d)Upper Caste (name of the caste):  

जालि / जनजालि:   

(ए) एससी   

(बी) एसटी      

(सी) ओबीसी (जालि का नार्म),                    

(डी) उछच जालि (जालि का नार्म): 

জ্ালত/জ্নজ্ালত:   

(এ) অনুসুলিত জ্ালত     

(লব) অনুসুলিত জ্নজ্ালত   

(লস) ওলবলস (জ্ালতি নার্ম)   

উচ্চ জ্ালত (জ্ালতি নার্ম) 

 

1. 9 Religion:  

      िर्मष: 

     ির্মম:  

1.10 Class: Lower Middle class / Middle class /  Upper Middle class 

     क्िास: िोअर लर्मलडि क्िास  /  लर्मलडि क्िास  /  अपर लर्मलडि क्िास 

    ক্লাস: কিায়াি লর্মলডি ক্লাস / লর্মলডি ক্লাস/ অপাি লর্মলডি ক্লাস 

 

1.11 Educational Qualification: 

         शैलिक योग्यिा: 

       লশিাগত ক াগযতা: 

1.12 Urban /  Semi Urban / Rural   

           शहरी  /  अिष शहरी  /  ग्रार्मीण 

        শহুকি / অর্দ্ম শহুকি/ গ্রার্মীন  
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1.13 State /  Region /  Sub Region:  

          राज्य / िेत्र / उप िेत्र: 

   িাজ্য/কিত্র/ উপকিত্র:  

 

Section B:  

 

2.1 Do you think that there is a rising graph of custodial deaths within Jail premises during last 

decade (2009-2018)?  Yes / No  

    क्या आपको िगिा है लक लपििे एक िशक (2009-2018) के िौरान जेि पररसर र्में लहरासि र्में होन ेवािी र्मौिों का ग्राफ बढ़ रहा है?     हााँ  

/  नहीं  

আপনাি লক র্মকন হয় লবগত এক দশকক(2009-2018) কজ্ি পলিসকিি র্মকিয রৃ্মতুযি ঘটনাি বৃলর্দ্ ঘকটকে ?   হযাাঁ  / না  

2.2: Which particular jail in this state has the highest number of deaths?  

         इस राज्य की लकस जेि र्में सबसे ज्यािा र्मौिें हुई हैं? 

    এই িাকজ্য সবকিকয় কবশী ককান কজ্কি  ককয়দী রৃ্মতুযি ঘটনা ঘকট ? 

 

2.3 Which wards in your jail has reported the highest number of deaths over last one decade? 

     आपकी जेि के लकस वाडष र्में लपििे एक िशक र्में सबस ेज्यािा र्मौिें हुई हैं? 

 আপনাি কজ্কি ককান ওয়াকডম  সবকিকয় কবশী ককয়দী রৃ্মতুযি ঘটনা ঘকটকে ? 

 

2.4: Whether the wards in jail are formally/ informally classified on the basis of any criteria like 

caste, class, nature of crime, gender, LGBTQ etc. Yes or No   

 क्या जेि के वाडों को औपचाररक / अनौपचाररक रूप से लकसी भी र्मापिंड के आिार पर वगीकृि लकया जािा ह ैजैस ेजालि, वगष, अपराि की प्रकृलि, 

लिंग, एिजीबीटीक्यू आलि।  हााँ  /  नहीं 

কজ্কিি ওয়াডম  গুকিাকক লক ককাকনা ঔপিালিক/অকনৌপিালিক র্মাপদকেি আিাকি বগীকৃত কিা হয় ক র্মন জ্ালত , বগম, অপিাকিি 

প্রকাি,লিঙগ,এিলজ্লবটিলকউ ইতযালদ ?    হযাাঁ  / না 

 

2.5 (a) Any specific sub region that has reported a high number of prisoners and a high rate of 

custodial deaths in Jail: Yes or No  

 (ए) कोई ऐसा लवलशष्ट उप-िेत्र हैं, लजसन ेकैलियों की एक उछच संख्या और जेि र्में लहरासि र्में होने वािी र्मौिों की एक उछच िर की सूचना िी ह:ै    

हााँ / नहीं 

(এ) এর্মন ককান লবকশষ উপকিত্র আকে ক খ্ান কথকক আসা ককয়দীি কজ্কি বাস কিাি সর্ময়  রৃ্মতুযি ঘটনা  অকনক কবশী সুলিত হয়?  হযাাঁ  
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/না 

 

2.5 (b) İf yes, name of the sub region:   

 (बी) यलि हााँ, िो उस उप िेत्र का नार्म: 

(লব) উত্তি হযাাঁ  হকি ঐ উপকিত্রি নার্ম লদন  

 

Section C: Causes of deaths under judicial custody  

 

 3.1.  Has there been any incident of custodial death under your charge ever occurred during the 

period of your professional life? Yes or No  

आपके पेशेवर जीवन की अवलि के िौरान या आपके लहरासि के िौरान र्में क्या लकसी की लहरासि र्में लकसी की र्मतृ्यु की कोई घटना हुई ह?ै  

     हााँ /  नहीं  

আপনাি প্রকফশনাি জ্ীবকন আপনাি কহফাজ্কত থাকা কািীন ককান ককয়দীি রৃ্মতুযি ঘটনা লক হকয়কে ?  হযাাঁ  /না 

 

  3.2 Are you aware of such death under any other jail personnel and the circumstances of such 

death?  Yes or No 

क्या आप लकसी अन्य जेि कर्मी या इस िरह की पररलस्थलियों के बारे र्में जानिे ह ैजहां लहरासि र्में कोई ऐसी र्मौि हुई हैं?  हााँ / नहीं  

   আপলন অথবা অনয কজ্ি কর্মী এইিকর্ম কজ্ি কহফাজ্কত ককয়দী রৃ্মতুযি কথা জ্ানা আকে? হযাাঁ  / না 

 

 3.3: Is there a protocol laid down to deal with an incident of custodial deaths in the Jail manual 

or in any government instruction? Yes or No 

क्या जेि रै्मनुअि र्में या लकसी सरकारी लनिेश र्में लहरासि र्में हुई र्मौिों की घटना से लनपटन ेके लिए कोई प्रोटोकॉि रिा गया ह?ै हााँ / नहीं  

 কজ্ি র্মযানুকয়কি অথবা অনয ককাকনা সিকািী লনকদম কশ এইিকর্ম কজ্ি কহফাজ্কত ককয়দী রৃ্মতুযি ঘটনা হকি লক লক পদকিপ কনওয়া প্রকয়াজ্ন 

কসটা উলিলখ্ত আকে লক?  হযাাঁ  /না 

 

 3.4 Is there a mandatory provision for conducting a medical examination of the deceased 

prisoner? Yes or No 

 क्या र्मिृक कैिी की रे्मलडकि जांच करान ेका कोई अलनवायष प्राविान ह?ै  हााँ / नहीं  

রৃ্মত ককয়দীি কদহ কর্মলডকযাি পিীিা জ্নয পাঠাকনা লক আবলশযক এবং অলনবা ম ? হযাাঁ /না 

 

3.5 Is there a guideline necessitating a medical examination by an authorised medical doctor 
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before admitting prisoner to the jail?  Yes or No 

क्या जेि र्में कैिी को भिी करन ेसे पहि ेलकसी अलिकृि रे्मलडकि डॉक्टर द्वारा लचलकत्सीय परीिण की कोई गाइडिाइसं ह?ै  हााँ  /  नहीं  

ককয়দীকক কজ্কি প্রকবশ কিাকনাি পূকবম লক ককান অলিকৃত কর্মলডককি ডািাি দ্বািা লিলকৎলসয় পিীিণ কলিকয় কনওয়াি জ্নয ককাকনা 

লদশালনকদম শ বা গাইডিাইন আকে?   হযাাঁ  / না 

 

3.6 While in judicial custody in jail, how frequently the medical examination of the prisoner is 

conducted:  

                        (a) on monthly basis  

                        (b) every 3 months  

                        (c) Twice in a year  

                        (d) Once in a year   

              (e) None of the above  

जेि र्में न्यालयक अलभरिा र्में रहिे हुए, कैिी का लचलकत्सीय परीिण लकिनी बार लकया जािा ह:ै 

                         (ए) र्मालसक आिार पर 

                         (बी) हर 3 र्महीने र्में 

                         (सी) एक वर्ष र्में िो बार 

                         (डी) वर्ष र्में एक बार 

                              (ई) इनर्में से कोई नहीं  

 

কজ্কি নযালয়ক অলভিিা বা কহফাজ্কত থাকাকািীন একজ্ন ককয়দীি লিলকৎসলকয় পিীিণ কত বাি কিা হয় ? 

 

(এ) প্রলত র্মাকস  

(লব) প্রলত লতন র্মাকস 

(লস) প্রলত বৎসি দুই বাি  

(লি) বালষমক   

(ঙ) উপকিি ককানটিই নয়  

 

   3.7. Whether a copy of medical examination is made available to the family of 

convict/accused/victim? Yes or No 

 क्या िोर्ी / आरोपी / पील़िि के पररवार को लचलकत्सा परीिण की एक प्रलि उपिब्ि कराई जािी ह?ै हााँ / नहीं  

 কদাষী/ অলভ ুি/ পীডীত বযলিি পলিবািকক পিীিণ প্রলতকবদকনি (লিকপাটম ) প্রলতলিলপ কদওয়া হয়? হযাাঁ  /না 
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3.8: Is there a procedure by which a copy of medical examination of victims of custodial death 

made available for research purpose? Yes / No  

क्या कोई ऐसी प्रलिया ह ैलजसके द्वारा लहरासि र्में (कस्टोलडयि) र्मौि के लशकार िोगों की लचलकत्सा जांच की एक प्रलि शोि प्रयोजन के लिए उपिब्ि 

कराई जा सकिी ह?ै  हााँ /  नहीं  

এর্মন ককান বযবস্হহা বা লনয়র্ম আকে ক  কহফাজ্কত রৃ্মতুয হওয়া ককয়দীি কর্মলডকযাি লিকপাটম   ািা অলিকৃত লিসািম  কিাি জ্নয কদওয়া ক কত 

পাকি? হযাাঁ  / না 

 

3.9 Whether copy of medical examination of victim of custodial death made available to the 

family of victim? Yes or No   

 क्या लहरासि र्में हुई पील़िि के रे्मलडकि जांच की कॉपी उसके पररवार को उपिब्ि कराई गई ह?ै हााँ / नहीं  

কহফাজ্কত রৃ্মতুয হওয়া ককয়দীি কর্মলডকযাি লিকপাটম  ককয়দীি পলিবাি কক কদওয়া হকয়কে? হযাাঁ  /না 

 

3.10: Which of the factors stated below are responsible for deaths under the Judicial custody? 

Please marked them in the preferential order between 1 (lowest) and 10 (highest)  

 

        (a) belief in torture as a method to elicit confession of the criminal act  

        (b) Bribery or inducement  

        (c) Jail sub culture of violence  

        (d) Lack of sensitivity towards the human rights of prisoner  

        (e) Lack of observance of jail manual provisions 

        (f)  Poor health of the prisoners  

        (g) Suicide by prisoners  

        (h) No fear of being punished or losing his/ her job     

        (i) Personal ego and biases  

        (j) Poor infrastructure/ working condition/ work pressure/stress  

        (k) Absence of anti-torture law 

 (l) Absence of periodical reinforcement of the need to respect human rights   

        (m) Absence of significant societal pressure against maltreatment of prisoners  

         (n) Poor training of jail officials  

         (o) Fight amongst prisoners  

         (p) Any other factor  
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नीचे बिाए गए कौन से कारक न्यालयक लहरासि के िहि र्मौिों के लिए लजम्रे्मिार हैं? कृपया उन्हें 1 (सबस ेकर्म) और 10 (उछचिर्म) के बीच 

अलिर्मान्य िर्म र्में लचलिि करें 

 

        (ए) यािना र्में लवश्वास आपरालिक कानून की स्वीकृलि एक लवलि के रूप र्में 

        (बी) ररश्वि या प्रिोभन 

        (सी) जेि र्में लहंसा की उप संस्कृलि 

        (डी) कैिी के र्मानवालिकारों के प्रलि संवेिनशीििा र्में कर्मी 

        (ई) जेि रै्मनुअि प्राविानों के पािन की कर्मी 

        (एफ) कैलियों का िराब स्वास््य 

        (जी) कैलियों द्वारा आत्र्महत्या 

        (एच) सजा होन ेया अपनी नौकरी िोने का कोई डर नहीं 

        (आई) व्यलक्तगि अहकंार और पूवाषग्रह 

        (जे) िराब बुलनयािी ढांचे / कार्म करन ेकी लस्थलि / कार्म का िबाव / िनाव 

        (के) अत्याचार लवरोिी कानून की अनुपलस्थलि 

      (एि) र्मानव अलिकारों का सम्र्मान करन ेकी आवश्यकिा के आवलिक सुदृढीकरण की अनुपलस्थलि 

        (एर्म) कैलियों के िवु्यषवहार के लििाफ र्महत्वपूणष सार्मालजक िबाव की अनुपलस्थलि 

        (एन) जेि अलिकाररयों का िराब प्रलशिण 

         (ओ) कैलियों के बीच ि़िाई 

         (पी) कोई अन्य कारक 

 

লনম্নলিলখ্ত কািণগুকিাি র্মকিয ককান গুকিা নযালয়ক কহফাজ্কত রৃ্মতুযি কািণ লিলহহত করুন  - এক (১) কথকক দশ (১০) এি র্মাকন । এক 

সবকিকয় কর্ম এবং দশ সবকিকয় কবশী।  

এ) অপিািীকদি  াতনা কদওয়া অপিালিক বযবস্হহাি ৈীকৃত প্রলিয়া 

লব) ঘুষ বা প্রকিাভন 

লস) কজ্কি পলিসকিি লহংসক সাব কািিাি 

লড) ককয়দীকদি র্মানবালিকাকিি বযপাকি উকপিা অথবা সহানুভূলতি অভাব 

ই) কজ্ি র্মযানুয়াকিি লনকদম শ পািন না কিা 

এফ) ককয়দীকদি দুবমি ৈািয 

লজ্) ককয়দীকদি আত্মহতযা 
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এইি) শালি পাওয়াি বা িাকলি কথকক লবতাল়িত হওয়াি ভয় কনই (সংলিষ্ট কর্মমিািীকদি)  

আই) বযলিগত অহংকাি এবং র্মানলসক পূবমাগ্রহ 

কজ্) খ্ািাপ বুলনয়াদী সংিিনা /কা মকিকত্রি অবিা/ কাকজ্ি িাপ এবং তদজ্লনত র্মানলসক িাপ 

কক) অতযািাি লবকিািী আইকনি অভাব 

এি) লকেু সর্ময় পকি পকি র্মানলবক অলিকাি সম্মান কিাি   বযবিাি সুদৃঢ়কিকনি অভাব  

এর্ম) ককয়দীকদি সাকথ দুবমযবহাকিি লবরুকর্দ্ সার্মালজ্ক লবকিাি ও িাপসৃলষ্টি অভাব 

এন) কজ্ি অলিকালিকদি উপ ুি প্রলশিকণি অভাব 

ও) ককয়দীকদি র্মকিয সংঘষম  

লপ) অনয ককাকনা কািণ 

 

Section D: Socio -Economy Profile of the Prisoners    

 

 4.1: In your opinion whether most victims of custodial death in jail belong to  

                      (a) rural/ village  

                       (b) urban/city  

                       (c) both a & b   

             आपकी राय र्में जेि र्में लहरासि र्में र्मौि के लशकार ज्यािािर िोग हैं लकस श्रेणी से आिे हैं: 

                       (ए) ग्रार्मीण / गााँव 

                        (बी) शहरी / शहर 

                        (सी) ए और बी िोनों 

আপনাি র্মকত কজ্কি নযালয়ক কহফাজ্কত বন্দী রৃ্মতুযি ঘটনাি লশকাি  ককয়দীিা সর্মাকজ্ি ককান কেণী কথকক আকসন?  

 

           এ) গ্রার্মীণ / গ্রার্ম 

           লব) শহুকি/শহি 

           লস) এ এবং লব দুইই 

 

  4.2: Which socio economic background most victims of custodial death within Jail premises 

belong to:       

                     (a) Economically weaker section  

                     (b) Economically weaker section of SC, ST, OBC, and Minorities 
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                     (c) very poor and illiterate  

 

जेि पररसर के भीिर लहरासि र्में हुई र्मौिों का सबस ेज्यािा लशकार सार्मालजक आलथषक पषृ्ठभलूर्म कौन से हैं: 

                      (ए) आलथषक रूप से कर्मजोर वगष 

                      (b) SC, ST, OBC और अल्पसंख्यकों का आलथषक रूप से कर्मजोर वगष 

                      (c) बहुि गरीब और अनपढ़ 

কজ্ি পলিসকি কহফাজ্তী রৃ্মতুযি লশকাি ককয়দীিা ককান সার্মালজ্ক আলথমক পৃষ্ঠভুলর্ম কথকক আকসন? 

  এ) আলথমক দৃলষ্টকত দুবমি কেণী  

  লব) ST,SC OBC এবং আলথমক রূকপ দুবমি অল্পসংখ্যক কেণী 

  লস) অলত দুবমি এবং অলশলিত কেণী  
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Appendix-C  

Questionnaire for the Civil Society Stakeholders 

 

SECTION 1: PERSONAL DETAILS 

 

1.1. Name:  

1.2. Domicile (State):  

1.3.Gender:  

1.4.Age:  

1.5. Profession:  

1.6.Number of years of experience in dealing with cases of custodial deaths? 

 

SECTION 2: PERCEPTION AND EXPERIENCE OF CUSTODIAL DEATHS 

 

2.1. Do you think there is a rising graph of custodial deaths during the last decade of 

2009-18?  

 

2.2. Is there a discrepancy between the actual number and the reported cases of custodial 

deaths? 

 

2.3. If yes (to Q.2.2.), what are the causes of the same? (Please, indicate preference)  

 

2.4. In your experience, what are the chief causes of custodial deaths? (Please, indicate 

preference)  

Reason 1st 

Preference 

2nd 

Preference 

3rd 

Preference 

4th 

Preference 

Total 

Belief in torture as a 

method to elicit 

confession…. 

     

Bribery or inducement      
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Police sub-culture of 

violence 

     

Lack of sensitivity towards 

the human rights of the 

arrested persons 

     

Lack of awareness about 

the police manual 

provisions 

     

Poor health of the arrested      

Suicide      

No fear of being punished 

or losing job 

     

Personal ego and biases      

Poor infrastructure/ 

working conditions/ work 

pressure/ stress of police 

force 

     

Absence of anti-torture 

laws 

     

Absence of periodical 

reinforcement of the need 

to respect human rights 

     

Absence of significant 

societal pressure 

     

Any other factor      

All of the above      

No Response      

Total      

 

 

2.5. In terms of geography, which type is more susceptible to custodial deaths?  
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Type   

Urban   

Rural   

Both   

Can’t Say/ Undisclosed   

Total   

 

2.6. In terms of their social positions, who is more susceptible to be victims of custodial 

deaths?  

Identity   

Economically Weaker 

Sections 

  

Socially Marginalized 

Communities like SC/ST, 

Religious Minorities 

  

Illiterates   

All of the Above   

None of the Above   

Total   

 

2.7. Where, in your experience, are most of the custodial deaths concentrated?  

Place   

Jails   

Police Stations   

Other   

Can’t Say/ Undisclosed   

Total   

 

2.8. In your opinion, is there, generally speaking, a discrepancy between the actual and the 

cited reasons for custodial deaths?  

Response   

Yes   
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No   

Can’t Say/ Undisclosed   

Total   

 

2.9. In your opinion, apart from the police and jail authorities, is there involvement of other 

official personnels or non-official personnels in cases of custodial deaths?  

Response   

Yes   

No   

Can’t Say/ Undisclosed   

Total   

 

2.10. If yes (to Q.2.9.), please specify:  

Nature/Type   

Hospital Staff   

Judicial Staff   

Non-official groups and 

personnel 

  

Can’t Say/ Undisclosed   

Total   

 

2.11. Do you think the provisions, in general, related to the avoidance and redressal of 

custodial deaths, are followed?  

Response   

Yes   

No   

Can’t Say/ Undisclosed   

Total   

 

2.12. if no (to Q2.11.), what do you think are the chief reasons of neglect towards the 

respective provisions?  
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Reason   

Inducement and Bribery   

Absence of Societal Pressure   

General sub-culture of violence   

Unawareness of the rights of the 

prisoners 

  

Lack of proper Infrastructure   

Disempowerment of the agencies and 

organizations which could increase 

transparency 

  

All of the Above   

None of the Above   

Total   
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Appendix-D 

Questionnaire for Under Trial and convicted Prisoners  

 

SECTION 1: PERSONAL DETAILS 

1.1.Name:  

 

1.2.Age:   

1.3.Gender: 

1.4.Income Group:  

1.5.Caste:  

1.6.Religion:  

1.7.Education:  

1.8.Jail: 

1.9.Time spent in custody:  

 

SECTION 2: EXPERIENCE AND PERCEPTION OF PRISONS 

2.1. Do you face any difficulties in accessing basic facilities, generally, such as sleeping, 

hygiene, clothing, medical help, entertainment, contacting family members etc.?  

 

2.2. Do you have accessibility to medical help (mental and physical)?  

 

2.3. How frequently are the medical check-ups conducted in custody?  

 

2.4. Is there any doctor residing in the jail premises?  

 

2.5. If no (to Q. 2.4.) do doctors visit the prisoners?  

 

2.6. Do you get medicine in custody?  
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2.7. Do psychiatrists or psychologists visit you in custody?  

 

2.8. If yes (to Q. 2.7.), how frequently?  

 

2.9. Was there any medical check-up at the time of your admission into custody?  

 

2.10. How do the authorities treat the prisoners, generally?  

 

2.11. Are you allowed to meet your family members and friends?  

 

2.12. If yes (to Q.2.11), how frequently are you allowed to meet your family members and 

friends?  

 

2.13. Do you face the problems of over-crowding, unhygienic conditions, poor medical 

infrastructure, poor diets in your jail? 

 

2.14. From which social locations are the majority of the prisoners in your jail?  

 

2.15. From which localities/ regions are the majority of the prisoners in your jail?  

 

2.16. Do you think the conditions and infrastructure of the jails is such that the prisoners 

are affected adversely, mentally and physically? 

 

2.17. Do you think deaths in custody are related to the poor infrastructure and conditions 

of living in the jail?  

 

2.18. Have you heard of deaths, particularly, by suicide in your jail?  

 

2.19. What is the frequency of deaths in your jail in your estimation?  

 

2.20. How many prisoners have committed suicide during your stay in the jail?  
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2.21. What do you think are the causes of custodial deaths? (Please mark preference) 

 

Response 1st Preference 2nd Preference 3rd Preference  

Poor Infrastructure     

Intra-Inmate rivalry/ Fighting     

Torture and inhumane 

treatment from the authorities 

    

Medical Negligence     

Long Years of Under-Trial     

Humiliation/ Shame/ 

Depression/ Suicide 

    

Deeply Personal/ Can’t 

Disclose 

    

All of the above     

None of the above     

Can’t Say/ Undisclosed     

Total   
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Appendix-E 

 

Questionnaire for interview with Victim’s Families for NHRC Project 

 

एनएचआिसी परियोजना के लिए पील़ित परिवािों के साथ साक्षात्काि प्रश्नाविी 

 

    

   Section A: Personal details/ अनुभाग ए: व्यलिगत लवविण 

            

1.1 Name (not mandatory): 

          नार्म (अलनवायष नहीं): 

1.2 Relationship with the victim: 

  पील़िि के साथ संबंि: 

1.3 Domicile:   अलिवास: 

1.4 Gender: जेंडर: 

1.5 Place: स्थान: 

1.6 Caste: जालि: 

1.7 Income Class: (BPL/Poor/ Lower Middle class/Middle class/ Upper class) 

  आलथषक ग्रुप: (BPL / गरीब / िोअर लर्मलडि क्िास / लर्मलडि क्िास / अपर क्िास) 

1.8 Urban: शहरी: 

1.9 Rural: ग्रार्मीण: 

1.10 Sub Region: उप िेत्र: 

 

Section B:  Related to Custodial Deaths  

सेक्शन बी: कस्टोलियि मृत्यु से सबंंलित 

 

 2.1:  When and how did you learn about the arrest of victim?  

     आपको पील़िि/ पील़ििा की लगरफ्िारी के बारे र्में कब और कैसे पिा चिा ? 

 

  2.2 Did police/ Jail officials inform you about the arrest of victim? Yes / No  

क्या पुलिस / जेि अलिकाररयों ने आपको पील़िि की लगरफ्िारी की सूचना िी? हााँ / नहीं  
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 2.3: Did the police or Jail official allow meeting with victim during custody? Yes or no. 

क्या पुलिस या जेि अलिकारी ने लहरासि के िौरान पील़िि से लर्मिन ेकी अनुर्मलि िी? हां या नहीं। 

 

2.4 İf you met him/her in police custody, please describe his/her physical and mortal condition 

at that time? 

यलि आप पुलिस लहरासि र्में उससे लर्मिे, िो कृपया उस सर्मय उसकी शारीररक और र्मानलसक /नश्वर लस्थलि का वणषन करें? 

 

2.5 When did you learn about the death of your family member? which year/month/ date? 

आपने अपन ेपररवार के सिस्य की र्मतृ्यु के बारे र्में कब जाना ? वर्ष / र्महीना / िारीि? 

 

2.6 where did you receive the dead body of the victim? 

आपको पील़िि का शव कहााँ से लर्मिा? 

 

2.7:  How did you come to know about the death of victim?  

आपको पील़िि की र्मौि के बारे र्में कैसे पिा चिा? 

 

2.8: Did police call you to the police station to inform you about the death or police personnel 

visited your house to deliver the same? Yes or No 

क्या पुलिस ने आपको र्मौि के बारे र्में सूलचि करन ेके लिए पुलिस स्टेशन से फोन लकया था या पुलिस कलर्मषयों ने आपके घर आकर यह सुचना िी थी? 

हां या नहीं 

 

 2.9. If yes, year, date and month?  

यलि हााँ, िो वर्ष, िारीि और र्माह? 

 

 2.10.  Did police or jail official inform you about the reason of death of victim? Yes or No 

क्या पुलिस या जेि अलिकारी ने आपको पील़िि की र्मौि के कारण के बारे र्में सूलचि लकया? हां या नहीं 

 

 2.11. If yes, please tell us the reason given by the police or Jail officials. 

यलि हााँ, िो कृपया हर्में पुलिस या जेि अलिकाररयों द्वारा लिया गया कारण बिाएं। 
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 2.12 Whether the said reason was given you verbally or in writing.  

क्या उक्त (वही) कारण आपको र्मौलिक या लिलिि रूप र्में लिया गया था। 

 

 2.13. If in writing, do you have a copy of order of SHO/jailor detailing the reason of death under 

police or judicial custody?   

यलि उन्होंन ेलिलिि रूप र्में बिाया, िो क्या आपके पास एसएचओ / जेिर के आिेश की एक प्रलि ह ैजो पुलिस या न्यालयक लहरासि के िहि र्मौि 

का कारण बिािी ह?ै 

 

 2. 14:  Was there any medical examination in your knowledge at the time of apprehension of the 

victim? Yes or No  

क्या उस सर्मय आपकी जानकारी र्में पील़िि की कोई लचलकत्सा परीिण हुई थी? हां या नहीं| 

 

 2.15:  Did police give a copy of postmortem report of the victim? Yes or No 

क्या पुलिस ने पील़िि की पोस्टर्मॉटषर्म ररपोटष की एक प्रलि आपको िी? हां या नहीं 

 

 2.16: Did you and your any family member receive any compensation for custodial death of the 

victim?   Yes / No  

क्या आपको और आपके पररवार के लकसी सिस्य को पील़िि की लहरासि र्में र्मतृ्यु के लिए कोई र्मआुवजा लर्मिा? हााँ / नहीं  

 

 2.17:   What do you think about the death of the victim in police/judicial custody:  

पुलिस / न्यालयक लहरासि र्में पील़ििा की र्मौि के बारे र्में आप क्या सोचिे हैं: 

 

(a) due to poor health issue; िराब स्वास््य र्मदु्द ेके कारण; 

                                (b), due to police torture; पुलिस की प्रिा़िना के कारण; 

                                (c) due to suicide; आत्र्महत्या के कारण; 

                                (d)  due to being poor; गरीब होन ेके कारण; 

 

 (e)  due to being SC/ST/Minority/OBC; SC / ST / अल्पसंख्यक / OBC होन ेके कारण; 

                                (f) all the above; उपरोक्त सभी; 

                                (g) none of the above; उपरोक्त र्में से कोई नहीं; 

 (h) any other factor which you think: कोई अन्य कारक जो आपको िगिा ह:ै 
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Appendix F:   

 

NHRC data related to custodial deaths (Compensation) 2008-2018 (Bihar) 

 

 

DETAILS OF CASES PENDING COMPLIANCE OF NHRC’s RECOMMENDATIONS DURING 

2009 -2010 FOR PAYMENT OF MONETARY RELIEF/ DISCIPLINARY 

ACTION/PROSECUTION 

 

 

 

Sl. 

No  

Name of the State/ 

UT Case 

Case No Nature of Complaint  Amount 

Recommend

ed  

Date of 

Recommendati

on  

1 Bihar  3141/4/26/08-09-  JCD Death in Judicial 

Custody (Intimation) 

150000/- 13/10/2009 

2 Bihar  2835/4/2005-2006- 

CD)  

 Death in Judicial 

Custody(Intimation 

 300000/- 16/12/2009 

3 Bihar  487/4/2003-2004-

CD  

 Death in Judicial 

Custody (Intimation) 

300000/- 05/03/2010 

4 Bihar 2102/4/23/07-08-

JCD  

 Death in Judicial 

Custody (Intimation) 

 100000/- 30/03/2010 

 

5 Bihar 2349/4/98-99-ACD  Alleged death due to 

torture in Police 

Custody (Complaint) 

100000/-  24/06/2009 

6 Bihar 2420/4/29/08-09-

JCD  

 Death in Judicial 

Custody (Intimation) 

 100000/- 16/11/2009 

 

7 Bihar 3413/4/2006-2007- 

CD  

 Death in Judicial 

Custody (Intimation) 

100000/-  23/11/2009 
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8 Bihar  2570/4/4/08-09-

JCD  

 Death in Judicial 

Custody (Intimation) 

 150000/- 21/10/2009 

9 Bihar 3609/4/2005-2006  Death due to Police 

negligence 

(Complaint) 

 500000/-  05/03/2010 

 

10 Bihar 175/4/26/08-09-JCD  Death in Judicial 

Custody (Intimation) 

100000/- 31/03/2010 

11 

 

Bihar 2402/4/2001-2002- 

CD  

Death in Judicial 

Custody (Intimation) 

100000/- 30/07/2009 

12 Bihar 3587/4/13/07-08-

JCD  

 Death in Judicial 

Custody (Intimation)  

5000/- 03/02/2010 

13 Bihar 518/4/25/08-09-JCD  Death in Judicial 

Custody (Intimation)  

100000/- 15/10/2009 

14 Bihar 1455/4/2006-2007- 

CD  

Death in Judicial 

Custody (Intimation)  

100000/- 13/07/2009 
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DETAILS OF CASES PENDING COMPLIANCE OF NHRC’s RECOMMENDATIONS 

DURING 2010--2011 FOR PAYMENT OF MONETARY RELIEF/ DISCIPLINARY 

ACTION/PROSECUTION 

 

Sl. No  Name of the State/ UT 

Case 

Case No Nature of 

Complaint  

Amount 

Recommen

ded  

Date of 

Recommendation  

1 ` BIHAR 1098/4/200

4-2005- CD 

Death In 

Judicial 

Custody(Int

imation) 

 1,00,000 24/03/2011 

 

2 BIHAR 1152/4/26/0

9-10-JCD  

Death In 

Judicial 

Custody(Int

imation) ` 

1,00,000 03/03/2011 

3 BIHAR 1164/4/200

4-2005- CD 

` 

Death In 

Judicial 

Custody(Int

imation) 

 50,000  28/12/2010 

4 BIHAR 1358/4/26/0

8-09-JCD `  

Death In 

Judicial 

Custody(Int

imation)  

1,00,000 22/11/2010 

 

5 BIHAR 1619/4/24/0

8-09-AD `  

Alleged 

Custodial 

Deaths In 

Judicial 

Custody  

1,00,000 28/03/2011 

6 BIHAR 2491/4/7/08

-09-JCD `  

Death In 

Judicial 

Custody(Int

imation)  

1,00,000  31/03/2011 

7 BIHAR 2602/4/200

6-2007- 

CD`  

Death In 

Judicial 

Custody(Int

imation)  

1,00,000  02/02/2011 

 

8 BIHAR 2765/4/4/08

-09-JCD  

Death In 

Judicial 

Custody(Int

imation) `  

1,00,000  11/01/2011 

9 BIHAR 3114/4/5/08

-09-JCD `  

Death In 

Judicial 

50,000 03/03/2011 
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Custody(Int

imation)  

10 BIHAR 3145/4/200

5-2006- CD 

`  

Death In 

Judicial 

Custody(Int

imation) 

1,00,000 11/02/2011  

11 BIHAR 3618/4/26/0

7-08-JCD `  

Death In 

Judicial 

Custody(Int

imation)  

1,00,000  04/03/2011  

 

 

DETAILS OF CASES PENDING COMPLIANCE OF NHRC’s RECOMMENDATIONS DURING 

2011--2012 FOR PAYMENT OF MONETARY RELIEF/ DISCIPLINARY 

ACTION/PROSECUTION 

 

Sl. 

No  

Name of the 

State/ UT Case 

Case No Nature of 

Complaint  

Amount 

Recommend

ed  

Date of 

Recommendation  

1 Bihar  1228/4/2004-

2005-CD 

Custodial 

Death 

(Judicial) 

1,00,000 31/05/2011 

2 Bihar 1430/4/28/09-

10-JCD 

Custodial 

Death 

(Judicial) 

3,00,000 08/12/2011 

3 Bihar  1460/4/32/09-

10-JCD 

Custodial 

Death 

(Judicial) 

3,00,000 05/12/2011 

4 Bihar  1508/4/27/07-

08 

Custodial 

Death 

(Judicial) 

1,00,000 23/08/2011 

5 Bihar  3335/4/26/08-

09-JCD 

Custodial 

Death 

(Judicial) 

3,00,000 01/03/2012 

6 Bihar  3605/4/2005-

2006-CD 

Custodial 

Death 

(Judicial) 

3,00,000 03/01/2012 

7 Bihar  366/4/25/2011

-JCD 

Custodial 

Death 

(Judicial ) 

5,00,000 22/09/2011 
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8 Bihar  516/4/10/08-

09-JCD 

Custodial 

Death 

(JUdicial ) 

50,000 17/02/2012 

9 BIhar 651/4/2006-

2007-CD 

Custodial 

Death 

(JUdicial ) 

3,00,000 20/04/2011 

10 Bihar 827/4/8/07-08-

JCD 

Custodial 

Death 

(JUdicial ) 

3,00,000 10/01/2012 

11 Bihar  831/4/3/2011-

DH 

Death in 

Judicial 

Custody 

3,00,000 14/02/2012 

 

 

 

 

DETAILS OF CASES PENDING COMPLIANCE OF NHRC’s RECOMMENDATIONS DURING 

2012--2013 FOR PAYMENT OF MONETARY RELIEF/ DISCIPLINARY 

ACTION/PROSECUTION 

 

 

Sl. No  Name of the 

State/ UT Case 

Case No Nature of 

Complaint  

Amount 

Recommen

ded  

Date of 

Recommendati

on  

Remarks(Case 

Code) 

1 Bihar 102/4/32/09-10-

JCD 301  

Custodial Death 

(Judicial) 

100000 26/04/2012 

 

301 

2 Bihar  1063/4/11/2011

-JCD  

Custodial Death 

(Judicial) 

200000 26/02/2013 301 

3 Bihar  164/4/5/09-10-

JCD  

Custodial Death 

(Judicial) 

 300000 09/05/2012 301 

4 Bihar  1794/4/24/2010

-JCD  

Custodial Death 

(Judicial)  

100000 03/09/2012 301 

5 Bihar  1952/4/23/09-

10-JCD  

Custodial Death 

(Judicial) 

300000  05/10/2012 301 

6 Bihar  2730/4/3/2011- Custodial Death 300000 01/11/2012 301 
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JCD  (Judicial)  

7 BIhar  642/4/30/08-09-

JCD 

Custodial Death 

(Judicial) 

300000  30/08/2012 

 

301  

8 Bihar  703/4/23/07-08-

JCD  

Custodial Death 

(Judicial) 

100000  11/04/2012 

 

301 

 

 

 

DETAILS OF CASES PENDING COMPLIANCE OF NHRC’s RECOMMENDATIONS DURING 

2013--2014 FOR PAYMENT OF MONETARY RELIEF/ DISCIPLINARY 

ACTION/PROSECUTION 

 

 

Sl. 

No  

Name of the State/ 

UT Case 

Case No Nature of 

Complaint  

Amount 

Recommend

ed  

Date of 

Recommendatio

n  

1 Bihar 1507/4/23/09-

10-JCD  

Custodial Death 

(Judicial)  

300000  27.08.2013 

2 Bihar  1522/4/26/2012-

JCD  

Custodial Death 

(Judicial) 

50000  24.03.2014 

3 Bihar  1933/4/28/2011-

AD  

 Alleged 

Custodial 

Deaths In 

Police Custody 

100000 11.07.2013 

 

4 Bihar  2119/4/37/2011-

PCD  

Custodial Death 

(Police) 

100000 07.06.2013 

5 Bihar  2340/4/37/2011-

JCD  

Custodial Death 

(Judicial)  

100000  22.01.2014 

 

6 Bihar  2474/4/6/2012-

JCD  

 Custodial 

Death (Judicial) 

300000 22.10.2013 

 

7 Bihar  2545/4/3/2011-

JCD 

 Custodial 

Death (Judicial) 

300000  12.06.2013 

8 Bihar  2572/4/8/08-09-

AD 

Alleged 

Custodial Death 

500000  21.08.2013 

9 Bihar  3264/4/32/2012-

JCD 

 Custodial 

Death (Judicial) 

300000  29.07.2013 

10 Bihar  4140/4/2/2012  Custodial 50000 07.11.2013 
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Torture 

11  Bihar  703/4/28/2012-

JCD  

Custodial Death 

(Judicial) 

100000 14.06.2013 

 

 

DETAILS OF CASES PENDING COMPLIANCE OF NHRC’s RECOMMENDATIONS DURING  

2014--2015 FOR PAYMENT OF MONETARY RELIEF/ DISCIPLINARY 

ACTION/PROSECUTION 

 

 

Sl. 

No  

Name of the State/ 

UT Case 

Case No Nature of 

Complaint  

Amount 

Recommend

ed  

Date of 

Recommendation  

Remarks(Ca

se Code) 

1 Bihar  1632/4/23/2013-

JCD  

Custodial 

Death 

(Judicial) 

100,000  30/3/2015 

 

301 

2 Bihar  1978/4/9/2012-

JCD  

Custodial 

Death 

(Judicial) 

100,000  24/3/2015 301 

3 Bihar  2345/4/2006-

2007-AD  

Custodial 

Death 

(Police) 

200,000 16/4/2014 822 

4 Bihar  258/4/8/2012-

JCD  

Custodial 

Death 

(Judicial) 

100,000  8/9/2014 301 

 

5 Bihar  4111/4/26/2012-

JCD  

Custodial 

Death 

(Judicial) 

100,000 15/4/2014 301  

6 BIhar  4478/4/8/2012-

JCD  

Custodial 

Death 

(Judicial) 

100,000  3/2/2015 

 

301 

7 Bihar  811/4/11/2011-

PCD  

Custodial 

Death 

(Police) 

100,000 25/2/2015 807 

 

 

SSSDETAILS OF CASES PENDING COMPLIANCE OF NHRC’s RECOMMENDATIONS 

DURING 2015--2016 FOR PAYMENT OF MONETARY RELIEF/ DISCIPLINARY 

ACTION/PROSECUTION 

 

 

Sl. Name of the State/ Case No Nature of Amount Date of Remarks(Case 
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No  UT Case Complaint  Recommend

ed  

Recommend

ation  

Code) 

1 Bihar  1266/4/32/2013-

JCD  

Custodial Death 

(Judicial 

1,00,000 10/12/2015 301 

2 Bihar  1453/4/23/2013-

JCD  

Custodial Death 

(Judicial)  

3,00,000 02/06/2015 301 

3 Bihar  1679/4/37/2012-

JCD  

Custodial Death 

(Judicial) 

1,00,000  01/04/2015  

 

301  

4 Bihar  1951/4/7/2012-

JCD)  

 Custodial 

Death (Judicial 

1,00,000 30/10/2015 301 

5 Bihar  2129/4/26/08-09- 

JCD  

Custodial Death 

(Judicial)  

5,00,000 14/05/2015  301 

6 Bihar  2542/4/25/2010- 

PCD  

Custodial Death 

(Police) 

 50,000  12/11/2015 807  

7 Bihar 275/4/5/2013-

JCD  

 Custodial 

Death (Judicial) 

1,00,000  08/07/2015 301  

8 Bihar 2766/4/1/2012-

JCD  

Custodial Death 

(Judicial)  

1,00,000 15/10/2015 301 

9 Bihar 2801/4/21/2012-

JCD  

 Custodial 

Death (Judicial) 

3,00,000  09/07/2015 301 

10 Bihar 4513/4/5/2012-

JCD  

Custodial Death 

(Judicial)  

1,00,000  31/03/2016 301 

 

 

 

DETAILS OF CASES PENDING COMPLIANCE OF NHRC’s RECOMMENDATIONS DURING 

2016--2017 FOR PAYMENT OF MONETARY RELIEF/ DISCIPLINARY 

ACTION/PROSECUTION 

 

 

Sl. 

No  

Name of the State/ 

UT Case 

Case No Nature of 

Complaint  

Amount 

Recommende

d  

Date of 

Recommend

ation  

Remarks(Case 

Code) 

1 Bihar  1079/4/26/2014-

JCD  

Custodial 

Death 

(Judicial) 

100000 28/11/2016 

 

301 

2 Bihar  1165/4/5/2012-

JCD  

 Custodial 

Death 

1,00,000 20/9/2016 301 
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(Judicial)  

3 Bihar  1458/4/23/2015  Custodial 

Torture 

20000 1/12/2017 809  

4 Bihar  1521/4/4/2010-

PCD  

Custodial 

Death 

(Police) 

100000 12/1/2016 807 

5 Bihar  1588/4/8/09-10-

PF  

Custodial 

Torture  

500000 10/6/2016 1707 

6 Bihar  2047/4/28/2011-

PCD  

Custodial 

Death 

(Police) 

500000 3/22/2017 

 

 807 

7 Bihar 2166/4/23/2012-

JCD  

Custodial 

Death 

(Judicial) 

 100000  2/6/2017 301 

8 Bihar 2179/4/14/2012-

JCD  

Custodial 

Death 

(Judicial)  

 50000 3/17/2017 301  

9 Bihar 2196/4/36/2012-

JCD  

 Custodial 

Death 

(Judicial)  

 

100000  3/17/2017 301 

 

10 Bihar 2315/4/8/2014-

JCD  

 custodial 

death 

(Judicial)  

100000 11/9/2016 

 

301  

11 Bihar  2572/4/8/08-09-

AD  

 Alleged 

Custodial 

Death 

 500000 5/27/2016 

 

1716 

12 Bihar  3554/4/23/2013-

JCD  

 Custodial 

Death 

(Judicial) 

50000  9/27/2016 301 

13 BIhar  4378/4/21/2012-

JCD  

Custodial 

Death 

(Judicial)  

50000  11/16/2016 301  

14 Bihar  4598/4/26/2012-

JCD  

Custodial 

Death 

(Judicial) 

100000   2/6/2017 301  
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DETAILS OF CASES PENDING COMPLIANCE OF NHRC’s RECOMMENDATIONS DURING 

2017--2018 FOR PAYMENT OF MONETARY RELIEF/ DISCIPLINARY 

ACTION/PROSECUTION 

 

 

Sl. 

No  

Name of the State/ 

UT Case 

Case No Nature of 

Complaint  

Amount 

Recommen

ded  

Date of 

Recommendati

on  

Remarks(Case 

Code) 

1 Bihar  1521/4/8/2014-

JCD  

Custodial 

Death 

(Judicial) 

100000 3/8/2017 301 

2 Bihar  1902/4/9/2012-

JCD  

Custodial 

Death 

(Judicial)  

300000 21/12/2017  301 

3 Bihar  2056/4/23/2013-

JCD  

Custodial 

Death 

(Judicial) 

300000 1/11/2017 301  

4 Bihar  2082/4/22/2013-

JCD  

Custodial 

Death 

(Judicial)  

100000  15/5/2017 301 

5 Bihar  2086/4/1/2013-

JCD  

Custodial 

Death 

(Judicial)  

 300000  29/11/2017 

 

301 

6 Bihar  2236/4/22/2014-

JCD  

Custodial 

Death 

(Judicial) 

100000  11/9/2017 301 

7 Bihar  2355/4/39/2012-

JCD  

Custodial 

Death 

(Judicial)  

100000  4/8/2017 

 

301 

8 Bihar  2569/4/6/2014-

jcd  

Custodial 

Death 

(Judicial)  

100000   3/8/2017 301 

9 Bihar  2838/4/10/2014-

pcd  

Custodial 

Death 

(Police)  

100000 20/12/2017 807 

10 Bihar  3111/4/13/2014-

JCD  

Custodial 

Death 

(Judicial)  

100000 10/1/2018 

 

301  

11 Bihar  3717/4/16/2014-

JCD   

Custodial 

Death 

300000 28/7/2017 

 

301 
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(Judicial)  

12 Bihar  3964/4/26/2013-

JCD  

Custodial 

Death 

(Judicial)  

100000 22/16/2017 301  

13 Bihar  3966/4/39/2013-

AD 

 Alleged 

Custodial 

Deaths in 

Judicial 

Custody 

100000 22/12/2017  309  

14 Bihar  4007/4/32/2016-

JCD   

Custodial 

Death 

(Judicial)  

200000  23/1/2018 301 

15 Bihar  403/4/7/2013-

JCD  

Custodial 

Death 

(Judicial) 

100000  30/11/2017 

 

301  

16 Bihar  4061/4/26/2012-

JCD  

Custodial 

Death 

(Judicial) 

300000  29/11/2017 

 

301  

17 Bihar  4112/4/8/2013-

JCD  

Custodial 

Death 

(Judicial)  

100000 14/11/2017 

 

301 

18 Bihar  535/4/8/2014-

JCD  

Custodial 

Death 

(Judicial)  

300000  29/11/2017 

 

301  

19 Bihar  537/4/8/2014-

JCD  

Custodial 

Death 

(Judicial) 

 300000  4/7/2017 301 

20 Bihar  786/4/1/2012-

JCD  

Custodial 

Death 

(Judicial) 

300000 29/11/2017 301 

21 Bihar  83/4/8/2015-

JCD  

 Custodial 

Death 

(Judicial) 

300000  26/7/2017  301  
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Details of Cases Pending Compliance of NHRC’s Recommendations During 2018-2019 (Data as per 

CMS as on 10/05/2019) 

 

 

Sl no ` State  Case No  Incident 

Code 

Nature of 

complaint  

Amount 

Recommen

ded for 

Victims/Ne

xt of Kins 

Date of 

Recommend

ation 

1 Bihar  1211/4/26/2

014-jcd 

301 CUSTODIA

L DEATH 

(Judicial) 

200,000 12-12-2018 

2 Bihar  1240/4/9/20

14-jcd 

301 CUSTODIA

L DEATH 

(Judicial) 

300,000 23-10-2018 

3 Bihar  1407/4/39/2

014-JCD  

301 CUSTODIA

L DEATH 

(Judicial) 

200,000 20-09-2018 

4 Bihar  2321/4/8/20

13-JCD  

301 CUSTODIA

L DEATH 

(Judicial) 

100,000 12-09-2018 

5 Bihar  255/4/39/20

12-PCD 

807 CUSTODIA

L DEATH 

(Police) 

50,000 12-09-2018 

6 Bihar 2603/4/9/20

14-JCD 

301 CUSTODIA

L DEATH 

(Judicial) 

500,000  06-04-2018 

7 Bihar  2878/4/26/2

013-jcd 

301 CUSTODIA

L DEATH 

(Judicial) 

100,000 12-02-2019 

8 Bihar  2899/4/23/2

013-JCD 

301 CUSTODIA

L DEATH 

(Judicial)           

200,000 20-09-2018 

9 Bihar  2921/4/36/0

7-08-pcd 

807 CUSTODIA

L DEATH 

(Police) 

500,000 18-02-2019 

10 Bihar  3209/4/5/20

16-JCD 

301 CUSTODIA

L DEATH 

(Judicial) 

300,000 02-01-2019 

11 Bihar  3370/4/21/2 309 ALLEGED 300,000 28-05-2018 
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014-ad CUSTODIA

L DEATHS 

IN 

JUDICIAL 

CUSTODY 

12 Bihar  3824/4/23/2

015-jcd 

301 CUSTODIA

L DEATH 

(Judicial) 

100,000 15-06-2018 

13 Bihar  3961/4/38/2

014-jcd 

301 CUSTODIA

L DEATH 

(Judicial)  

100,000 28-05-2018 

14 Bihar  402/4/26/20

15-JCD 

301 CUSTODIA

L DEATH 

(Judicial) 

200,000 09-08-2018 

15 Bihar  4116/4/24/2

016-JCD 

807 CUSTODIA

L DEATH 

(Judicial) 

500,000  18-12-2018 

16 Bihar  4341/4/9/20

14-PCD 

807 CUSTODIA

L DEATH 

(Police 

100,000 07-12-2018 

17 Bihar 516/4/9/201

7-JCD 

301 CUSTODIA

L DEATH 

(Judicial) 

100,000 13-07-2018 

18 Bihar  701/4/26/20

16-jcd 

301 701/4/26/20

16-jcd 

200,000 09-01-2019 

 

 

Details of Cases Pending Compliance Of NHRC’s Recommendations During 2019-2020 

 

 

Sl no ` State  Case No  Incident 

Code 

Nature of 

complaint  

Amount 

Recommen

ded for 

Victims/Ne

xt of Kins 

Date of 

Recommend

ation 

1 Bihar  3436/4/18/2

015-PCD 

807 CUSTODIA

L DEATH 

(Police) 

300000 16-01-2020 

2 Bihar  677/4/6/201

7-PCD 

807 CUSTODIA

L DEATH 

(Police) 

300000 05-03-2020 
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3 Bihar 2473/4/20/2

017-JCD 

301 CUSTODIA

L DEATH 

(Judicial) 

300000  19-06-2019 

4 Bihar 3464/4/9/20

17-JCD  

 301 CUSTODIA

L DEATH 

(Judicial) 

300000  18-10-2019 

 

5 Bihar 4258/4/22/2

014-jcd  

301  CUSTODIA

L DEATH 

(Judicial)  

500000 17-07-2019 

6 BIhar  1374/4/26/2

016-jcd  

301  CUSTODIA

L DEATH 

(Judicial) 

200000  07-01-2020 

7 Bihar 602/4/36/20

15-jcd  

301  CUSTODIA

L DEATH 

(Judicial) 

200000  21-10-2019 

 

8 BIHAR  120/4/26/20

17-JCD 

301 CUSTODIA

L DEATH 

(Judicial) 

300000  

 

20-01-2020 

9 Bihar  18/4/4/2015

-jcd  

301 CUSTODIA

L DEATH 

(Judicial)  

300000  27-01-202 

 

10 Bihar  231/4/24/20

15-JCD  

301 CUSTODIA

L DEATH 

(Judicial)  

200000  20-01-2020 

11 Bihar  3450/4/30/2

014-jcd  

301  CUSTODIA

L DEATH 

(Judicial)  

300000 24-

01-2020 

24-01-2020 

12 Bihar  4/4/29/2016

-jcd  

301 CUSTODIA

L DEATH 

(Judicial)  

300000  27-01-2020 

13 Bihar 4497/4/7/20

14-jcd  

301 CUSTODIA

L DEATH 

(Judicial)  

200000  20-01-2020 

14 BIHAR  217/4/7/201

8-JCD 

 301 CUSTODIA

L DEATH 

(Judicial) 

200000 21-01-2020 

15 Bihar 2354/4/37/2

017-JCD  

301 CUSTODIA

L DEATH 

(Judicial)  

300000  28-10-2019 
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16 Bihar 3287/4/11/2

017-JCD 

301  CUSTODIA

L DEATH 

(Judicial) 

300000 06-12-2019 

 

17 Bihar 4124/4/37/2

016-JCD  

301 CUSTODIA

L DEATH 

(Judicial) 

300000 11-03-2020 
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Appendix FI : Details of Police Custodial Death  in Bihar 2008-2018 as per NHRC Data ( 

COMPENSATION) 

 

Year of 

incident 

(Custodi

al Death) 

Name of the 

Victim (Age) 

Case 

Number 

Religio

n 
Caste 

Address with PS 

and District 

Date of 

Custodi

al 

Death 

Incident 

Place 

Cause of  

the Death 

2010 
Deepak 

Kumar 

2542/4/25

/2010-

PCD 

Hindu 
Unknow

n 

R/O KAWAI, 

MALIYABAGH, 

PS- DAWATH,Dist 

: Rohtas 

07.07.20

10 
Nawadah 

syncopal attack  

of  

astheria  

2010 
Rohit 

Kumar(21) 

1521/4/4/

2010-

PCD 

Hindu 
Unknow

n 

R/O TILRATH, 

PS- BARAUNI, 

Dist Barauni 

09.07.20

10 

Begusara

i 

Hit by Truck  

while Escape. 

2011 
Gobinda 

Rajbhar() 

2119/4/37

/2011-

PCD 

Hindu 
Unknow

n 

R/O NAYA 

BAZAR, 

POKHRA, 

BAILHATTA, PS. 

NAGAR, Dist: 

Siwan 

15.09.20

11 
Siwan 

asphyxial shock  

due to hanging 

2011 
Satish Kumar 

Singh(25) 

811/4/11/

2011-

PCD 

Hindu 
Unknow

n 

R/O MOHALLA. 

GEVAL VIGHA, 

PS. RAMPUR, Dist 

: Gaya 

Not 

Availabl

e 

Gaya 

lacerated wound  

and several  

abrasions  

2011 
Ram Chandra 

Sharma 

2047/4/28

/2011-

PCD 

Hindu 
Unknow

n 

JAMUHAR, PS. 

DIHRI, DIst ; 

Rohtas 

10.09.20

11 
Rohtas 

asphyxia caused  

by strangulation 

2014 
Ramdular 

Kamat 

2838/4/10

/2014-

PCD 

Hindu 
Unknow

n 

VILLAGE. 

NASPATTI 

CHOWK, PS. 

LADANIA, Dist : 

Madhubani 

18.07.20

14 

Darbhan

ga 

Jumped from the  

running train in a  

bid to escape  

and sustained  

injuries. 
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Appendix F2: Details of NHRC (Compensation) based Judicial Custodial Death in Bihar: 

2008-2018 

 

 

Year of 

incident 

(Custodial 

Death) 

Name of 

the 

Victim(Age 

) 

Case 

Number 

Religio

n 

Caste Address with PS 

and District 

Date of 

Custodial 

Death 

Incident 

Place 

Cause of  

the Death 

2008 Bipin 

Kumar 

Yadav 

2420/4/29/0

8-09-JCD 

Hindu General VILL. UTESAR 

P.S. JALSUA, 

Dist : Saharsa 

13.11.2008 Begusarai  

Illness 

2008 Ram 

Bishesh 

2570/4/4/08

-09-JCD 

Hindu General VILL. BELARI 

P.S. UJIARPUR, 

Dist : Samastipur 

27.11.2005 Begusarai Haematomesjs 

2008 Sanjit 

Sahu(36) 

175/4/26/08

-09-JCD 

Hindu Unkno

wn 

PAMERA, PS 

DHANRUA, Dist 

: Patna 

10.04.2008 Patna asphyxia due to 

strangulation and 

shock due to 

scrotal injury 

2008 Sudama Raj 

Bansi(30) 

518/4/25/08

-09-JCD 

Unkno

wn 

Unkno

wn 

Dist : Nawadah 07.04.2008  Cardio 

Respiratory 

Failure 

2008 Sudama 

Singh(40) 

1358/4/26/0

8-09-JCD 

Hindu Unkno

wn 

R/O VILL. 

PAYAREPUR 

P.S. AKHORI 

GOLA, Dist : 

Rohtas 

17.08.2008 Patna Negligence 

2008 Alakhdev 

Mahto 

1619/4/24/0

8-09-AD 

Hindu Unkno

wn 

Deep Nagar, Dist 

: Nalanda 

25.07.2008 Nalanda Attack by another 

inmate 

2008 Akshay 

Kumar 

Dusadh 

2491/4/7/08

-09-JCD 

Unkno

wn 

Unkno

wn 

VILL. 

BAKULHA 

PATTI P.S. 

SIMARI ,Dist : 

Buxar 

28.11.2008 Buxar Hanging 

(Suicide) 

2008 Saroj 

Kumar 

Achary(21) 

516/4/10/08

-09-JCD 

Hindu Unkno

wn 

BALIYA, PS 

BIROAL, Dist : 

Darbhanga 

11.05.2008 Darbhanga Acute Tubular 

Necrosis  

of Kidney 

2008 Mohd. 

Firoz 

642/4/30/08

-09-JCD 

Muslim Unkno

wn 

R/O 

HARISHANKAR

PUR 

BHAGOUNI, PS- 

TAJPUR, Dist : 

Samastipur 

01.06.2008 Samastipur ProgressiveContr

acted 

Disease 

2008 Gaurav 

Kumar 

Verma 

2572/4/8/08

-09-AD 

Hindu N/A Dist : Champaran 

West 

15.11.2008 West 

Champaran 

Torture by SSB 

Personnel 
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2009 Mahesh 

Singh(48) 

1152/4/26/0

9-10-JCD 

Hindu Unkno

wn 

R/O VILL- 

VARUNA, PS- 

BHABHUA, Dist 

; Kathiar 

14.08.2009 Patna Tuberculosis of 

lungs and brain 

2009 Ram 

Ayodhaya 

Prasad(40) 

3114/4/5/08

-09-JCD 

Hindu General NAGOLI, PS- 

BASANTPUR, 

Dist: Siwan 

29.01.2009 Bhagalpur Astama 

2009 Rama 

Shankar Rai 

1430/4/28/0

9-10-JCD 

Hindu Unkno

wn 

R/O VILL- 

DAIDHAN, PS- 

DINARA, Dist : 

Rohtas 

15.09.2009 Rohtas Illness 

2009 Jalil Nat @ 

Jali Nat 

1460/4/32/0

9-10-JCD 

Unkno

wn 

Unkno

wn 

R/O JALALPUR, 

PS- RIVIL 

GANJ, 

Dist : Chapra 

25.09.2009 Chhapra improper 

diagnosis and 

management of 

the disease 

2009 Arjun 

Kumar 

3141/4/26/0

8-09-JCD 

Hindu N/A Dist : Patna  Patna  

2009 Ramji 

Sonar 

3335/4/26/0

8-09-JCD 

Hindu SC BIHIYA 

RAJABAZAR, 

PS- BIHIYA 

Dist : Bhojpur 

27.2.2009 Patna Illness 

2009 Chaube 

Mandal(38) 

164/4/5/09-

10-JCD 

Hindu General VILL- JITADIH, 

PS- SABAUR, 

Dist : Bhagalpur 

11.04.2009 Bhagalpur Dissemina 

ed Tuberculosis 

2009 Jain Kumar 

@ Jain 

Sahni 

1952/4/23/0

9-10-JCD 

Hindu Unkno

wn 

R/O VILL- 

KORIA 

NIJAMAT, PS- 

PARU, Dist : 

Mazaffarpur 

21.11.2009 Muzzafarpur Mental Illness 

which lead to 

chronic 

Starvation 

2009 Gopal 

Prasad 

Sinha(50) 

1507/4/23/0

9-10-JCD 

Hindu Unkno

wn 

R/O VILL- 

RAHMATPUR, 

PS- 

SAMASTIPUR, 

Dist : Samastipur 

25.09.2009 Muzzafarpur Pulmonary 

Tuberculosis  

2010 Balmiki 

Mahto(65) 

1794/4/24/2

010-JCD 

Hindu Unkno

wn 

R/O 

DURJANCHAK, 

PS- 

SAKSOHARA , 

Dist : Patna 

16.08.2010 Hilsa Illness 

2011 Bablu 

Mishra 

366/4/25/20

11-JCD 

Hindu Unkno

wn 

R/O VILL. KLAS 

GANJ, PS. 

SOHSARAI, Dist 

: Nalanda 

09.02.2011 Nawada Beating 

2011 Hansda(5 

days) 

831/4/3/201

1-DH 

Hindu Unkno

wn 

R/O 

BABUMAHAL, 

PS. CHANDAN, 

Dist; Banka 

30.03.2011 Banka cardio respiratory 

failure due to 

jaundice. 
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2011 Raj Kumar 

Chaudhary 

1063/4/11/2

011-JCD 

Hindu Unkno

wn 

R/O VILL. JODA 

MASJID, PS. 

BUNIYADGANJ

, Dist: Gaya 

07.05.2011 Gaya Pyocele 

2011 Dibakar 

Prasad 

2730/4/3/20

11-JCD 

Hindu Unkno

wn 

R/O JITARPUR, 

PS. BANKA, Dist 

: Banka 

29.11.2011 Bhagalpur Illness 

2011 Anirudh 

ram (75) 

2340/4/37/2

011-JCD 

Unkno

wn 

Unkno

wn 

R/O VILLAGE. 

MUSEPUR, PS. 

BASANTPURA, 

Dist : Siwan 

20.10.2011 Siwan ______________

_ 

2011 Dhukan 

Yadav(22) 

2545/4/3/20

11-JCD 

Hindu Unkno

wn 

R/O ASAUTA, 

PS. 

SHAMBHUGAN

J, Dist : Siwan 

13.11.2011 Banka Medical 

Negligence 

2012 Pintu 

Kumar @ 

Rajesh 

Yadav 

1522/4/26/2

012-JCD 

Hindu Unkno

wn 

R/O VILL. 

GYANCHAK, 

PS. 

DEEDARGANJ , 

Dist : Patna 

26.04.2012 Patna natural death in 

view of his 

ailments 

2012 Mustaqim 

Darji(20) 

2474/4/6/20

12-JCD 

Muslim Unkno

wn 

R/O AWARPUL, 

PS. ARA 

NAGAR, Dist : 

Bhojpur 

21.02.2012 Bhojpur tuberculosis 

leading to right 

ventricular 

leading to CR 

failure. 

2012 Indradev 

Mahto(78) 

703/4/28/20

12-JCD 

Hindu Unkno

wn 

R/O MOHALLA. 

MOHAN 

BIGHA, PS. 

DIHRI, Dist ; 

Rohtas 

24.02.2012 Rohtas myocardia 

infarction 

resulting into 

ventricular 

fibrillation c left 

ventricular and 

left edema. 

2012 Bhukhail 

Kori(75) 

3264/4/32/2

012-JCD 

Hindu Unkno

wn 

R/O VILLAGE 

CHANDANPUR, 

PS. KHAIRA, 

Dist : Saran 

(Chapra ) 

20.09.2012 SARAN 

(CHAPRA) 

illness 

2012 Anand 

Kumar 

Verma 

258/4/8/201

2-JCD 

Hindu Unkno

wn 

R/O VILL. 

BARHARWA 

SIWAN, PS. 

DHAKA, Dist : 

Champaran East 

03.01.2012 Champaran 

East 

Anemia & kidney 

disease" 
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2012 Jamuna 

Mahto 

4111/4/26/2

012-JCD 

Hindu Unkno

wn 

R/O VILL. 

SIJHAULI, PS 

KARANDEY, 

Dist : Sheikhpur 

08.11.2012 Patna suicide by 

immolating 

himself 

2012 Ali 

Imam(57) 

4478/4/8/20

12-JCD 

Muslim Unkno

wn 

KALI BAG, PS. 

BETIYA, 

NAGAR, Dist : 

Champaran West 

30.11.2012 CHAMPAR

AN EAST 

chronic  

lung disease. 

2012 Ramavtar 

Baitha 

1679/4/37/2

012-JCD 

Hindu Unkno

wn 

R/O BASANV, 

PS. 

BASANTPUR, 

Dist : Siwan 

19.05.2012 Siwan Shock and 

hemorrhage of 

"head injury" 

2012 Daroga 

Singh @ 

Daroga 

Yadav 

1951/4/7/20

12-JCD 

Hindu Unkno

wn 

R/O VILL. 

CHAMARTAKI

YA, PS. 

SASARAM 

TOLON, 

SASARAM, Dist 

: Rohtas 

01.06.2012 Buxar cardio respiratory 

failure. 

2012 Mohd. 

Azam (34) 

2766/4/1/20

12-JCD 

Muslim Unkno

wn 

R/O MOHALLA. 

TARAN, PS. 

JOKIHAT, Dist : 

Araria 

29.08.2012 ARARIA Cardio 

Respiratory 

Failure. 

2012 Ramdev 

Mukhia(50) 

2801/4/21/2

012-JCD 

Hindu Unkno

wn 

R/O KUNWAR, 

PS. RAJ 

NAGAR, Dist : 

Madhubani 

28.08.2012 Madhubani heart attack 

2012 Umesh 

Mahto(58) 

4513/4/5/20

12-JCD 

Hindu Unkno

wn 

R/O VILLAGE. 

AMAUSI, PS. 

MORKAHI, Dist 

: Khagaria 

18.12.2012 Bhagalpur medical 

negligence 

2012 Angad 

Mukhia 

(57) 

1165/4/5/20

12-JCD 

Hindu Unkno

wn 

VILLAGE. 

FULTORA, PS. 

ALAULI, Dist : 

Khagaria 

21.03.2012 Bhagalpur disease of lungs 

and heart, i.e. 

natural. 

2012 Mohammad 

Shahajade 

@ Gore 

2166/4/23/2

012-JCD 

Muslim Unkno

wn 

Dist Sitamarhi 04.06.2012 Muzaffarpur haemorrhage, 

coma and shock 

as a result of head 

injury caused by 

hard and blunt 

object 

2012 Saddiq 

miyan (56) 

2179/4/14/2

012-JCD 

Muslim Unkno

wn 

R/O VILLAGE. 

BHELUA, PS. 

SONO, Dist : 

Jamaui 

05.06.2012 Jamui cardio respiratory 

failure as a result 

of severe anemia'. 
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2012 Vijay 

Manjhi (30) 

2196/4/36/2

012-JCD 

Hindu Unkno

wn 

Dist: Sitamarhi 02.07.2012 Sitamarhi Liver disease 

leading to cardiac 

respiratory failure 

2012 Kaushal 

Prasad 

Singh (45) 

4598/4/26/2

012-JCD 

Unkno

wn 

Unkno

wn 

R/O VILLAGE. 

MEENA SUPER 

MARKET, 

KUMAR GURU 

MARKETING 

PVT. LTD. 

BHUTNATH 

ROAD, PS. 

AGAAMKUAN, 

Dist : Patna 

22.12.2012 Patna Lung Disease 

2012 Pappu 

Singh(25) 

1092/4/9/20

12-JCD 

Hindu N/A     

2012 Ajay Rai 2355/4/39/2

012-JCD 

Hindu Unkno

wn 

R/O 

KHARAKPUR 

(VILAT 

CHOWK), PS. 

DESHRI 

(CHANDPURA 

OP) Dist : 

Vaishali 

27.06.2012 Vaishali 

(Hajipur) 

asphyxia 

following 

smothering.Trach

ea with systemic 

congestion 

2012 Kamlesh 

Kumar (58) 

4061/4/26/2

012-JCD 

Hindu Unkno

wn 

R/O VILL. 

ENWA, PO. 

SAIDABAD, PS. 

KAKO, Dist : 

Jahanabad 

04.11.2012 Patna coronary artery 

blockade 

(myocardial 

infarction 

natural). 

2012 Shiv Prasad 

Mandal 

(56) 

786/4/1/201

2-JCD 

Hindu Unkno

wn 

R/O BHEDYARI, 

WARD NO. 19, 

PS. JOGBANI, 

Dist : Araria 

02.03.2012 ARARIA illness 

2013 Shyam 

Sadai @ 

Dabiya 

Sadai(60) 

1632/4/23/2

013-JCD 

Unkno

wn 

Unkno

wn 

R/O VILLAGE. 

CHANAURGAN

J, PS. 

JHANJHARPUR, 

Dist : Madhubani 

25.04.2013 Muzaffarpur Heart and lung 

disease 

2013 Raj Kumar 

Rai (35) 

1266/4/32/2

013-JCD 

Hindu Unkno

wn 

R/O Village. 

Bareja ke Tola, 

PS. Daudpur, 

Saran (Chapra ) 

29.03.2013 Saran 

(Chapra) 

Died 

natural cause. 
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2013 Ghanshyam 

Choudhary 

(26) 

1453/4/23/2

013-JCD 

Hindu Unkno

wn 

R/O VILL- 

MAIDAPUR, 

PS.BOCHHA, 

Dist (Muzaffarpur 

) 

02.04.2013 Muzaffarpur disease of the 

liver, heart and 

kidney 

2013 Shambhu 

Yadav(26) 

275/4/5/201

3-JCD 

Hindu Unkno

wn 

R/O GHIYAHI, 

PS. BELHAR 

24.01.2013 Bhagalpur  

2013 Mukesh 

Kumar 

Singh() 

3554/4/23/2

013-JCD 

Hindu Unkno

wn 

Village 

Sarhanchia, PS. 

Aurai, Dist : 

Muzaffarpur 

28.09.2013 Muzaffarpur disease of liver, 

spleen and lung 

2013 Manoj 

Kumar 

Singh(65) 

2056/4/23/2

013-JCD 

Hindu Unkno

wn 

R/O VILLAGE. 

PAKTOLA 

BHATOLIA, PS. 

DUMRA, Dist: 

Sitamarhi 

24.05.2013 Muzaffarpur disease of lungs 

and heart 

2013 Gopal 

Tiwari () 

2082/4/22/2

013-JCD 

Hindu Unkno

wn 

R/O Lakmanpur, 

PS. Jamalpur, 

Munger 

24.05.2013 Munger shock as a result 

of chronic liver 

diseases 

(Cirrhosis of 

over) 

2013 Kyamul @ 

Baccha 

Mu;(60) 

2086/4/1/20

13-JCD 

Unkno

wn 

Unkno

wn 

R/O VILLAGE. 

BAIRIA 

KAMAL, PS. 

BIRPUR, Supaul 

11.06.2013 ARARIA cardio respiratory 

failure. 

2013 Anil 

Malakar 

(60) 

3964/4/26/2

013-JCD 

Hindu Unkno

wn 

Village Shyam 

Nagar, PS. Deep 

Nagar, Dist : 

Nalanda 

11.11.2013 Patna no clear cause of 

death has been 

given either in the 

PMR or in the 

magisterial 

enquiry report. 

2013 Ram Balak 

Ram 

3966/4/39/2

013-AD 

Hindu Unkno

wn 

INMATE 

HAZIPUR JAIL, 

Dist Vaishali 

22.10.2013 Vaishali 

(Hajipur) 

fight between 

rival faction of 

prisoners 

2013 Dinesh 

Kumar 

403/4/7/201

3-JCD 

Unkno

wn 

Unkno

wn 

Village Garahara, 

PS. Barauni, Dist 

Begusarai 

06.02.2013 Buxar celphos 

poisoning. 
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2014 Chandeshw

ar Bhagat 

535/4/8/201

4-JCD 

Hindu Unkno

wn 

VILLAGE. 

RANJUA 

BAKHRI, PS. 

MEHSI, Dist : 

Champaran East 

17.01.2014 Champaran 

East 

cardiac failure 

due to chronic 

heart disease 

2014 Bhanu 

Pratap 

1079/4/26/2

014-JCD 

Hindu Unkno

wn 

R/O Rashtriya 

Ganj, PS. 

Phoolwari 

Shereef, Dist : 

Patna 

09.03.2014 Patna heart disease in 

presence of lung 

disease. 

2014 Mahendra 

Manjhi 

2315/4/8/20

14-JCD 

Hindu Unkno

wn 

VILLAGE. 

NARAURA 

MUSHAR TOLI, 

PS. GHORA 

SAHAN, 

MOTIHARI, Dist 

: Champaran East 

25.05.2014 Champaran 

East 

tuberculosis and 

liver Disease 

2014 Munna 

Sahani 

1521/4/8/20

14-JCD 

Hindu Unkno

wn 

R/O Village 

Machah, PS. 

Mufsil, Motihari, 

Dist : Champaran 

West 

24.03.2014 Champaran 

East 

of liver and lungs. 

The victim was 

HIV Positive 

2014 Shyam 

Singh 

2236/4/22/2

014-JCD 

Hindu Unkno

wn 

Mangrappa, PS. 

Asarganj, Dist : 

Munger 

28.05.2014 Munger the deceased was 

beaten by 

poisonous 

creature like 

snake because 

two fang marks 

were found on 

left little finger. 

2014 Nemi 

Mushar 

2569/4/6/20

14-JCD 

Hindu Unkno

wn 

R/O VILLAGE. 

SARATHUA, PS. 

UDWANTNAGA

R, Dist : Bhojpur 

22.06.2014 Bhojpur cardio respiratory 

arrest 

2014 Tulsi 

Manjhi 

3111/4/13/2

014-JCD 

Hindu Unkno

wn 

R/O 

NADIYAWA PS. 

KAKO, Dist : 

Jahanabad 

06.08.2014 Jahanabad lungs disease, a 

natural cause 
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2014 Allauddin 3717/4/16/2

014-JCD 

Muslim Unkno

wn 

VILLAGE AND 

PS. 

PHOOLKAHA 

BAZAR, Dist : 

Araria 

26.09.2014 Katihar hypertension and 

also to excess the 

damage to vital 

organs like retina, 

kidney, brain due 

to hypertension. 

2014 Mahasagar 

Sahani 

537/4/8/201

4-JCD 

Hindu Schedu

led 

Caste 

VILLAGE. 

SINGHPUR, PS. 

AASAV, Dist : 

Siwan 

21.01.2014 Champaran 

East 

due to obstruction 

pericardities 

leading to cardiac 

failure. 

2015 Sagir Miya 83/4/8/2015

-JCD 

Hindu Unkno

wn 

R/O Village 

Bargha, PS. 

Mufssil, Motihari, 

Dist : Champaran 

West 

04.12.2014 Champaran 

East 

chronic 

obstructive lungs 

disease and TB 

2016 Chandra 

Bhusan 

Singh 

4007/4/32/2

016-JCD 

Hindu Unkno

wn 

R/O KARAH 

TOLA 

RAMKOLA, P.S 

BANIYAPUR, 

Dist : Chapra 

28.11.2016 Saran 

(Chapra) 

MDR disease, 

tuberculosis 
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Appendix G: 

 

 NHRC data related to custodial deaths (Compensation) 2008-2018 (Jharkhand) 

 

Jharkhand 

 

DETAILS OF CASES PENDING COMPLIANCE OF NHRC’s RECOMMENDATIONS DURING 

2009 -2010 FOR PAYMENT OF MONETARY RELIEF/ DISCIPLINARY 

ACTION/PROSECUTION  

 

Sl. 

No  

Name of the 

State/ UT 

Case 

Case No Nature of 

Complaint  

Amount 

Recommended  

Date of 

Recommendatio

n  

Remarks 

1 Jharkhand  33/34/2002-

2003-CD 

Death in 

Police 

Custody 

(Intimation

) 

 100000/- 12/08/2009 Proof of 

payment 

awaited  

2 Jharkhand  836/34/5/08-09-

JCD 

Death in 

Judicial 

Custody 

(Intimation

) 

 100000/- 23/11/2009 Proof of 

payment 

awaited 

3 Jharkhand  1377/34/2005-

2006- CD 

Death in 

Judicial 

Custody 

(Intimation

) 

 100000/- 10/02/2010 Proof of 

payment 

awaited 

4 Jharkhand  878/34/2004-

2005- CD 

Death in 

Judicial 

Custody 

(Intimation

) 

300000/- 16/09/2009 Proof of 

payment 

awaited 

5 Jharkhand  767/34/2004-

2005 

Death in 

Judicial 

Custody 

(Intimation

) 

100000/- 14/12/2009 Proof of 

payment 

awaited 

6 Jharkhand  1148/34/2006-

2007- CD 

Death in 

Judicial 

Custody 

(Intimation

) 

300000/- 28/02/2010 Proof of 

payment 

awaited 
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7 Jharkhand  821/34/13/07-

08-JCD 

Death in 

Judicial 

Custody 

(Intimation

) 

100000/- 06/01/2010 Proof of 

payment 

awaited 

8 Jharkhand  477/34/2005-

2006- CD 

Death in 

Judicial 

Custody 

(Intimation 

100000/- 30/12/2009 Proof of 

payment 

awaited 

 

9 Jharkhand  33/34/2003-

2004-CD 

Death in 

Judicial 

Custody 

(Intimation 

100000/- 16/03/2010 Proof of 

payment 

awaited 

 

 

 

 

DETAILS OF CASES PENDING COMPLIANCE OF NHRC’s RECOMMENDATIONS DURING 

2010-2011 FOR PAYMENT OF MONETARY RELIEF/ DISCIPLINARY 

ACTION/PROSECUTION  

 

Sl. 

No  

Name of the 

State/ UT 

Case 

Case No Nature of 

Complaint  

Amount 

Recommen

ded  

Date of 

Recommendation  

Remarks 

1 Jharkhand 1096/34/2005-

2006- CD 

Death In Judicial 

Custody(Intimatio

n) 

` 3,00,000 30/08/2010 Proof of 

payment 

awaited 

2 Jharkhand 1139/34/5/07-

08-JCD 

Death In Judicial 

Custody(Intimatio

n) 

` 1,00,000 02/07/2010 Proof of 

payment 

awaited 

3 Jharkhand 116/34/11/08-

09-JCD 

Death In Judicial 

Custody(Intimatio

n) 

` 1,00,000 22/11/2010 Proof of 

payment 

awaited 

4 Jharkhand 1281/34/2006-

2007- CD 

Death In Judicial 

Custody(Intimatio

n) 

1,00,000 27/01/2011 Proof of 

payment 

awaited 

5 Jharkhand 1291/34/16/07-

08- JCD 

Death In Judicial 

Custody(Intimatio

n) 

1,00,000 25/10/2010 Proof of 

payment 

awaited 

6 JHARKHA

ND 

1466/34/11/07-

08 

Death In Police 

Encounter 

` 5,00,000 10/02/2011 Proof of 

payment 

awaited 
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7 JHARKHA

ND 

1519/34/11/07-

08- JCD 

Death In Judicial 

Custody(Intimatio

n) 

1,00,000 12/01/2011 Proof of 

payment 

awaited 

8 JHARKHA

ND 

431/34/4/2010-

PCD 

 Custodial Death 

(Police) 

1,00,000 07/02/2011 Proof of 

payment 

awaited 

9 JHARKHA

ND 

490/34/8/08-

09-PCD 

Death In Police 

Custody(Intimatio

n) 

1,00,000 23/12/2010 Proof of 

payment 

awaited 

10 

 

JHARKHA

ND 

690/34/18/09-

10-JCD 

Death In Police 

Custody(Intimatio

n) 

` 1,00,000 03/11/2010 Proof of 

payment 

awaited 

11 JHARKHA

ND 

711/34/3/07-

08-JCD 

Death In Police 

Custody(Intimatio

n) 

` 1,00,000 15/03/2011 Proof of 

payment 

awaited 

 

 

DETAILS OF CASES PENDING COMPLIANCE OF NHRC’s RECOMMENDATIONS DURING 

2011-2012 FOR PAYMENT OF MONETARY RELIEF/ DISCIPLINARY 

ACTION/PROSECUTION  

 

 

Sl. 

No  

Name of the 

State/ UT Case 

Case No Nature of 

Complaint  

Amount 

Recommended  

Date of 

Recommendat

ion  

Remarks 

1 Jharkhand  1077/34/2006-2007-CD Custodial 

Death 

(Judicial) 

1,00,000 25/12/2011 Proof Of 

Payment 

Awaited  

2 Jharkhand  213/34/18/08-09-JCD Custodial 

Death 

(Judicial) 

1,00,000 24/06/2011  

3 Jharkhand  419/34//4/09-10-JCD Custodial 

Death 

(Judicial) 

3,00,000 25/11/2011  

4 Jharkhand  490/34/5/2011-JCD Custodial 

Death 

(Judicial) 

3,00,000 16/12/2011  

5 Jharkhand  565/34/17/09-10-JCD Custodial 

Death 

(Judicial) 

3,00,000 07/03/2012  
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6 Jharkhand  684/34/2006-2007-CD Custodial 

Death 

(Judicial) 

2,00,000 27/06/2011  

7 Jharkhand  75/34/16/2010-JCD Custodial 

Death 

(Judicial) 

2,00,000 19/12/2011  

8 Jharkhand  766/34/6/09-10-Dh Death In 

Judicial 

Custody  

50,000 11/08/2011  

9 Jharkhand  844/34/10/07-08-AD Alleged 

Custodial 

Deaths In 

Police 

Custody 

5,00,000 14/12/2011  

10 Jharkhand  956/34/2006-2007-CD Custodial 

Death 

(Judicial) 

1,00,000 05/08/2011  

 

 

 

 

DETAILS OF CASES PENDING COMPLIANCE OF NHRC’s RECOMMENDATIONS DURING 

2012-2013 FOR PAYMENT OF MONETARY RELIEF/ DISCIPLINARY 

ACTION/PROSECUTION  

 

Sl. 

No  

Name of the State/ 

UT Case 

Case No Nature of 

Complain

t  

Amount 

Recomme

nded  

Date of 

Recommendation  

1 Jharkhand 1242/34/20/201

1 

Custodial 

Torture 

50000 12/06/2012 

2 Jharkhand 1264/34/2004-

2005-CD 

Custodial 

Death ( 

Police) 

100000 10/05/2012 

3 Jharkhand 1620/34/16/201

1-JCD 

Custodial 

Death 

(Judicial) 

500000 12/11/2012 

4 Jharkhand 190/34/4/2012-

JCD 

Custodial 

Death 

(Judicial) 

500000 21/01/2013 
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5 Jharkhand 304/34/11/2011-

PCD 

Custodial 

Death ( 

Police) 

100000 06/03/2013 

6 Jharkhand 6/34/16/2012-

JCD 

Custodial 

Death 

(Judicial) 

100000 13/12/2012 

7 Jharkhand 628/34/16/2010-

JCD 

Custodial 

Death 

(Judicial 

100000 04/09/2012 

 

 

 

DETAILS OF CASES PENDING COMPLIANCE OF NHRC’s RECOMMENDATIONS DURING 

2013-2014 FOR PAYMENT OF MONETARY RELIEF/ DISCIPLINARY 

ACTION/PROSECUTION  

 

 

Sl. 

No  

Name of the 

State/ UT Case 

Case No Nature of 

Complaint  

Amount 

Recommen

ded  

Date of 

Recommen

dation  

1 Jharkhand  1445/34/4/2010-PCD Custodial 

Death 

(Police) 

300000 16.05.2013 

2 Jharkhand  153/34/19/2010-PCD Custodial 

Death 

(Police) 

500000  23.05.2013 

3 Jharkhand  646/34/4/2013-JCD Custodial 

Death 

(Judicial) 

100000 24.12.2013 

4 Jharkhand  746/34/11/09-10-PCD Custodial 

Death 

(Police) 

100000 28.11.2013 

5 Jharkhand  954/34/18/2012-JCD Custodial 

Death 

(Judicial) 

100000 03.12.2013 

DETAILS OF CASES PENDING COMPLIANCE OF NHRC’s RECOMMENDATIONS DURING 

2014-2015 FOR PAYMENT OF MONETARY RELIEF/ DISCIPLINARY 

ACTION/PROSECUTION  

 

Sl. 

No  

Name of the State/ 

UT Case 

Case No Nature of 

Complaint  

Amount 

Recommende

Date of 

Recommendati
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d  on  

1 Jharkhand  1225/34/17/

2010-JCD 

Custodial 

Death 

(Judicial) 

100,000 28/4/2014 

2 Jharkhand  302/34/12/2

011-JCD 

Custodial 

Death 

(Judicial) 

100,000 2/4/2014 

3 Jharkhand  464/34/18/2

013-JCD 

Custodial 

Death 

(Judicial) 

300,000 10/11/2014 

4 Jharkhand  663/34/19/2

012-JCD 

Custodial 

Death 

(Judicial) 

100,000 11/7/2014 

5 Jharkhand  1038/34/4/2

012-AD 

CUSTODI

AL 

DEATHS 

IN 

POLICE 

CUSTODY 

200,000 1/6/2015  

6 Jharkhand  254/34/1/20

10-AD 

CUSTODI

AL 

DEATHS 

IN 

JUDICIAL 

CUSTODY 

100,000 9/4/2014 

 

 

 

 

 

 

 

 

 

DETAILS OF CASES PENDING COMPLIANCE OF NHRC’s RECOMMENDATIONS DURING 

2015-2016 FOR PAYMENT OF MONETARY RELIEF/ DISCIPLINARY 

ACTION/PROSECUTION  

 

Sl. 

No  

Name of the 

State/ UT Case 

Case No Nature of 

Complaint  

Amount 

Recommend

ed  

Date of 

Recommen

dation  
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1 Jharkhand  1243/34/6/2013- 

PCD 

Custodial 

Death 

(Police) 

1,00,000 10/12/2015 

2 Jharkhand  1276/34/7/2012-

JCD 

Custodial 

Death 

(Judicial) 

3,00,000 11/06/2015 

3 Jharkhand  1383/34/5/2012-

JCD  

 Custodial 

Death 

(Judicial) 

3,00,000 02/12/2015  

4 Jharkhand  1459/34/3/2012- 

PCD 

Custodial 

Death 

(Police) 

1,00,000 23/06/2015 

5 Jharkhand  287/34/6/2013 Custodial 

Torture 

50,000 11/06/2015 

6 Jharkhand  690/34/13/2012- 

PCD 

Custodial 

Death 

(Police) 

5,00,000 14/10/2015 

 

 

 

DETAILS OF CASES PENDING COMPLIANCE OF NHRC’s RECOMMENDATIONS DURING 

2016-2017 FOR PAYMENT OF MONETARY RELIEF/ DISCIPLINARY 

ACTION/PROSECUTION. 

 

Sl. 

No  

Name of the State/ 

UT Case 

Case No Nature of 

Complaint  

Amount 

Recommen

ded  

Date of 

Recommen

dation  

1 Jharkhand  1167/34/16/20

12-JCD 

Custodial 

Death 

(Judicial) 

50000 13/12/2016 

2 Jharkhand  118/34/16/201

3-JCD 

Custodial 

Death 

(Judicial) 

100000 12/4/2016 

3 Jharkhand  1447/34/11/20

13-JCD 

Custodial 

Death 

(Judicial) 

300000 7/2/2017 

4 Jharkhand  1538/34/4/201

4-PCD 

Custodial 

Death (Police) 

100000 8/11/2016 
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DETAILS OF CASES PENDING COMPLIANCE OF NHRC’s RECOMMENDATIONS DURING 

2017-2018 FOR PAYMENT OF MONETARY RELIEF/ DISCIPLINARY 

ACTION/PROSECUTION 

 

Sl. 

No  

Name of the 

State/ UT Case 

Case No Nature of 

Complaint  

Amount 

Recommen

ded  

Date of 

Recommen

dation  

1 Jharkhand  119/34/16/201

3-JCD 

Custodial Death 

(Judicial) 

300000 28/6/2017 

2 Jharkhand 1243/34/6/201

3-PCD 

Custodial Death 

(Police) 

500000 30/5/2017 

3 Jharkhand 1258/34/18/20

12-jcd 

Custodial Death 

(Judicial) 

100000 16/11/2017 

4 Jharkhand 1384/34/4/201

3-JCD 

Custodial Death 

(Judicial) 

100000 23/11/2017 

5 Jharkhand 141/34/16/201

4-JCD 

Custodial Death 

(Judicial) 

100000 13/11/2017 

6 Jharkhand 1504/34/6/201

3-JCD 

Custodial Death 

(Judicial) 

100000 13/11/2017 

7 Jharkhand 1545/34/9/201

3-JCD 

Custodial Death 

(Judicial) 

100000 29/6/2017 

8 Jharkhand 1578/34/11/20

13-JCD 

Custodial Death 

(Judicial) 

200000 3/1/2018 

9 Jharkhand  1626/34/16/20

14-jcd 

Custodial Death 

(Judicial) 

100000 13/9/2017 

10 Jharkhand  1667/34/15/20

14-pcd 

Custodial Death 

(Police) 

500000 7/2/2018 
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11 Jharkhand  1743/34/16/20

14-JCD 

Custodial Death 

(Judicial 

300000 4/7/2017 

12 Jharkhand  239/34/3/2012-

PCD 

Custodial Death 

(Police) 

300000 13/12/2017 

13 Jharkhand  276/34/21/201

2-jcd 

Custodial Death 

(Judicial) 

100000 20/2/2018 

14 Jharkhand  739/34/7/2013-

pcd 

Custodial Death 

(Police)  

100000 11/1/2017 

15 Jharkhand  80/34/4/2013-

JCD 

Custodial Death 

(Judicial) 

100000 12/4/2017 

16 Jharkhand 81/34/12/2013 Custodial 

Torture 

50000 12/14/2017 

17 Jharkhand 865/34/4/2013-

pcd 

Custodial Death 

(Police)  

50000 14/9/2017 

18 Jharkhand 898/34/16/201

3-JCD 

Custodial Death 

(Judicial) 

300000 17/7/2017 

 

 

 

Details of Cases Pending Compliance of NHRC’s Recommendations During 2018-2019 (Data as per 

CMS as on 10/05/2019) 

  

Sr. No.  Name of the 

State/UT 

Case No. Incident 

Code 

Nature of 

Complaint 

Amount 

Recommend

ed for 

Date of 

Recommend

ation 
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Victims/Ne

xt of Kins 

1 Jharkhand  1015/34/14/

2016-JCD 

301 Custodial 

Death 

(Judicial) 

300,000 11-12-2018 

2 Jharkhand 1168/34/23/

2012-pcd 

807 Custodial 

Death 

(Police) 

200,000 09-05-2018 

3 Jharkhand  1453/34/12/

2016-JCD 

301 Custodial 

Death 

(Judicial) 

100,000 01-11-2018 

4 Jharkhand  807 Custodial 

Death 

(Police) 

 21-06-2018 

5 Jharkhand 1481/34/18/

2015-JCD 

301 Custodial 

Death 

(Judicial) 

100,000 26-11-2018 

6 Jharkhand  1525/34/7/2

015-JCD 

301 Custodial 

Death 

(Judicial) 

300,000 29-08-2018 

 

7 Jharkhand 60/34/6/201

1-jcd 

301 Custodial 

Death 

(Judicial) 

100,000  03-10-2018 

8 Jharkhand  784/34/15/2

014-PCD 

 Custodial 

Death 

(Police) 

300,000 08-08-2018 

9 Jharkhand 811/34/7/20

13-jcd 

 Custodial 

Death 

(Judicial) 

200,000  03-10-2018 

10 Jharkhand 917/34/11/2

013-jcd 

 Custodial 

Death 

(Judicial) 

200,000 19-02-2019 

11 Jharkhand 929/34/16/2

015-JCD 

 Custodial 

Death 

(Judicial) 

300,000 12-06-2018 

12 Jharkhand 993/34/10/2

016-JCD 

 Custodial 

Death 

(Judicial)0 

300,000 01-01-2019 
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Details of Cases Pending Compliance Of NHRC’s Recommendations During 2019-2020 

 

Sr. No.  Name of the 

State/UT 

Case No. Incident 

Code 

Nature of 

Complaint 

Amount 

Recommen

ded for 

Victims/Ne

xt of Kins 

Date of 

Recommen

dation 

1 Jharkhand 1014/34/6/2

016-JCD  

301 CUSTODI

AL DEATH 

(Judicial)  

 200000  29-05-2019 

2 Jharkhand 1521/34/5/2

018-JCD  

301 CUSTODI

AL DEATH 

(Judicial) 

300000  14-11-2019 

3 Jharkhand 1521/34/5/2

018-JCD 

301 CUSTODI

AL DEATH 

(Judicial) 

200000  24-01-2020 

4 JHARKHA

ND  

1329/34/17/

2015-JCD 

301  CUSTODI

AL DEATH 

(Judicial)  

300000  20-01-2020 

5 JHARKHA

ND  

1050/34/6/2

017-JCD  

 301 CUSTODI

AL DEATH 

(Judicial) 

300000  26-11-2019 

6 JHARKHA

ND  

1066/34/7/2

017-JCD  

301 CUSTODI

AL DEATH 

(Judicial)  

300000  19-03-2020 

 

7 JHARKHA

ND  

1559/34/5/2

018-JCD 

301  

 

CUSTODI

AL DEATH 

(Judicial) 

300000  14-11-2019 

8 JHARKHA

ND  

482/34/16/2

017-JCD 1  

30 CUSTODI

AL DEATH 

(Judicial) 

100000  27-06-2019 

 

9 JHARKHA

ND  

623/34/4/20

17-JCD  

301  CUSTODI

AL DEATH 

(Judicial)  

100000  04-02-2020 

10 JHARKHA

ND  

627/34/6/20

18-JCD  

301 CUSTODI

AL DEATH 

(Judicial)  

300000  25-02-2020 

11 JHARKHA 979/34/16/2 301 CUSTODI  300000  11-12-2019 
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ND 013-JCD  AL DEATH 

(Judicial) 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Appendix G-1 : Details of NHRC (Compensation ) based Police Custodial Death  in Jharkhand  : 2008-2018 

 

Year 

Of 

Incide

nt 

/Custo

dial 

District 
Police 

Station 
Case No 

Name of 

The Victim 
Age 

Religio

n 
Caste 

Inciden

t Place 

Compensatio

n Paid 

Cause of 

the Death 
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Death 

2008 
Not 

Avaibale 
_ 

1466/34/

11/07-08 

SANTOSH 

KUMAR 

KESHWA

NI 

_ Hindu 
Unkno

wn 

CHAU

PARA

N 

500,000 
a case of 

execution.  

2010 
DHANBA

D 

NAVBA

TPUR 

431/34/4/

2010-

PCD 

DEEPAK 

SONI @ 

RAJIV 

SINGH @ 

RAJVIR 

_ Hindu 
Unkno

wn 

PS- 

MUNI

DIHA 

O.P. 

100,000 

Asphyxia  

as a result  

of hanging 

2008 GIRIDIH 
BARAU

RA 

490/34/8/

08-09-

PCD 

RAJESH 

RAY  
_ Hindu 

Unkno

wn 

PS- 

NIMA

GHAT 

100,000 

Asphyxia  

as a result  

of hanging 

2012 
DHANBA

D 

GOVIND

PUR 

1038/34/

4/2012-

AD 

SAFIULL

AH 

ANSARI 

_ Muslim 
Unkno

wn 

GOVIN

DPUR 

P.S. 

200,000 
suicide  

 

2013 

EAST 

SINGHB

HUM 

KOWALI 

1243/34/

6/2013-

PCD 

SUNIL 

LOHAR 
_ Hindu 

Unkno

wn 

PS.KO

WALI 
500,000 

  

Suicide  

due to  

illegal 

detention  

 

2012 RANCHI 
MADHU

PUR 

1459/34/

3/2012-

PCD 

GAURI 

SHANKA

R JHA 

42 Hindu General 

MADH

UPUR 

PS. 

100,000 

injuries 

caused due 

to police 

action  

2012 
LOHERD

AGA 
KURU 

690/34/1

3/2012-

pcd 

SHERU 

ANSARI  
_ Muslim 

Unkno

wn 

PS. 

KARU 
500,000 

Due to 

handedness 

of the 

police.  

2014 
DHANBA

D 

PS. 

KENDU

ADEAH 

1538/34/

4/2014-

PCD 

MOHAM

MAD 

MUSTAQ 

@ DAKUA 

35 Muslim 
Unkno

wn 

RAJGA

NJ 

POLIC

E 

STATI

ON 

100,000 

Physiologic 

Death,  

natural. 

2007 GUMLA 
PS 

GUMLA 

844/34/1

0/07-08-

AD 

VINOD 

ORAON 
 Hindu 

Unkno

wn 

GUML

A 

BISHU

NPUR 

Rs. 85,964/- 

Due to  

the beating,  

which  

caused 

internal 

injuries  

2011 

 H

AZARIB

AGH 

NAWAD

IHA, 

304/34/1

1/2011-

PCD 

MOHAM

MAD 

ILIYAS 

 Muslim 
Unkno

wn 

 

PS. 

BARHI 

100000 
Suicide by 

Hanging 



237 

 | Page 

 

KHAN 

2010 
DHANBA

D 

NAWAD

IHA, 

1445/34/

4/2010-

PCD 

DHIREND

RA SINGH 
30 Hindu 

unknow

n 

P.M.C.

H. 

DHAN

BAD 

500000 ----- 

2010 
JAMTAR

A 
---- 

153/34/1

9/2010-

PCD 

BHOLA 

PANDEY 
 Hindu 

unknow

n 

JAMTA

RA 
500000 

Killed by 

inmates 

2009 

 H

AZARIB

AGH 

PATRAT

U 

746/34/1

1/09-10-

PCD 

KHUSHB

OO 

KUMARI 

 Hindu 
unknow

n 

 

PATAR

ATU 

PS. 

100000 

severe 

ante-

mortem 

injuries 

caused by 

her fall.( 

hanging ) 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Appendix G 2: Details of NHRC (Compensation ) based Judicial Custodial Death  in 

Jharkhand  : 2008-2018 

 

Case Victim Incident   
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Year 

Of 

Incide

nt 

/Custo

dial 

Death 

District 
Police 

Station 

Case 

No 

Name of 

The 

Victim 

Age 

(In 

Years

) 

Religion Caste 

Incid

ent 

Date / 

Date 

of 

Custo

dial 

Death 

Incident 

Place 

Compe

nsation 

Paid 

Cause of  

the Death 

2005 
DEOGAR

H 

MOHANPU

R 

1096/3

4/2005-

2006-

CD 

RAJESH 

KUMAR 

MISHR

A @ 

BADAL 

38  Hindu 
Unknow

n 

12/09/

2005 

DEOGAR

H 

300,00

0 

consumpti

on  

of poison  

2007 DUMKA JAMA 

1139/3

4/5/07-

08-JCD 

BALES

HWAR 

MURM

U 

51  Hindu 
Unknow

n 

11/5/2

007 
DUMKA 

100,00

0 

Medical  

negligence 

advanced  

stage of  

Pulmonary 

Tuberculo

sis 

2008 
HAZARIB

AGH 
RAMGARH 

116/34/

11/08-

09-JCD 

BHADW

A 

MUNDA 

65  
Unknow

n 

Unknow

n 

4/21/2

008 

HAZARI

BAGH 

1,00,00

0  

Medical  

Negligenc

e 

Delay in  

treatment   

2006 DUMKA 
DUMKA 

TOWN 

1281/3

4/2006-

2007-

CD 

SANJA

Y 

KUMAR 

SADHU 

_ Hindu 
Unknow

n 

12/30/

2006 

RIMS 

RANCHI 

1,00,00

0  

suicide  

self  

immolatio

n  

 

2007 
HAZARIB

AGH 
BARHI 

1291/3

4/16/07

-08-

JCD 

ANUJ 

BARI 
_ 

Unknow

n 

Unknow

n 

12/23/

2007 

RIMS, 

RANCHI 

1,00,00

0  

bom  

explosion  

2008 
HAZARIB

AGH 

 

BARKAGA

ON 

1519/3

4/11/07

-08- 

JCD 

DARSH

AN 

MAHTO  

32 Hindu 
Unknow

n 

2/8/20

08 

HAZARI

BAGH 

100,00

0 

Asphyxia  

due to  

hanging 

2009 

WEST 

SINGHBH

UM 

NOVAMUN

DI 

690/34/

18/09-

10-JCD 

MOTI 

SANDIL 
20 

Unknow

n 

Unknow

n 

9/25/2

009 

CHAI 

BASA 

100,00

0 

respiratory 

failure, 

suicidal in 

nature 

2007 
DEOGHA

R 

MOHANPU

R 

711/34/

3/07-

08-JCD 

GOPAL 

SINGH  
_ Hindu 

Unknow

n 

7/30/2

007 

DEOGAR

H 

100,00

0 

asphyxia  

as a result 

of hanging 
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2010 
SAHIBGA

NJ 
BARHET 

1225/3

4/17/20

10-JCD 

CHHOT

U 

MARAN

DI 

55 Hindu 
Schedule

d Tribe 

9/24/2

010 

SAHIBG

ANJ 
_ 

medical  

negligence  

2011 
KODERM

A 
KODERMA 

302/34/

12/201

1-JCD 

UMESH 

YADAV  
32 Hindu 

Unknow

n 

3/5/20

11 

DISTRIC

T JAIL, 

KODERM

A 

_ 

committed  

suicide  

due to the 

negligence  

of the jail  

officials 

2013 

WEST 

SINGHBH

UM 

SONUA 

464/34/

18/201

3-JCD 

MAHAN

GI LAL 

@ 

MANA 

MELGA

NDI 

55 Hindu 
Unknow

n 

4/6/20

13 

DISTRIC

T JAIL, 

CHAIBAS

A 

300,00

0 

haematam

asis and 

Malaria  

medical 

negligence  

2012 
JAMTAR

A 
FATEHPUR 

663/34/

19/201

2-JCD 

KISTO 

SOREN 
60 Hindu 

Unknow

n 

4/28/2

012 

SADAR 

HOSPITA

L, 

JAMTAR

A 

1,00,00

0/- 

Due to 

negligence  

in 

performin

g their 

duties  

2010 BOKARO _ 

254/34/

1/2010-

AD 

JAHAN

GIR 

KHAN 

22 Muslim 
Unknow

n 

2/22/2

010 

CHAS 

JAIL 

100,00

0 

burn 

injuries  

due to  

self-

immolatio

n  

in judicial 

custody.  

2015-

2016 

(NHR

C) 

           

2012 
GARHW

A 

BHAWANA

THPUR 

1276/3

4/7/201

2-JCD 

AFJAL 

ANSARI 
35 Muslim 

Unknow

n 

9/25/2

012 

JAIL 

HOSPITA

L, 

GARHW

A 

300,00

0 

Medical 

negligence  
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2012 DUMKA DUMKA 

1383/3

4/5/201

2-JCD 

TULU 

GHOSH 

@ 

DULU 

GHOSH 

45 Hindu 
Unknow

n 

10/17/

2012 

CENTRA

L JAIL, 

DUMKA 

300,00

0 

cardio 

Respirator

y 

 Arrest. 

Lack of 

medical 

treatment   

 

2016-

2017 

(NHR

C) 

           

2012 RANCHI 
PS. 

DEOGHAR 

1167/3

4/16/20

12-JCD 

KAUSHI

K 

GHOSH 

@ BAPI 

GHOSH 

_ Hindu 
Unknow

n 

9/7/20

12 

RIMS, 

RANCHI 
50,000 

set himself 

on fire in 

the bath 

room of 

the jail 

and 

succumbe

d to the 

burn 

injuries.  

2013 RANCHI 

PS. 

KATHIKUN

D 

118/34/

16/201

3-JCD 

RAMES

HWAR 

MUMR

U @ 

RAMES

AL 

MURM

U 

21 Hindu 
Unknow

n 

1/23/2

013 

RIMS, 

RANCHI 

100,00

0 

Medical 

negligence

: delay in 

shifting to  

at Higher 

Medical 

Centre  

2013 
HAZARIB

AGH 

PS. 

BINDAPAT

HAR 

1447/3

4/11/20

13-JCD 

SUSHIL 

MURM

U 

55 Hindu 
Unknow

n 

11/16/

2013 

SADAR 

HOSPITA

L 

HAZARI

BAGH 

0 

died due 

to the 

disease. 

Natural 

death   

2017-

2018 

(NHR

C) 

           

2013 RANCHI 
PS. 

SIMDEGA 

119/34/

16/201

3-JCD 

SAHAI 

KHES 
55 Hindu 

Unknow

n 

1/27/2

013 

RIMS, 

RANCHI 

300,00

0 

 died due 

to 

inadequac

y in the 

treatment 

and 

negligence 

of the 

doctors of 

the jail.  
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2012 

WEST 

SINGHBH

UM 

PS. SONUA 

1258/3

4/18/20

12-JCD 

MANGA

L 

BODRA  

35 
Unknow

n 

Unknow

n 

9/20/2

012 

DISTRIC

T JAIL, 

CHAIBAS

A 

100,00

0 

cardioresp

iratory 

failure 

medical 

negligence  

2013 
DHANBA

D 

PS. 

JHARIYA 

1384/3

4/4/201

3-JCD 

SAJAN 

YADAV 
32 Hindu 

Unknow

n 

10/23/

2013 

PMCH, 

DHANBA

D 

100,00

0 

Medical 

negligence 

on the part 

of doctor 

2014 RANCHI 
PS. LOWER 

BAZAR 

141/34/

16/201

4-JCD 

MOKHT

AR 

KHAN 

27 Muslim 
Unknow

n 

1/29/2

014 

BIRSA 

MUNDA 

CENTRA

L JAIL, 

RANC 

100,00

0 

septicemia 

and 

toxemia 

and shock 

of burn.  

Committe

d  

suicide by  

setting 

himself 

afire. 

2013 

EAST 

SINGHBH

UM 

PS. 

MUSABANI 

1504/3

4/6/201

3-JCD 

LUGU 

MAHLI  
23 

Unknow

n 

Unknow

n 

11/17/

2013 

M.G.M.C.

H. 

JAMSHE

DPUR 

100,00

0 

 

pulmonary 

tuberculos

is. 

Lack of 

treatment   

2013 RANCHI 

PS. 

BOARIZOR

E, 

1545/3

4/9/201

3-JCD 

RAM 

SURAJ 

MARAN

DI  

_ 
Unknow

n 

Unknow

n 

12/11/

2013 

A.M. 

SADAR 

HOSPITA

L, 

GODDA 

_ 

 Medical 

negligence 

on the part 

of doctor  

2013 
HAZARIB

AGH 

PS. 

MANDU 

1578/3

4/11/20

13-JCD 

DASO 

GOPE 
_ Hindu 

Unknow

n 

12/23/

2013 

HAZARI

BAGH 
_ 

Delay in 

medical 

treatment 

and 

referring 

to hospital  

2014 RANCHI 
PS. 

PITHORIA 

1626/3

4/16/20

14-JCD 

PURAN 

URAV 
_ Hindu 

Unknow

n 

10/10/

2014 

BIRSA 

MUNDA 

CENTRA

L JAIL, 

HOTW 

_ 

the 

deceased 

was not 

viewed 

seriously 

by jail 

doctors 

and jail 

administra

tion and 

they failed 
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to 

discharge 

their 

duties to 

provide 

security, 

care and 

medical 

assistance 

to the jail 

inmate. 

2014 RANCHI 

PS. TOKLO, 

CHAIBASA

, 

1743/3

4/16/20

14-JCD 

MAAN 

SINGH 

KERAI 

62 Hindu 
Unknow

n 

10/28/

2014 

BIRSA 

MUNDA 

CENTRA

L JAIL, 

HOTW 

300,00

0 

disease of 

lungs and 

Tuberculo

sis 

negligence 

shown to 

him by the 

Jail 

Medical 

Officer. 

2012 
SIMDEG

A 

 PS. 

KOLEBIRA, 

276/34/

21/201

2-JCD 

ANIL 

TETE 
35 Hindu 

Unknow

n 

2/9/20

12 

SADAR 

HOSPITA

L, 

SIMDEG

A 

100,00

0 

collapse of 

lung 

leading to 

cardioresp

iratory 

arrest. 

negligence 

on the part 

of the 

doctors  

2013 
DHANBA

D 

 PS. 

MAHUDA 

80/34/4

/2013-

JCD 

KAILAS

H 

CHITRA

KAR 

24 
Unknow

n 

Unknow

n 

1/17/2

013 

DHANBA

D 

100,00

0 

 due to 

late 

sequelae 

of 

multiple 

blunt 

injuries 

chiefly 

involving 

lungs.  

2013 RANCHI PS. RAIDIH 

898/34/

16/201

3-JCD 

SHANK

AR 

MANJHI 

28 
Unknow

n 

Unknow

n 

7/14/2

013 
RANCHI _ 

due to 

disease of 

lungs and 

spleen. 

There was 

medical 

negligence 
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behind his 

death. 

2008 DUMKA PAKURIA, 

836/34/

5/08-

09-JCD 

KARTIK 

LOHAR 
35 

Unknow

n 

Unknow

n 

25/08/

2008 
DUMKA 100000 

"Haemorr

hage and 

shock due 

to injury 

2008 

WEST 

SINGHBH

UM 

KUMARDU

NGI 

213/34/

18/08-

09-JCD 

YUGAL 

SINKU 
 

Unknow

n 

Unknow

n 

05/05/

2008 

Sadar 

Hospital 

Chaibasa 

100000 

due to 

consumpti

on of 

Organo 

Phosphero

us 

Pesticide 

2009 
DHANBA

D 
DHORAYA 

419/34/

4/09-

10-JCD 

YOGEN

DRA 

CHAUH

AN @ 

KANKA

D 

CHAUH

AN 

50 
Unknow

n 

Unknow

n 

20/07/

2009 

PMCH, 

Dhanbad 
300000 

an organo-

phosphoro

us 

pesticide 

(Dimentho

ate) 

poisoning" 

2011 DUMKA . GODDA, 

490/34/

5/2011-

JCD 

SURES

H 

BHAGA

T 

45 Hindu 
Unknow

n 

10/04/

2011 

SADAR 

HOSPITA

L, 

DUMKA 

300000 

fever, 

breathless

ness and 

trachy 

cadia 

2009 
SAHIBGA

NJ 

THAKUR 

GANGATI, 

565/34/

17/09-

10-JCD 

BABLO

O 

SOREN 

30 Hindu General 
23/08/

2009 

SADAR 

HOSPITA

L 

300000 
due to 

illness". 

2008 RANCHI MANER, 

75/34/1

6/2010-

JCD 

BANSHI 

LAL 
60 

Unknow

n 

Unknow

n 

23/10/

2008 
RANCHI 200000 

due to 

ailment 

and burn. 

2009 

EAST 

SINGHBH

UM 

GOELKER

A 

766/34/

6/09-

10-DH 

NEW 

BORN 

BABY 

GIRL 

less 

than 1 

month 

Unknow

n 

Unknow

n 

19/10/

2009 

JAMSHE

DPUR 
50000 

cause of 

death as 

head 

injury and 

premature 

delivery .  

2011 RANCHI SONARI 

1620/3

4/16/20

11-JCD 

AMAN 

SINGH 
20 Sikh 

Unknow

n 

01/12/

2011 

RIMS, 

RANCHI 
500000 

disease of 

heart(peric

arditis), 

lung and 

brain. 

2012 
DHANBA

D 
RAMGARH 

190/34/

4/2012-

JCD 

Sonu 

Kumar 
23 Hindu 

Unknow

n 

22/01/

2012 

P.M.C.H. 

DHANBA

D 

500000 
natural 

cause. 
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2011 RANCHI CHANHO, 

6/34/16

/2012-

JCD 

MUJIBO

OL 

ANSARI 

21 Muslim 
Unknow

n 

21/12/

2011 

BIRSA 

MUNDA 

CENTRA

L 

PRISON, 

HO 

100000 

Asphyxia 

because of 

hanging. 

2010 RANCHI BARIATU 

628/34/

16/201

0-JCD 

BHOLA 

MIRDH

A 

35 Hindu 
Unknow

n 

8.6.20

10 

BIRSA 

MUNDA 

CENTRA

L 

JAIL,HOT

WA 

100000 
suicide By 

Handing 

2013 
DHANBA

D 

KENDUADI

H 

646/34/

4/2013-

JCD 

RATAN 

GUPTA 
23 hindu 

Unknow

n 

15/05/

2013 

DHANBA

D 
100000 

suicide By 

Handing 

2012 

WEST 

SINGHBH

UM 

MUFFASIL 

954/34/

18/201

2-JCD 

RAMAY 

DONGO 
 hindu 

Unknow

n 

11/07/

2012 

CHAIBAS

A 
100000 

hemorrhag

e and 

shock due 

to above 

injuries 

caused by 

hard 

substance 

having 

edge 
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Appendix H:  

NHRC data related to custodial deaths (Compensation) 2008-2018 West (Bengal) 

 

STATEMENT SHOWING DETAILS OF CASES PENDING COMPLIANCE OF THE 

COMMISSION’S RECOMMENDATIONS DURING 2008-2009 FOR PAYMENT OF 

MONETARY RELIEF/ DISCIPLINARY ACTION/ PROSECUTION 

 

Sl. 

No  

Name of the 

State/ UT Case 

Case No Nature of 

Complaint  

Amount 

Recommend

ed  

Date of 

Recommendati

on  

Remarks(Case 

Code) 

1 West Bengal  656/25/2002-

2003-CD 

Death in police 

custody 

(complaint ) 

100000 18.02.2009 Compliance 

Report 

Awaited  

2 West Bengal 321/25/2002-

2003-AD 

Death in BSF 

custody 

(complaint) 

100000 02.9.2008 Compliance 

report awaited 

3 West Bengal 213/25/2004-

2005-CD 

Death in police 

custody 

(intimation) 

100000 17.10.2008 Compliance 

report awaited 

 

 

 

DETAILS OF CASES PENDING COMPLIANCE OF NHRC’s RECOMMENDATIONS DURING 

2009 -2010 FOR PAYMENT OF MONETARY RELIEF/ DISCIPLINARY 

ACTION/PROSECUTION  FOR WEST BENGAL 

 

Sl. 

No  

Name of the State/ 

UT Case 

Case No Nature of 

Complaint  

Amount 

Recommen

ded  

Date of 

Recommendati

on  

Remarks(Case 

Code) 

1  West Bengal 562/25/5/07-08-

JCD 

 Death in 

Judicial 

Custody 

(Intimation) 

 

300000/- 17/03/2010  Proof of 

payment 

awaited 

 

2 West Bengal  400/25/2005-

2006 

 Death in the 

Custody of 

Custom 

Officials,(Co

mplaint) 

100000/- 29/07/2009 Proof of 

payment 

awaited 
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DETAILS OF CASES PENDING COMPLIANCE OF NHRC’s RECOMMENDATIONS DURING 

2010 -2011 FOR PAYMENT OF MONETARY RELIEF/ DISCIPLINARY 

ACTION/PROSECUTION FOR WEST BENGAL 

 

Sl. 

No  

Name of the State/ 

UT Case 

Case No Nature of 

Complaint  

Amount 

Recommen

ded  

Date of 

Recommendati

on  

Remarks(Case 

Code) 

1  West Bengal 827/25/9/08-09-

PCD 

Custodial 

Death 

(Police) 

` 1,00,000  28/03/2011 Proof of 

payment 

awaited 

2 West Bengal  865/25/9/07-08-

JCD 

Death In 

Judicial 

Custody(Inti

mation) 

 

1,00,000 17/02/2011   Proof of 

payment 

awaited 

 

 

DETAILS OF CASES PENDING COMPLIANCE OF NHRC’s RECOMMENDATIONS DURING 

2011 -2012 FOR PAYMENT OF MONETARY RELIEF/ DISCIPLINARY 

ACTION/PROSECUTION FOR WEST BENGAL 

 

 

Sl. 

No  

Name of the State/ 

UT Case 

Case No Nature of 

Complaint  

Amount 

Recommend

ed  

Date of 

Recommendat

ion  

1 West Bengal 1011/25/5/07-

08-JCD 

Death In 

Judicial 

Custody 

3,00,000 11/01/2012 

2 West Bengal  511/25/13/09-

10-JCD 

Death In 

Judicial 

Custody 

3,00,000 11/10/2011 

3 West Bengal 646/25/2/09-

10-JCD 

Death In 

Judicial 

Custody 

1,00,000 23/02/2012 
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DETAILS OF CASES PENDING COMPLIANCE OF NHRC’s RECOMMENDATIONS DURING 

2012-2013  FOR PAYMENT OF MONETARY RELIEF/ DISCIPLINARY 

ACTION/PROSECUTION  FOR WEST BENGAL 

 

 

Sl. 

No  

Name of the State/ 

UT Case 

Case No Nature of 

Complaint  

Amount 

Recommen

ded  

Date of 

Recommendati

on  

1 West Bengal 1128/25/11/201

0-AD  

 Alleged 

Custodial 

Deaths In 

Police 

100000  18/02/2013 

2 West Bengal  422/25/5/2011-

JCD  

Custodial 

Death 

(Judicial) 

100000  26/02/2013 

 

 

 

DETAILS OF CASES PENDING COMPLIANCE OF NHRC’s RECOMMENDATIONS DURING 

2013-2014  FOR PAYMENT OF MONETARY RELIEF/ DISCIPLINARY 

ACTION/PROSECUTION  FOR WEST BENGAL. 

 

 

Sl. 

No  

Name of the State/ 

UT Case 

Case No Nature of 

Complaint  

Amount 

Recommend

ed  

Date of 

Recommendati

on  

 West Bengal  1128/25/10/2012

-JCD  

Custodial 

Death 

(Judicial)  

200000 22.01.2014 

 West Bengal 1513/25/5/2012-

JCD  

Custodial 

Death 

(Judicial) 

 100000  20.12.2013 

 West Bengal  588/25/7/07-08-

JCD  

Custodial 

Death 

(Judicial)  

300000  09.12.2013 

 West Bengal  422/25/5/2011-

JCD 

Custodial 

Death 

(Judicial) 

100000  26/02/2013 
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DETAILS OF CASES PENDING COMPLIANCE OF NHRC’s RECOMMENDATIONS DURING 

2014-2015 FOR PAYMENT OF MONETARY RELIEF/ DISCIPLINARY 

ACTION/PROSECUTION FOR WEST BENGAL. 

 

Sl. 

No  

Name of the State/ 

UT Case 

Case No Nature of 

Complaint  

Amount 

Recommen

ded  

Date of 

Recommendat

ion  

Remarks(Case 

Code) 

1 WEST BENGAL  153/25/7/2014-

JCD  

Custodial 

Death 

(Judicial) 

300,000  

 

1/6/2015 

 

301 

2 WEST BENGAL  177/25/13/2013-

JCD 

Custodial 

Death 

(Judicial) 

100,000  11/21/2014 301  

3 WEST BENGAL   1887/25/22/2012

-JCD 

Custodial 

Death 

(Judicial) 

100,000 2/12/2015 301 

4 WEST BENGAL  370/25/10/2013-

JCD 

Custodial 

Death 

(Judicial) 

200,000  3/27/2015 301  

5 WEST BENGAL  515/25/4/2013-

JCD 

Custodial 

Death 

(Judicial) 

100,000  2/3/2015 301 

7 West Bengal  511/25/13/09.10. 

JCD 

Custodial 

Death 

(Judicial) 

3,00,000.00  11.10.2011  

 

 

 

DETAILS OF CASES PENDING COMPLIANCE OF NHRC’s RECOMMENDATIONS DURING 

2015-2016  FOR PAYMENT OF MONETARY RELIEF/ DISCIPLINARY 

ACTION/PROSECUTION  FOR WEST BENGAL. 

 

Sl. 

No  

Name of the State/ UT 

Case 

Case No Nature of 

Complaint  

Amount 

Recommen

ded  

Date of 

Recommendati

on  

Remarks(Case 

Code) 

1 West Bengal  1532/25/5/201

2-JCD 

Custodial 

Death 

(Judicial)  

1,00,000 24/02/2016 301 

2 West Bengal  437/25/22/201

3-JCD 

 Custodial 

Death 

(Judicial) 

3,00,000  25/06/2015 301 
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3 West Bengal  614/25/16/201

0- PCD 

Custodial 

Death (Police 

5,00,000  02/12/2015 807 

4 West Bengal  1887/25/22/20

12-JCD  

 Custodial 

Death 

(Judicial) 

1,00,000  12/02/2015  301 

5 West Bengal   370/25/10/201

3-JCD 

 Custodial 

Death 

(Judicial) 

2,00,000  

 

27/03/2015 

 

301 

 

 

DETAILS OF CASES PENDING COMPLIANCE OF NHRC’s RECOMMENDATIONS DURING 

2016-2017 FOR PAYMENT OF MONETARY RELIEF/ DISCIPLINARY 

ACTION/PROSECUTION FOR WEST BENGAL. 

 

 

Sl. 

No  

Name of the State/ UT 

Case 

Case No Nature of 

Complaint  

Amount 

Recommende

d  

Date of 

Recommend

ation  

1 West Bengal 301  1107/25/2/2011-

JCD 

Custodial Death 

(Judicial) 

500000  12/1/2016 

2 West Bengal 301 1272/25/5/2012-

JCD 

 Custodial Death 

(Judicial)  

100000  12/5/2016 

3 West Bengal 301 1356/25/13/201

3-JCD 

Custodial Death 

(Judicial)  

 100000  11/24/2016 

 

4 West Bengal 1716  157/25/13/09-

10-AD  

Alleged Custodial 

Death 

500000 9/1/2016 

5 West Bengal 1716  624/25/13/09-

10-AD  

Alleged Custodial 

Death 

500000  7/8/2016 

6 West Bengal 301  79/25/5/2013-

JCD 

Custodial Death 

(Judicial)  

 

100000 

5/4/2016 

7 West Bengal 301  81/25/5/2013-

JCD 

Custodial Death 

(Judicial)  

100000  6/10/2016  

8 `West Bengal 807  614/25/16/2010-

PCD  

Custodial Death 

(Police) 

500000  02/12/2015 

 

 

DETAILS OF CASES PENDING COMPLIANCE OF NHRC’s RECOMMENDATIONS DURING 

2017-2018  FOR PAYMENT OF MONETARY RELIEF/ DISCIPLINARY 

ACTION/PROSECUTION  FOR WEST BENGAL 
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Sl. 

No  

Name of the State/ UT 

Case 

Case No Nature of 

Complaint  

Amount 

Recommen

ded  

Date of 

Recommendati

on  

Remarks(Case 

Code) 

1 West Bengal 301  1202/25/19/2012

-JCD 

Custodial 

Death 

(Judicial)  

200000 8/3/2017  

2 West Bengal 301  1349/25/5/2013-

JCD 

Custodial 

Death 

(Judicial) 

100000  1/23/2018  

3 West Bengal 301  1403/25/11/2014

-JCD 

Custodial 

Death 

(Judicial) 

300000  11/29/2017  

4 West Bengal 1705)  1485/25/16/2012

-pf  

Custodial 

Death (Para - 

Military 

500000 8/24/2017 

 

 

5 West Bengal 807  1533/25/5/2015-

pcd  

Custodial 

Death 

(Police) 

500000  7/26/2017  

6 West Bengal 301  1746/25/10/2015

-JCD 

Custodial 

Death 

(Judicial) 

100000  11/29/2017 

 

 

7 West Bengal 807)  1767/25/2/2015-

PCD  

Custodial 

Death 

(Police 

100000 2/8/2018  

8 West Bengal 301  360/25/14/2014-

jcd  

 Custodial 

Death 

(Judicial) 

100000  1/15/2018  

 

 

9 West Bengal 301  447/25/22/2014-

JCD  

Custodial 

Death 

(Judicial) 

200000  3/23/2018  

10 West Bengal 301   456/25/5/2013-

JCD 

Custodial 

Death 

(Judicial) 

100000  7/25/2017 

 

 

11 West Bengal  730/25/22/2013-

JCD  

Custodial 

Death 

(Judicial)  

300000  12/11/2017 

 

301  

12 West Bengal  

 

767/25/10/2014-

JCD  

Custodial 

Death 

100000 1/10/2018 

 

301  
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(Judicial) 

13 West Bengal 77/25/13/2014-

JCD 

Custodial 

Death 

(Judicial)  

100000   4/5/2017 

 

 301 

14 West Bengal 851/25/9/2014-

pcd  

 Custodial 

Death 

(Police) 

300000   2/8/2018 

 

807 

 

 

Details of Cases Pending Compliance of NHRC’s Recommendations During 2018-2019 (Data as per 

CMS as on 10/05/2019)  

 

Sl State  Case no  Code Nature of 

complaint 

Amount 

Recommend

ed for 

Victims/Ne

xt of Kins 

Date of 

Recommend

ation 

1 West 

Bengal  

1149/25/3/2

014-jcd 

301 Custodial 

Death 

(Judicial) 

200,000 28-01-2019  

2 West 

Bengal 

1476/25/5/2

013-jcd 

301  

CUSTODIA

L DEATH 

(Judicial) 

200,000 08-10-2018 

3 West 

Bengal 

1628/25/4/2

012-AD 

309 ALLEGED 

CUSTODIA

L DEATHS 

IN POLICE 

CUSTODY 

500,000 18-02-2019 

4 WEST 

BENGAL  

1722/25/13/

2015-jcd 

301 CUSTODIA

L DEATH 

(Judicial) 

200,000 21-02-2019 

5 West 

Bengal 

1994/25/19/

2015-pcd 

807 CUSTODI

AL 

DEATH 

(Police) 

500,000 18-02-2019 

6 West 

Bengal 

231/25/5/20

14-JCD 

301 CUSTODIA

L DEATH 

(Judicial) 

200,000 27-01-2019 

7 West 

Bengal 

336/25/10/2

016-jcd 

301 CUSTODIA

L DEATH 

200,000 01-03-2019 
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(Judicial) 

8 West 

Bengal 

664/25/2/20

16-JCD 

301 CUSTODIA

L DEATH 

(Judicial) 

100,000 31-01-2019 

9 West 

Bengal 

666/25/7/20

16-JCD 

301 CUSTODIA

L DEATH 

(Judicial) 

300,000 31-01-2019 

 

 

Details of Cases Pending Compliance of NHRC’s Recommendations During 2019-2020 (Data as per 

CMS as on 10/05/2019) 

 

 

Sl State  Case no  Code Nature of 

complaint 

Amount 

Recommend

ed for 

Victims/Ne

xt of Kins 

Date of 

Recommend

ation 

1 WEST 

BENGAL  

1607/25/13/

2014-jcd 

301 CUSTODIA

L DEATH 

(Judicial)  

 300000  

 

17-12-2019 

2 WEST 

BENGAL  

565/25/22/2

015-JCD  

301 CUSTODIA

L DEATH 

(Judicial)  

 500000  20-01-2020 

3 WEST 

BENGAL  

84/25/3/201

7-jcd  

301 CUSTODIA

L DEATH 

(Judicial)  

 200000  

 

20-01-2020 
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Appendix H1: Details of NHRC (Compensation) based Police Custodial Death in West 

Bengal   : 2008-2018 

 

 

Year 

Of 

Incide

nt 

/Custo

dial 

Death 

Name 

of The 

Victim 

(Age) 

Case 

No 
Religion Caste 

Address 

with PS and 

District 

Incident 

Date / Date 

of Custodial 

Death 

Incident 

District 
Cause of the Death 

2008 

KALU 

@ 

KRISH

NA 

MOND

AL 

827/25/

9/08-

09-PCD 

Hindu 

Schedu

led 

Caste 

38/1, 1 G, 

ROAD, 

KUNJAPAR

A 

CHALTATA

LA, PS- 

LILUAH, 

Dist Howrah 

(WB) 

28/12/2008 Howrah 

Perusal of post-mortem 

report  

reveals multiple 

injuries on  

the person of the 

deceased.  

The cause of death is  

due to the Effects of 

Injuries. 

2010 

HARIP

ADA 

BARM

AN(26) 

1128/25

/11/201

0-AD 

Hindu 
Unkno

wn 

R/O 

TAPAN,SO

UTH 

DINAJPUR,

Dist:Malda 

(WB) 

18/11/2010 MALDA 

due to torture in the 

custody of  

temporary Police Camp  

set-up at Sayedpur  

Village by Kaliachak  

Police Station in  

Malda District of West 

Bengal. 

2010 

TAMIR

UL 

HAQU

E(40) 

614/25/

16/2010

-PCD 

Muslim 
unkno

wn 

R/O VILL & 

POST- 

BARIOL, 

PS- 

ITAHAR, 

Dist : INorth 

Dinajpur 

(WB) 

24/07/2010 

 NO

RTH 

DINAJPUR 

"death was due to 

coronary artery disease 

as evident in findings 

of heart and  

vessels during post 

mortem examination". 

2012 

BHUS

AN 

DESH

MUKH

(28) 

1533/25

/5/2015

-PCD 

hindu 
unkno

wn 

12/3, 

SAMBHU 

NATH DAS 

LANE, PS. 

SINTHI, 

Dist: Kolkata 

(WB) 

25/09/2015 kolkata 

due to the effects of 

above  

noted injuries which 

are  

ante mortem in nature 

2015 

ASIM 

BARI(2

0) 

1767/25

/2/2015

-PCD 

Hindu 
unkno

wn 

VILLAGE. 

KANKURE, 

PS. 

PATRASAY

ER, Dist : 

Bankura 

07/11/2015 BANKURA 

due to accidental 

injuries and  

no clear signs of 

physical assault were 

detected on the body of 

the deceased. 
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(WB) 

2014 

SK. 

MAID

UL@ 

BHOD

OR(21) 

851/25/

9/2014-

PCD 

Hindu 
unkno

wn 

PACHLINE 

GOLE 

PUKURDHA

R, PS. 

BAURIA, 

Dist: Howrah 

(WB) 

 28/06/

2014 
HOWRAH 

intestinal serosal injury  

as a result of blunt 

trauma  

abdomen ante mortem 

in nature 
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Appendix H2: Details of NHRC (Compensation) based Judicial Custodial Death in West 

Bengal: 2008-2018 

 

Year 

Of 

Inciden

t 

/Custod

ial 

Death 

Name of 

The 

Victim 

(Age) 

Case No Religion Caste Address 

Incident 

Date / Date 

of 

Custodial 

Death 

Incide

nt 

Place 

Cause of the 

Death 

2007 

BULA 

SANTRA 

(33) 

562/25/5

/07-08-

JCD 

Unknow

n 

Unkno

wn 

24/25, 

TINKARI 

NATH BOSE 

LANE, PS 

GOLABARI, 

Dist Kolkat 

(WB) 

30/08/2007 Kolkata 

due to disease 

condition of lungs, 

a natural cause' 

2007 
JHANTU 

KAR (42) 

865/25/9

/07-08-

JCD 

Hindu 
Unkno

wn 

50/10, 

ICHHAPUR 

ROAD, PS 

BANTRA , 

Dist: Howrah 

(WB) 

09/12/2007 
Howra

h 

Head Injuries with 

Irn Pipe By Co-

prisoner Salim 

2008 

BAGFULI 

BEGUM ( 

Banglades

hi 

National) 

(50) 

1011/25/

5/07-08-

JCD 

Muslim 
Unkno

wn 

VILL. 

LAHANSURA, 

PS KHULNA, 

BANGLADES

H 

22/01/2008 Kolkata 

due to the effects 

of the multiple 

diseases, a natural 

cause 

2009 

MANOW

ARA 

BEGUM 

511/25/1

3/09-10-

JCD 

Muslim --- 

C/O AMJAD 

FAKIR, VILL- 

DIRPARA, PS 

& LALDANGA 

NATOR, 

BANGLADES

H 

13/10/2009 
Murshi

dabad 

due to Cardio 

respiratory failure 

due to severe 

anemia along with 

pleffusion 

2009 

ALOKE 

BAGDI 

(28) 

646/25/2

/09-10-

JCD 

Unknow

n 

Unkno

wn 

R/O VILL- 

PADUA, PO- 

MAJURDANG

A, PS- 

PATRASAYER

, Dist : Bankura 

(WB) 

10/12/2009 
BANK

URA 

Committed Suicide 

by Hanging 

himself 

2011 

KASHI 

KOLEY 

(28) 

 4

22/25/5/

2011-

JCD 

Hindu 
Unkno

wn 

R/O NETAJI 

NAGAR 

CHANDMARI, 

PO. 

SAPUIPARA, 

PS. BALLY, 

09/04/2011 Kolkata Suicide 
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Dist : Howrah 

(WB) 

2012 

SUBAL 

DEBNAT

H (51) 

 1

128/25/1

0/2012-

JCD 

Hindu 
Unkno

wn 

R/O 

JHARBOROGI

LLA, PO. 

PANBARI, PS. 

MAYNAGURI, 

Dist: Jalpaiguri 

(WB) 

 18/0

7/2012 

Jaipaig

uri 

Suicide (shock and 

asphyxia due to 

ante mortem 

hanging) 

2012 

SAHADU

L 

PURAKA

YET (24) 

 1

513/25/5

/2012-

JCD 

Unknow

n 

Unkno

wn 

R/O VILL. 

HADIPUR 

CHUPUIJHAR

A, PO. 

KALITALA, 

PS. 

DEGANGA,Dis

t:NORTH 24-

PARGANA 

Dist: Kolkata 

(WB) 

 28/0

9/2012 
Kolkata Suicide 

2007 
DULAL 

MIA (25) 

 5

88/25/7/

07-08-

JCD 

Muslim 
Unkno

wn 

BIDYUT 

NAGAR, PS 

FALAKATA 

Dist : Darjeejing 

(WB) 

07/09/2007 
Darjeli

ng 

the diseased 

condition of lungs, 

or natural cause" 

2014 
UMESH 

DAS( 44) 

153/25/7

/2014-

JCD 

Hindu 
Unkno

wn 

VILLAGE. 

CHAMTA 

VALAVUT, PS. 

TUFANGANJ, 

Darjeeling 

,(WB) 

06/02/2014 
Darjeli

ng 

Cardio Respiratory 

Failure due to ante 

mortem injuries, 

homicidal in natur 

2013 

GAUTAM 

DALAL 

(54) 

177/25/1

3/2013-

JCD 

Hindu 
Unkno

wn 

R/O 

SHIBTALAPA

RA, 

RAMPURHAT, 

BERAAM PUR, 

Dist : 

Murshidabad 

(WB) 

08/02/2013 
Murshi

dabad 

due to diseased 

condition of heart, 

lungs & liver. 

2012 
ANUP 

HAIT (42) 

1887/25/

22/2012-

JCD 

Hindu 
Unkno

wn 

R/O VILLAGE. 

DAKHIN 

HARKULI, PS. 

MOYNA, Dist : 

Paschim 

Mednapore(WB

) 

18/12/2012 

 

PASH

CHIM 

MEDI

NIPUR 

Suicide By 

Hanging 
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2013 

CHANDA

N BATIK 

(54) 

 3

70/25/10

/2013-

JCD 

Hindu 
Unkno

wn 

NEW 

SUIBHAS 

PALLY PS. 

JAIGAON, Dist 

Jaipaiguri(WB) 

 15/0

3/2013 

 

JALPA

IGURI 

due to internal 

haemerrage due to 

fracture of right 

femur. 

2013 

SUKANT

A 

SARKAR 

515/25/4

/2013-

JCD 

Hindu 
unkno

wn 

R/O HIRAPUR 

AAM BAGAN, 

PS. HIRAPUR, 

Dist : Burdwan 

(WB) 

26/04/2013 

 

BURD

WAN 

to burn injuries 

which were 

antemortem in 

nature 

2012 

SAMAR 

BAHADU

R (28) 

1532/25/

5/2012-

JCD 

Hindu 
unkno

wn 

1, DEBIR 

PARA (JALA), 

PS. LILUA,Dist 

Howrah (WB) 

 28/0

9/2012 
kolkata 

due to 

complications of 

tuberculosis 

including 

dyselectrolytemia 

(hypo-nitremia) 

2013 

CHIRANJI

T RANA 

(21) 

437/25/2

2/2013-

JCD 

Unknow

n 

unkno

wn 

R/O VILLAGE. 

PURBA 

RAGHUNATH

PUR, PS. RAM 

NAGAR, Dist 

Paschim 

Mednipore 

(WB) 

04/04/2013 

 

PASH

CHIM 

MEDI

NIPUR 

Suicide By 

Hanging 

2011 

RABI 

MONDAL 

(52) 

1107/25/

2/2011-

JCD 

Hindu 
unkno

wn 

R/O VILL & 

PO. 

KENJAKURA, 

PS. 

BANKURA, 

Dist : Bankura 

(WB) 

08/10/2011 
BANK

URA 

Illegal detention 

and torture 

2012 
KETABU

L (28) 

1272/25/

5/2012-

JCD 

Muslim 
unkno

wn 

R/O VILL. 

NATATALA, 

PS. 

LALGOLA,, 

Dist 

Murshidabad 

(WB) 

 19/0

8/2012 
kolkata ---- 

2013 

RAFIKUL 

SK@ 

RAFIQUE 

(32) 

1356/25/

13/2013-

JCD 

Muslim 
unkno

wn 

VILLAGE. 

CHA BILL 

PARA, PS. 

HARI HAR 

PARA, Dist : 

Murshidabad(W

B) 

19/11/2013 

MURS

HIDAB

AD 

suicide 

2009 

ABDUS 

SAMAD 

KALU 

 1

57/25/13

/09-10-

AD 

Muslim 
unkno

wn 

R/O VILL. 

BISWANATHP

UR, PO-K.D. 

PARA, PS-

05/05/2009 

MURS

HIDAB

AD 

Abrasion on left 

lower limb, 

Bleeding from 

nostril, Haematoma 
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LALGOLA Dist 

: Murshidabad 

(WB) 

at left side of skull. 

2009 

PRASANT

A 

MONDAL 

624/25/1

3/09-10-

AD 

Hindu 
unkno

wn 

R/O VILL- 

BAIRHONA, 

PS- LALGOLA, 

Dist : 

Murshidabad(W

B) 

17/08/2009 

MURS

HIDAB

AD 

torture and murder 

of a minor Prasanta 

Mandal 

2013 

BISWAJIT 

SAMANT

A @ 

BADSHA 

(26) 

79/25/5/

2013-

JCD 

Hindu 
unkno

wn 

R/O 245/B, 

MANIK TALA, 

MAIN ROAD, 

PS. 

NARKELDAN

GA, Dist : 

Kolkata (WB) 

09/01/2013 kolkata 

to effects of 

deceased 

conditions of 

organs as stated 

above, a natural 

cause. 

2013 

GURUCH

ARAN 

KISKU @ 

MARSHA

L @ 

MANTU 

(50) 

81/25/5/

2013-

JCD 

Hindu 
unkno

wn 

VILLAGE. 

BOGDOBA, 

PS. 

BELPAHARI, 

Dist : Kolkata( 

WB) 

 13/0

1/2013 
kolkata 

due to effect of 

diseased condition 

of various vital 

organs a natural 

cause. 

2012 
LAXMAN 

TANTI 

1202/25/

19/2012-

JCD 

    

 

SOUT

H 24-

PARG

ANA 

due to the effects 

of hanging, ante-

mortem in nature". 

2013 

ALOK 

MALLICK 

@ ALO 

(61) 

1349/25/

5/2013-

JCD 

hindu 
unkno

wn 

VILLAGE. 

GHATAKPAR

A, PS. 

RANAGHAT, 

Dist : kolkata 

(WB) 

 17/1

1/2013 

 

Kolkata 
Suicidal Death 

2014 

MEHERU

LLA S/O 

(62) 

1403/25/

11/2014-

JCD 

Muslim 
unkno

wn 

VILLAGE. 

RAMPURA 

BATNA, PS. 

RATUA Dist : 

Malda(WB) 

06/10/2014 Malda 

condition of the 

organs, said to be a 

natural cause. 

2012 

BUDHU 

MOHAM

MAD 

 1

485/25/1

6/2012-

PF 

Muslim 
Unkno

wn 

BAROBILLA, 

PS. CHOPRA, 

Dist : North 

Dinajpur(WB) 

 24/0

9/2012 

 

NORT

H 

DINAJ

PUR 

torture by BSF 

2015 

SHYAMA

L ROY 

(33) 

1746/25/

10/2015-

JCD 

Hindu 
unkno

wn 

VILLAGE. 

UTTAR 

MADHABDAN

GA, PS. 

MAYNAGURI, 

03/11/2015 

 

JALPA

IGURI 

shock and asphyxia 

due to ante mortem 

suicidal hanging. 
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Dist : Jalpaiguri 

(WB) 

2014 

FAJAR 

SAIKH 

(37) 

360/25/1

4/2014-

JCD 

Muslim 
unkno

wn 

PS. TEHATTA, 

NADIA, Dist : 

Nadia (WB) 

 23/0

3/2014 

 

NADI

A 

cardio respiratory 

failure as a result 

of cardio megaly 

with pericardial 

effusion with 

hepato megaly" 

2014 

UJJAL 

BANERJE

E (24) 

 4

47/25/22

/2014-

JCD 

Hindu 
unkno

wn 

VILLAGE. 

MANBAZAR 

NAMAPARA, 

PS. 

MANBAZAR, 

Dist : Paschim 

Mednapore(WB

) 

 14/0

4/2014 

 

PASH

CHIM 

MEDI

NIPUR 

he death was due to 

the effects of 

electrical injury 

associated with 

other injuries.” 

2013 

FARIDA 

BEGUM 

(42) 

456/25/5

/2013-

JCD 

Muslim 
unkno

wn 

R/O VILLAGE. 

GAZIPARA, 

PANCHPARA, 

PS. 

SANKRAIL, 

Dist : Kolkata 

(WB) 

06/04/2013 
 

Kolkata 

due to effects of 

injuries, ante-

mortem in nature. 

2013 

GURUPA

DA MAL 

(40) 

730/25/2

2/2013-

JCD 

Hindu 
unkno

wn 

VILLAGE. 

BAHARA, PS. 

CHHATNA, 

Dist (Paschim 

Mednapore(WB

) 

04/06/2013 

paschi

mi 

MidnP

ORE 

due to diseased 

condition of lungs. 

2014 

DARAM 

MAHALI 

(49) 

767/25/1

0/2014-

JCD 

Hindu 
unkno

wn 

VILLAGE. 

CHUAPARA 

TEA GARDEN, 

PS. KALCHINI, 

Dist : Jalpaiguri 

(WB) 

 13/0

6/2014 

 

JALPA

IGURI 

asphyxia due to 

hanging. 

2014 

PRABAL 

CHANDR

A RAY( 

31) 

 7

7/25/13/

2014-

JCD 

Muslim 
unkno

wn 

VILLAGE. 

KAJAL GRAM, 

PS. BIRPUR, 

DINAJPUR, 

BANGLADES

H, 

16/01/2014 

 

MURS

HIDAB

AD 

injuries of cut 

throat which was 

ante mortem and 

homicidal in nature 
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Appendix-I  

 

STATE OF BIHAR  

 

Appendix I-1 (Police)  

 

TABULATION OF THE DATA OF THE POLICE OFFICIAL 

Bihar 

 

SECTION 1: PERSONAL DETAILS 

1.1.Name:  

 

1.2.Rank  

Rank Number % 

Asst. Sub - Inspector - - 

Constable  6 30 

Sub - Inspector 9 45 

Inspector/Dy SP 3 15 

SP and above rank official 2 10 

Total 20 100 

 

1.3.Cadre:  

Cadre Number % 

State Services  16 80 

Centre (IPS) 2 10 

Undisclosed  2 10 

Total 20 100 

 

1.4.Professional Experience:  

Years Number % 

Below 5 Years 3 15 
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Above 5 and less than 10 

years 

- - 

Above 10 and less than 20 

years 

12 60 

Above 20 years 1 5 

Undisclosed 4 20 

Total 20 100 

 

1.5.Year of Joining Services: 

 

1.6. If Retired, Year:    

 

1.7.  Gender: 

Gender Number % 

Male  20 100 

Female - - 

Undisclosed - - 

Total 20 100 

 

1.8. Caste/ Tribe:  

Caste Number % 

SC - - 

ST 3 15 

OBC 7 35 

EBC - - 

General 8 40 

Can’t Say 2 10 

Total 20 100 

 

1.9. Religion:  

Religion Number % 

Hinduism 15 75 
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Islam 2 10 

Christianity - - 

Jainism - - 

Buddhism - - 

Doesn’t Ascribe - - 

Undisclosed 3 15 

Total 20 100 

 

1.10. Income:  

Income Group Number % 

Lowe Middle Class 7 35 

Middle class 8 40 

Upper Class 1 5 

Undisclosed 4 20 

Total 20 100 

 

 

1.11. Educational Qualification:  

Educational Level Number % 

School Education - - 

Graduates 17 85 

Post-graduate - - 

Above Post-graduation - - 

Undisclosed 3 15 

Total 20 100 

 

1.12. Settlement Type:  

Type Number % 

Rural 8 40 

Urban 1 5 

Semi-urban 8 40 

Undisclosed 3 15 
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Total 20 100 

 

1.13. State/ Region/ Sub-region:  

 

SECTION 2: PERCEPTION OF CUSTODIAL DEATHS IN THE REGION 

 

2.1. Do you think that there is a rising graph of custodial deaths under the police during the last 

decade of 2009-18?  

Responses Number % 

Yes 1 5 

No 17 85 

Can’t Say/ Wouldn’t say 2 10 

Total 20 100 

 

2.2. Which subregion in the state is more prone to reports of incidents of deaths in police custody?  

Place Number % 

Can’t Say/ Won’t Say/ 

Undisclosed 

20 100 

Total 20 100 

 

2.3. Which district in the state is more prone to reports of incidents of deaths in police custody?  

 

Place Number % 

Can’t Say/ Won’t Say/ 

Undisclosed 

20 100 

Total 20 100 

 

2.4. Is it true that most of the victims of custodial deaths under the police in this state belong to 

economically poor sections, particularly SC/ST/OBC/ Minorities?  

Responses Number % 

Yes 3 15 

No 14 70 
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Can’t Say/ Wouldn’t say 3 15 

Total 20 100 

 

 

SECTION 3 - CAUSES OF DEATHS UNDER POLICE CUSTODY 

 

3.1. Is there a special protocol laid down (in the police manual or otherwise) providing the 

guidelines to deal with cases of custodial deaths under police?  

Responses Number % 

Yes 19 95 

No - - 

Can’t Say/ Wouldn’t say 1 5 

Total 20 100 

 

3.2. Has there been any custodial deaths under your direct charge?  

Responses Number % 

Yes 1 5 

No 16 80 

Can’t Say/ Wouldn’t say 3 15 

Total 20 100 

 

3.3. Are you aware of custodial deaths under any police personnel and circumstances of such 

deaths?  

Responses Number % 

Yes 8 40 

No 8 40 

Can’t Say/ Wouldn’t say 4 20 

Total 20 100 

 

3.4. Does the police station conduct a medical examination of the accused immediately after 

arrest, as per the law?  
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Responses Number % 

Yes 17 85 

No 1 5 

Can’t Say/ Wouldn’t say 2 10 

Total 20 100 

 

3.5. Where is the medical examination of the arrested accused conducted? 

Place Number % 

Govt. Hospital/ Health Clinics 14 70 

Govt. authorized private hospitals/ 

health clinics 

- - 

Private doctors on panel of the 

police dept. 

2 10 

All of the above, depending upon 

the circumstances 

4 20 

Total 20 100 

 

3.6. Whether a copy of the medical examination is made available to the family of the arrested/ 

accused/ victim?  

Responses Number % 

Yes 7 35 

No 11 55 

Can’t Say/ Wouldn’t say 2 10 

Total 20 100 

 

3.7. Is there a procedure by which a copy of the medical examination of the victims of custodial 

deaths is made available for research purposes?  

Responses Number % 

Yes 15 75 

No 5 25 

Can’t Say/ Wouldn’t say - - 

Total 20 100 
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3.8. Which of the factors stated below are responsible for deaths under police custody? Please 

mark them in preferential order:  

Reason 1st Preference 2nd Preference 3rd Preference 4th Preference Total 

Belief in torture as a 

method to elicit 

confession…. 

- - - - - 

Bribery or inducement - - - - - 

Police sub-culture of 

violence 

- - - - - 

Lack of sensitivity 

towards the human 

rights of the arrested 

persons 

- - 9 5 15 

Lack of awareness 

about the police manual 

provisions 

- - - - - 

Poor health of the 

arrested 

11 4 1 - 16 

Suicide 4 12 - - 16 

No fear of being 

punished or losing job 

- - 4 - 4 

Personal ego and biases - - - 1 1 

Poor infrastructure/ 

working conditions/ 

work pressure/ stress of 

police force 

- - 2 10 12 
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Absence of anti-torture 

laws 

1 - - - 1 

Absence of periodical 

reinforcement of the 

need to respect human 

rights 

- - - - - 

Absence of significant 

societal pressure 

- - - - - 

Any other factor - - - - - 

Undisclosed/ Cannot 

Say  

- - - - 4 

All of the above - - - - - 

Total 16 20 

 

SECTION 4: PERCEPTION OF THE VICTIMS SOCIAL BACKGROUND 

 

4.1: In your opinion whether most victims of custodial deaths belong to: 

Settlement Type Number % 

Rural/Village 4 20 

Urban/City - - 

Both a and b 15 75 

Can’t Say/ wouldn’t say 1 5 

Total 20 100 

 

4.2. Which socio-economic background most victims of custodial death under police belong to: 

Group Number % 

Economically Weaker 

Section 

5 25 

Economically Weaker 4 20 
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Section of OBC, ST, SC and 

Minorities 

very poor and illiterate 5 25 

Can’t Say/Wouldn’t 6 30 

Total 20 100 

 

SECTION 5: PERSONAL INFORMATION REGARDING HUMAN RIGHTS 

TRAINING 

 

5.1 Did you attend human rights related training session in your career?  

Responses Number % 

Yes 16 80 

No 3 15 

Can’t Say/ Wouldn’t say 1 5 

Total 20 100 

 

5.2 What is the frequency of attending human rights-related training programmed: 

Responses Number % 

Once in a year 3 15 

Once in a two year 2 10 

Rarely 11 55 

Can’t Say/ Wouldn’t Say 4 20 

Total 20 100 

  

5.3. Month and Year of the last attended human rights training programmed by you: 

Period Number % 

Less than a year ago 5 25 

Approx. over 1 year and below 5 years ago 8 40 

5 to 10 years ago 1 5 

Over 10 years ago 4 20 

Undisclosed 2 10 

Total 20 100 
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5.4. If the answer to 5.1 is yes, then which human rights organization (name) undertook the 

training session? 

Organization Number % 

National / State Human 

Rights Commission 

3 15 

Police Academy - - 

Police Department 6 30 

Civil Society/NGOs - - 

Can’t Say/ N. A 11 55 

Total 20 100 
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APPENDIX I-2 (Jail officials) 

 

TABULATION OF THE DATA OF THE JAIL OFFICIAL 

BIHAR 

SECTION 1: PERSONAL DETAILS 

1.1.Name:  

1.2.Rank  

Rank Number % 

 Upper Divisional Clerk 2 13 

Dy SP  2 13 

Jail Superintendent 12 74 

SP and above rank official - - 

Total 16 100 

 

1.3.Cadre:  

Cadre Number % 

State Services  16 100 

Centre (IPS) - - 

Undisclosed  - - 

Total 16 100 

 

1.4.Professional Experience:  

Years  Number % 

Below 5 Years  - - 

Above 5 and less than 10 

years  

6 37 

Above 10 and less than 20 

years  

2 13 

Above 20 years  4 25 

Undisclosed 4 25 

Total 16 100 
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1.5. Year of Joining Services: 

1.6. If Retired, Year:    

1.7.  Gender: 

Gender Number % 

Male  16 100 

Female - - 

Undisclosed - - 

Total 16 100 

 

1.8. Caste/ Tribe:  

Caste Number % 

SC 2 13 

ST - - 

OBC 6 37 

EBC - - 

General 2 13 

Undisclosed 6 37 

Total  16 100 

 

1.9. Religion:  

Religion  Number % 

Hinduism 14 87 

Islam  2 13 

Christianity - - 

Jainism  - - 

Buddhism - - 

Doesn’t Ascribe - - 

Undisclosed - - 

Total 16 100 
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1.10. Income:  

Income Group Number % 

Lower Middle-Class - - 

Middle Class 8 50 

Upper-Class - - 

Undisclosed 8 50 

Total 16 100 

 

1.11. Educational Qualification:  

Educational Level Number % 

School Education - - 

Graduates 6 38 

Post-graduate 6 37 

Above Post-graduation - - 

Undisclosed 4 25 

Total 16 100 

 

1.12. Settlement Type:  

Type Number % 

Rural 2 13 

Urban 6 37 

Semi-urban 2 13 

Undisclosed 6 37 

Total 16 100 

 

1.13. State/ Region/ Sub-region:  

 

SECTION 2: PERCEPTION OF CUSTODIAL DEATHS IN THE REGION 

 

2.1. Do you think that there is a rising graph of custodial deaths within jail premises during the 

last decade of 2009-18?  
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Responses Number % 

Yes 2 13 

No 14 87 

Can’t Say/ Wouldn’t say - - 

Total 16 100 

 

2.2. Which particular jail in the state has the highest number of deaths? 

Place Number % 

Beur Central Jail 4 25 

Central Jail 2 13 

Can’t Say/ Won’t Say/ 

Undisclosed 

10 62 

Total 16 100 

 

2.3. Which wards in your jail has the highest number of deaths over the last decade? 

Place Number % 

Hospital Ward 2 13 

Can’t Say/ Won’t Say/ 

Undisclosed 

14 87 

Total 16 100 

 

2.4. Whether the wards in jail are formally/informally classified on the basis of any criteria like 

class, caste, nature of the crime, gender, LGBTQ, etc.  

Responses Number % 

Yes 10 62 

No 4 25 

Can’t Say/ Wouldn’t say 2 13 

Total 16 100 

 

2.5 (a). Any specific sub-region that has reported a high number of prisoners and a high rate of 

custodial deaths in jail. 
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Responses Number % 

Yes - - 

No 12 75 

Can’t Say/ Wouldn’t say 4 25 

Total 16 100 

 

2.5(b). If yes name the sub-region  

 

SECTION 3 - CAUSES OF DEATHS UNDER JUDICIAL CUSTODY 

 

3.1. Has any incident of custodial deaths, under your charge, ever occurred during the period of 

your professional life?  

Responses Number % 

Yes 16 100 

No - - 

Can’t Say/ Wouldn’t say - - 

Total 16 100 

 

 

3.2. Are you aware of such deaths under any other jail personnel and circumstances of such 

deaths?  

Responses Number % 

Yes 13 81 

No 3 19 

Can’t Say/ Wouldn’t say - - 

Total 16 100 

 

3.3. Is there a protocol laid down to deal with an incident of custodial death in the jail manual 

or in any government instruction? 

Responses Number % 

Yes 15 94 

No - - 
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Can’t Say/ Wouldn’t say 1 6 

Total 16 100 

 

3.4. Is there a mandatory provision for conducting a medical examination of the deceased 

prisoner?  

Responses Number % 

Yes 15 94 

No - - 

Can’t Say/ Wouldn’t say 1 6 

Total 16 100 

 

3.5. Is there a guideline necessitating a medical examination by an authorized medical doctor 

before admitting the prisoner to the jail?  

Responses Number % 

Yes 13 81 

No 1 6 

Can’t Say/ Wouldn’t say 2 13 

Total 16 100 

 

3.6. While in judicial custody in jail how frequently the medical examination of the prisoner is 

conducted?  

Frequency Number % 

On a monthly basis 3 19 

Every three months - - 

twice in a year - - 

Once in a year 1 6 

None of the above 13 75 

Total 16 100 

 

3.7. Whether a copy of medical examination is made available to the family of convict/accused/ 

victim?  
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Responses Number % 

Yes 6 37 

No 10 63 

Can’t Say/ Wouldn’t say - - 

Total 16 100 

 

3.8. Is there a procedure by which a copy of the medical examination of the victims of custodial 

deaths is made available for research purposes?  

Responses Number % 

Yes 10 63 

No 5 31 

Can’t Say/ Wouldn’t say 1 6 

Total 16 100 

 

3.9. Whether a copy of medical examination of victim in custodial death is made available to the 

family of the victim?  

Responses Number % 

Yes 10 62 

No 4 25 

Can’t Say/ Wouldn’t say 2 13 

Total 16 100 

 

3.10. Which of the factors stated below are responsible for deaths under police custody? Please 

mark them in preferential order:  

Reason 1st 

Preference 

2nd 

Preference 

3rd 

Preferenc

e 

4th 

Preference 

Total 

Belief in torture as a method 

to elicit confession…. 

- - - - - 

Bribery or inducement - - - - - 

Jail sub-culture of violence - - 1 1 2 

Lack of sensitivity towards - - 4 - 4 
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the human rights of the 

arrested persons 

Lack of observance of the jail 

manual provisions 

- - - 5 5 

Poor health of the arrested 6 1 - - 7 

Suicide - 5 - - 5 

No fear of being punished or 

losing job 

- - - - - 

Personal ego and biases - - - - - 

Poor infrastructure/ working 

conditions/ work pressure/ 

stress 

1 - 1 - 2 

Absence of anti-torture laws - - - 1 1 

Absence of periodical 

reinforcement of the need to 

respect human rights 

- - - - - 

Absence of significant 

societal pressure 

- - - - - 

Poor training of jail officials - - 1 - 1 

Fight amongst prisoners - 1 - - 1 

Any other factor - - - - 2 

All of the above - - - - - 

None of the above/ Can’t 

Say’ Undisclosed/ No 

response 

- - - - 7 

Total 7 16 

 

SECTION 4: SOCIO-ECONOMIC PROFILE OF THE PRISONERS 

4.1: In your opinion whether most victims of custodial deaths belong to: 

Settlement Type Number % 

Rural/Village 4 25 

Urban/City - - 
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Both a and b 10 62 

Can’t Say/ wouldn’t say 2 13 

Total 16 100 

 

4.2. Which socio-economic background most victims of custodial death under police belong to: 

Group Number % 

Economically Weaker 

Section 

4 25 

Economically Weaker 

Section of OBC, ST, SC 

and Minorities 

2 13 

very poor and illiterate - - 

Can’t Say/Wouldn’t 10 62 

Total 16 100 

 

 

 

 

 

                                                            

 

 

 

 

 

 

 

 

 



279 

 | Page 

 

APPENDIX I-3 

 

TABULATION OF THE DATA COLLECTED FROM UNDER-TRIAL AND 

CONVICTED PRISONERS54 

BIHAR 

SECTION 1: PERSONAL DETAILS 

1.1.Name:  

1.2.Age:  

Age Bracket Number % 

Under 18 3 9 

18-30 years 14 41 

31-55 years 11 32 

55+ years 6 18 

Total 34 100 

  

1.3.Gender: 

Gender Number % 

Male 14 41 

Female 20 59 

Other - - 

Total 34 100 

 

1.4.Income Group:  

Class Number % 

Lower 12 35 

Middle 2 6 

Upper 3 9 

Can’t Say/ Undisclosed 17 50 

Total 34 100 

 
54 The conversations with the under-trial and convicted prisoners occurred in the presence and were facilitated by 

the jail authorities.   
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1.5.Caste:  

Caste Number % 

S.T.  - - 

S.C. - - 

General 5 15 

O.B.C.  3 9 

Undisclosed/ N.A. 26 76 

Total 34 100 

1.6.Religion:   

Religion Number % 

Hinduism 6 17 

Islam 8 24 

Sikhism - - 

Jainism - - 

Christian - - 

Buddhist - - 

Undisclosed 20 59 

Total 34 100 

 

1.7.Education:  

Level Number % 

Illiterate 16 47 

Primary 4 12 

Upto 12th 1 3 

Graduation 2 6 

Post-graduation - - 

Undisclosed 11 32 

Total 34 100 
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1.8.Jail: 

Jail Number % 

Phulwari Sharif 9 26 

Ara 7 21 

Gaya 11 32 

Sasaram 5 15 

Beur Central 2 6 

Total 34 100 

 

1.9.Time spent in custody:  

Time Spent Number % 

Less than a year 6 18 

1-5 years 11 32 

6-10 years 7 21 

10+ years 3 8 

Undisclosed/ Can’t Say 7 21 

Total 34 100 

 

SECTION 2: EXPERIENCE AND PERCEPTION OF PRISONS 

 

2.1. Do you face any difficulties in accessing basic facilities, generally, such as sleeping, 

hygiene, clothing, medical help, entertainment, contacting family members etc.?  

Response Number % 

Yes 17 50 

No 6 18 

Can’t Say/ Undisclosed 11 32 

Total 34 100 

 

2.2. Do you have accessibility to medical help (mental and physical)?  

Response Number % 

Yes 9 26 

No 10 30 
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Can’t Say/ Undisclosed 15 44 

Total 34 100 

 

2.3. How frequently are the medical check-ups conducted in custody?  

Frequency Number % 

Monthly 3 9 

Quarterly (once in three 

months) 

1 3 

Annually 1 3 

As and when required 14 41 

Can’t Say/ Undisclosed 15 44 

Total 34 100 

 

2.4. Is there any doctor residing in the jail premises?  

Response Number % 

Yes 7 21 

No 8 23 

Can’t Say/ Undisclosed 19 56 

Total 34 100 

 

2.5. If no (to Q. 2.4.) do doctors visit the prisoners?  

Response Number % 

Yes 5 62 

No 1 13 

Can’t Say/ Undisclosed 2 25 

Total 8 100 

 

2.6. Do you get medicine in custody?  

Response Number % 

Yes 13 38 

No 8 24 

Can’t Say/ Undisclosed 13 38 
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Total 34 100 

 

2.7. Do psychiatrists or psychologists visit you in custody?  

Response Number % 

Yes 5 15 

No 7 20 

Can’t Say/ Undisclosed 22 65 

Total 34 100 

 

2.8. If yes (to Q. 2.7.), how frequently?  

Frequency Number % 

Monthly - - 

Quarterly (once in three 

months) 

- - 

Annually - - 

As and when required 5 100 

Total 5 100 

 

2.9. Was there any medical check-up at the time of your admission into custody?  

Response Number % 

Yes 17 50 

No 12 35 

Can’t Say/ Undisclosed 5 15 

Total 34 100 

 

2.10. How do the authorities treat the prisoners, generally?  

Response Number % 

Poorly 3 9 

Satisfactorily 4 12 

Well - - 

Can’t Say/ Undisclosed 27 79 

Total 34 100 
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2.11. Are you allowed to meet your family members and friends?  

Response Number % 

Yes 7 21 

No 18 53 

Can’t Say/ Undisclosed 9 26 

Total 34 100 

 

2.12. If yes (to Q.2.11), how frequently are you allowed to meet your family members and 

friends?  

Frequency Number % 

Weekly - - 

Monthly 3 43 

Quarterly - - 

Annually 1 14 

As and when required or 

the need arises 

3 43 

Can’t Say/ Undisclosed - - 

Total 7 100 

 

2.13. Do you face the problems of over-crowding, unhygienic conditions, poor medical 

infrastructure, poor diets in your jail? 

Response Number % 

Yes 9 26 

No 6 18 

Can’t Say/ Undisclosed 19 56 

Total 34 100 

 

2.14. From which social locations are the majority of the prisoners in your jail?  

Response Number % 

Economically Weaker Sections 11 32 

Socially Marginalized 

Communities such as 

- - 
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S.C./S.T./OBCs/ Muslims/ 

Christians etc. 

Illiterates 2 7 

All of the above 14 41 

None of the above - - 

Can’t Say/ Undisclosed 7 20 

Total 34 100 

 

 

2.15. From which localities/ regions are the majority of the prisoners in your jail?  

Locality/ Region Number % 

N.A. 2 6 

Neighbourhood Areas 3 9 

Can’t Say/ Undisclosed 29 85 

Total 34 100 

 

2.16. Do you think the conditions and infrastructure of the jails is such that the prisoners 

are affected adversely, mentally and physically? 

Response Number % 

Yes 13 38 

No 7 21 

Can’t Say/ Undisclosed 14 41 

Total 34 100 

 

2.17. Do you think deaths in custody are related to the poor infrastructure and conditions 

of living in the jail?  

Response Number % 

Yes 8 23 

No 7 21 

Can’t Say/ Undisclosed 19 56 

Total 34 100 
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2.18. Have you heard of deaths, particularly, by suicide in your jail?  

Response Number % 

Yes 12 35 

No 19 56 

Can’t Say/ Undisclosed 4 9 

Total 34 100 

 

2.19. What is the frequency of deaths in your jail in your estimation?  

Response Number % 

High 1 3 

Low 6 18 

Can’t Say/ Undisclosed 27 79 

Total 34 100 

 

 

2.20. How many prisoners have committed suicide during your stay in the jail?  

Bracket Number % 

1-3 persons 7 21 

4-6 persons - - 

7-10 persons - - 

Over 10 persons - - 

Undisclosed/ Can’t Say 27 79 

Total 34 100 

 

2.21. What do you think are the causes of custodial deaths? (Please mark preference) 

Response 1st Preference 2nd Preference 3rd Preference Total 

Poor Infrastructure - 1 - 1 

Intra-Inmate rivalry/ Fighting 2 3 - 5 

Torture and inhumane 

treatment from the authorities 

- 1 - 1 

Medical Negligence 1 1 2 4 

Long Years of Under-Trial 1 - 1 2 
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Humiliation/ Shame/ 

Depression/ Suicide 

2 1 1 4 

Deeply Personal/ Can’t 

Disclose 

1 - 3 4 

All of the above - - - 9 

None of the above - - - - 

Can’t Say/ Undisclosed - - - 18 

Total 7 34 
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                                                               APPENDIX I-4 

 

TABULATION OF THE DATA OF THE VICTIM’S FAMILIES 

BIHAR 

SECTION 1: PERSONAL DETAILS 

1.1.Name:  

1.2.Relationship with the victim:  

Relation Number % 

Parents 4  

Spouse 2  

Children 2  

Siblings 1  

Other relatives (in-laws, nephew, 

niece, uncle etc.) 

1  

Total 10  

 

1.3.Domicile:  

Place Number % 

Motihari (East Champaran) 2  

Sasaram 2  

Darbhanga 1  

Patna  3  

Begusarai 2  

Total 10  

 

1.4.Gender:  

Gender Number % 

Male 8  

Female 2  

Undisclosed -  

Total 10  
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1.5.Current Place of Residence: 

Place Number % 

Patna 3  

Motihari 2  

Sasaram 2  

Darbhanga 1  

Begusarai 2  

Total 10  

 

1.6.Caste:  

Caste Number % 

S.T. -  

S.C. -  

EBC 1  

OBC 2  

N.A./Unreserved 6  

Undisclosed 1  

Total 10  

 

1.7. Income Class:  

Group Number % 

B.P.L. 4  

Poor 4  

Lower Middle Class -  

Middle Class 2  

Upper Class -  

Total 10  

 

1.8.Settlement Type:  

Settlement Type Number % 

Rural 6  



290 

 | Page 

 

Urban 4  

Total 10  

 

1.9.Sub Region: 

 

SECTION 2: INFORMATION RELATED TO CUSTODIAL DEATHS 

2.1. How did you learn about the arrest of the victim:  

Response Number % 

From the Police/Jail 

Authorities 

2  

The arrest was affected in 

front of the family member 

2  

Do not remember/ Can’t Say - 

 

 

Informally, from sources 

other than the authorities 

6  

Total 10  

 

 

2.2. Did Police or Jail official allow meeting with victim during custody: 

Response Number % 

Yes 4  

No 6  

Don’t Remember/ Can’t Say -  

Total 10  

  

2.3. If you met him/her in police custody, please describe his/her physical and mortal condition 

at that time?  

 

Condition Number % 

“Perfectly fine”/ ‘Okay’ 4  
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‘Contingent ailment upon 

arrest, but nothing serious’ / 

‘Ailment not inflicted by the 

police personnel’55 

-  

‘Not in a good condition due to 

probable and alleged torture by 

the authorities’ 

-  

N.A./ Can’t Say 6  

Total 10  

 

2.4. When did you learn about the death of your family member? Which year/ month/ date?  

 

2.5.  Where did you receive the dead body of the victim? 

Place Number % 

From the Jail/Police 

Authorities 

-  

From Government Hospital 10  

Neither of the Above -  

Can’t say/wouldn’t say -  

Total 10  

 

 

2.6. How did you come to know about the death of the victim? 

Sources Number % 

From the Jail/Police 

Authorities 

4  

From the Hospital 2  

 
55 Generally ,and strictly of the nature of a fever, shock, cognitive dissonance but never physical harm, injury or 

wound.  
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Informally 4  

Can’t say/ wouldn’t Say -  

Total 10  

  

2.7. Did the police call you to the Police Station to inform you about the death or the police 

Personnel visited your house to deliver the same? 

Responses Number % 

Yes 4  

No 6  

Can’t Say/ Wouldn’t say -  

Total 10  

 

2.8. Did police or jail officials inform you about the reason for the victim's death? 

Responses Number % 

Yes 6  

No 4  

Can’t Say/ Wouldn’t say -  

Total 10  

 

2.9.  If yes to 2.8, Please tell us the reason given by the police or jail official 

Reasons Number % 

Aggravation of pre-existing 

morbidities like heart related 

ailments, diabetes, mental 

disorders, drug-related 

dependency etc. 

6  

Debilitation contingent upon 

arrest 

-  

Inter-inmate rivalries 

amongst the prisoners 

-  
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Accidental -  

Can’t say/ wouldn’t say/ 

N.A. 

4  

Total 10  

 

2.10. Whether the said reason was given to you verbally or in writing?  

Form of communication Number % 

Orally 4  

Written 2  

N.A. 4  

Can’t Say/ Won’t Say/ 

Undisclosed 

-  

Total 10  

 

2.11. If in writing, do you have a copy of the SHO/ Jailer detailing the reason of death under 

police or judicial custody?  

Responses Number % 

Yes 2  

No 8  

Can’t Say/ Wouldn’t say -  

Total 10  

 

2.12. Was there any medical examination in your knowledge at the time of apprehension of the 

victim?  

Responses Number % 

Yes 4  

No 4  

Can’t Say/ Wouldn’t say 2  

Total 10  

 

 

2.13. Did the police or jail authorities give a copy of the post-mortem report of the victim?  
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Responses Number % 

Yes -  

No 10  

Can’t Say/ Wouldn’t say -  

Total 10  

 

2.14. Did you and your family members receive any compensation for custodial death of the 

victim?  

Responses Number % 

Yes 4  

No 6  

Can’t Say/ Wouldn’t say -  

Total 10  

 

2.15. What do you think about the death of the victim in police/ judicial custody?  

 

Reasons Number % 

Due to poor health issues -  

Due to police torture 6  

Due to suicide -  

Due to being poor -  

Due to being from marginalized communities such 

as SC/ST/Minorities/OBC etc. 

-  

All of the above 2  

None of the above -  

Can’t Say/ Won’t Say/ Undisclosed 2  

Total 10  
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                                                               APPENDIX I-5 

 

TABULATION OF THE DATA OF THE CIVIL SOCIETY STAKEHOLDERS 

Bihar 

 

SECTION 1: PERSONAL DETAILS 

 

1.1. Name:  

1.2. Domicile (State):  

Place Number 

Patna 44 

Gaya 12 

Sasaram 7 

Begusarai 9 

Total 72 

 

1.3.Gender:  

Gender Number % 

Male 42 62 

Female 30 38 

Total 72 100 

 

1.4.Age:  

Age Bracket Number % 

18-30 years 32 45 

31-45 years 17 24 

45+ years 22 30 

Undisclosed 1 1 

Total 72 100 

 

1.5. Profession:  
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Profession Number % 

Advocate & Lawyers 26 36 

Activists (Affiliated to organizations 

engaged with the issue of custodial 

deaths) 

24 34 

Activists (Unaffiliated) 2 2 

Journalists 9 13 

Academics and Subject-Matter 

Experts 

9 13 

Others 2 2 

Total 72 100 

 

1.6.Number of years of experience in dealing with cases of custodial deaths?  

Brackets Number % 

0-3 years 24 34 

3-5 years 12 17 

5-10 years 9 13 

10+ years 18 23 

Undisclosed 9 13 

Total 72 100 

 

SECTION 2: PERCEPTION AND EXPERIENCE OF CUSTODIAL DEATHS 

 

2.1. Do you think there is a rising graph of custodial deaths during the last decade of 

2009-18?  

Responses Number % 

Yes 38 53 

No 19 26 

Can’t Say/ Undisclosed 15 21 

Total 72 100 

 



297 

 | Page 

 

2.2. Is there a discrepancy between the actual number and the reported cases of custodial 

deaths? 

Responses Number % 

Yes 24 34 

No 9 12 

Can’t Say/ Undisclosed 39 54 

Total 72 100 

 

 

2.3. If yes (to Q.2.2.), what are the causes of the same? (Please, indicate preference)  

Causes 1st 

Preference 

2nd 

Preference 

3rd 

Preference 

Total 

Loopholes in the juridical clauses/ 

definition of custodial death 

1 3 - 4 

Non-declaration due to ignorance 

of the victim’s relatives and 

friends 

4 2 2 8 

Non-disclosure due to 

intimidation by the authorities 

3 2 3 8 

Non-acknowledgment by the 

authorities 

- 1 3 4 

Ineffective and Cumbersome 

Infrastructure of redressal 

- - - - 

All of the Above - - - 13 

None of the Above - - - - 

Can’t Say - - - 3 

Total 8 24 

 

2.4. In your experience, what are the chief causes of custodial deaths? (Please, indicate 

preference)  

Reason 1st 

Preference 

2nd 

Preference 

3rd 

Preference 

4th 

Preference 

Total 
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Belief in torture as a 

method to elicit 

confession…. 

23 14 2 - 39 

Bribery or inducement 9 7 3 2 21 

Police sub-culture of 

violence 

2 - 12 1 15 

Lack of sensitivity towards 

the human rights of the 

arrested persons 

2  10 4 16 

Lack of awareness about 

the police manual 

provisions 

- 5 2 3 10 

Poor health of the arrested 2 7 5 9 23 

Suicide 8 6 4 8 26 

No fear of being punished 

or losing job 

- - 1 1 2 

Personal ego and biases 5 3 4 4 16 

Poor infrastructure/ 

working conditions/ work 

pressure/ stress of police 

force 

- - - 2 2 

Absence of anti-torture 

laws 

- - 2 6 8 

Absence of periodical 

reinforcement of the need 

to respect human rights 

- 6 5 6 17 

Absence of significant 

societal pressure 

3 6 4 8 21 

Any other factor - - - - 1 

All of the above - - - - 5 

No Response - - - - 12 

Total 54 54 54 54 72 
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2.5. In terms of geography, which type is more susceptible to custodial deaths?  

Type Number % 

Urban 23 32 

Rural 14 20 

Both 20 28 

Can’t Say/ Undisclosed 15 20 

Total 72 100 

 

 

2.6. In terms of their social positions, who is more susceptible to be victims of custodial 

deaths?  

Identity Number % 

Economically Weaker Sections 19 26 

Socially Marginalized Communities like 

SC/ST, Religious Minorities 

22 31 

Illiterates 6 9 

All of the Above 20 28 

None of the Above/ Can’t Say 5 6 

Total 72 100 

 

2.7. Where, in your experience, are most of the custodial deaths concentrated?  

Place Number % 

Jails 24 34 

Police Stations 20 28 

Other 19 26 

Can’t Say/ Undisclosed 9 12 

Total 72 100 

 

2.8. In your opinion, is there, generally speaking, a discrepancy between the actual and 

the cited reasons for custodial deaths?  

Response Number % 

Yes 51 70 
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No 9 13 

Can’t Say/ Undisclosed 12 17 

Total 72 100 

 

2.9. In your opinion, apart from the police and jail authorities, is there involvement of 

other official personnels or non-official personnels in cases of custodial deaths?  

Response Number % 

Yes 34 47 

No 13 18 

Can’t Say/ Undisclosed 25 35 

Total 72 100 

 

 

2.10. If yes (to Q.2.9.), please specify:  

Nature/Type Number % 

Hospital Staff 10 30 

Judicial Staff 8 24 

Non-official groups and 

personnel 

14 41 

Can’t Say/ Undisclosed 2 5 

Total 34 100 

 

2.11. Do you think the provisions, in general, related to the avoidance and redressal of 

custodial deaths, are followed?  

Response Number % 

Yes 4 5 

No 55 77 

Can’t Say/ Undisclosed 13 18 

Total 72 100 

 

2.12. if no (to Q2.11.), what do you think are the chief reasons of neglect towards the 

respective provisions?  
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Reason Number % 

Inducement and Bribery 13 23 

Absence of Societal Pressure 9 16 

General sub-culture of violence 7 13 

Personal Biases 2 4 

Unawareness of the rights of the 

prisoners 

7 13 

Lack of proper Infrastructure 4 7 

Disempowerment of the agencies and 

organizations which could increase 

transparency 

11 20 

All of the Above 2 4 

None of the Above - - 

Total 55 100 
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Appendix-J 

         Jail and Medical Staff per Inmate 
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Number of Inmates per Staff during 2008-2018 

YEA

R 
STATE 

Total 

No. of 

Inmates 

Jail Official 

Correctional 

Staff 

Medical Staff 

(doctor, 

psychologist, 

pharmacist, lab 

technicians) 

Total 

Prison 

Staff 

 

Number 

No. of 

inmates 

per Jail 

Official 

Num

ber 

No. of 

inmates 

per 

Correcti

onal 

Staff 

Num

ber 

No. of 

inmates 

per 

Medical 

Staff 

Total 

No. of 

inmates 

per 

Prison 

Staff 

        

2008 

Bihar 37709 1669 23 57 662 60 628 2638 14 

Jharkhand 18403 673 27 6 3067 39 472 755 24 

West 

Bengal 20230 2982 7 45 450 121 167 3476 6 

All India 384753 39942 10 582 661 1472 261 49250 8 

2009 

Bihar 33711 1626 21 57 591 52 648 2594 13 

Jharkhand 17196 1061 16 6 2866 40 430 1140 15 

West 

Bengal 17586 3000 6 43 409 119 148 3490 5 

All India 376969 40192 9 574 657 1449 260 49324 8 

2010 

Bihar 29700 1588 19 56 530 47 632 2541 12 

Jharkhand 18042 937 19 6 3007 30 601 986 18 

West 

Bengal 18519 3090 6 44 421 119 156 3581 5 

All India 368998 41180 9 594 621 1472 251 49726 7 

2011 Bihar 28032 1315 21 54 519 110 255 1594 18 
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Jharkhand 16586 1090 15 4 4147 30 553 1141 15 

West 

Bengal 19508 2802 7 45 434 112 174 3177 6 

All India 372926 40886 9 676 552 1587 235 49390 8 

2012 

Bihar 28550 1355 21 50 571 110 260 1642 17 

Jharkhand 17331 824 21 3 5777 26 667 863 20 

West 

Bengal 20431 2779 7 43 475 104 196 3141 7 

All India 385135 41798 9 551 699 1619 238 50358 8 

2013 

Bihar 31259 1671 19 84 372 280 112 2182 14 

Jharkhand 15093 893 20 3 6073 28 651 939 19 

West 

Bengal 22778 2590 9 42 542 84 271 2928 8 

All India 411992 42927 10 565 729 1696 243 51818 8 

2014 

Bihar 31295 1668 19 84 373 280 112 2179 14 

Jharkhand 17688 859 21 3 5896 31 571 898 20 

West 

Bengal 20069 2491 8 37 542 34 590 2760 7 

All India 418536 43616 10 588 712 1832 228 52666 8 

2015 

Bihar 28418 2107 13 81 351 319 89 2654 11 

Jharkhand 17613 745 24 8 2202 29 607 797 22 

West 

Bengal 21523 2401 9 36 598 23 936 2658 8 

All India 419623 44775 9 597 703 1866 225 53009 8 

2016 

Bihar 33102 2101 16 81 409 319 104 2648 3 

Jharkhand 17173 698 25 8 2147 24 716 749 23 

West 

Bengal 22969 3192 7 41 560 23 999 3453 7 
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 Source : Prison Statistic of India ( 2008-2018) 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

All India 433003 45107 10 621 697 2024 214 53370 8 

2017 

Bihar 40186 3871 10 81 496 319 125 4418 9 

Jharkhand 18151 798 22 6 3025 26 698 851 21 

West 

Bengal 23092 2932 7 43 537 25 923 3194 7 

All India 450696 48794 9 611 737 1996 225 57307 7 

2018 

Bihar 38685 4263 9 76 509 238 162 5213 7 

Jharkhand 20629 762 27 0 - 15 1375 868 23 

West 

Bengal 23092 2932 7 43 537 25 923 3194 7 

All India 466084 50878 9 616 756 1914 243 60024 7 
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APPENDIX - K 

 

WEST BENGAL FIELD DATA 

 

APPENDIX K-1 

WEST BENGAL 

TABULATION OF THE DATA OF THE POLICE OFFICIAL 

 

 

SECTION 1: PERSONAL DETAILS 

1.1.Name:  

 

1.2.Rank  

Rank Number % 

Asst. Sub-Inspector -  

Constable  8  

Sub-Inspector 12  

Inspector/Dy SP 1  

SP and above rank official 2  

Total 22  

 

1.3.Cadre:  

Cadre Number % 

State Services  18  

Centre (IPS) 2  

Undisclosed  2  

Total 22  

 

1.4.Professional Experience:  

Years  Number % 



307 

 | Page 

 

Below 5 Years  1  

Above 5 and less than 10 

years  

3  

Above 10 and less than 20 

years  

10  

Above 20 years  1  

Undisclosed 7  

Total 22  

 

1.5. Year of Joining Services: 

1.6. If Retired, Year:    

1.7.  Gender: 

Gender Number % 

Male  18  

Female 4  

Undisclosed -  

Total 22  

 

1.8. Caste/ Tribe:  

Caste Number % 

SC -  

ST -  

OBC 1  

EBC -  

General 8  

Can’t Say 13  

Total  22  

 

1.9. Religion:  

Religion  Number % 

Hinduism 20  

Islam  1  
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Christianity -  

Jainism  -  

Buddhism -  

Doesn’t Ascribe -  

Undisclosed 1  

Total 22  

 

1.10. Income:  

Income Group Number % 

Lower Middle Class 4  

Middle class 14  

Upper Class 2  

Undisclosed 2  

Total 22  

 

1.11. Educational Qualification:  

Educational Level Number % 

School Education -  

Graduates 17  

Post-graduate 4  

Above Post-graduation -  

Undisclosed 1  

Total 22  

 

 

1.12. Settlement Type:  

Type Number % 

Rural 2  

Urban 16  

Semi-urban 3  

Undisclosed 1  

Total 22  
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1.13. State/ Region/ Sub-region:  

 

SECTION 2: PERCEPTION OF CUSTODIAL DEATHS IN THE REGION 

 

2.1. Do you think that there is a rising graph of custodial deaths under the police during the last 

decade of 2009-18?  

Responses Number % 

Yes 3  

No 18  

Can’t Say/ Wouldn’t say 1  

Total 22  

 

2.2. Which subregion in the state is more prone to reports of incidents of deaths in police 

custody?  

Place Number % 

Industrial Area 1  

North Bengal  1  

Can’t Say/ Won’t Say/ 

Undisclosed 

20  

Total 22  

 

2.3. Which district in the state is more prone to reports of incidents of deaths in police custody?  

 

Place Number % 

Industrial District 1  

Can’t Say/ Won’t Say/ 

Undisclosed 

21  

Total 22  

 

 

2.4. Is it true that most of the victims of custodial deaths under the police in this state belong to 

economically poor sections, particularly SC/ST/OBC/ Minorities?  
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Responses Number % 

Yes 4  

No 16  

Can’t Say/ Wouldn’t say 2  

Total 22  

 

SECTION 3 - CAUSES OF DEATHS UNDER POLICE CUSTODY 

3.1. Is there a special protocol laid down (in the police manual or otherwise) providing the 

guidelines to deal with cases of custodial deaths under police?  

Responses Number % 

Yes 20  

No 2  

Can’t Say/ Wouldn’t say -  

Total 22  

 

3.2. Has there been any custodial deaths under your direct charge?  

Responses Number % 

Yes 1  

No 18  

Can’t Say/ Wouldn’t say 3  

Total 22  

 

3.3. Are you aware of custodial deaths under any police personnel and circumstances of such 

deaths?  

Responses Number % 

Yes 15  

No 7  

Can’t Say/ Wouldn’t say -  

Total 22  

 

3.4. Does the police station conduct a medical examination of the accused immediately after 

arrest, as per the law?  
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Responses Number % 

Yes 20  

No 1  

Can’t Say/ Wouldn’t say 1  

Total 22  

 

 

3.5. Where is the medical examination of the arrested accused conducted? 

 

Place Number % 

Govt. Hospital/ Health 

Clinics 

19  

Govt. authorized private 

hospitals/ health clinics 

-  

Private doctors on panel of 

the police dept.  

1  

All of the above, 

depending upon the 

circumstances 

2  

Total 22  

 

3.6. Whether a copy of the medical examination is made available to the family of the arrested/ 

accused/ victim?  

 

Responses Number % 

Yes 13  

No 8  

Can’t Say/ Wouldn’t say 1  

Total 22  

 

3.7. Is there a procedure by which a copy of the medical examination of the victims of custodial 

deaths is made available for research purposes?  
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Responses Number % 

Yes 9  

No 10  

Can’t Say/ Wouldn’t say 3  

Total 22  

 

 

3.8. Which of the factors stated below are responsible for deaths under police custody? Please 

mark them in preferential order:  

Reason 1st 

Preference 

2nd 

Preference 

3rd 

Preference 

4th 

Preference 

Total 

Belief in torture as a 

method to elicit 

confession….  

- 1 2 - 3 

Bribery or inducement - - 1 - 1 

Police sub-culture of 

violence 

1 2 - - 3 

Lack of sensitivity 

towards the human rights 

of the arrested persons 

- - 9 - 9 

Lack of awareness about 

the police manual 

provisions 

- - - 5 5 

Poor health of the 

arrested 

15 3 2 - 20 

Suicide 3 13 4 -- 20 

No fear of being punished 

or losing job 

- - - - - 

Personal ego and biases - - - - - 

Poor infrastructure/ 

working conditions/ work 

pressure/ stress of police 

- - 3 2 5 
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force 

Absence of anti-torture 

laws 

- - - 8 8 

Absence of periodical 

reinforcement of the need 

to respect human rights 

- - - - - 

Absence of significant 

societal pressure 

- - - - - 

Any other factor - - - 4 4 

All of the above - - - - - 

No response - - - - 3 

Total 19 19 19 19 22 

 

SECTION 4: PERCEPTION OF THE VICTIMS SOCIAL BACKGROUND 

 

4.1: In your opinion whether most victims of custodial deaths belong to: 

Settlement Type Number % 

Rural/Village 14  

Urban/City 1  

Both a and b 5  

Can’t Say/ wouldn’t say 2  

Total 22  

 

 

4.2. Which socio-economic background most victims of custodial death under police belong to: 

Group Number % 

Economically Weaker Section  9  

Economically Weaker Section of 

OBC, ST, SC and Minorities 

-  

very poor and illiterate 7  

Can’t Say/Wouldn’t 6  

Total 22  
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SECTION 5: PERSONAL INFORMATION REGARDING HUMAN RIGHTS 

TRAINING 

 

5.1 Did you attend human rights related training session in your career?  

 

Responses Number % 

Yes 19  

No -  

Can’t Say/ Wouldn’t say 3  

Total 22  

 

5.2 What is the frequency of attending human rights-related training programme: 

 

Responses Number % 

Once in a year  18  

Once in a two year  -  

Rarely -  

Can’t Say/ Wouldn’t Say 4  

Total 22  

 

5.3. Month and Year of the last attended human rights training programmed by you: 

 

Period Number % 

Less than a year ago 14  

Approx. over 1 year and 

below 5 years ago 

5  

5 to 10 years ago -  

Over 10 years ago -  

Undisclosed 3  

Total 22  

 



315 

 | Page 

 

 

5.4. If the answer to 5.1 is yes, then which human rights organization (name) undertook the 

training session? 

Organization  Number % 

National / State Human 

Rights Commission  

16  

Police Academy  3  

Police Department  -  

Civil Society/NGOs 1  

Can’t Say/ N.A. 2  

Total 22  
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Appendix K -2 

 

WEST BENGAL 

 TABULATION OF THE DATA OF THE JAIL OFFICIAL 

 

SECTION 1: PERSONAL DETAILS 

1.1.Name:  

 

1.2.Rank:  

Rank Number % 

Assistant Controller 2  

Controller 9  

Welfare Officer 2  

Jailor 4  

SP and above rank official 12  

Total 29  

 

1.3.Cadre:  

Cadre Number % 

State Services  25  

Centre (IPS) 1  

Undisclosed  3  

Total 29  

 

1.4.Professional Experience:  

Years  Number % 

Below 5 Years  4  

Above 5 and less than 10 

years  

3  
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Above 10 and less than 20 

years  

8  

Above 20 years  12  

Undisclosed 2  

Total 29  

 

1.5. Year of Joining Services: 

1.6. If Retired, Year:    

1.7.  Gender: 

Gender Number % 

Male  23  

Female 6  

Undisclosed -  

Total 29  

 

1.8. Caste/ Tribe:  

Caste Number % 

SC -  

ST -  

OBC 2  

EBC -  

General 23  

Can’t Say/ Undisclosed 4  

Total  29  

 

1.9. Religion:  

Religion  Number % 

Hinduism 24  

Islam  2  

Christianity -  

Jainism  -  

Buddhism -  
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Doesn’t Ascribe -  

Undisclosed 3  

Total 29  

 

1.10. Income:  

Income Group Number % 

Upto Rs. 25000 -  

Rs. 25001 – 50000 8  

Rs. 50001 – 100000 14  

Above Rs. 100000 3  

Undisclosed 4  

Total 29  

 

1.11. Educational Qualification:  

Educational Level Number % 

School Education 3  

Graduation 16  

Post-graduate 7  

Above Post-graduation 1  

Undisclosed 2  

Total 29  

 

1.12. Settlement Type:  

Type Number % 

Rural 7  

Urban 17  

Semi-urban 5  

Total 29  

 

1.13. State/ Region/ Sub-region:  
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SECTION 2: PERCEPTION OF CUSTODIAL DEATHS IN THE REGION 

 

2.1. Do you think that there is a rising graph of custodial deaths within jail premises during the 

last decade of 2009-18?  

Responses Number % 

Yes 9  

No 17  

Can’t Say/ Wouldn’t say 3  

Total 29  

 

2.2. Which particular jail in the state has the highest number of deaths? 

Place Number % 

Presidency Correctional 

Home 

3  

Alipore Central 

Correctional Home 

1  

Can’t Say/ Won’t Say/ 

Undisclosed 

25  

Total 29  

 

2.3. Which wards in your jail has the highest number of deaths over the last decade? 

Place Number % 

In washrooms 1  

Hospital Wards 7  

Under Trial Wards 1  

Can’t Say/ Won’t Say/ 

Undisclosed 

20  

Total 29  

 

2.4. Whether the wards in jail are formally/informally classified on the basis of any criteria like 

class, caste, nature of the crime, gender, LGBTQ, etc. 
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Responses Number % 

Yes 11  

No 14  

Can’t Say/ Wouldn’t say 4  

Total 29  

 

2.5 (a). Any specific sub-region that has reported a high number of prisoners and a high rate of 

custodial deaths in jail. 

Responses Number % 

Yes 3  

No 19  

Can’t Say/ Wouldn’t say 7  

Total 29  

 

2.5(b). If yes name the sub-region  

Place Number % 

Kolkata 1  

Siliguri 1  

Can’t Say/ Wouldn’t say/ 

N.A. 

27  

Total 29  

 

 

SECTION 3 - CAUSES OF DEATHS UNDER JUDICIAL CUSTODY 

3.1. Has any incident of custodial deaths, under your charge, ever occurred during the period of 

your professional life?  

Responses Number % 

Yes 25  

No 3  

Can’t Say/ Wouldn’t say 1  

Total 29  
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3.2. Are you aware of such deaths under any other jail personnel and circumstances of such 

deaths?  

Responses Number % 

Yes 20  

No 8  

Can’t Say/ Wouldn’t say 1  

Total 29  

 

3.3. Is there a protocol laid down to deal with an incident of custodial death in the jail manual 

or in any government instruction? 

Responses Number % 

Yes 29  

No -  

Can’t Say/ Wouldn’t say -  

Total 29  

 

3.4. Is there a mandatory provision for conducting a medical examination of the deceased 

prisoner?  

Responses Number % 

Yes 29  

No -  

Can’t Say/ Wouldn’t say -  

Total 29  

 

3.5. Is there a guideline necessitating a medical examination by an authorized medical doctor 

before admitting the prisoner to the jail?  

Responses Number % 

Yes 28  

No 1  

Can’t Say/ Wouldn’t say -  

Total 29  
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3.6. While in judicial custody in jail how frequently the medical examination of the prisoner is 

conducted?  

Frequency Number % 

On a monthly basis 5  

Every three months 2  

twice in a year 1  

Once in a year -  

None of the above 18  

Can’t Say 3  

Total 29  

 

 

3.7. Whether a copy of medical examination is made available to the family of convict/accused/ 

victim?  

Responses Number % 

Yes 12  

No 16  

Can’t Say/ Wouldn’t say 1  

Total 29  

 

3.8. Is there a procedure by which a copy of the medical examination of the victims of custodial 

deaths is made available for research purposes?  

Responses Number % 

Yes 12  

No 14  

Can’t Say/ Wouldn’t say 3  

Total 29  

 

3.9. Whether a copy of medical examination of victim in custodial death is made available to the 

family of the victim?  

Responses Number % 

Yes 12  
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No 16  

Can’t Say/ Wouldn’t say 1  

Total 29  

 

3.10. Which of the factors stated below are responsible for deaths under police custody? Please 

mark them in preferential order:  

 

Reason 1st 

Preference 

2nd 

Preference 

3rd 

Preferenc

e 

4th 

Preferenc

e 

Total 

Belief in torture as a method to 

elicit confession…. 

- - - - - 

Bribery or inducement 1 - - - 1 

Jail sub-culture of violence - 1 1 1 3 

Lack of sensitivity towards the 

human rights of the arrested 

persons 

- 1 3 1 5 

Lack of observance of the jail 

manual provisions 

- - - - - 

Poor health of the arrested 14 4 - 1 19 

Suicide 4 11 2 - 17 

No fear of being punished or 

losing job 

- - 1 - 1 

Personal ego and biases - 1 - 2 3 

Poor infrastructure/ working 

conditions/ work pressure/ 

stress 

- 1 - 2 3 

Absence of anti-torture laws - - 4 7 11 

Absence of periodical 

reinforcement of the need to 

respect human rights 

- - 1 1 2 

Absence of significant societal - - - - - 
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pressure 

Poor training of jail officials - - 2 2 4 

Fight amongst prisoners - 1 6 1 8 

Any other factor 1 - - 2 3 

All of the above - - - - - 

None of the above/ Can’t Say/ 

Undisclosed/ No response 

- - - - 9 

Total 20 29 

 

SECTION 4: SOCIO-ECONOMIC PROFILE OF THE PRISONERS 

 

4.1: In your opinion whether most victims of custodial deaths belong to: 

Settlement Type Number % 

Rural/Village 7  

Urban/City 2  

Both a and b 20  

Can’t Say/ Wouldn’t Say -  

Total 29  

 

 

4.2. Which socio-economic background most victims of custodial death under police belong to: 

Group Number % 

Economically Weaker 

Section 

17  

Economically Weaker 

Section of OBC, ST, SC 

and Minorities 

1  

Very poor and illiterate 9  

Can’t Say/Wouldn’t Say 8  
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APPENDIX K-3 

 

WEST BENGAL 

TABULATION OF THE DATA COLLECTED FROM UNDER-TRIAL AND 

CONVICTED PRISONERS 

 

SECTION 1: PERSONAL DETAILS 

1.1.Name:  

1.2.Age:  

Age Bracket Number % 

Under 18 - - 

18-30 years 5 33 

31-55 years 10 67 

55+ years - - 

Total 15 100 

  

1.3.Gender: 

Gender Number % 

Male 14 93 

Female 1 7 

Other - - 

Total 15 100 

 

1.4.Income Group:  

Class Number % 

Lower 9 60 

Middle 4 27 

Upper 2 13 

Total 15 100 
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1.5.Caste:  

Caste Number % 

S.T.  3 27 

S.C. 2 14 

General 1 7 

O.B.C.  3 20 

Undisclosed/ N.A. 6 40 

Total 15 100 

1.6.Religion:  

Religion Number % 

Hinduism 5 33 

Islam 7 47 

Sikhism - - 

Jainism - - 

Christian - - 

Buddhist - - 

Undisclosed 3 20 

Total 15 100 

 

1.7.Education:  

Level Number % 

Illiterate 4 27 

Primary 2 12 

Upto 12th 3 20 

Graduation 4 27 

Post-graduation 1 7 

Undisclosed 1 7 

Total 15 100 
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1.8.Jail: 

Jail Number % 

Berhmpore Central Correctional 

Home (Jail) 

10 67 

Presidency Central Correctional 

Home (Jail) 

5 33 

Total 15 100 

 

1.9.Time spent in custody:  

Time Spent Number % 

Less than a year 2 13 

1-5 years 4 27 

6-10 years 5 33 

10+ years 4 27 

Total 15 100 

 

SECTION 2: EXPERIENCE AND PERCEPTION OF PRISONS 

 

2.1. Do you face any difficulties in accessing basic facilities, generally, such as sleeping, 

hygiene, clothing, medical help, entertainment, contacting family members etc.?  

Response Number % 

Yes 5 33 

No 7 47 

Can’t Say/ Undisclosed 3 20 

Total 15 100 

 

2.2. Do you have accessibility to medical help (mental and physical)?  

Response Number % 

Yes 5 33 

No 9 66 

Can’t Say/ Undisclosed 1 7 

Total 15 100 
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2.3. How frequently are the medical check-ups conducted in custody?  

Frequency Number % 

Monthly - - 

Quarterly (once in three 

months) 

5 33 

Annually - - 

As and when required 10 67 

Total 15 100 

 

2.4. Is there any doctor residing in the jail premises?  

Response Number % 

Yes 5 33 

No 9 60 

Can’t Say/ Undisclosed 1 7 

Total 15 100 

 

2.5. If no (to Q. 2.4.) do doctors visit the prisoners?  

Response Number % 

Yes 2 40 

No 1 10 

Can’t Say/ Undisclosed 2 40 

Total 5 100 

 

2.6. Do you get medicine in custody?  

Response Number % 

Yes 6 40 

No 7 47 

Can’t Say/ Undisclosed 2 13 

1Total 15 100 
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2.7. Do psychiatrists or psychologists visit you in custody?  

Response Number % 

Yes 4 27 

No 10 67 

Can’t Say/ Undisclosed 1 6 

Total 15 100 

 

2.8. If yes (to Q. 2.7.), how frequently?  

Frequency Number % 

Monthly - - 

Quarterly (once in three 

months) 

- - 

Annually - - 

As and when required 2 50 

N.A./ Can’t Say’ 

Undisclosed 

2 50 

Total 4 100 

 

2.9. Was there any medical check-up at the time of your admission into custody?  

Response Number % 

Yes 14 93 

No - - 

Can’t Say/ Undisclosed 1 7 

Total 15 100 

 

2.10. How do the authorities treat the prisoners, generally?  

Response Number % 

Poorly 3 20 

Satisfactorily 3 20 

Well 5 33 

Can’t Say/ Undisclosed 4 27 

Total 15 100 
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2.11. Are you allowed to meet your family members and friends?  

Response Number % 

Yes 11 73 

No 1 7 

Can’t Say/ Undisclosed 3 20 

Total 15 100 

 

2.12. If yes (to Q.2.11), how frequently are you allowed to meet your family members and 

friends?  

Frequency Number % 

Weekly - - 

Monthly 2 18 

Quarterly 1 9 

Annually 1 9 

As and when required or 

the need arises 

6 55 

Can’t Say/ Undisclosed 1 9 

Total 11 100 

 

2.13. Do you face the problems of over-crowding, unhygienic conditions, poor medical 

infrastructure, poor diets in your jail? 

Response Number % 

Yes 7 47 

No 5 33 

Can’t Say/ Undisclosed 3 20 

Total 15 100 

 

2.14. From which social locations are the majority of the prisoners in your jail?  

Response Number % 

Economically Weaker Sections - - 

Socially Marginalized 

Communities such as 

- - 
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S.C./S.T./OBCs/ Muslims/ 

Christians etc. 

Illiterates - - 

All of the above 12 70 

None of the above 2 13 

Can’t Say/ Undisclosed 1 7 

Total 15 100 

 

2.15. From which localities/ regions are the majority of the prisoners in your jail?  

Locality/ Region Number % 

N.A. 4 27 

Neighbourhood Areas 7 46 

Can’t Say/ Undisclosed 4 27 

Total 15 100 

 

2.16. Do you think the conditions and infrastructure of the jails is such that the prisoners 

are affected adversely, mentally and physically? 

Response Number % 

Yes 7 47 

No 3 20 

Can’t Say/ Undisclosed 5 33 

Total 15 100 

 

2.17. Do you think deaths in custody are related to the poor infrastructure and conditions 

of living in the jail?  

Response Number % 

Yes 5 33 

No 4 27 

Can’t Say/ Undisclosed 6 40 

Total 15 100 
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2.18. Have you heard of deaths, particularly, by suicide in your jail?  

Response Number % 

Yes 7 47 

No 2 13 

Can’t Say/ Undisclosed 6 40 

Total 15 100 

 

2.19. What is the frequency of deaths in your jail in your estimation?  

Response Number % 

High 4 27 

Low 7 47 

Can’t Say/ Undisclosed 4 26 

Total 15 100 

 

2.20. How many prisoners have committed suicide during your stay in the jail?  

Bracket Number % 

1-3 3 20 

4-6 - - 

7-10 - - 

Over 10 - - 

Can’t Say/ Undisclosed 12 80 

Total 15 100 

 

2.21. What do you think are the causes of custodial deaths? (Please mark preference) 

Response 1st Preference 2nd Preference 3rd Preference Total 

Poor Infrastructure 1 - - 1 

Intra-Inmate rivalry/ Fighting - 1 - 1 

Torture and inhumane 

treatment from the authorities 

- - 1 1 

Medical Negligence 1 2 1 4 

Long Years of Under-Trial 2 1 - 3 
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Humiliation/ Shame/ 

Depression 

- 1 - 1 

Deeply Personal/ Can’t 

Disclose 

1 - 1 2 

All of the above - - - 3 

None of the above - - - - 

Can’t Say/ Undisclosed - - - 7 

Total 5 15 
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APPENDIX K-4 

WEST BENGAL 

TABULATION OF THE DATA OF THE VICTIM’S FAMILIES 

 

SECTION 1: PERSONAL DETAILS 

1.1.Name:  

1.2.Relationship with the victim:  

Relation Number % 

Parents 2  

Spouse 9  

Children -  

Siblings 1  

Other relatives (in-laws, 

nephew, niece, uncle etc.) 

-  

Total 12  

 

1.3.Domicile:  

Place Number % 

Malda 3  

Murshidabad 9  

Total 12  

 

1.4.Gender:  

Gender Number % 

Male 1  

Female 11  

Undisclosed -  

Total 12  

1.5.Current Place of Residence: 
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Place Number % 

Malda 3  

Murshidabad 9  

Total 12  

 

1.6.Caste:  

Caste Number % 

EBC -  

OBC 4  

 S.C.  2  

S.T.  1  

N.A./Unreserved 3  

Undisclosed 2  

Total 12  

 

1.7. Income Class:  

Group Number % 

B.P.L. 6  

Poor 3  

Lower Middle Class 2  

Middle Class -  

Upper Class -  

Undisclosed 1  

Total 12  

 

1.8.Settlement Type:  

Settlement Type Number % 

Rural 10  
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Urban 2  

Total 12  

 

1.9.Sub Region: 

SECTION 2: INFORMATION RELATED TO CUSTODIAL DEATHS 

 

2.1. How did you learn about the arrest of the victim:  

Response Number % 

From the Police/Jail Authorities 3  

The arrest was affected in front of the 

family member 

3  

Do not remember/ Can’t Say -  

Informally, from sources other than the 

authorities 

6  

Total 12  

 

 

2.2. Did Police or Jail official allow meeting with victim during custody: 

Response Number % 

Yes 3  

No 8  

Don’t Remember/ Can’t Say 1  

Total 12  

  

2.3. If you met him/her in police custody, please describe his/her physical and mortal condition 

at that time?  

 

Condition Number % 

“Perfectly fine”/ ‘Okay’ -  
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‘Contingent ailment upon arrest, but nothing 

serious’ / ‘Ailment not inflicted by the police 

personnel’56 

2  

‘Not in a good condition due to probable and 

alleged torture by the authorities’ 

2  

N.A./ Can’t Say 8  

Total 12  

 

2.4. When did you learn about the death of your family member? Which year/ month/ date?  

 

2.5.  Where did you receive the dead body of the victim? 

Place Number % 

From the Jail/Police Authorities -  

From Government Hospital 11  

Neither of the Above -  

Can’t say/wouldn’t say 1  

Total 12  

 

 

2.6. How did you come to know about the death of the victim? 

Sources Number % 

From the Jail/Police 

Authorities 

6  

From the Hospital 3  

Informally 2  

Can’t say/ wouldn’t Say 1  

Total 12  

  

2.7. Did the police call you to the Police Station to inform you about the death or the police 

Personnel visited your house to deliver the same? 

 
56 Generally ,and strictly of the nature of a fever, shock, cognitive dissonance but never physical harm, injury or 

wound.  
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Responses Number % 

Yes 6  

No 5  

Can’t Say/ Wouldn’t say 1  

Total 12  

 

2.8. Did police or jail officials inform you about the reason for the victim's death? 

Responses Number % 

Yes 9  

No 3  

Can’t Say/ Wouldn’t say -  

Total 12  

 

2.9.  If yes to 2.8, Please tell us the reason given by the police or jail official 

Reasons Number % 

Aggravation of pre-existing 

morbidities like heart related 

ailments, diabetes, mental 

disorders, drug-related 

dependency etc. 

1  

Debilitation contingent upon 

arrest (including shock and 

trauma, heart attack etc.) 

3  

Suicide 3  

Inter-inmate rivalries amongst 

the prisoners 

-  

Accidental 2  

Can’t say/ wouldn’t say/ N.A. 3  

Total 12  

 

 

2.10. Whether the said reason was given to you verbally or in writing?  
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Form of communication Number % 

Orally 8  

Written 2  

N.A. 2  

Can’t Say/ Won’t Say/ 

Undisclosed 

-  

Total 12  

 

2.11. If in writing, do you have a copy of the SHO/ Jailer detailing the reason of death under 

police or judicial custody?  

Responses Number % 

Yes 2  

No 7  

Can’t Say/ Wouldn’t say 3  

Total 12  

 

2.12. Was there any medical examination in your knowledge at the time of apprehension of the 

victim?  

Responses Number % 

Yes 3  

No 7  

Can’t Say/ Wouldn’t say 2  

Total 12  

 

2.13. Did the police or jail authorities give a copy of the postmortem report of the victim?  

Responses Number % 

Yes 6  

No 6  

Can’t Say/ Wouldn’t say -  

Total 12  

 

2.14. Did you and your family members receive any compensation for custodial death of the 

victim?  
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Responses Number % 

Yes 5  

No 6  

Can’t Say/ Wouldn’t say/ 

Undisclosed 

1  

Total 12  

 

2.15. What do you think about the death of the victim in police/ judicial custody?  

Reasons Number % 

Due to poor health issues -  

Due to police torture 12  

Due to suicide -  

Due to being poor -  

Due to being from marginalized 

communities such as 

SC/ST/Minorities/OBC etc. 

-  

All of the above -  

None of the above -  

Can’t Say/ Won’t Say/ Undisclosed -  

Total 12  
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Appendix K-5 

TABULATION OF THE DATA OF THE CIVIL SOCIETY STAKEHOLDERS 

WEST BENGAL 

 

SECTION 1: PERSONAL DETAILS 

 

1.1. Name:  

1.2. Domicile (State):  

Place Number 

Kolkata 14 

Alipore 13 

Srirampore 25 

Not stated/ Undisclosed 11 

Total 63 

 

1.3.Gender:  

Gender Number % 

Male 40 64 

Female 23 36 

Total 63 100 

 

1.4.Age:  

Age Bracket Number % 

18-30 years 20 32 

31-45 years 35 55 

45+ years 8 13 

Total 63 100 
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1.5. Profession:  

Profession Number % 

Advocate & Lawyers 23 36 

Activists (Affiliated to 

organizations engaged with the 

issue of custodial deaths) 

15 24 

Activists (Unaffiliated) 4 6 

Journalists 2 4 

Academics and Subject-Matter 

Experts 

13 21 

Others 6 9 

Total 63 100 

 

1.6.Number of years of experience in dealing with cases of custodial deaths?  

Brackets Number % 

0-3 years 14 22 

3-5 years 18 28 

5-10 years 9 15 

10+ years 16 26 

Undisclosed 6 9 

Total 63 100 

 

SECTION 2: PERCEPTION AND EXPERIENCE OF CUSTODIAL DEATHS 

 

2.1. Do you think there is a rising graph of custodial deaths during the last decade of 

2009-18?  

Responses Number % 

Yes 54 85 

No 2 4 

Can’t Say/ Undisclosed 7 11 

Total 63 100 
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2.2. Is there a discrepancy between the actual number and the reported cases of custodial 

deaths? 

Responses Number % 

Yes 58 92 

No 0 0 

Can’t Say/ Undisclosed 5 8 

Total 63 100 

 

 

2.3. If yes (to Q.2.2.), what are the causes of the same? (Please, indicate preference)  

Causes 1st 

Preference 

2nd 

Preference 

3rd 

Preference 

Total 

Loopholes in the juridical clauses/ 

definition of custodial death 

6 2 5 13 

Non-declaration due to ignorance 

of the victim’s relatives and friends 

3 5 5 13 

Non-disclosure due to intimidation 

by the authorities 

9 6 4 19 

Non-acknowledgment by the 

authorities 

9 11 5 25 

Ineffective and Cumbersome 

Infrastructure of redressal 

- 3 8 11 

All of the Above - - - 21 

None of the Above - - - 4 

Can’t Say - - - 6 

Total 27 27 27 58 

 

2.4. In your experience, what are the chief causes of custodial deaths? (Please, indicate 

preference)  

Reason 1st 

Preference 

2nd 

Preferenc

e 

3rd 

Preferenc

e 

4th 

Preferenc

e 

Total 
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Belief in torture as a method to elicit 

confession…. 

11 7 1 3 22 

Bribery or inducement 9 7 2 1 19 

Police sub-culture of violence 4 9 - 6 19 

Lack of sensitivity towards the human 

rights of the arrested persons 

2 3 2 4 11 

Lack of awareness about the police 

manual provisions 

1 1 1 2 5 

Poor health of the arrested 3 2 5 4 14 

Suicide 3 3 5 1 12 

No fear of being punished or losing job - 1 3 - 4 

Personal ego and biases 2 3 6 - 11 

Poor infrastructure/ working 

conditions/ work pressure/ stress of 

police force 

- - 1 3 4 

Absence of anti-torture laws - - 4 4 8 

Absence of periodical reinforcement of 

the need to respect human rights 

1 - 4 5 10 

Absence of significant societal pressure - - 2 3 5 

Any other factor - - - - 3 

All of the above - - - - 17 

No Response - - - - 7 

Total 36 36 36 36 63 

 

 

2.5. In terms of geography, which type is more susceptible to custodial deaths?  

Type Number % 

Urban 9 14 

Rural 7 11 

Both 44 70 

Can’t Say/ Undisclosed 3 5 

Total 63 100 
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2.6. In terms of their social positions, who is more susceptible to be victims of custodial 

deaths?  

 

Identity Number % 

Economically Weaker 

Sections 

17 27 

Socially Marginalized 

Communities like SC/ST, 

Religious Minorities 

10 16 

Illiterates 9 14 

All of the Above 27 43 

None of the Above - - 

Total 63 100 

 

2.7. Where, in your experience, are most of the custodial deaths concentrated?  

Place Number % 

Jails 25 40 

Police Stations 14 22 

Other 19 30 

Can’t Say/ Undisclosed 5 8 

Total 63 100 

 

2.8. In your opinion, is there, generally speaking, a discrepancy between the actual and the 

cited reasons for custodial deaths?  

Response Number % 

Yes 45 72 

No 9 14 

Can’t Say/ Undisclosed 9 14 

Total 63 100 

 

 

2.9. In your opinion, apart from the police and jail authorities, is there involvement of other 

official personnels or non-official personnels in cases of custodial deaths?  
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Response Number % 

Yes 35 56 

No 9 14 

Can’t Say/ Undisclosed 19 30 

Total 63 100 

 

2.10. If yes (to Q.2.9.), please specify:  

Nature/Type Number % 

Hospital Staff 5 14 

Judicial Staff 8 24 

Non-official groups and 

personnel 

11 31 

Can’t Say/ Undisclosed 11 31 

Total 35 100 

 

2.11. Do you think the provisions, in general, related to the avoidance and redressal of 

custodial deaths, are followed?  

Response Number % 

Yes 3 4 

No 56 89 

Can’t Say/ Undisclosed 4 7 

Total 63 100 

 

2.12. if yes (to Q2.11.), what do you think are the chief reasons of neglect towards the 

respective provisions?  

Reason Number % 

Inducement and Bribery 22 39 

Absence of Societal 

Pressure 

3 6 

General sub-culture of 

violence 

8 14 
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Unawareness of the rights 

of the prisoners 

3 6 

Lack of proper 

Infrastructure 

1 2 

Disempowerment of the 

agencies and organizations 

which could increase 

transparency 

16 28 

All of the Above 3 5 

None of the Above - - 

Total 56 100 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



348 

 | Page 

 

Appendix-L 

JHARKHAND FIELD DATA  

Appendix-L- 1 

JHARKHAND 

TABULATION OF THE DATA OF THE POLICE OFFICIAL 

 

SECTION 1: PERSONAL DETAILS 

1.1.Name:  

1.2.Rank  

Rank Number % 

Asst. Sub - Inspector -  

Sub - Inspector 11  

Inspector/Dy SP 14  

SP and above rank official -  

Total 25  

 

1.3.Cadre:  

Cadre Number % 

State Services  25  

Centre (IPS) -  

Undisclosed  -  

Total 25  

 

1.4.Professional Experience:  

Years  Number % 

Below 5 Years  7  

Above 5 and less than 10 

years  

3  
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Above 10 and less than 20 

years  

-  

Above 20 years  15  

Undisclosed -  

Total 25  

 

1.5. Year of Joining Services: 

1.6. If Retired, Year:    

1.7.  Gender: 

Gender Number % 

Male  23  

Female 2  

Undisclosed -  

Total 25  

 

1.8. Caste/ Tribe:  

Caste Number % 

SC 1  

ST 2  

OBC 6  

EBC 1  

General 13  

Can’t Say 2  

Total  25  

 

1.9. Religion:  

Religion  Number % 

Hinduism      22   

Islam  -  

Christianity -  

Jainism                              -  

Buddhism -  
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Sarna 1  

Doesn’t Ascribe -  

Undisclosed 2  

Total 25  

 

1.10. Income:  

Income Group Number % 

Lower Middle-Class 3  

Middle Class 20  

Upper-Class -  

Can’t/say wouldn’t say/no 

response 

2  

Total 25  

 

1.11. Educational Qualification:  

Educational Level Number % 

School Education 1  

Graduates 17  

Post-graduate 5  

Above Post-graduation -  

Undisclosed 2  

Total 25  

 

1.12. Settlement Type:  

Type Number % 

Rural 11  

Urban 5  

Semi-urban 8  

Can’t/say wouldn’t say/no 

response 

1  

Total 25  

 

1.13. State/ Region/ Sub-region:  
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SECTION 2: PERCEPTION OF CUSTODIAL DEATHS IN THE REGION 

2.1. Do you think that there is a rising graph of custodial deaths under the police during the last 

decade of 2009-18?  

Responses Number % 

Yes 1  

No 21  

Can’t Say/ Wouldn’t say 3  

Total 25  

 

2.2. Which subregion in the state is more prone to reports of incidents of deaths in police custody?  

Place Number % 

Naxal affected area  1  

Tribal Areas  1  

North Chotanagpur 

(Hazaribagh) 

1  

Can’t Say/ Won’t Say/ 

Undisclosed 

22  

Total 25  

 

2.3. Which district in the state is more prone to reports of incidents of deaths in police custody?  

Place Number % 

Giridih 1  

Bokaro 2  

Can’t Say/ Won’t Say/ 

Undisclosed 

22  

Total 25  

 

2.4. Is it true that most of the victims of custodial deaths under the police in this state belong to 

economically poor sections, particularly SC/ST/OBC/ Minorities?  

Responses Number % 

Yes 8  
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No 12  

Can’t Say/ Wouldn’t say 5  

Total 25  

 

SECTION 3 - CAUSES OF DEATHS UNDER POLICE CUSTODY 

3.1. Is there a special protocol laid down (in the police manual or otherwise) providing the 

guidelines to deal with cases of custodial deaths under police?  

Responses Number % 

Yes 23  

No 2  

Can’t Say/ Wouldn’t say -  

Total 25  

 

3.2. Has there been any custodial deaths under your direct charge?  

Responses Number % 

Yes 1  

No 24  

Can’t Say/ Wouldn’t say -  

Total 25  

 

3.3. Are you aware of custodial deaths under any police personnel and circumstances of such 

deaths?  

Responses Number % 

Yes 11  

No 14  

Can’t Say/ Wouldn’t say -  

Total 25  

 

 

3.4. Does the police station conduct a medical examination of the accused immediately after 

arrest, as per the law?  
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Responses Number % 

Yes 23  

No 1  

As per requirement 1  

Can’t Say/ Wouldn’t say -  

Total 25  

 

3.5. Where is the medical examination of the arrested accused conducted? 

Place Number % 

Govt. Hospital/ Health 

Clinics 

24  

Govt. authorized private 

hospitals/ health clinics 

1  

Private doctors on panel of 

the police dept.  

-  

All of the above, 

depending upon the 

circumstances 

-  

Total 25  

 

3.6. Whether a copy of the medical examination is made available to the family of the arrested/ 

accused/ victim?  

Responses Number % 

Yes 14  

No 11  

Can’t Say/ Wouldn’t say -  

Total 25  

 

3.7. Is there a procedure by which a copy of the medical examination of the victims of custodial 

deaths is made available for research purposes?  

Responses Number % 

Yes 7  
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No 8  

Can’t Say/ Wouldn’t say 10  

Total 25  

 

 

3.8. Which of the factors stated below are responsible for deaths under police custody? Please 

mark them in preferential order:  

 

Reason 1st 

Preference 

2nd 

Preference 

3rd 

Preference 

4th 

Preference 

Total 

Belief in torture as a 

method to elicit 

confession….  

1 - 2 - 3 

Bribery or inducement - - - - 0 

Police sub-culture of 

violence 

- - - - 0 

Lack of sensitivity towards 

the human rights of the 

arrested persons 

1 - 5 2 8 

Lack of awareness about 

the police manual 

provisions 

- 2 2 9 13 

Poor health of the arrested 4 13 3 - 20 

Suicide 16 6 - - 22 

No fear of being punished 

or losing job 

1 - 2 3 6 

Personal ego and biases - - - 5 5 

Poor infrastructure/ 

working conditions/ work 

pressure/ stress of police 

force 

- 2 7 2 11 

Absence of anti-torture 

laws 

- - 1 1 2 
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Absence of periodical 

reinforcement of the need 

to respect human rights 

- -  1 1 

Absence of significant 

societal pressure 

- - 1 - 1 

Any other factor - - - - 0 

All of the above - - - - 0 

No Response 2 2 2 2  

Total 25 25 25 25  

 

SECTION 4: PERCEPTION OF THE VICTIMS SOCIAL BACKGROUND 

4.1: In your opinion whether most victims of custodial deaths belong to: 

Settlement Type Number % 

Rural/Village 6  

Urban/City -  

Both a and b 14  

Can’t Say/ wouldn’t say 5  

Total 25  

 

 

4.2. Which socio-economic background most victims of custodial death under police belong to: 

 Group Number % 

Economically Weaker 

Section  

5  

Economically Weaker 

Section of OBC, ST, SC 

and Minorities 

1  

very poor and illiterate 7  

Can’t Say/Wouldn’t 12  

Total 25  
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SECTION 5: PERSONAL INFORMATION REGARDING HUMAN RIGHTS 

TRAINING 

5.1 Did you attend human rights related training session in your career?  

Responses Number % 

Yes 21  

No 4  

Can’t Say/ Wouldn’t say -  

Total 25  

 

5.2 What is the frequency of attending human rights-related training programme: 

Responses Number % 

Once in a year  7  

Once in a two year  -  

Rarely 14  

Can’t Say/ Wouldn’t Say 4  

Total 25  

 

5.3. Month and Year of the last attended human rights training programmed by you: 

Period Number % 

Less than a year ago 5  

Approx. over 1 year and 

below 5 years ago 

9  

5 to 10 years ago 2  

Over 10 years ago 3  

Don’t remember/wouldn’t 

say/ can’t say/ no response 

6  

Total 25  

 

 

 

5.4. If the answer to 5.1 is yes, then which human rights organization (name) undertook the 

training session? 
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Organization  Number % 

National / State Human 

Rights Commission  

3  

Police Academy  3  

Police Department  2  

Civil Society/NGOs 2  

Judiciary/Court 2  

Others  4  

Can’t Say/ Don’t 

remember/ N.A 

9  

Total 25  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



358 

 | Page 

 

Appendix L-2 

TABULATION OF THE DATA OF THE VICTIM’S FAMILIES 

JHARKHAND 

 

SECTION 1: PERSONAL DETAILS 

1.10. Name:  

 

1.11. Relationship with the victim:  

Relation Number % 

Parents 1  

Spouse -  

Children -  

Siblings 1  

Other relatives (in-laws, 

nephew, niece, uncle 

etc.) 

-  

Total 2  

 

1.12. Domicile:  

Place Number % 

Jamshedpur 1  

Jamtara 1  

Total 2  

 

1.13. Gender:  

Gender Number % 

Male 2  

Female -  

Undisclosed -  

Total 2  
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1.14. Current Place of Residence: 

Place Number % 

Jamshedpur 1  

Jamtara 2  

Total 2  

 

1.15. Caste:  

Caste Number % 

S.T. -  

S.C. -  

EBC -  

OBC -  

N.A./Unreserved -  

Undisclosed 2  

Total 2  

 

1.16.  Income Class:  

Group Number % 

B.P.L. 1  

Poor -  

Lower Middle Class -  

Middle Class 1  

Upper Class -  

Total 2  

 

1.17. Settlement Type:  

Settlement Type Number % 

Rural 1  

Urban 1  

Total 2  
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1.18. Sub Region: 

 

SECTION 2: INFORMATION RELATED TO CUSTODIAL DEATHS 

 

2.1. How did you learn about the arrest of the victim:  

Response Number % 

From the Police/Jail 

Authorities 

1  

The arrest was affected in 

front of the family member 

-  

Do not remember/ Can’t Say -  

Informally, from sources 

other than the authorities 

1  

Total 2  

 

 

2.2. Did Police or Jail official allow meeting with victim during custody: 

Response Number % 

Yes -  

No 2  

Don’t Remember/ Can’t 

Say 

-  

Total 2  

  

2.3. If you met him/her in police custody, please describe his/her physical and mortal condition 

at that time?  

Condition Number % 

“Perfectly fine”/ ‘Okay’ -  

‘Contingent ailment upon 

arrest, but nothing serious’ / 

-  
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‘Ailment not inflicted by the 

police personnel’57 

‘Not in a good condition due to 

probable and alleged torture by 

the authorities’ 

1  

N.A./ Can’t Say 1  

Total 2  

 

2.4. When did you learn about the death of your family member? Which year/ month/ date?  

 

2.5.  Where did you receive the dead body of the victim? 

Place Number % 

From the Jail/Police 

Authorities 

1  

From Government Hospital 1  

Neither of the Above -  

Can’t say/wouldn’t say -  

Total 2  

 

 

2.6. How did you come to know about the death of the victim? 

Sources Number % 

From the Jail/Police 

Authorities 

-  

From the Hospital 1  

Informally 1  

Can’t say/ wouldn’t Say -  

Total 2  

  

 
57 Generally ,and strictly of the nature of a fever, shock, cognitive dissonance but never physical harm, injury or 

wound.  
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2.7. Did the police call you to the Police Station to inform you about the death or the police 

Personnel visited your house to deliver the same? 

Responses Number % 

Yes -  

No 2  

Can’t Say/ Wouldn’t say -  

Total 2  

 

2.8. Did police or jail officials inform you about the reason for the victim's death? 

Responses Number % 

Yes 1  

No 1  

Can’t Say/ Wouldn’t say -  

Total 2  

 

2.9.  If yes to 2.8, Please tell us the reason given by the police or jail official 

Reasons Number % 

Aggravation of pre-existing 

morbidities like heart related 

ailments, diabetes, mental 

disorders, drug-related 

dependency etc. 

-  

Debilitation contingent upon 

arrest 

1  

Inter-inmate rivalries amongst 

the prisoners 

-  

Accidental -  

Can’t say/ wouldn’t say/ N.A. 1  

Total 2  
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2.10. Whether the said reason was given to you verbally or in writing?  

 

Form of communication Number % 

Orally 2  

Written -  

N.A. -  

Can’t Say/ Won’t Say/ 

Undisclosed 

-  

Total 2  

 

2.11. If in writing, do you have a copy of the SHO/ Jailer detailing the reason of death under 

police or judicial custody?  

Responses Number % 

Yes -  

No -  

Can’t Say/ Wouldn’t say 2  

Total 2  

 

2.12. Was there any medical examination in your knowledge at the time of apprehension of the 

victim?  

Responses Number % 

Yes -  

No 2  

Can’t Say/ Wouldn’t say -  

Total 2  

 

2.13. Did the police or jail authorities give a copy of the postmortem report of the victim?  

Responses Number % 

Yes -  

No 2  

Can’t Say/ Wouldn’t say -  

Total 2  
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2.14. Did you and your family members receive any compensation for custodial death of the 

victim?  

Responses Number % 

Yes -  

No 2  

Can’t Say/ Wouldn’t say -  

Total 2  

 

2.15. What do you think about the death of the victim in police/ judicial custody?  

Reasons Number % 

Due to poor health issues -  

Due to police torture 2  

Due to suicide -  

Due to being poor -  

Due to being from 

marginalized communities 

such as 

SC/ST/Minorities/OBC etc. 

-  

All of the above -  

None of the above -  

Can’t Say/ Won’t Say/ 

Undisclosed 

-  

Total 2  
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JHARKHAND 

Appendix L 3 

TABULATION OF THE DATA OF THE CIVIL SOCIETY STAKEHOLDERS 

 

SECTION 1: PERSONAL DETAILS 

 

1.1. Name:  

1.2. Domicile (State):  

Place Number 

Ranchi 24 

Khunti 6 

Dhanbad 15 

Ramgarh 12 

Jamtara 7 

Total 64 

 

1.3.Gender:  

Gender Number % 

Male 40 62 

Female 24 38 

Total 64 100 

 

1.4.Age:  

Age Bracket Number % 

18-30 years 26 41 

31-45 years 11 17 

45+ years 14 22 

Undisclosed 13 20 

Total 64 100 
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1.5. Profession:  

Profession Number % 

Advocate & Lawyers 17 26 

Activists (Affiliated to organizations 

engaged with the issue of custodial deaths) 

20 31 

Activists (Unaffiliated) 2 4 

Journalists 7 11 

Academics and Subject-Matter Experts 1 2 

Others 17 26 

Total 64 100 

 

1.6.Number of years of experience in dealing with cases of custodial deaths?  

Brackets Number % 

0-3 years 20 31 

3-5 years 11 17 

5-10 years 16 25 

10+ years 9 15 

Undisclosed 8 12 

Total 64 100 

 

SECTION 2: PERCEPTION AND EXPERIENCE OF CUSTODIAL DEATHS 

 

2.1. Do you think there is a rising graph of custodial deaths during the last decade of 

2009-18?  

 

Responses Number % 

Yes 29 45 

No 11 17 

Can’t Say/ Undisclosed 24 38 

Total 64 100 
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2.2. Is there a discrepancy between the actual number and the reported cases of custodial 

deaths? 

Responses Number % 

Yes 41 64 

No 9 14 

Can’t Say/ Undisclosed 14 22 

Total 64 100 

 

 

2.3. If yes (to Q.2.2.), what are the causes of the same? (Please, indicate preference)  

Causes 1st 

Preference 

2nd 

Preference 

3rd 

Preference 

Total 

Loopholes in the juridical clauses/ 

definition of custodial death 

1 - 4 5 

Non-declaration due to ignorance 

of the victim’s relatives and friends 

6 6 5 16 

Non-disclosure due to intimidation 

by the authorities 

4 4 3 10 

Non-acknowledgment by the 

authorities 

8 8 3 18 

Ineffective and Cumbersome 

Infrastructure of redressal 

2 3 6 11 

All of the Above - - - 14 

None of the Above - - - - 

Can’t Say - - - 6 

Total 21 21 21 41 

 

2.4. In your experience, what are the chief causes of custodial deaths? (Please, indicate 

preference)  

Reason 1st 

Preference 

2nd 

Preference 

3rd 

Preference 

4th 

Preference 

Total 
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Belief in torture as a 

method to elicit 

confession…. 

10 6 2 1 19 

Bribery or inducement 12 11 4 - 27 

Police sub-culture of 

violence 

7 1 5 1 13 

Lack of sensitivity towards 

the human rights of the 

arrested persons 

5 3 2 3 13 

Lack of awareness about 

the police manual 

provisions 

- 1 3 1 5 

Poor health of the arrested 1 3 - 6 10 

Suicide 2 4 1 3 10 

No fear of being punished 

or losing job 

- - 5 2 7 

Personal ego and biases 4 6 2 9 21 

Poor infrastructure/ 

working conditions/ work 

pressure/ stress of police 

force 

- - 1 2 3 

Absence of anti-torture 

laws 

- 1 3 1 5 

Absence of periodical 

reinforcement of the need 

to respect human rights 

- 3 7 7 17 

Absence of significant 

societal pressure 

- 2 6 5 13 

Any other factor - - - - 3 

All of the above - - - - 8 

No Response - - - - 12 

Total 41 41 41 41 64 

 



369 

 | Page 

 

2.5. In terms of geography, which type is more susceptible to custodial deaths?  

 

Type Number % 

Urban 26 40 

Rural 9 15 

Both 20 31 

Can’t Say/ Undisclosed 9 14 

Total 64 100 

 

2.6. In terms of their social positions, who is more susceptible to be victims of custodial 

deaths?  

Identity Number % 

Economically Weaker 

Sections 

13 20 

Socially Marginalized 

Communities like SC/ST, 

Religious Minorities 

11 17 

Illiterates 7 11 

All of the Above 26 41 

None of the Above 7 11 

Total 64 100 

 

2.7. Where, in your experience, are most of the custodial deaths concentrated?  

Place Number % 

Jails 21 33 

Police Stations 14 22 

Other 17 26 

Can’t Say/ Undisclosed 12 19 

Total 64 100 

 

2.8. In your opinion, is there, generally speaking, a discrepancy between the actual and the 

cited reasons for custodial deaths?  
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Response Number % 

Yes 36 56 

No 12 19 

Can’t Say/ Undisclosed 16 25 

Total 64 100 

 

2.9. In your opinion, apart from the police and jail authorities, is there involvement of other 

official personnels or non-official personnels in cases of custodial deaths?  

Response Number % 

Yes 33 52 

No 14 22 

Can’t Say/ Undisclosed 17 26 

Total 64 100 

 

2.10. If yes (to Q.2.9.), please specify:  

Nature/Type Number % 

Hospital Staff 7 22 

Judicial Staff 7 22 

Non-official groups and 

personnel 

16 50 

Can’t Say/ Undisclosed 3 6 

Total 33 100 

 

2.11. Do you think the provisions, in general, related to the avoidance and redressal of 

custodial deaths, are followed?  

Response Number % 

Yes 6 9 

No 45 70 

Can’t Say/ Undisclosed 13 21 

Total 64 100 

 

2.12. if no (to Q2.11.), what do you think are the chief reasons of neglect towards the 

respective provisions?  
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Reason Number % 

Inducement and Bribery 6 13 

Absence of Societal 

Pressure 

3 8 

General sub-culture of 

violence 

5 11 

Unawareness of the rights 

of the prisoners 

1 2 

Lack of proper 

Infrastructure 

- - 

Disempowerment of the 

agencies and organizations 

which could increase 

transparency 

5 11 

All of the Above 25 55 

None of the Above - - 

Total 45 100 
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Appendix M:  Prison occupancy and inmates 

 

 

STATE/UT-WISE INMATES IN PRISONS DURING 2008-18 

YEAR STATE 

Available Capacity Inmate Population Occupancy Rate % 

Male Female Total Male 
Femal

e 
Total Male % Female % 

2008 

Bihar 30820 1065 31885 36480 1229 37709 118.4 115.4 

Jharkhand 12310 521 12831 17751 652 18403 144.2 125.1 

West 

Bengal 18880 1592 20472 18807 1423 20230 99.6 89.4 

All India 279007 18770 297777 368824 15929 384753 132.2 84.9 

2009 

Bihar 31104 1074 32178 32685 1026 33711 105.1 95.5 

Jharkhand 12400 546 12946 16545 651 17196 133.4 119.2 

West 

Bengal 18880 1592 20472 16471 1115 17586 87.2 70 

All India 287111 19941 307052 361563 15406 376969 125.9 77.3 

2010 

Bihar 32027 1092 33119 28808 892 29700 89.9 81.7 

Jharkhand 12310 574 12884 17335 707 18042 140.8 123.2 

West 

Bengal 18880 1592 20472 17366 1153 18519 92 72.4 

All India 299310 21140 320450 353961 15037 368998 118.3 71.1 

2011 

Bihar 32638 1136 33774 27151 881 28032 83.2 77.6 

Jharkhand 12341 607 12948 15868 718 16586 128.6 118.3 

West 

Bengal 19060 1612 20672 18351 1157 19508 96.3 71.8 

All India 309646 23136 332782 356902 16024 372926 115.3 69.3 

2012 Bihar 33945 1162 35107 27622 928 28550 81.4 79.9 
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Jharkhand 13226 696 13922 16587 744 17331 125.4 106.9 

West 

Bengal 18774 1523 20297 19116 1315 20431 101.8 86.3 

All India 318857 24312 343169 368184 16951 385135 115.5 69.7 

2013 

Bihar 34446 1235 35681 30159 1100 31259 87.6 89.1 

Jharkhand 13526 717 14243 14243 850 15093 128.4 118.5 

West 

Bengal 19062 1523 20585 21385 1393 22778 112.2 91.5 

All India 323573 24286 347859 393804 18188 411992 121.7 74.9 

2014 

Bihar 35916 1289 37205 30204 1091 31295 84.1 84.6 

Jharkhand 13646 717 14363 16823 865 17688 123.3 120.6 

West 

Bengal 19393 1523 20916 18752 1317 20069 96.7 86.5 

All India 331349 25212 356561 400855 17681 418536 121 70.1 

2015 

Bihar 36449 1360 37809 27527 891 28418 75.5 65.5 

Jharkhand 14666 742 15408 16751 862 17613 114.2 116.2 

West 

Bengal 19493 1423 20916 20017 1506 21523 102.7 105.8 

All India 341318 25463 366781 401789 17834 419623 117.7 70 

2016 

Bihar 36449 1360 37809 31974 1128 33102 87.7 82.9 

Jharkhand 14680 793 15473 16385 788 17173 111.6 99.4 

West 

Bengal 19523 1423 20946 21247 1722 22969 108.8 121 

All India 354808 26068 380876 414505 18498 433003 116.8 71 

2017 

Bihar 38387 1526 39913 38688 1498 40186 100.8 98.2 

Jharkhand 14943 826 15769 17328 823 18151 116 99.6 

West 

Bengal 19887 1885 21772 21613 1479 23092 108.7 78.5 
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All India 364573 27001 391574 431823 18873 450696 118.4 69.9 

2018 

Bihar 39875 1566 41441 37322 1363 38685 93.6 87 

Jharkhand 15243 851 16094 19673 956 20629 129.1 112.3 

West 

Bengal 19887 1885 21772 21613 1479 23092 108.7 78.5 

All India 368962 27261 396223 446842 19242 466084 121.1 70.6 
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  Annexure -1 

Permission letter of West Bengal Government to conduct interview 

 

 

GOVERNMENT OF WEST BENGAL  

DIRECRATE OF CORRECTIONAL SERVICES  

JESSOP BUILDING, 1ST FLOOR  

63, N.5. ROAD, KOLKATA -700001  

E-mail: dgigcs.dcs-wb@gov.in  

.•.  

Memo. N0.263/ DCS-16011 (99)/1/ 2020-SECTION (DCS)-DCS Dated: 02.03.2021  

To  

Prof. (Dr.) Anwar Alam,  

Project Director & Distuengist Fellow,  

Policy Perspectives Foundation  

(Email id:policyperspective@gmail.com)  

Sub: Allowing the researchers of Policy Perspectives Foundation to meet with 

the official of Correctional Homes of WB for a NHRC sponsored project 

titled "CUSTODIAL DEATHS TRENDS AND PATTERNS IN 

JHARKHAND, BIHAR AND WEST BE G~L" (2009-2018).  

Ref: His gmail dt.16.12.2020.  

With reference to above, the undersigned has approved his proposal 

regarding 'allowing the researchers of Policy Perspectives Foundation to meet 

with the official of Correctional Homes of WB with a set of questionnaires for 

discussion for NHRC project titled "CUSTODIAL DEATHS TRENDS AND 

PATTERNS IN JHARKHAND, BIHAR AND WEST BENGAL" (2009-2018) 

by maintaining the following!? conditions:  

• No photography / videography will be allowed inside the Correctional 

Homes of WB. • Photo identity proof will be shown at the time of entry inside 
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Correctional Homes of WB. .:•.. Discussion will be held only the office 

chamber of Correctional Homes of WB.  

Under the above circumstances, he is requested to instruct the researcher 

to contact with the Superintendent of Correctional Homes of West Bengal as per 

enclosed list for fixing up date for the said purpose.  

ADG & IG of Correctional Services, WB   

Memo. No.263/1(69)/ DCS-16011(99)/1/2020-SECfION(DCS)-DCS Dated: 

02.03.2021 Copy forwarded for information to:  

I. Akoijam Surajit Singh, Coordinator cum researcher, Policy Perspectives 

Foundation, New Delhi (Email id:akoijamppf@gmail.com).  

2. All AIsG of Correctional Services, WB  

3. All DIsG of Correctional Services, WB  

4. The Superintendent of all Correctional Homes of WB. 

  

                                                                                ADG & IG of cor~onal 

Services, WB  
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Annexure – 2  

District wise custodial death RTI Reply from Bihar Human Right Commission dated 2/11/2020   

 



378 

 | Page 

 

 



379 

 | Page 

 

 

 



380 

 | Page 

 

Annexure 3:    

Custodial death RTI Reply from Beur Central Jail, Patna, Bihar dated 4 .11. 2020. 
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Annexure 4: RTI Reply from Jharkhand 
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Annexure 5: RTI Reply from West Bengal 



428 

 | Page 

 



429 

 | Page 

 

 

 

 



430 

 | Page 

 

 



431 

 | Page 

 



432 

 | Page 

 



433 

 | Page 

 



434 

 | Page 

 



435 

 | Page 

 

 



436 

 | Page 

 



437 

 | Page 

 

 

 

 



438 

 | Page 

 

Annexure 6: NHRC Guidelines concerning Custodial Death (2010)  
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Annexure 7: The MHA Letter (2020) 
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Annexure 8: Year-wise Registration/Disposal of Cases and Subject-wise Break-up of 

Complaints  Received by BHRC (up to 15/12/2020)  

 

 

 

Complaints Disposed in BHRC (Year-wise/Subject-wise) 

 

Year  200

9  

201

0  

201

1  

201

2  

201

3  

201

4  

201

5  

201

6  

201

7  

201

8  

201

9  

202

0  

Total 

Compl

aints  

Receiv

ed  

281

9  

368

3  

382

3  

434

6  

490

6  

564

1  

654

5  

748

6  

842

2  

806

2  

672

7  

648

5  

68,945 

Compl

aints  

Dispos

ed  

101

6  

141

3  

138

0  

294

0  

341

0  

371

0  

762

0  

868

7  

920

7  

767

6  

697

7  

617

2  

60,208 
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S

N  

Subject  Upto  

2010  

201

1  

201

2  

201

3  

201

4  

201

5  

201

6  

201

7  

201

8  

201

9  

202

0 

1.  Children  14  6  10  12  11  7  14  1  5  1  14 

2.  Education  74  59  63  101  132  51  80  36  17  11  - 

3.  Health  38  45  48  38  71  61  82  80  41  18  62 

4.  Jail  349  177  175  145  204  188  156  150  76  20  186 

5.  Judiciary  36  15  6  18  18  14  7  22  3  0  11 

6.  Labour  33  18  10  18  17  21  21  13  9  11  19 

7.  Mafias/Under

world  

337  342  532  684  564  737  643  363  233  131  90 

8.  Minorities/SC/

ST  

117  68  45  38  52  35  28  78  46  11  34 

9.  Miscellaneous  1586  674  668  650  103

9  

120

7  

232

1  

295

5  

265

3  

178

0  

286

3 

10.  Police/Armed 

Forces  

1929  131

0  

156

3  

188

1  

208

2  

198

3  

208

6  

226

3  

175

1  

647  223

1 

11.  Pollution/Ecol

ogy/   

Environment  

45  19  9  9  11  14  22  18  11  6  16 

12.  Poverty 

Alleveation  

119  64  72  83  77  60  45  46  23  17  - 

13.  Religion  15  0  4  9  5  0  1  1  0  0  4 

14.  Remand  1  0  0  0  0  0  1  0  0  0  1 

15.  Service 

Matters  

1015  554  639  768  831  812  107

5  

806  505  464  699 

16.  Women  377  234  229  255  298  282  345  328  258  119  220 

17.  Others  121  2  16  4  20  647  206  131  87  5  602 
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Annexure 9:  List of custodial death from Sasaram Jail, Bihar, 2000-2020  
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Annexure 10: List of custodial death from Ara Jail, Bihar, 2008-2021  
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Annexure 11: List of custodial death of Gaya Central Jail, Bihar, 2018-2020 
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Annexure 12: List of Human Rights Cell  
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Annexure 13: Tokyo Rules 
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Annexure 14- 

 

STATE/UT-WISE INCIDENCE OF DEATHS OF INMATES IN PRISONS DURING 2008-

2018 

 

STATE/UT-WISE INCIDENCE OF DEATHS OF INMATES IN PRISONS DURING 2008-2018 

YEA

R 

STATE  UNNATUTRAL DEATHS 

NATUR

AL 

DEATH 

SUICID

E 

EXECUTI

ON 

MURDE

R BY 

INMATE 

DEATHS 

DUE TO 

ASSAULT 

BY 

OUTSIDE 

ELEMEN

TS 

DEATH

S 

DUE TO 

FIRING 

DEATHS 

DUE TO 

NEGLIGEN

CE 

/ 

EXCESS 

BY JAIL 

PERSONNE

L 

OTHER

S 

2008 

Bihar 3 0 0 0 0 0 0 0 

Jharkhand 1 1 0 0 0 0 0 0 

West 

Bengal 7 1 0 0 0 0 0 0 

All India 1449 48 0 8 0 3 0 10 

2009 

Bihar 116 1 0 1 0 0 0 0 

Jharkhand 64 1 0 2 0 0 0 0 

West 

Bengal 67 2 0 0 0 0 0 0 

All India 1321 75 0 9 1 3 3 18 

2010 

Bihar 93 1 0 0 0 0 0 0 

Jharkhand 51 2 0 0 0 0 0 0 

West 

Bengal 64 4 0 0 0 0 0 0 

All India 1344 68 0 12 0 0 0 12 

2011 

Bihar 78 1 0 1 1 0 0 3 

Jharkhand 41 3 0 0 0 0 0 0 

West 

Bengal 69 4 0 0 0 0 0 0 

All India 1244 68 0 8 2 2 0 8 

2012 

Bihar 93 3 0 0 6 0 0 4 

Jharkhand 41 1 0 1 0 0 0 0 
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West 

Bengal 81 7 0 0 0 0 0 0 

All India 1345 87 1 4 10 2 0 22 

2013 

Bihar 83 2 0 1 0 0 0 0 

Jharkhand 48 2 0 0 0 0 0 1 

West 

Bengal 85 5 0  0 0 0 0 

All India 1482 70 1 8 12 1 0 23 

2014 

Bihar 96 2 0 2 0 0 0 2 

Jharkhand 57 2 0 0 0 0 0 1 

West 

Bengal 82 9 0 0 0 0 0 12 

All India 1507 94 0 12 4 2 1 82 

2015 

Bihar 83 1 0 0 0 0 0 0 

Jharkhand 37 1 0 0 1 0 0 3 

West 

Bengal 86 10 0 0 0 0 0 2 

All India 1469 77 1 11 7 0 0 19 

2016 

Bihar 70 3 0 1 0 0 0 0 

Jharkhand 61 0 0 0 0 0 0 0 

West 

Bengal 79 6 0 0 0 0 0 0 

All India 1424 102 0 14 1 0 0 103 

2017 

Bihar 106 6 0 0 2 0 0 1 

Jharkhand 45 2 0 0 0 0 0 0 

West 

Bengal 108 11 0 0 0 0 0 1 

All India 1494 109 0 5 5 1 1 12 

2018 

Bihar 116 2 0 0 1 0 0 1 

Jharkhand 56 1 0 0 0 0 0 0 

West 

Bengal 108 11 0 0 0 0 0 1 

All India 1639 129 0 10 1 0 0 9 

Source: Prison Statistics of India Report 2008-2018    
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Annexure 15-  

Complaints/Cases Registered Against Police Personal During 2008-18 

 

 

Complaints/Cases Registered Against Police Personal During 2008-18 

Year State/U

T 

No. of 

Complaint

s Received/ 

Alleged 

During 

The Year 

Complaints Received/ Cases Registered 

No. of Inquiry Instituted Complaints/ 

Cases 

Declared 

False/ 

Unsustantiat

ed 

No. of 

Cases 

registered 

During 

The year 

No of Cases 

Departmen

tal 

Magister

ial 

Judici

al 

Report 

for 

Regular 

Deptt. 

Action 

Sent Up 

 for Trial / 

Charge-

Sheeted 

2008 

Bihar 36 73 0 33 2 27 1 5 

Jharkhan

d 23 0 0 0 0 1 0 0 

West 

Bengal 46 31 0 9 6 37 29 11 

All 

India 48939 17215 99 204 29577 5445 4596 1132 

2009 

Bihar 40 79 0 32 0 38 6 2 

Jharkhan

d 1065 840 0 217 65 1060 0 519 

West 

Bengal 270 260 0 4 0 6 27 4 

All 

India 48689 23874 611 466 27744 14889 9670 1605 

2010 

Bihar 35 2 0 32 1 37 2 2 

Jharkhan

d 2043 24 0 6 5 8 0 6 

West 

Bengal 33 32 0 5 0 5 27 5 

All 

India 51439 21269 326 244 30750 10384 9625 823 

2011 

Bihar 22 4 0 19 0 22 0 1 

Jharkhan

d 3 1 1 0 1 2 12 1 

West 

Bengal 158 35 0 4 0 20 11 4 

All 

India 48321 20610 282 234 28093 11155 10020 907 

2012 

Bihar 41 3 0 38 1 31 0 0 

Jharkhan

d 2 130 0 132 0 2 2 1 

West 

Bengal 164 155 0 9 0 16 35 8 
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All 

India 51120 14928 247 655 26640 1989 3896 799 

2012 

Bihar 41 3 0 38 1 31 0 0 

Jharkhan

d 2 130 0 132 0 2 2 1 

West 

Bengal 164 155 0 9 0 16 35 8 

All 

India 51120 14928 247 655 26640 1989 3896 799 

2014 

Bihar 279 268 0 2 12 8  3 

Jharkhan

d 2 2 0 0 0 2  2 

West 

Bengal 96 82 5 2 2 25  12 

All 

India 47774 11711 67 351 19887 2601  1268 

2015 

Bihar 97 92 0 0 4 4 0 4 

Jharkhan

d 40 32 0 0 0 6  1 

West 

Bengal 61 27 3 7 9 24  12 

All 

India 54916 16308 94 319 20055 5526  4130 

 

 

 


